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Monday, November 14, 1977/Kartika 
23, 1899 (Saka)

The Lofe Sabha met at Eleven of 
the Clock 

[Mr. S p e a k e r  in the Chair] 
MEMBER SWORN

Shri Rooplal Somam (Bhilwara)

INTRODUCTION OF MINISTERS
THE PRIME MINISTER (SHRI 

MORARJI DESAI): I introduce: Shri 
Satish Agarwal, Minister of State in 
the Ministry of Finance, Shri Krishna 
Kumar Goyal, Minister of State in the 
Ministry of Commerce, Civil Supplies 
and Cooperation, Shri Ram Kinkar, 
Minister of State in the Ministry of 
Works and Housing and Supply and 
Rehabilitation, Kumari Abha Maiti, 
Minister of State in the Ministry of 
Industry, Shri Janesihwar Mishra, 
Minister of State in the Ministry 
of Petroleum and Chemicals And 
Fertilizers, Shri Fazlur Rehman, 
Minister of State in the Ministry 
of Energy, Shri Larang Sai, Minister 
of State in the Ministry of Labour and 
Parliamentary Affairs, Shri Naranari 
Prasad Sukhdeo Sai, Minister of State 
in the Ministry of Communications, 
Shri Sheo Narain, Minister of State in 
the Ministry of Railways, Shri Sher 
Singh, Minister of State in the Minis-
try of Defence, Shri Bhanu Pratap 
Singh, Minister of State in the Minis-
try of Agriculture and Irrigation, Shri 
Jagbir Singh, Minister of State in the 
Ministry of Information and Broadcast-
ing, Dr. Ram Kirpal Sinha, Minister of 
State in the Ministry of Labour and 
2324 LS—2 .

Parliamentary Affairs, Shri Zulfiquar- 
uilah, Minister of State in the Minis-
try of Finance and Shrimati Renuka 
Devi Barakataki, Minister of State in 
the Ministry of Education, Social 
Welfare and Culture.

RESOLUTION RE: PROVIDENTIAL 
ESCAPE OF THE PRIME MINISTER 

IN AIR-CRASH NEAR JORHAT

MR. SPEAKER; As agreed to at a 
meeting which I held with Leaders of 
Parties and Groups on the 12th Novem-
ber, 1977, I place the following resolu-
tion before the House;

“That this House places on record 
its deep satisfaction and profound 
sense of relief and happiness on the 
providential escape of the Prime 
Minister, Shri Morarji, R. Desai, in 
the air crash near Jorhat, Assam, 
on the 4th November, 1977.

That this House further places on 
record its appreciation of the high 
sense of duty and patriotism dis-
played by the five members o f the 
crew of the ill fated aircraft of the 
Indian Air Force, who laid down 
their lives in order to save the life 
of the Prime Minister, and conveys 
its heartfelt condolences to the mem-
bers of the bereaved families,”

I take it that the House agrees with 
this resolution.

The Resolution was adopted.

OBITUARY REFERENCES

MR. SPEAKER: Hon. Members as we 
meet to-day after an interval of three 
months, it is my sad duty to inform
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the House of the passing away of four 
of our former colleagues, Shri P. C. 
Karuthiruman, Shri K. K. Nayar, Kazi 
Syed Karimuddin and Shri Bhagwant- 
rao A. Mandloi.

Shri P. G. Karuthiruman was a Mem-
ber of Third Lok Sabha during the 
years 1962—67 representing Gobichet- 
tipalayan constituency of the erstwhile 
Madras State. He had been a member 
o f the Madras Legislative Assembly 
during the years 1952—62 and of 
Tamilnadu Assembly during the years 
1967—69. Keenly interested in the field 
o f Agriculture, Shri Karuthiruman ser-
ved as member of the National Food 
and Agricultural Organisation Liaison 
Committee of United Nations at New 
Delhi during the years 1954-56. He 
was also associated with several agri-
cultural organisations in the country 
and won many prizes in crop competi-
tions. Besides his interest in agricul-
ture he was also a good Tamil writer 
and contributed articles to several 
magazines. He passed away at Coim-
batore on the 5th August, 1977 at the 
age of 58.

Shri K. K. Nayar was a Member of 
the Fourth Lok Sabha during the years 
1967—70 representing Bahraich consti-
tuency of Uttar Pradesh. Earlier he 
had been a Member of the U.P. Legis-
lative Assembly during the years 1965- 
67. Before entering politics, Shri 
"Nayar belonged to the Indian Civil 
Service and served with distinction in 
various capacities in the state of Uttar 
Pradesh. In 1952 he had sought volun-
tary retirement from the Indian Civil 
Service to join the legal profession. A 
•man of great intellectual ability Shri 
Nayar had attained proficiency in as 
many as eleven Indian and foreign 
languages. He was also an all round 
sportsman. It was a rare coincidence 
that both he and his wife Shrimati 
Shakuntala Nayar were Members of 
Lok Sabha during 1967—70. Shri 
"Nayar passed away at Lucknow on 
the 7th September, 1977 at the age of 
70.

Kazi Syed Karimuddin was a Mem-
ber of the Constituent Assembly of 
Indian from the erstwhile CP. and

Berar Province during the years 
1947—50. He also served as a Mem-
ber of Rajya Sabha during the years 
1954—58. Earlier he had been Mem-
ber of Madhya Pradesh Legislative 
Assembly during the years 1947—52. 
He passed away at Hyderabad on the 
29th September, 1977 at the age of 78.

Shri Bhagwantrao A. Mandloi was 
Member of the Constituent Assembly 
from the erstwhile C.P. and Berar Pro-
vince during the years 1946—50. He 
was enrolled as an advocate in 1917, 
but he soon took to active politics. 
An eminent freedom fighter, he suffer-
ed imprisonment in 1940 and 1942. 
Starting from Presidentship of the 
civic body of Khandwa, he served as 
Member of C. P. and Berar Legislative 
Council from 1935—37 and later be-
came Member of the State Assembly 
in 1937. He served as Minister of 
Revenue in Madhya Pradesh Govern-
ment during the years 1956—62 and as 
Chief Minister of Madhya Pradesh 
during the years 1962-63. Shri Mandloi 
devoted his whole life to the service of 
the people and was actively associated 
with several educational and social or-
ganisations and institutions. He oassed 
away at Khandwa on November 3, 
1977 at the age of 85.

We deeply mourn the loss of these 
friends and I am sure the House will 
join me in conveying our condolences 
to the bereaved families.

The House may stand in silence for 
a short while to express its sorrow.

The Members then stood in silence for 
a short vrtiil*.

SHRI MALLIKARJUN (Medak): Sir, 
I would like to say something about 
the harassment of Congress workers 
who have been put in jail after the 
vindictive arrest of Shrimati Indira 
Gandhi. . . .

MR. SPEAKER: You are speaking
without my permission. It will not be 
recorded. I have received a number 
of ordinary questions, short notice 
questions, notices under rule 377, cal-
ling attention notices and even adjourn-
ment motions on this subject. I am
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considering as to how the matter 
should be dealt with without going into 
any sub judice question and in what 
way we could discuss the matter. 
"Therefore, there is no need to hurry 
•about it. I shall give my due conside-
ration to it and try to give an oppor-
tunity to discuss it to the extent it is 
'permissible under the rules. I do not 
-want anybody to raise this matter at 
this stage.

SILENCE IN MEMORY OF CREW 
OF THE IAF AIRCRAFT

SHRI JYOTIRMOY BOSU (Diamand 
Harbour): I draw your attention to 
direction No. 2 and at the same time 
<lraw your kind attention to the notice 
that I have given about the obituary 
xeference to the five crew___

MR. SPEAKER: You have not taken 
my permission. It will not be re-
corded.

SHRI JYOTIRMOY BOSU: I have
written to you, Sir.

MR. SPEAKER; You have written to 
me, but I have not yet permitted you. 
The matter will be considered.

TSHRI JYOTIRMOY BOSU: I have 
not been told that you have refused to 
accept it.

THE PRIME MINISTER (SHRI 
MORARJI DESAI); He is an old mem-
ber and he should know the Drocedure. 
This is Question Hour. He can raise 
it at the proper time. We cannot 
start the proceedings in this manner. I 
did not expect it from a senior mem-
ber.

SHRI JYOTIRMOY BOSU: Accord-
ing to Direction No. 2, obituary refe-
rence comes before questions. I have 
given notice.

MR. SPEAKER: I have not yet al-
lowed it.

SHRI JYOTIRMOY B06U: Please 
give your ruling.

MR. SPEAKER: I will consider it 
and give it.

SHRI JYOTIRMOY BOSU: Tomor-
row?

MR. SPEAKER: I do not know.

PROF. P. G. MAVALANKAR 
(Gandhinagar): Either we stand in
silence today or we do not do it at alL 
It cannot be done tomorrow.

MR. SPEAKER: In order to avoid 
this debate already a reference has 
been made from the Chair about the 
matter.

SHRI JYOTIRMOY BOSU: We have 
to stand in silence to share the grief of 
the entire Defence Services over the 
demise of the five crew members in 
their attempt to save the life of the 
Prime Minister. They have committed 
suicide, Sir, if you understand.

SHRI YESHWANTRAO CHAVAN 
(Satara): Though it looks rather unu-
sual and unprecedented, I do not think 
we should miss this opportunity and 
this occasion when it has been mention-
ed that we stand in silence. I think 
we should do that.

SHRI SAMAR MUKHERJEE (How-
rah): This is the sentiment of the
House.

PROF. P. G. MAVALANKAR: Why 
not do this now and gracefully and 
quickly?

MR. SPEAKER: Now that there is a 
desire to stand in silence in the memory 
of the dead, let us all stand in silence.

SHRI JYOTIRMOY BOSU: Thank 
you, Sir.

The Members then stood in silence 
for a short while
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dnfleiaifie  of Teachers jt o , Drive oat 
Illiteracy

*1. SHRIMATI AHILYA P. RANG- 
NEKAR: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:
to call a conference of teachers includ-
ing school teachers to chalk out mea-

(a) whether Government propose
suree to drive out illiteracy from the 
country; and

Cb) if so, when and the details 
thereof?

THE MINISTER OF EDUCATION. 
SOCIAL ,WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) No Sir.

(b) Does not arise.

SHRIMATI AHILYA P. RANG- 
NEKAR: Mr. Speaker, I would like
to know from the Minister whether 
he is not calling a conference of tea-
chers to drive out illiteracy and what 
is the other programme to drive out 
illiteracy from the country.

DR. PRATAP CHANDRA CHUN- 
DER: For driving out illiteracy from 
the country as a first step a National 
Board of Adult Education has been 
set up. As a second step, this has 
split itself up into several sub-coan- 
mittees and they are trying to develop 
certain strategies and it is proposed 
to approach the State Governments 
for setting up State Boards. We know 
that the teachers have to perform a 
major role in the implementation of 
the programme of removal of illite-
racy so, at the appropriate time due 
consultation with the teachers will be 
held. In the meantime I am having 
discussion with the representatives of 
the different federations of teachers 
in this matter.
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PROF. P. G. MAVALANKAR: As
we all know, this problem of illiteracy 
in our country is not only collosal* 
but is also getting mounted up in-
terms of increasing numbers of illi-
terate people in the country. The 
Minister has already appointed an 
adult Education Board. Does that 
board contain adequate representa-
tion of techers at all levels, and of 
social workers doing this work of 
adult education in different fields? 
My feeiing is that the board is heavi-
ly represented in terms of ministers, 
and secretaries and bureaucrat?, but 
not of teachers who are going to 
work. In view of this, will he assure 
the House and the nation that the
government is very sincerely, earnest-
ly and urgently looking into this mat-
ter of implementing the programme 
as early as possible, with the help of 
persons and instruments directly in-
volved in this work, viz. teachers and 
social education and literacy workers?*

DR. PRATAP CHANDRA CHUN- 
DER: I fully agree with the hon.
Member that we should give the- 
highest priority to this problem. But 
we wanted to make this board a small 
one, so that it is workable. If we
have a very large board, it may not
be possible for us to meet quite easi-
ly, and quite often. Moreover it iŝ  
proposed tthat we should decentralise 
our activities and approach the State 
governments to set up State boards, 
where different voluntary agencies 
and teachers’ organizations will be 
associated in a greater way.
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SHRI M. RAM GOPAL REDDY:
The increase in population is about
3 per cent, after the advent of the 
Janata government. This means that 
every year we are adding to our
population about 1 crores and 80
lakhs of people. I want to know 
whether the Minister is in a posi-
tion to educate all these people, in 
addition to eradicating illiteracy 
among the adults. If so, how much 
lime does he need? (Interruptions)

SHRI HINEN BHATTACHARYA: 
The hon. Member thinks that the 
population has increased after the 
coming into power of the Janata go-
vernment, i.e. within six I months. 
How is it possible?

DR. PRATAP CHANDRA CHUN- 
DER: Obviously, the hon. Member’s
hypothesis cannot be accepted; but as 
regards the involvement of all sec-
tions of people for the eradication of 
this massive illiteracy, steps are being 
taken in a proper manner.

DR. SUSHILA NAYAR: Is the go-
vernment thinking in terms of any 
time-bound programme? If so, what 
are the special programmes? Does it 
propose to involve all literate people 
in this programme, apart from what-
ever teachers and government agen-
cies might be able to do? Have any 
funds been set aside for a crash pro-
gramme for the removal o* illiteracy 
—which includes functional literacy?

DR. PRATAP CHANDRA CHUN- 
DER: 5 years’ time has been set 
before us, as the target date within 
which we should try to remove illi-
teracy from adults between the ages 
of 15 and 35 years. They will be 
nearly about 13 crores in number. 
And it would be a rather heavy task, 
no doubt. Therefore, we have ap-
proached the Planning Commission 
for the purpose of providing more 
funds for this purpose. A special sub-
committee has been set up to deal 
with this very serious question. And

the Prime Minister who is the Chair-
man of the Planning Commission and 
the Deputy Chairman Mr. Lakdawala 
both attended the inaugural meeting. 
And both of them kindly assured that 
they would give the highest priority 
to this particular problem and that 
adequate funds would be provided.

DR. SUSHILA NAYAR: I also
asked about functional literacy.

MR. SPEAKER: You have already
asked.

SHRI TRUMB CHAUDHURI: In
view of the stupendous size of the 
problem and also o f the fact that the 
work of removal of illiteracy will 
have to be undertaken in the States, 
has any plan been made to involve 
the State governments also actively 
in this w&ilt?.

DR. PRATAP CHUNDRA CHUN- 
DER: I have already assured the 
Housed that tfie State Gtovemmetits 
will be involved, because State boards 
will be set up; and then we propose 
to go down even to the district level, 
so that district boaitls will be set up.
I had called a meeting of the Minis-
ters from different States and Union 
Territories. They have by and large 
accfejrted the urgency of this pro-
blem. The strategy is now in the 
stage of being worked out in detail. ( 
I shall come with a fall programme 
after I place this matter before the 
Consultative Committee of Parliament 
for Education, i.e. after the whole 
strategy is chalked out in draft.

< ?rm

ffrsT ^  ^rr i f

"W t  3?t ’TTjPTT fa  PwTtwlr sftr
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Development ot Forests

*2. DR. VASANT KUMAR PANDIT: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be Phased to

state:

(a ) w hether the Secretary, D epart-
m ent o f  Science and T echnology  em -
phasised on  the developm ent o f  forests 

to  create jobs at the sem inar h e ld  in  
D elh i on or about 16th A ugust, 1977; 

and

(b )  i f  so, the plans o f  G overn -
m en t to  develop  forests in  th e  coun -

try ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) and (b). A
statement is placed on the Table of 
the Sabha.

Statement

(a) Yes Sir. In a seminar held in 
New Delhi on 16th August, 1977, re- 
g anting “Optimum utilisation o f 
wood resources” Secretary, Depart-
ment of Science and Technology em-
phasised the need of optimum utilisa-
tion of country’s natural resources 
including forestry. This will also 
help solve the unemployment pro-
blem of the country.

(b) Greater emphasis is being laid’ 
in the forestry sector on covering 
larger areas under plantation schemes 
both in the Centrally Sponsored 
and State Sector. The National Com-
mission on Agriculture considered the: 
acute shortage of fuelwood and small 
timber in the country and recommen-
ded in clusion o f socia l forestry sche-

mes in the 5th five year plan with- 
the objective of providing fuelwood,- 
small timber, fooder and fruits to the- 
rural people. Accordingly, the Gov-
ernment of India included two Cen-
trally Sponsored Social frorestrjr 
Schemes in the 5th Plan period with, 
an outlay of Rs. 10 crores as central: 
grant component. The provision for 
each of these schemes i.e. (i) Mixed. 
Plantations on Waste lands and Pan- 
chayat lands etc. and (ii) Reforesta-
tion of Degraded Forests and Raising; 
of Shelter Belts is Rs. 5 crores each. 
The pattern of central grant which, 
was 75 per cent for mixed plantations- 
and 50 per cent for forestation of de-
graded forests for 1976-77 has now 
been raised to 100 per cent grant limi-
ted to Rs. 1,000 per hectare for 1977- 
78. The schemes are under imple-
mentation from 1976-77. The table- 
below shows the achievements made* 
during 1976-77 and the likely pro-
gramme for 1977-78 and 1978-79.
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T A B L E

Plantations
M ixed plantations on 

W aste lands, Panchayat 
lands etc.

Reforestation of degraded 
forests and raising o f shelter 

belts

1976-77 3,380 ha. 13*090 ha.
(achievement) 105 R.km . 1,250 R . km.
I9 7 7 -7 8  (Targets) 19,385 ha. 4 3 >585 ha./536o R.km .
19 7 8 -7 9  (Targets) 37,500 ha.(Approx.) 68,980 ha. (Approx.)

• 5,200 R.km.
A dvance work for 1979-80 50,000 ha. (Approx.) 1,00,000 ha. (Approx4
Plantations 5,200 R . km.

In the Sixth Plan the above sche-
mes are proposed to be continued on 
a larger scale.

In addition to the above centrally 
sponsored schemes there are some 
more plantation schemes viz. planta-
tion of quick growing species, eco-
nomic plantations. of industrial and 
commercial importance, farm forestry 
and rehabilitation o f degraded forests 
which are being implemented in the 
state sector. The total provision for 
these schemes during the 5th plan 
period is Rs. 74 crores. There are 
also production schemes having great 
employment potential in the form of 
labour and skilled personnel. These 
schemes will also be taken «p  with 
a much higher outlay and on much 
larger areas during the 6th plan 
period. In addition, Forest Develop-
ment Corporations have been constitu-
ted as fully owned State companies 
in 16 States and Union Territories to 
avail of institutional finance, develop-
ment of inaccessible and poor quality 
forests, sponsor wood based indus-
tries, developing skill amongst local 
people for optimum utilisation of 
forest resources, through which em-
ployment in the rural areas can be 
created.

Out of the total cost of the planta-
tion schemes, about 60 per cent is 
utilised on employing labour and 
about 15 per cent on skilled and semi-
skilled personnel under various opera-
tions.

DR. VASANT KUMAR PANDIT: In 
view of the low achievement of targets 
for the year 1976-77, will the hon. 
Minister explaip. whether the Govern-
ment is aware of the fact that in the 
State sector a lot of corruption is going 
in collusion with the forest officers & 
Thekedars, a lot of felling o f 
deforestation  is  going on  an d , o f  so ,
how much deforestation has taken 

place during the last few years?

SHRI BHANU PRATAP SINGH: 
The position is that these schemes are 
being implemented by the State Gov-
ernments and we only provide the 
finance and the guidelines. We will 
look into the matter whether there is 
deforestation. But yesterday when I 
asked for information, I was told that, 
as far as the Forest Departments are 
concerned, there is more afforestation 
than deforestation.

DR. VASANT KUMAR PANDIT: 
Will the hon. Minister explain how 
much employment potential would be 
created in the coming year, 1977-78, 
in view of the higher targets which 
the Government have planned here?

SHRI BHANU PRATAP SINGH:
It is estimated that on an investment 
of Rs. 1 crores, the employment poten-
tial is 16 lakhs mandays.

DR. KARAN SINGH: The hon. Mini-
ster has just now stated that his in-
formation is that there has been more 
afforestation than de-fore,station. I am
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afraid, his Information does not seem 
to be correct. It is well-known and 
accep ted ..........

MR. SPEAKER: He did not say that. 
He only referred to the Forest De-
partments of the States.

DR. KARAN SINGH: He said that, 
apart from the jobs that the forests 
may provide, the whole question of 
afforestation is vital for the very wel-
fare of this nation, because the whole 
ecological balance is being changed 
by the deforestation and by the ero-
sion that is taking place. May I know 
from the Government whether they 
« e  considering taking a total view o f 
the forest situation in this country, 
because this is a long-range affair, and 
unless the total view is taken and steps 
are taken to ensure that the area 
under forests is increased, the future 
economy of the nation is going to be 
greatly jeopardised?

SHRI BHANU PRATAP SINGH: 
I  fully agree with the views expressed 
hy the hon. Member. The Janata
Party is conscious of the importance 
o f  forests, and I am sure full attention 
will be paid to this important work.

vB pnv: snft 
f^nrr %

<r  16 t o t

ftrarar oqfapff spt
ftr^rr

ftTqr f  i t  sft §  ^rm r
^ f% ^  ^ ftr

% f t  Tgt |
5 % s r  sfWf facPtr f&n 
'STRTT f  SlftnF ^
%% | ^ *r  i
T^ft^PT *ft TT9T ^ I SffiT:

% f̂ TT
fa #  f̂ TTT

3T>3RT SPTTf | ?
4WT TT̂ T jq m  f̂t ^TTf
T̂̂ FT R̂fT ^  ^  I7*ft

m 2 *  t  ?

5WH : ^ R T
% s fj s tr  f^ m r % qrnr f̂t

T^r t  * f w w
% «ll^< % ^ ^T% «|R
^ H l ftrw Tift ^ ^  ^

^  ̂ *r r̂ cf«h ^  w  ^ ft* ^  
^t ^  ^*ft «iipn *rpnrr, 

fpr wt*r <r ftraR ^fr 
'f^rra’cff % f ir r  ^  *pt * j^ r  
r̂t̂ TTTtT ^ n t  ^PFt ^rrr

ftrarr ^  *rk srfafr 
*nrnj n̂t*[ i

«ft f W  ^  WpiW : ^ fR  ^
forr flft ?

ŝrcT ftr ?rflr^
t >3h t r  v tftm  i

•ft f im  : V5^5f
P̂TT WTTVt ^TT ^

| ?

MR. SPEAKER: I do not know.

^ r d  T O ik
sr̂ mr if
% f^ r r v  ^  t |
t  % ftnr

^  ^  f  ftr^ r
spt

5  ^  % WFTTT ^T^nl
^ ftr ^TT fi<«r>K % 3̂T
m f r  arrfw  ftr?r
?fWf % w^Fft >̂t €V | ^  5T
^rr? i



H7 Oral Answers KARTIKA 23, 1899 (SAKA) Oral Answers 1 8

•ft fair : ^  **rr-
vnr

HTsiW ^ fa  
5 terr t^t | T t ? %  ^ ftfw  

<1̂  ^rwixf f ^ n  
r̂n̂ TT i

SHRI P. K. DEO: During last
September, the acute havoc of floods, 
especially in my constituency, was due 
to large scale denudation of forests, 
and this fact has been borne out by 
the high power team that the Centre 
sent to study the flood situation. Due 
to large scale denudation of forests, the 
entire ecology of the region has been 
completely upset The Minister can-
not run away from his responsibility 
by stating that forest is a State sub-
ject because it is a concurrent subject 
under the Constitution as it is 
today. So, taking into consideration 
all these facts, will the Minister send 
a directive to all the State Govern-
ments that forest operations should 
not be treated as a source of revenue 
but scientifically worked out, so that 
there should be a complete stoppage of 
the contract system and that forests 
should be operated by technicians a&d 
by the Forest Corporation of the 
State without taking into considera-
tion the revenue aspect of it but only 
the ecological aspect of it?

MR. SPEAKER: It is a suggestion 
fdr action.

SHRI P. K. DEO: The Minister has 
not replied.

MR. SPEAKER: It is only a sug-
gestion for action. He is nothing it.

SHRI P. K. DEO: J want that a 
directive should go from the Centre.

MR. SPEAKER: You do not expect 
him to answer such questions on the 
spot. He will consider it.

SHRI P. K. DEO: He has not stated 
it. That is the remark of the Chair. 
The Minister should state it.

«ftij?rnvrr : t  m nnk
^  r̂rprr f? fa

zftsRT 1 9 7 6 -7 7  % ?TPT f f  
sftT *ft «i+T< srfa T

fafsRr srtr
t staui *reK>rm %

10  grr,
*rWf Tfaft f t t t  ?

^  t o t  w a  ^  I  i
w , | fa

3380 t  i s fk  ^
13090 f^ T T  ^  I

STST ^
srara forr i f̂t ^ r t  tr t

^  ^  ^T^TT |T fa  16
SP^T, 1977 ^  sft f^TTT ?fhc
s^rtfW t q fk ?  ^ #3^r spirit *ft srk

m  fa
ThFTR ^  <ft 10
^̂ rcr* WW gTJ, fa^r% ^fhft
Thnnx ^ tt f e u  tot  ?

>TR 5137*? ^  g^TT
gIcki m iti ■3Tr̂ r®9" ^ fa

Pwrt *t> i ♦# f w r  i fwir

% wmm | fa 
1 + 0  ̂ T̂̂ TT *TT 16 wrsr

w i ^IH fô RTT ^ I eft fa r  10  ^ 0 s
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f w r  ? ^  ^fT ’ j^njcr s h r  | i 
^=m *i«iM I

^  ^  ^ P t  ^RT
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*P1T fiFJ^T W fH fo* H W <  

r̂f̂ TT t% Pp̂ r 3r f e n n  ^ w r 
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16 1̂1 <3 ^ -i^ T  ^t % ^ l i  >̂T% 
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«ft p r o  v b $̂ pt  : ^n^r ^
^ 1% Pt>d  ̂ ^W t vtTl^nnx ftwr i 
#*ft n ^ T ,  *Tf fW 5T, gtfvmU s fa  
zffaT | I %Q 5TOT VT ^tTT
T̂T ^Tf^ I

«ft *<n<* ^  : i,6o  ^ r
fcft ^t*ft ^ t f*RT I

Mt *rft THT VPTZt : *TTT TRT£
$m> ?rr#T | i

ME. SPEAKER There can be no 
point of order during Question Hour.

SHRI JYOTIRMOY BOSU: In view 
of the fact that a sizeable tribal popu-
lation, almost all of them, have been. 
making a living out of the forest 
wealth for centuries and, in view of 
the fact that the tribal population has- 
been harassed, depressed and put be-
hind the bars very frequently by the- 
forest authorities, what steps do the* 
Government propose to take, along 
with going in for afforestation in the 
country, to give protection to the tr i- 
bals and other local people living 
in the forest areas so that they are- 
able to get their livelihood from the 
forest produce which they have been, 
having for centuries?

SHRI BHANU PRATAP SINGH: 
As I said earlier, both the forestry  ̂
and the law and order are State sub-
jects. If  any specific instance of

is "brougtit to o\ar n oticer.
we shall certainly draw the attention, 
of the State Government to that.

MR. SPEAKER: At present, forestry 
is not a state subject; it is a Concur-
rent subject.

SHRI JYOTIRMOY BOSU: The- 
forest wealth has been enjoyed py the 
tribals for centuries. They have now 
been pushed out. They have no other
source of livelihood ___What do the
Government propose to do to see that 
they get their livelihood..........

MR. SPEAKER: I am net allowing 
the second question.

SHRI JYOTIRMOY BOSU: He has 
not answered my question.

MR SPEAKER: He has answered. 
He ha» replied that if any specific in-
stance is brought to their notice, he 
will look into it.

SHRI JYOTIRMOY BOSU: I am 
talking about formulating a policy. 
While the Government proceeds with 
the afforestation programme, what 
steps do they propose to take to see 
that the tribal population get their 
livelihood out ctf the forest wealth 
which they have been enjoying for 
centuries.
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MR. SPEAKER. You may put a 
separate question on that.

DR. MURLI MANOHAR JOSHI:
Wherever there are forests, the tribal 
people and other local people have
been making a living from forest pro-
duce for centuries. Is it not a fact 
that a large number of industries bas-
ed on forest produce are suffering for
want of raw material, the forest pro-
duce, and consequently most of them 
have been closed down resulting in 
a large number of people being un-
employed? I want to know what does 
the Minister propose to do to provide
employment to these people who have 
lost their livelihood from forest pro-
duce which they have been enjoying
for centuries. May I know whether
the large-scale gvipply of w ood to the
paper mills and the capitalists who
are deforestating the finest timber in 
the hills of Uttar Pradesh, will "be 
stopped as a measure of developing 
the forests?

SHRI BHANU PRATAP SINGH: 
We are considering all the recom-
mendations made in regard to identi-
fication of gaps, raw materials, utili-
sation of wood and trained personnel, 
the balance to be maintained in the 
replacement of natural forest by man- 
made forest, large-scale plantation, 
suitable machinery for development of 
forests and utilisation of training 
courses in various research institutes 
and colleges, research on wood pro-
ducts to be strengthened, develop-
ment of indigenous tedhnology .........

MR. SPEAKER: That was not the 
question. His question was whether 
a large number of industries based on 
forest produce had been closed for 
want of sufficient forest produce re-
sulting in large-scale unemployment 
arid whether the supply of wood to 
paper mills would be stopped. What 
do you propose to do in respect of 
that?

DR. MURLI MANOHAR JOSHI: A 
large number of industries based on 
forest produce are closed. The people

who have been making their liveli-
hood only from forest produce are- 
suffering. A  number of people are* 
unemployed. The Minister and the 
Schemes not giving any employment 
to them. For centuries''they have 
been living on forest produce. There 
is a large-scale unemployment, in 
Almora, out of 115 factories in hills, 
110 factories are closed. What does 
the Minister propose to do in the 
matter?

SHRI BHANU PRATAP SINGH: 
We are taking all the steps tor affore-
station. Tiie iorests cannot be created 
within a month, or a year. That w ill 
take time. I f deforestation has gone 

on for a long time indiscriminately, 
it cannot be remedied in a short period 
of time.

DR. MURLI MANOHAR. JOSHI*. I  
Yvave *p\it a very specie  
UnteTTUptious') Challenging \£ve very 
veracity of his statement, he has not 
answered my question; he has not ans-
wered a single word of my question. 
What are the guidelines for encourag-
ing afforestation and augmentation of 
forest-based industries? Whether it 
is a fact that on a large scale timber 
is being supplied to star paper mills 
which is producing deforestation; whe-
ther the forest-based industries in the 
hills of Uttar Pradesh are closed down 
which has resulted in a large scale 
unemployment. What steps Govern-
ment will take to provide employment 
to those inhabitants wfio are m at-
ing their livelihood from forests, since 
centuries?

MR. SPEAKER: Please sit down. 
If a question is not properly answered, 
if  the Minister has no information 
about a particular question, there is 
a procedure for you to ask for a half- 
an-hour discussion.

sft sffcr

MR. SPEAKER: Don’t be an advo-
cate for everybody. Obviously the 
Minister is not fully informed. Please
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sit down. I am not allowing any fur-
ther questions because the Minister 
does not seem to be fully informed 
about the subject.

f  fRTr f  i(w rom )

?TTtrf I

< a j^  srrc> v t i x  ^  1

*ft rm  *roft : sit o

m X  f t  WdT | I *TTt 3TcT
^  STR- ^  t f fa *  I SpCT Wtf
<*cT<m %  ^ r r ^ t f  m m  *ft 
f  I ^  ^  yraTTW tft 3TcT f̂cTT
f  *n*tSf*Wt

$ ft> 10 ^rir if" infr 
W  WW V R fw f  ̂ t «FFR f w -^ p r  3 ?  
m  wm x $  ^fr*ft eft jwrr 

^nrr vr infR> ^  w h it  ? 
sttt w w ra v ttfN M

Decision to reduce the Priee of D.D.A. 
Flats

•3. SHRI DURGA CHANB: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA- 

‘TION be pleased to state:

(a) whether Government have 
taken any decision to reduce the price 
-of DDA flats which have been already 
allotted since November, 1976 onwards 
in  Aehok Vihar (W&rirjuir), Rajouri 
’Garden, Prasad Nagar etc.;

(b) if so, the details of the deci-
sion taken or being taken;

(c) if the answer to part (a) above 
be in the negative, when a- decision 
is likely to be taken in the matter;

(d) whether Government have 
received any representation or com-
plaint about the use o f very inferior 
type of material in the construction

of MIG flats in Ashok Vihar (Phase 
III) pocket ‘A*; and

(e) whether any survey has been 
made by Government in this regard 
and if so, what action Government 
propose to take in the matter?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER 
BAKHT): (a) and (b). DJXA. has 
decided to reduce the costs by econo-
mising on departmental charges in re-
spect of flats, which are being com-
pleted, but this will not apply to 
apartments already alloted or com-
pleted.

(c) Does not arise.

(b) and (e). One complaint was 
received regarding inferior material 
used for eleetrical fittings and fixtures 
in a flat. The defects were removed 
to the satisfaction of the allottee.

y r f  *ft %
^TfptT ft? oft

1973 fttr 3TFt R̂«PT V̂ ft^FT
1974 ftaT «TT qW9FT
1976^firtTWTcft^T^t
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15 5̂ F5TT, 1976 «nt

t f f c  tnp «ft, ^ t f

«ft Jirf ^  : ’ T f̂t % ^TRTT

far ^  % *iW¥ cTO ^
I, #ft^r itr jftfer wm  | fa?

3 ft  ^fw*f % ferr sr fa>
^t 1973 *TT 1974 ^
^vr«A fTSTcT «T|cf <s» <1 cf ^ %\x 
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w i f e  <mr n ff fa*r
f>T *T5T1PT fsHT «TT T̂ T *3T,

^  vfipnT f%HT
»nrr «rr srk «f«H kvH  %
^arf«w 3^  firm t o t  *if i

SHRI MOHD. SHAFI QURESHI: 
There is a time lag between the time 
the work is actually allotted and the 
time the tenders are called. This re-
sults in price escalation. May I know 
from the hon. Minister what has been 
the escalation in the cost of construc-
tion of these flats from 1972 upto this 
time?

SHRI SIKANDAR BAKHT: Escala-
tion of cost of construction is not In -
volved in this Question.

SHRI MOHD. SHAFI QURESHI: 
The question is whether Government 
have taken a decision to reduce the 
price of DDA flats. These flats were 
originally allotted to the allottees at a 
particular price. With the escalation 
of the prices of raw materials and 
other overheads, the prices went up. 
I was asking tfie Minister as to what 
has been the escalation in the cost of 
construction.

SHRI SIKANDAR BAKHT: That
is a different question. I require no-
tice for that.

SHRI MOHD. SHAFI QURESHI: 
No increase in prices?

MR. SPEAKER: He says that
he requires notice since this Question 
does not cover that.

SHRI MOHD. SHAFI QURESHI: 
You have to decide that, Sir-----

SHRI SIKANDAR BAKHT: The
question does not arise in the case of 
these flats.

SHRI MOHD. SHAFI QURESHI: 
Do you agree with this, Sir?

MR. SPEAKER: He requires no-
tice.

Next Question.

*1? % Vt Ofa

*4. pftintavcmi* m w  :

f>*TT I—

(2f•) 3T<j % <1 <m
ft ^  f t  srfir *r f^rft fnfa i

(^ )  f t  snnfar f^TRt 
% fWn ^rr

^ t  | ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRl BHANU 
PRATAP SINGH): (a) and (b). A
statement is placed on the Table of
the Sabha.

Statement

(a) According to the information 
received from the State Governments 
crops in an area of 61.65 lakhs hec. 
valued at Rs. 22.582.04 lakhs were 
damaged by the recent floods in the 
country.

(b) Consequent upon the accept-
ance by the Government of India of 
the recommendations of the Sixth 
Finance Commission, Central assis-
tance of a non-Plan nature for relief 
operations is generally not available 
to the State Governments. Such ex-
penditure is expected to be met by 
the State Governments from their 
own resources and the enhanced mar-
gin money provided to them. How-
ever, advance Plan assistance is made 
available to the States to supplement 
their own resources for implementing 
Plan schemes in the affected areas.
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The Government of India has al-
ready sanctioned Rs. 4.98 crores to 
Assam and Ks. 4.41 crores to West 
Bengal as advance Plan assistance. It 
has also been agreed to provide Rs. 
10.43 crores to Gujarat, Rs. 11.00 
crores to Haryana and Rs. 7.97 crores 
to Rajasthan as advance Plan as-
sistance. It is also being considered 

to  provide advance Plan assist-
ance to Himaqhal Pradesh, Orissa 
and Uttar Pradesh. In addition, the 
Food Corporation of India has been 
drected to make available 20,000 ton-
nes of wheat to West Bengal and
10,000 tonnes of wheat to Assam for 
distribution as gratuitous relief. The 
quantum of additional supply of 
wheat to West Bengal is being con-
sidered as and when request is re-
ceived from the State Government. 
The Government of India is also 
considering to supply 10,000 tonnes 
of wheat each to Uttar Pradesh and 
Rajasthan and 5,000 tonnes to Hima-
chal Pradesh for distribution as gra-
tuitous relief. The Army and Air 
Force assistance was also provided to 
the States for relief and rescue ope-
rations as and when requested for by 
the State Governments. Necessary as-
sistance was also provided to arrange 
adequate supply of food, and medi-
cines etc. to the affected areas.
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SHRI K. LAKKAPPA: I am not 
satisfied with the answer given. In 
the statement made by the Minister 
he has stated that consequent upon 
acceptance by the Government of In-
dia on the recommendations of the 
Fifth Finance Commission, central as_ 
sistance of a non-Plan nature for flood 
relief is generally not available to 
State Governments. But there is re-
currence of this flood situation every 
year in this country and there will 
be a collossal waste of property and 
damage to crops resulting in loss of 
crores of rupees. I would therefore 
like to know whether the Janata 
Qovernment is contemplating any 
national policy or some other con-
crete programme to prevent damage 
to crops due to floods in this country.

Secondly, has any assistance been 
sought for from the World Bank and 
if so, what is the strategy they are 
going to adopt to fight the recurrence 
of the flood situation in this count-
ry? (Interuuptions).

SHRI BHANU PRATAP SINGH: 
The question of providing protection 
from floods is always under the con-
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sideration of Government, but there 
can be no such scheme within the 
financial resources at our disposal 
which will prevent all damages for 
all times to come due to floods. We 
are taking all possible measures that 
we an take within the limitations of 
our resources.

SHRI K. LAKKAPPA: He has not 
answered whether any World Bank 
assistance has been sought for fight-
ing damages due to floods in this 
country.

SHRI BHANU PRATAP SINGH: 
No assistance from the World Bank 
is being sought.

SHRI K. LAKKAPPA: He is
making a contradictory statement. 
World Bank assistance has been 
sought to fight flood damages in Bi-
har. (Interruption). The Bihar Gov-
ernment, with the assistance of the 
Centre, has sought financial aid from 
the World Bank this has been reported 
in the Hindustan Times dated 10th 
October 1976. Are you aware of this 
fact that the Bihar Government has 
sought assistance from the World 

'Bank?

SHRI BHANU RATAP SINGH: 
This question may have been consi-
dered in the past, but just now we
-are not seeking any aid from the 
'World Bank. (Interruption).

«ft ^t % 
q  1% 3T<ff
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^  î ft srft mxz\

TOT ^ f̂ RT̂ T 5T̂ t ^^fiT %

3T£t TO^T ^mr sftr 
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WRITTEN ANSWERS TO QUESTIONS 
Visit of Education Minister to USSR

*5. SHRI SURENDRA BIKRAM: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether he visited USSR re-
cently; and

(b) if so, the nature of talks held 
and conclusion drawn?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

(b) During my stay In USSR from 
13th to 16th September, 1977, I met
H.E. Mr. A. Kosygin, Prime Minis-
ter of USSR and discussed with him 
matters pertaining to cooperation 
between India and USSR with parti-
cular reference to fields of education 
and culture. I also had fruitful dis-
cussions wtth H.E. Mr. P. Demichev, 
Minister of Cutlure and H.E. Prof. V 
P. Yelutin, Minister of Higher and 
Secondary Specialised Education, 
USSR on subjects of mutual interest. 
With Mr. Demichev I discussed the 
development of the arts and crafts, 
specially theatre. With H.E. Prof. 
Yelutin, the important question of 
joint text books on scientific and te-
chnological subjects was discussed.

I also inaugurated the Festival of 
Indian Art and Culture in Moscow on 
15th September, 1977.
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rm iegt against B^ekey

*6 . SHRI D. B. CEANDRE 
GOWDA: Will the Minister o f EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether some senior Interna-
tional Hockey Players have protested 
against the behaviour of one of the 
Hockey Selectors;

(b) if so, the names of such players;

(c) whether Government of India 
have gone into the details as to why 
such type of incident has occurred; 
and

(d) the criteria adopted while 
selecting the payers far World 
Hockey Cup?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

(b) SjShri BaldeV Singh, Surjit 
Singh and Varinder Singh.

(c) Government has not gone into 
the details of the incident which falls 
entirely within the jurisdiction of the 
Indian Hockey Federation.

(d) It is understood that the In-
dian Hockey Federation who are res-
ponsible lor the selection of players, 
made the selection on the basis of 
individual performance, team-play, 
discipline, general conduct etc.

Delay In Announcement of Sugar 
Policy

*7. DR. HENRY AUSTIN: Will the 
Minister o f AGRICULTURE AND 
IRRIGATION fee pleased to state:

(a) whether delay in announcing 
the sugar policy has damaged the 
sugar which was kept *for export; 
and

(b ) Whether the delay in framing, 
the sugar policy has greatly affected 
sugar industry and the growers to a 
large extent?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND} IRRIGATION (SHRI 
BHANU PRATAP SINGH): (a) No, 
Sir.

Gb) Crushing normally begins 
after the middle of November and in 
many States even from the first week 
of December. Moreover, the stocks o f 
1976V77 sugar year will last till about 
the end of December for distribution, 
while the price policy for levy sugar 
of 1977-78 sugar year will be avail-
able only or releases from this year's 
production from about January, 1978. 
The Government have already an-
nounced the major features of the 
sugarcane and sugar pricing policy 
for 1977-78 sugar year.

*S. TOT* tnrf : TOT
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Withdrawal of History Text Books

♦9. SHRI SAUGATA ROY:

SHRI C. K. CHANDRAPPAN:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have 
ordered the withdrawal of any His-
tory text books from circulation;

(b) if so, names of the books and 
their authors; and

(c) the reasons for ordering this 
withdrawal?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) No, Sir.

(b) and (c). Does not arise. 
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Erosion of Banks of Gatip, Padma 
aid Brahmaputra

•11. SHRI DINEN BHATTA- 
CHARYA: Will the Minister of AG-
RICULTURE AND IRRIGATION be 
pleased to state the preventive and 
remedial measures taken to check the 
alarming erosion of banks of Ganga, 
Padma and Brahmaputra rivers?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): The problem of
bank erosion exists in varying degrees 
in  all alluvial rivers in some reach 
or the other but is serious at a num-
ber of points along the Brahmaputra 
and in some reaches along Ganga in 
Uttar Pradesh and Bihar, and in 
Ganga and Padma in West Bengal.

Anti-erosion measures from part 
o f  the flood control sector which is 
included in the State Plan, and the 
initiation, formulation and execution 
•of flood control schemes is the respon-
sibility of the State Governments. 

The important anti-erosion schemes 
undertaken by the State Governments 
include anti-erosion works at Barhiya, 
Masi and Narayanpur in Bihar, anti- 
erosion measures on the left bank of 
Ganga near Gaighat in Uttar Pradesh 
and anti-erosion measures for protec-
tion of Dhubrf and Dibrugarh in 
Assam.

In West Bengal, the State Gov-
ernment have been taking measures 
for protection against erosion in the 
vulnarable reaches of the Ganga. In 
the period 1972—76, the State Gov-
ernment have spent about Rs. 5.5 
crores on short-term measures at 
vulnerable points of erosion. The 
State Government have also prepar-
ed a project report at an estimated 
cost of Rs. 63 crores to deal with 
the problem in the entire affected 
reaches along the right bank of the 
Ganga. For its finalisation, collection 
of detailed data, investigations and 
hydraulic model studies are being 
done. As a short term measures, for 
Protection of Jangipur Barrage Com-
plex against threat from erosion by

river Craiiga a sum of Rs. 9 lakhs has 
also been gpeht by the Farakka Bar-
rage Authorities for construction of 
two submersible boulder bars.

Amendments to Urban land Ceiling 
Act

•12. SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of
WORKS AND HOUSING AND 
SUPPLY AND REHABILITATION 
be pleased to state:

(a) whether Government have de-
cided to make some amendments to 
the Urban Land Ceiling Act; and

(b) if so, what are the proposed 
amendments and the reasons for 
making such amendments?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No, Sir.

(b) Does not arise.

Foodgrains destroyed during 
Monsoons

•13. SHRI AHMED M. PATEL: 
SHRI KANWAR LAL GUPTA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) the total quantity and value of 
foodgrains destroyed during the re-
cent monsoons;

(b) the reasons for it; and

(c) the steps taken or proposed to 
be taken to prevent it in future?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) A quantity
of 8,345 tonnes of foodgrains valued 
at Rs. 112 lakhs has been segregated 
as damaged and unfit for human con-
sumption till October, 1977. As some 
of the damaged stocks would be dis-
posed off as cattle and poultry feed, 
the loss would be reduced to that ex-
tent.
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(b ) The stocks were affected main* 
ly in *CAP* (Cover and Plinth} sto-
rage due to rains, floods, cyclones 
etc.

(c) A statement is placed on the 
Tfeble o f  ^he Sabha.

Statement

(c) The following steps are taken:
(1) Er&mansoon inspection- o f 

godowns and repairs needed, 
are carried out.

(2 ) Necessary dunnage is pro-
vided for storing of food-
grains to prevent damage due 
to seepage of ground mois-
ture. -

(3) Qualified and technically 
trained staff are deployed for 
periodical inspection and pro-
per upkeep of foodgrains.

(4) In CAP storage, nylon ropes 
have been provided for pro-
per lashing of polythene co-
vers to prevent damage to 
covers by blowing.

(5) Monofilament nets and cover 
tops have also been provid-
ed in major CAP complexes 
for additional protection.

(6 ) Additional polythene covers 
have been supplied for im-
mediate replacement lof co-
vers rendered unserviceable.

(7) Regular aeration of stocks in
fair weather is undertaken 

to maintain the health of the 
stocks.

(8 ) Construction of godowns has 
been taken up on a large 
scale to replace ‘CAP stor-
age.
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Differences in Irrigation Statistics 
collected in States

•15. SHRI O. V. ALAGESAN: Will 
the Minister of AGRICULTURE 
AND IRRIGATION be pleased to- 
state:

(a) whether Union Government have 
noticed that there are substantial diffe-
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rences in the Irrigation statistics col-
lected in various States by multiple 
agencies;

(b) if so, fhe details and how these 
have been found;

(c) whether in view of this Govern-
ment are considering to evolve a uni-
form procedure for collection of these 
.statistics and their co-ordination at 
the Central level; and

(d) if so, the details of the same?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) to (c). Two 
different agencies in the States, one 
controlled by Land Revenue or Land 
Records Department and the other 
controlled by the Irrigation or 
Public Works Department, are pre-
sen tly  engaged in the collection 
and .compilation of statistics of irri-
gated area. There are differences in 
procedures and noons for collection 
o f data, and consequently in some ins- 
taces, the figures of different agen-
cies show considerable variations.

<» ■

The question was discussed at a 
S en ea r  xgqenjly convened by the 
Central Board of Irrigation and Po-
wer and in pursuance of its recom-
mendations, and the question of re-
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Study of Inter-Linking of Rivers by 
Central Water Commission

♦17. SHRI R. K. MHALGI: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased, to state:

(a) since when the study of inter-
linking of rivers in the country, the 
position of surpluses and shortages in 
various basins and inter-regional 
transfer of waters is in hand o f the 
Central Water Commission;

(b) what is the upto-date progress 
made in the study; and

(c) when is this study likely to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU
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PRATAP SINGH): (a) to (c). A
paper study of the possibility o f inter-
linking of rivers in the country was 
attempted by the Central Water Com-
mission in 1971. It was, however, con-
sidered that before a view could be 
taken o* any elements of such schemes, 
it is essential to first study, in depth, 
the position of surpluses and shortages 
in various regions, basins/sub-basins 
vis-a-vis the possibilities for economic 
inter-basin and inter-regional transfer 
of water taking into consideration the 
minimum n e e d s  of drought prone 
areas. A separate Unit under a Chief 
Engineer has recently been set up in 
the Central Water Commission and the 
necessary field wo’-k is being organised. 
The State Governments have also been 
addressed for supDlv of requisite data. 
It is expected that some preliminary 
reports on the feasibilHv of some 
the links should b? available in the 
course of next 3-4 years.

Inter-State Disputes re; Use of River 
Waters

*18. SHRI K. MAYATHEVAR: Will 
the Minister ot AGRICULTURE AND 
IRRIGATION be pleased to state*.

(a) the present position of inter-
state disputes regarding use of river 
waters;

(b) the extent to which continuance 
of such disputes has affected the well 
being and economic development of 
the people of India;

(c) whether Government propose 
to nationalise the use of river waters 
for rational utilisation in the interest 
of the country; and

(d) if  so, the particulars of time 
bound plan, if any ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) The main
pending disputes relate to Narmada 
Godavari and Yamuna rivers.

The disputes relating to Narmada 
and Godavari waters are being adjudi-
cated upon by the Tribunals set up 
under the Inter-State Water Disputes 
Act, 1956.

In the meantime, however, in the 
case of Godavari Basin, concerned 
States have agreed on substantial allo-
cation of Godavari water for new pro-
jects. In the case of Narmada Basin 
too, the States have agreed to take up 
work on four smaller schemes each in 
Gujarat and Madhya Pradesh. Detail-
ed studies about the Yamuna Basin 
have been carried cut in consultation 
with the concerned States and the 
matter is proposed to be discussed with 
the States* representatives in the near 
future.

(b) Since the available funds for 
irrigation projects have been fully 
utilised, it could be said that disputes 
have not materially affected the 
development of the country as a whole 
so far but there has been consequent 
delay in the undertaking of certain 
projects in the disputed basins affect-
ing the development of specific areas.

(c) and (d). The question of direct 
involvement Of the Centre in the 
planning of the uses of waters of 
inter-State rivers and other related 
matters is under active examination.

Land Reforms

•19. SHRI S. D. SOMASUNDA- 
RAM:

SHRI P. K. KODIYAN:

Will the Minister of AGRICUL* 
TORE AND IRRIGATION be pleased 
to state:

(a) the concrete steps taken during 
the last seven months to expedite land 
reforms so as to effect increased pro-
duction and to bring about social and 
economic justice to the weaker sec-
tions;

(b) the magnitude of the problem; 
and
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(c) main features of time-bound 
plan, if any, for speeding up the land 
reforms?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) to (c). State 
Governments have been urged to take 
necessary measures to expedite dis-
posal of cases under ceiling laws and 
allotment of ceiling surplus land to 
eligible categories. According to in-
formation received from State Govern-
ments, nearly 2 lakh cases awaited 
disposal at the end of July, 1977. It 
is estimated that between April to 
July, 1977 nearly 1.18 lakh acres cf 
ceiling surplus land have been dis-
tributed. - It has been suggested to 
them that they should distribute the 
entire area declared surplus by end of 
December, ’77. State Governments 
are also expected to ensure proper im-
plementation of tenancy laws either 
conferring ownership on tenants 
providing for the security of their 
tenure.
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Drinking Water Scheme in Madhya 
Pradesh

1. SHRI MADHAVRAO SCINDIA: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress of drinking water 
schemes in different States till the 
end of October, 1977; and

(b) the total assistance given to 
the Madhya Pradesh Government till 
date and its utilisation by the State 
Government at the end of October, 
1977?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a ): Drinking water
supply schemes for urban and rural 
areas form a part of the State Sector 
of the Fifth Five Year Plan. Informa-
tion regarding the progress of imple-
mentation of these schemes in various 
States is not available with the 
Central Government.
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(b ) For all State Plan scheme, in- 
uding drinking water supply scheme, 
entral assistance is given in the form 
: block loans and block grants. How- 
/er, during the current year a new 
entrally Sponsored Accelerated Rural 
ifater Supply Programme has been 
aunched for providing drinking water
0 problem villages. Under this pro-
gramme 100 per cent Central assis- 
ance is being given to States during 
1977-78 for completion of the on-going 
projects of drinking water supply to 
problem villages.

A sum of Rs. 200.00 lakhs has been 
allocated to the Government of 
Madhya Pradesh under this pro-
gramme during the current financial 
year, and an amount of Rs. 50 lakhs has 
also been allocated to the State in 
addition to Rs. 200 lakhs for tribal 
areas. Out of this, a sum of Rs. 52.80 
lakhs has been released as the first 
instalment of Central grant to that 
State.

Irrigation Project on AUNG River

2. SHRI GANANATH PRADHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Government have 
received any proposal to start an Ir. 
rigation Project on the “AUNG" river 
near CHIROLI, District Sambalpur, 
Orissa State; and

(b) if so, the total area which will 
be covered by the project, funds sanc-
tioned for that and the date of its 
implementation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) No such pro-
ject report has so far been received 
in the Central Water Commission 
from the Government of Orissa.

(b) Does not arise. %

Damage to Coconut Cultivation in 
Kerala

3. SHRI SKARIAH THOMAS: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government are aware 
of the widespread damage to coconut 
cultivation in Kuttanadu in Kerala; 
and

(b) if so, efforts being made by 
Government to save the cultivation?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir. The
Government are aware of the wide-
spread damage to coconut cultivation 
in Kuttanadu area in Kerala as well 
as in other parts of the State.

(b) The damage is largely caused 
by the Rootwilt disease and also in 
part by Leaf Rot disease of coconut. A 
Centrally Sponsored Scheme for re-
juvenation of diseased and unproduc-
tive coconut plantations has been im-
plemented from 1977-78. Diseased and 
unproductive coconut palms are re-
placed with relatively more tolerant 
hybrid seedlings. The hybrid seedlings 
fertilisers, soil ameliorants and plant 
protection chemicals are supplied to 
farmers at 50 per cent subsidy.

The State Government also has a 
programme to check further spread of 
Leaf Rot disease by giving protective 
sprays twice a year in selected areas 
free of cost.

Inclusion of S.C.jS.T. Candidates in 
Tour Sponsored by Indian Council for 

Child Welfare

4. SHRI KUSUMA KRISHNA MUR- 
THY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleaseci to state:

(a) whether the Indian Council for 
Child Welfare under their sponsorship 
study tour and seminar schemes has at 
any time sponsored any candidates 
belonging to Scheduled Castes and 
Scheduled Tribes; and
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(b) if so, the details thereof (year- 
wise)?

THE MINISTER OF STATE IN THE 
"MINISTRY OF EDUCATION, SO-
C IAL WELFARE AND CULTURE 
(SHRIMATI REUNKA DEVI BARA- 
KATAKI) : (a) and (b) . The Indian 
Council for Child Welfare has no pro-
gramme of study tours or excursions. 
It has not asked about the caste of 
candidates whenever it has invited 
-applications from the State Councils 
lo r  Child Welfare for grant of finan-
cial assistance to the poor children 
for purposes of education, etc. The 
^Council's primary concern is for the 
4Child* and it considers children be-
longing to the low-income group fami-
lies as deserving.

Vocationalisation of Education

5. SHRI PARMANAND GOVINDJI- 
WALA : Will the Minister of EDUCA-

TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether under a centrally 
sponsored scheme for vocationalisa- 
tion of the education it was proposed 
to conduct a vocational survey of 150 
districts and out of so surveyed distri-
cts, 40 districts were to be selected 
for introduction of vocational courses; 
and

(b) whether the survey has been 
completed and vocational courses in-
troduced, if so, the names of the dis-
tricts?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER) : (a) Yes, Sir.

(b) : So far Central assistance has 
been released to the State Govern-
ments for the conduct of District 
Vocational Surveys in the following 34 
districts :

State Name o f District

Assam

Jammu & Kashmir 

Karnataka .

M ad hya Pradesh

Orissa

Kamrap
Sibsagar
Dibrugarh
G achar

Kathua
Anantnag

Bangalore 
Dharw ar 
North K an ara 
South K an ara  
Mysore 
R aichur

V idisha
Biiaspur
G w alior
Hoshangabad
Balaghat
Jhabua
Raipur
Chhutfarpur

Shahdol
Ujjain

Puri
Keonjhar
Sambalpur
Baiasore
Ganjam
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State N am e o f  District

Rajasthan Jaipur 
Jodhpur 
K ota  
Bans war a

Sikkim G angtok
N am chi

Tripura • W est Tripura

Under this scheme financial assis- 
ance has been released for introduc- 
ion of vocational courses in Gangtok 
Sikkim). The Government of Kama- 
aka has also introduced vocational 
courses in the districts o f Bangalore, 
South Kanara and Dharwar.

Autonomous Colleges

6. SHRI BAPUSAHEB PARULE- 
K A R : Will the Minister o f EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether a scheme of autono-
mous colleges is being introduced 
under the recommendations of Uni-
versity Grants Commission*

(b) if  so, w hich  are such institu-
tions recom m ended by the different 
U niversities in M aharashtra;

(c )  w hether special grants w ill be  
given  to such institutions; and

(d )  w hat w ou ld  be the special fea -
tures o f  the autonom ous institutions.

THE MINISTER OF EDUCATION* 
SOCIAL WELFARE AND CULTURE
S . ^ A T A P  CHANDRA CHUN- 
DER) : (a) Yes, Sir.

(b) No U niversity in  M aharashtra 
has so fa r  recom m ended any institu-
tion  under the scheme.

(c) Any assistance arising out of 
the autonomous status would be only 
marginal and related to the special 
academic programmes developed by

the colleges, which would be provided 
by the Commission on a cent per 
cent basis for a period of* five years.

(d) An autonomous college would 
enjoy freedom in framing its courses 
of study, devising its methods of eva-
luation and its principles for admission 
of students and laying down proce-
dures for selection of teachers. This 
would encourage experimentation with 
desirable educational ideas and initiate 
a process for broadening the frame-
work of courses and instruction to 
make them more meaningful and rele-
vant in the context of local and re-
gional requirements for skilled man-
power. '

Grant of Perpetual Lease to Village 
Arak Bagh Mochi, Moti Bagh 

New Delhi

7. SHRI LALJl B H A I: Will the
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether the D.D.A. had agreed 
to grant perpetual lease for village 
Arakpur Bagh Mochi, Moti Bagh 
near Ring Road, New Delhi by adopt, 
ing a resolution in its D.DA.. commit-
tee on the 20th April, 1978;

(b) whether D .D .A . had also writ-
ten a letter to his Ministry on the 
22nd November, 1976 requesting for 
their approval on it;

(c) if so, the reasons for not accord-
ing the approval; and w * -
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(d) whether necessary approval 
would be given to the villager^ who 
had been dwelling there since Mughal 
period?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a): Yes, Sir.

(b) : Yes, Sir.

(c) and (d) : According to the
Delhi Development Authority, when 
land near village Arakpur Bagh 
Mochi had been acquired in 1911-1912, 
the residents of the village number-
ing 85 families, were allowed to stay 
there on payment of nominal rent in 
the form of chullah tax. This was so 
done as Government did not then 
need the land for immediate develop-
ment. The Delhi Development Autho-
rity, who are managing the land on 
behalf of Government of India, have 
sought approval of the Government to 
the allotment of plots under occupa-
tion of the original allottees and their 
descendants on perpetual lease basis on 
an annual lease of Re. 1 /- each. The 
land is very valuable and it is very 
likely that affluent sections of the 
Society might have infiltrated. In such 
a matter which dates back to several 
decades, a decision cannot be taken in 
a hurry, it is proposed to set up a 
fact finding Committee which will 
make an on-the-spot study of the prob-
lem and make recommendations.

Representation from Staff of Director-
ate of Practical Training in Mining, 

Dhanbad

9. SHRI A. K. R O Y : Will the Min-
ister of EDUCATION, SOCIAL WEL-
FARE AND CULTURE be pleased to 
state:

(a; wnetner representation from 
the staff of Directorate of Practical 
Training in Mining, Dhanbad has beten 
received;

(b) if so, what are their grievances; 
and

(c) action taken to redress them?

THE MINISTER OF STATE IN THE. 
MINISTRY OF EDUCATION, SO-
CIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA-
RAT AKI) : (a) Yes, Sir.

(b) Two representations have been 
received from the staff of Directorate 
of Practical Training in Mining, Dhsn- 
bad regarding its impending closure 
and requesting for suitable alternative 
employment of the personnel and pro-
tection of pay-scales, seniority, pro-
motion prospects, etc.

(c) The Directorate of Practical 
Training in Mining, Dhanbad, has been 
closed with effect from 1st November, 
1977. Out of the total staff of 21 per-
sons, 13 have been absorbed in the 
Indian School of Mines, Dhanbad; 
names of six Group ‘C* employees 
have been sent to the Surplus Cell of 
the Department of Personnel and Ad-
ministrative Reforms and the name of 
one Group T>’ employee has been sent 
to the Directorate General of Employ-
ment and Training, Ministry of Labour 
for alternative employment. The case 
of one officer in Group *A* post is 
under consideration.

World Bank Loan for Development of 
Medium /Irrigation Schemas in Orissa

10. SHRI D. AMAT: Will the Minis- 
ter of AGRICULTURE AND IRRIGA-
TION be pleased to state:

(al whether it is a fact that World 
Bank has sanctioned a loan of Rs; 52 
crores for the development of medium 
irrigation schemes in Orissa State; and

(b) if so, the details of the pro-
jects that are likely to be taken up 
with this loan?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Yes, Sir.

(b) The project would include (i)
. construction over a five-year period, 

medium irrigation projects contempla-
ted to benefit about 66,000 ha. through-
out the State (ii) Command Area 

Development in three existing irriga-
tion system viz. Hirakud, Salandi and 
Mahanadi delta consisting of consclida- 

. tion of about 200,000 ha. of irrigated 
land and construction of on-farm 
works on a consolidated area of about 
57,000 ha. The World Bank has not 

. selected any specific medium irriga-
tion project? under the programme, 
but projects which satisfy the approved 
criteria are tu be taken up in the pro-
gramme. The Government of Orissa 
have indicated that the following 14 
projects may be taken up under the 
programme if they conform to the 
criteria laid down by th^ World 
Bank:—

1. Sunei

2 . Ramiala

3. Daha

4. Kuaria

5. Jharband

6 . Dumerbehal

7. Remal

8. Pilasalki

9. Sarapgarh

10. Talsara

11. Gohira

12. Badanala

13. Harbhangi

14. Krnjhari.
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Clearance of Co-operative House 
Building: Societies Plans

11. SHRI BALDEV SINGH JAS- 
ROTIA: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) what specific measures have 
been taken by Government to ex-
pedite clearance of plans etc. of such 
Co-operative House Building Societies 
which were allotted land more than 
15 years back;

(b) whether an administrator was 
appointed for a certain Co-operative 
House Building Society in July 1976 
for getting the affairs of the society 
straightened up and early allotment 
of the plots to members; and

(c) whether this work has been 
completed; if not, the reasons there-
for?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) 10 lay-out and 21 de- 
marcation-cum-set back Plans are 
pending with Delhi Development 
Authority. Of these, the processing 
of all the layout plans and 14 demar- 
cation-cum-set back plans is nearly 
complete. The other demarcation-cum- 
set back plans are under scrutiny an$ 
decision in all will be communicated 
shortly.

(b) No, Sir. : ,

(c) Does not arise.
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National Housing Commission

13. SHRI C. N. VISVANATHAN:
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the present stage of the pro-
posal for setting up of a National 
Housing Commission to examine in 
depth the various issues connected 
with housing; and

(b) the earliest date by which a 
long term policy of housing is expect-
ed to be formulated for implementa-
tion by all agencies?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) It has been decided 
not to pursue the proposal.

(b) Does not arise.
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Regularisation of Unauthorised  
Colonies in  Delhi

15. SHRI KANWAR LAL GUPTA:
SHRI P. K. KODIYAN:
SHRI MUKHTIAR SINGH

MALIK:

Will the Minister of WORKS AND ’ 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:
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(a) the progress made by Govern-
ment to regularise and develop the

unauthorised colonies in Delhi and 
how much time Government will take 
'to regularise them;

(b) whether adequate amenities are 
not provided in these colonies;

(c) if so, the steps Government 
3iave taken to provide basic amenities 
in these colonies during the period 
they are not regularised;

(d) have Government provided 
iunds for providing the aforesaid 
amenities in these colonies to D.M.C. 
and D.D.A.; and

(e) what are the demands of these 
two local bodies?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Government had ap-
pointed 3 High Level Implementation 
Body under the Chairmanship of Lt. 
Governor, Delhi on 2nd May, 1977 to 
watch the progress of regularisation 
and development of unauthorised co-
lonies in Delhi according to the policy 
laid down. The Body has held two 
meetings to discuss various problems 
connected with the regularisation of 
the colonies. It is not possible to 
indicate a definite time in which the 
colonies can be regularised.

(b) to (e). Adequate amenities do 
not exist in these colonies at present. 
Estimates for the cost of development 
of these colonies have not been wor-
ked out by the Municipal Corporation 
of Delhi. The Delhi Development 
Authority have however requested for 
sanction of a revolving fund of Rs. 15 
-crores.

Implementation of 12-Point prohibi-
tion Programme

16. SHRI G. Y* KRISHNAN:
SHRI s .  S. SOMANI;
SHRI MANORANJAN 

BHAKTA:
SHRI EDUARDO FALEQftO: 
DR. MURLI MANOHAK 

JOSHI:
SHRI HUKAM CHAND 

KACHWAI:
SHRI N  K. SHEJWALKAR:
SHRI SUKHDEV PRASAD 

VERMA:
Will the Minister of EDUCATION, 

SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the progress made so far in the 
implementation of the 12-point pro-
hibition programme by the Central 
and State Governments;

(b) whether Government propose 
to enforce total prohibition in the 
country;

(c) whether some States have ex-
pressed their reluctance to enforce 
total prohibition in their States;/

(d) if so, the details thereof; and

(e) the estimated loss of yearly re-
venue likely to be caused to State and 
Central Government as a result of en-
forcement of prohibition?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) The Central Government
has taken the following measures to 
implement the 12-point prohibition 
programme:—

(i) Detailed guildelines for the 
implementation of the minimum 
programme for prohibition, have 
been issued to State Governments.

(ii) A notification by the Minis-
try of Industry and Civil Supplies 
(Department of Industrial Develop-
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ment) was issued on 19-11-1975 that 
j io  owner of any industrial under-
taking engaged in the manufacture 
o f alcoholic drinks shall carry on 
business of such undertaking except 
under and in accordance with a 
licence issued in this behalf by the 
Central Government. Government 
have also resolved in cases where 
production is hundred per cent ex- 
port-oriented.

(iii) A notification has been is-
sued by the Ministry of Informa-
tion and Broadcasting on 27-2-1976 
under S. 5(B) (2) of the Cinema-
tograph Act, 1952 providing direc-
tions to the Board of Film Censors 
setting out the principles to guide 
the Board in sanctioning films for 
public exhibition that portrayal of 
drunkenness or drinking or adver-
tisement of alcoholic drinks is to be 
treated as objectionable.

(iv) Under the Central Civil Ser-
vices (Conduct) Rules, 1964 and the 
All India Services (Conducft) Rules 
1968 regulating the Conduct of the 
Central Government servants and 
members of All India Services a 
stipulation has been made, inter alia 
that they shall refrain from con-
suming alcoholic beverages in pub-
lic places. The State Governments 
have also been advised to frame 
suitable provisions in the Conduct 
Rules governing the State Govern-
ment servants in the light of the 
instructions issued by the Central 
Government.

(v) The Motor Vehicles (Amend-
ment) Act, 1977 has been passed 
which inter alia provides that (a) 
whoever while driving or attempt-
ing to drive a motor vehicle, has 
in his blood, alcohol in any quantity 
howsoever small, shall be punish-
able for the first offence with im-
prisonment for a term which may 
extend to six months or with fine 
up to Rs. 2,000 or with both and 
severer punishments for subsequent 
icffences, and (b) a police officer m

uniform may require any person 
driving a motor vehicle in a public 
place to provide one or ttibre speci-
men of breath for breath test, if 
the poiice officer has reasonable 
cause to Suspect him of having alco- 
hoi in any quantity in his body. A 
Breath Analyser Equipment has 
also been designed, developed and 
produced on a commercial scale for 
taking breath test of drivers of 
motor vehicles.

(vi) It has been notified by the 
Ministry of Railways that under 
Section 120 of the Indian Railways 
Act, that consumption of alcoholic 
drinks is prohibited in all second 
class coaches and air-conditioned 
chair cars of all trains in the Indian 
Railways.

2. All State Governments had in-
dicated their willingness to accept the 
12-point minimum programme for pro-
hibition for implementation and by 
and large many of the points are 
either already provided for in the 
State Prohibition Acts/Excise Acts 
or wherever they are not so provided, 
special instructions have been issued 
by the concerned States to enforce 
their implementations. Some of the 
States however, have not indicated 
the details of implementation of the 
programmes.

(b) The Central Government’s 
policy on prohibition is limited to the 
Directive Principle of State Policy 
enshrined under Article 47 of the 
Constitution. The responsibility for 
execution of this policy is vested in 
the State Governments vide entry 8 
of List II-State List of the Seventh 
Schedule of the Constitution.

(c) and (d). The Central Govern-
ment has no such information.

(e) The estimated loss of revenue 
of States from the Excise duties from 
alcocholic drinks according to the 
Budget Estimates for the year was 
Rs. 449.31 crores. The Central Gov-
ernment does not have any excise 
duties on alcoholic drinks.
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Time Capsule

18. SHRI SAMAR GUHA:

SHRI HARI VISHNU 
KAMATH:

Will the Minister of EDUCATION,. 
SOCIAL, WELFARE AND CULTURE, 
be pleased to state:

(a) whether the Time Capsule has 
been dug out as promised by the 
Minister of Education on the floor of 
the House;

(b) if so, the text of its contents; 
and

(c) if not, the reasons for delay ii> 
digging out the Time Capsule?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) The Time Capsule has not
yet been recovered.

(b) Does not arise.

(c) The Capsule is stated to be 
buried at a depth of 40 ft. In view 
of heavy rainfall and high water table 
in and around Delhi the digging opera-
tion could not be scheduled earlier 
than the latter half of November 1977.

Registration for D. D. A. Flats

19. SHRI M. RAM GOPAL RERDY: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased t0 state:

(a) how many persons have register-
ed themselves for allotment of flats 
with DDA under the LIG, MIG and 
Janata Schemes upto 1st October, 
1977;

(b) has the DDA formulated any 
time-bound programme to provide 
them with the houses; and

(c) if so, the details thereof?



THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAll 
BAKHT): (a) 64855 persons have
been reported by the DDA as having 
registered themselves for allotment 
of flats with them under L.I.G., 
M.I.G., Janta/CSP schemes upto 1st 
October, 1977.

(b) and (e). 21614 persons have so 
far been allotted flats of different 
categories. 14,423 persons have with-
drawn their registration deposits. 
28,818 applications are awaiting dis-
posal.

At present about 1600 flats are ready 
for allotment, while 2810 houses are 
at advance stage of construction. A 
phased programme of construction will 
be drawn up depending upon the 
availability of funds.

Draining out water from  water logg-
ed area near Farakka Feeder Canal

20. SHRI SASANKASEKHAR 5AN- 
YAL: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) what steps have been taken for 
draining out water from the vast 
water logged area near and around 
Farakka feeder canal after the Hon’- 
ble Minister in his reply to the dis-
cussion on Budget demand during the 
last Budget gave assurances in this 
behalf;

(b) whether nothing has been done 
yet in this behalf; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). Regarding 
the problem of inundation of areas 
near and around Farakka Feeder, the 
Minister had stated that the problem 
had been discussed with the West 
Bengal Government and that a Techni-
cal Committee comprising experts 
from the Centre as well as from West 
Bengal had been set up in December,
1976, for studying the proposals pre- 
2324 L.S.—4.
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pared by the State Government in 
this regard. In view of the urgency 
of the matter, the Committee has since 
made qertain recommendations in 
advance of submission of their final 
report and based on these, the Farakka 
Barrage authorities have been request-
ed to formulate detailed scheme and 
estimates.

Sick Sugar Mills in U.P.

21. SHRI BASHIR AHMAD: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government have 
fixed prices of sugarcane under Su-
garcane (Control) Order, 1966 and the 
State of Uttar Pradesh is not imple-
menting and had compelled the Mill 
owners to pay higher prices than 
fixed by Central Government with the 
result that 80 per cent of the sugar 
mills in U.P. have become sick;

(b) whether the policy of fixation 
of Levy sugar prices has resulted in 
giving impetus to big sugar factories 
and the smaller factories who could 
not compete have become sick on 
account of zonal groupings;

(c) if so, what steps Government 
propose to rationalise and protect 
small factories; and

(d) whether the recommendations 
of B.I.C.P. (Bureau of Industrial Costs 
and Prices) have not been implemen-
ted with the result that smaller fac-
tories have been put to heavy losses?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government 
have fixed prices of sugarcane for the 
State of Uttar Pradesh under the 
Sugarcane (Control) Order, 1966 
based on minimum notified cane price 
of Rs. 8.50 linked to a recovery of 
8.5 per cent. This is the minimum or 
floor price and over this additional 
price is also to be paid under the 
Sugarcane (Control) Order, 1966 on 
the basis of Bhargava Commission’s
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Report of sharing 50 per cent of excess 
realisations on the free sale sugar by 
the mills over a notified levy price. 
The actual cane price paid by the 
mills in 1976-77 was Rs. 13.25 per 
quintal in Central and Western UP. 
and Rs. 12.25 per quintal in Eastern 
U.P. There is no evidence with the 
Government to the effect that 80 per 
cent of the sugar mills in U.P. have 
become sick in consequence of this.

(b) The zonal grouping as a basis
of fixing levy sugar prices has been 
adopted so far in the light of the re-
commendations of the successive 
Tariff Commissions which had report-
ed on this question. It is inevitable 
that in any system of averging, there 
will be units whose costs will be above 
that of the average struck. This will 
be true irrespective of the size of the 
factory and depending on various
other factors, including managerial
efficiency, which govern their total
cost. Zonal groupings may not, there-
fore, be alone held responsible for 
sickness among units which may be 
due to diverse reasons.

(c) Factories which are below 
economic size are encouraged to ex-
pand and Government has offered in-
centives and assistance to those who 
undertake expansion and moderniza-
tion. The incentives are in the form 
of higher free sale quota, rebate in 
excise duty on free sale sugar for 
licensed expansions and concessional 
finance for modernisation anjd reha-
bilitation.

(d) In arriving at this decision, the 
Cabinet has considered all relevant 
factors in fair fixation of levy price.
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Garland Irrigation Scheme

23. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased t6 state:

(a) whether any progress has been 
made in examining the economic and 
technical feasibility of the Rs. 15,000 
qrore irrigation programme known as 
“Garland irrigation scheme” ; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Shri 
Dastur's plan estimated to cost about 
Rs. 15,000 crores envisages construc-
tion of 2300 mile long, 1000 feet wide 
and 30 feet deep Himalayan Canal 
extending from Sutlej to Chcrrapunji 
at a uniform leveT of 3000 feet above 
mean sea level and 5,500 mile long 
Southern and Central Garland Canal 
encircling pennisular India at a uni-
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form level of 1500 feet above mean 
sea level.

The two canals are proposed to be 
linked by 10 pipes of 12 feet diameter 
for diversion of water collected from 
Himalayan streams to the Garland 
CanaL It also provides for construc-
tion of 300 reservoirs of about 0.5 
million acre feet storage each along 
the Himalayan Canal, 600 storages of 
the same capacity along the Garland 
Canal, a storage of 300 million acre 
feet near Nagaur in Rajasthan with 
the construction of 300 feet high dam 
ever an area of 40 sq. miles and a 
storage of 100 million acre feet on the 
Sone.

The above proposals are at present 
under examination in the Department 
of Irrigation in consultation with the 
Centre Water Commission.

Agreement between Tamil <Nadu and 
Karnataka on Cauvery

24. SHRI K. MALLANNA:
SHRI M. KALYANASUNDA- 

RAM:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether it is a fact that the 
Prime Minister during his visit to 
Madras expressed a hope that an ac-
cord would be reached between Tamil 
Nadu and Karnataka o11 the Cauvery 
Water Issue; and

(b) if so, what efforts have been 
made by the Union Government to 
bring about an early agreement bet-
ween the two States?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) An understanding amongst the 
concerned States, namely, Karnataka. 
Kerala and Tamil Nadu with regard

to the use and development of 
Cauvery waters was reached at the 
inter-State meeting held by the Union 
Minister of Agriculture 'nd Irrigation 
in August, 1976. It was then agreed 
that the various issues relating to the 
manner of sharing of Cauvery waters 
in lean and good years would be 
worked out by a Committee of techni-
cal representatives of the Centre and 
State Governments.. It was also 
agreed to constitute the Cauvery 
Valley Authority and that the func-
tions and rules of procedures of such 
an Authority be drawn up by a 
Committee of Secretaries of the three 
States.

Two Committees were, accordingly, 
set up. A number of meetings have 
been held by these Committees during 
which the State representatives ex-
pressed divergent views on certain 
issues.

A ministerial level meeting is now 
proposed to "Be held in the near future 
to settle the outstanding differences.

House building advance to Govern-
ment employees for purchase of built 

up flats

25. SHRI D. G. GAWAI:
SHRI KACHARULAL HEMRAJ 

JAIN:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the 
iMiinistry has asked the heads of all 
Ministries | offices of the Government 
of India to sanction themselves the 
House Building Advance to their em-
ployees in respect of built up flats;

(b) if so, to what extent this hai 
reduced the burden of the Ministry of 
Works and Housing;

(c) whether there is any proposal 
to give authority to the heads of vari-
ous Ministries and other Departments
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of the Government to sanction house 
building advance to their employees 
when the advance is taken lor con-
structing a house on an approved plot 
of land; and

(d) if so, the particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR):
(a ) : Yes, Sir.

(b) About 10 to 12 per cent.
(c) Yes, Sir.
(d) Detailed particulars are yet to 

be worked out.

Sea-erosion in Kerala

26. SHRI N. SREEKANTAN NAIR: 
Will the Minister "of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the assessment of the Central 
Government Study on the sea-erosion 
in Kerala last time; and

(b) what assistance is proposed to 
be given to the Kerala Government 
to stop this natural calamity?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Union Minis-
ter of Agriculture and Irrigation, 
accompanied by senior technical 
officers from the Centre, had visited 
the areas affected by sea erosion m 
Kerala from 11th to 14th August,
1977. The Minister had suggested that 
the State should concentrate on more 
vulnerable sections of the sea coast 
affected by sea erosion in the first 
instance and also build up organisa-
tional capacity in order to utilise 
budget provision of the current year 
and for stepping up the pace of ex-
ecution of anti-sea erosion works. The 
State was also advised to avail of the 
additional assistance of wheat and 
milo under the Rural Employment

Scheme which could be utilised for 
payment of part of the wages on 
protection works in rural areas.

(b) Anti-sea erosion works are in-
cluded under the flood control sector 
which forms part of the State Plan. 
As such the planning and implementa-
tion of these measures are the respon-
sibility of the State Governments. 
The Centre provides block loans and 
grants to the Slate Governments for 
the Plan scEemes and State Govern-
ments can make the allotment to 
various sectors according to priorities. 
However, taking into account the need 
for speedy implementation of anti-sea 
erosion measures in the State, the 
Centre has provided special loan 
assistance to tR£ Sfate Government for 
accelerating the approved anti-sea 
erosion schemes included in the State 
Plan. The amount made available 
during the first three years of the 
Fifth plan has been Rs. 3.75 crores. 
During the current year, an amount 
of Rs. 1 crore has been released so 
far for this purpose.

Award by tribunal on Narmada 
Waters Dispute

27. PROF. P. G. MAVALANKAR: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to re-
fer to the reply given to tjnstarred 
Question No. 996 on 20th June, 1977 
regarding Narmada waters and state:

(a) whether any progress has been 
made in the matters of giving award 
by the Tribunal on Narmada waters 
Dispute between the State of Guja-
rat, Madhya Pradesh, Maharashtra 
and JEtajasthan;

(b) if so, facts thereof; and

(c) whether Government have ask-
ed the Tribunal to expedite the 
matter?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH):

(a) and (b). Yes, Sir. Gujarat 
have completed their further argu-
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merits of the case. Arguments by 
Madhya Pradesh on the whole case, 
which are in progress, are likely to 
completed shortly. Thereafter Maha-
rashtra, Rajasthan and Gujarat will 
address the Tribunal on the whole 
case in that order.

(c) No, Sir. Every effort, is how-
ever, being made by the Narmada 
Water Disputes Tribunal to complete 
its work as expeditiously as possible.

Slackness in house building activity 
in Delhi

28. SHRI MANORANJAN BHAK- 
TA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether it is a fact that the 
house building activity has come to 
a stdnd still due to delay in Govern-
ment’s decision to amend the Urban 
Land (Ceiling and Regulation) Act
1976, if so, when a decision is expec-
ted;

(b) whether a large number of ap-
plications are pending with the com-
petent authority of Delhi under the 
above mentioned Act for exemption 
of plots of residential land overlap-
ping the ceiling limit under Section 20; 
and

(c) if so, when a decision on those 
applications is likely to be taken?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) House building acti-
vity has been affected adversely since 
the enforcement of the Urban Land 
(Ceiling and Regulation) Act, 1976. 
Measures for reviving building acti-
vity are under consideration*

(b) and (c). Section 20 of the 
Urban Land (Ceiling and Regula-
tion) Act, 1976 empowers the State 
Governments to grant exemptions to 
persons holding land in excess of the 
ceiling limit either in public interest 
or on grounds of hardship. 1190 
applications are pending with the 
Delhi Administration for grant of 
exemption under section 20 in respect 
of residential plots. The grant of 
exemption in respect of plots situated 
in approved developed and substan-
tially built up colonies is under 
consideration.

Pending land ceiling cases

29. SHRI S. G. MURUGAIYAN: 
SHRI K. A. RAJAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether he has written letters 
to all the Chief Ministers stressing 
the need for initiating an urgent drive 
for disposing all pending land ceiling 
cases; and

(b) if so, the State Government’s 
response thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Yes, Sir.

(b) The State Governments were 
urged to accelerate the disposal of 
cases under the ceiling laws, assum-
ing possession of surplus land and 
distributing this land to eligible allot-
tees. So far replies have been re-
ceived from the State Governments 
Of Assam, Andhra Pradesh, Bihar, 
Himalchal Pradesh, Karanataka, 
Madhya Pradesh, Rajasthan, Tamil 
Nadu, Uttar Pradesh, West Bengal 
and the Union Territory of Delhi. 
It appears from these replies that 
the State Governments are taking 
necessary action to expedite the pace 
of disposal of cases and distribution 
of ceiling surplus lands.
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Accord on Construction of Thein Dans

31. DR. BALDEV FRAKASH: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether any accord has been 
reached between the partner states 
on the Construction of Thein Dam, 
in the inter-State meeting held for 
this purpose recently;

.(b )  if so, the details of the accord;/
(c) whether the work is going to 

be started on the Dam in the near 
future and the agency under which 
work will be done; and

(d) the approximate date by which 
the work will be finished?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) to (c). In 
the meeting held on 3rd October,
1977, by the Prime Minister with the 
Chief Ministers of the concerned 
States it hbs be«i decided that the 
construction work of the Thein Dam 
should start immediately. Whereas 
the three States of Punjab, Jammu 
and Kashmir and Himachal Pradesh 
have come to an understanding re-
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garding sharing of power from Thein 
Dam, the Government of India would 
consider the claims of Rajasthan and 
Haryana in this regard. The Project 
is to be implemented by the Punjab 
Government. An inter-State control 
board will take policy decisions and 
will give directions to the Punjab 
Government during the construction 
stage as well as during operation. 
This control board will have the 
Union Minister of Agriculture and 
Irrigation as Chairman, the Union 
Minister of Energy as Vice-Chairman 
and the Chief Ministers and Minis-
ters of Irrigation and Power of the 
concerned States as Members.

(d) As intimated by the Project 
authorities (Punjab) the Project is 
likely to be completed in 1985-86.

Construction of Barsati in Pitampnra 
Residential Scheme, Delhi

32. SHRI KACHARULAL HEMRAJ 
JAIN: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to
state:

(a) whether Barsati is now allow-
ed on the roof of buildings to be con-
structed on 84 Sq. meters of plots of 
land in Pitampura Residential Sche-
me, Delhi;

(b) whether in the cases where 
construction of Barsati had been 
deliberately deleted by the DDA in 
the plans submitted to it, Barsati 
will now be allowed to be construct-
ed by persons, who had represented 
about this to the DDA; and

(c) if not, reasons therefor and the 
action proposed to be taken against 
those officers who are responsible for 
violating the decision in this regard?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No, Sir.

(b) and (c). Does not arise.

Assault on a Gandhian worker

33. SHRI HITENDRA DESAI: Will 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether it is a fact that one 
Shri N. Damodaran Nayar, an old 
Gandhian worker, was assaulted and 
beaten by a R.S.S. worker in Gan-
dhi Smriti during Gandhi Jayanti 
Week when Shri Nayar was narrat-
ing the facts about Gandhi's assassi-
nation; and

(b) if so, what steps have the Gov-
ernment taken in this regard?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) on 9th October, 1977,
a visitor to the Gandhi Smriti, who 
is reported to be an R.S.S. worker, 
protested and exchanged hot words 
with the guide, Shri Damodaran 
Nayar, when the latter described the 
assassing of Mahatma Gandhi as 
Nathuram Godse, an R.S.S. worker. 
This was followed by a scuffle in 
which both sides sustained minor 
bruises.

(b) Police took the statement of 
both sides; but as the case was non- 
cognisable, it did not launch any 
prosecution. However, to maintain 
peace, a police constable was posted 
there.

Memorandum from West Bengal on 
Floods

34. SHRI C. R. MAHATA: Will
the Minister 0f AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether it is a fact that Gov-
ernment of West Bengal submitted 
a detailed memorandum on the da-
mages caused by the recent flood in 
the State and suggested certain re-
medial measures;
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(b) if so, the essential features of 
the memorandum and action taken 
thereon; and

(c) whether it is also a fact that 
the West Bengal Government request-
ed the Centred to offer financial assis-
tances for the execution of certain 
projects necessary for the prevention 
of recurrence of flood?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Yes, Sir.

(b) The State Government asked 
for Central assistance to provide 
gratuitous and other relief to the 
affected population and for normal 
repairs/restoration necessitated by 
the floods. The Central Government 
deputed a Central Team to make an 
on-the-spot study of the flood situa-
tion and to assess the needs of the 
State for advance Plan assistance. 
Based on the recommendation of the 
Central Team, Government have sanc-
tioned advance Plan assistance of 
Rs. 441 lakhs to the State Government.* 
In addition, Government have accept-
ed the recommendation of the Central 
Team to provide 56,000 tonnes of 
wheat for distribution as gratuitous 
relief in the water-logged areas and 
27,900 tonnes of wheat for generation 
of additional employment opportuni-
ties in the rural areas on the main-
tenance of public works by the 
utilisation of foodgrain stocks.

(c) Yes, Sir.

Report of Industrial Bureau of cost 
and prices re: losses by new Sugar 

Factories

35. SHRI. K. SURYANARAYANA: 
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether Government have re-
ceived the report of the Industrial 
Bureau of Cost and Prices suggesting

measures to overcome heavy losses 
being incurred by new sugar fact-
ories constructed from 1973-74 on-
wards; and

(b)if so, the details of recommen-
dations made by the Bureau and ac-
tion taken by Government thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) The Govern-
ment received the report of the 
Bureau of Industrial Cost and Prices 
on the sugar industry in November,
1976. The report deals with levy 
sugar pricing policy and the criteria 
for declaring a Mill as sick. The re-
port deals with sickness in general in 
the sugar industry without specific re-
ference to year of construction.

(b) The two main recommendations 
made by the Bureau are (i) calcula-
tion of levy price on the basis of the 
minimum notified price and (ii) group-
ing of sugar factories into price zones 
on the basis of their performance 
characteristics in place of the current 
geographical zoning. The report nas 
also made recommendations regarding 
relief to sick units, prevention of 
diversion of sugarcane to its less 
efficient use in the manufacture of 
Gur or Khandsari, sharing excess re-
alisations on the sale of non-levy 
sugar with the sugarcane grower ete

Government have accepted the re-
commendations relating to levy sugar 
prices being based on the minimum 
notified price, but have decided that 
each factory should be individually 
considered for the purpose of fixing 
the price of levy sugar.

Reservation for Handicapped students 
In Universities

36. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:
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(a) whether there is any pro- 
posal under the consideration of Gov-
ernment to reserve certain seats for 
the handicapped students in the Uni-
versities; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA- 
KI): (a) and (b). Government of In-
dia have commended to the Univer-
sities a proposal for reserving 3 per 
cent of seats for physically handi-
capped students in the various univer-
sity courses.

In so far as the universities are 
autonomous institutions they are re-
quired to take appropriate decision 
within the framework of their own 
statutes.

According to information received 
so far, fourteen universities have de-
cided to introduce 3 per cent reserva-
tion for the physically handicapped.

Steps by U.G.C. on Examination re-
forms, Faculty Improvement and pro-

motion of Research

37. SHRI K. RAMAMURTHY; Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) the steps that were initiated in 
1976-77 by the University Grants 
Commission in' the field of examina-
tion reforms, faculty improvement 
and the promotion of research; and

(b) the results thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). According to the 
information furnished by the Univer-
sity Grants Commission, the position 
relating to the measures taken during 
1976-77 in the fields of examination

reforms, faculty improvement and
promotion of research is as follows: —

(a) Examination Reforms

Financial assistance was provided 
to universities for workshops for ori-
entation of teachers and for some 
core staff for the establishment of ex-
amination reform units in selected 
universities. Follow-up measures were 
also taken to ensure that the progress 
made in regard to the implementation 
of examination reforms is maintained. 
By 1976*77, 66 universities have intro-
duced sessional evaluation at different 
levels; 27 universities are at various 
stages of development in regard to the 
scheme of question banks; about 50 
per cent of the universities have im-
plemented the grading system, though 
a good deal of monitoring is required 
in this case; and 33 universities, be-
sides all agricultural universities have 
adopted the semester system though 
the unit system is in vogue only in 
about 10 — 12 universities.
(b) Faculty Improvement Programmes

During 1976-77, the Commission pro-
vided financial assistance to univer-
sities and colleges for organising 285 
Seminars, Symposia, Refresher Cour-
ses, Summer Institutes, Workshops, 
etc. for the improvement of teachers 
in affiliated colleges. Besides, under 
the programme of Teacher Fellow-
ships, which is intended for college 
teachers to work for an MJPhil., M. 
Litt or Ph.DM provision has been made 
for the benefit of 3380 teachers at any 
given time, during a three-year pe-
riod. These fellowships are for a du-
ration of one year or three years, and 
are awarded by the University De- 
partments/IITs/CSIR Laboratories/ 
Bhabha Atomic Research Centre/Tata 
Institute of Fundamental Research, 
etc. In addition, the Commission has 
directly awarded 250 similar fellow-
ships to 250 teachers from affiliated 
colleges during 1976 and to 628 in
1977.

(c) Promotion of Research
During 1976-77 in Science subjects, 

the Commission approved a total num-
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ber of 282 projects at a total cost of 
Rs. 113.05 lakhs. Six departmental 
projects involving a total grant ofRs.
60.00 lakhs were also approved. The 
total number of minor research pro-
jects approved during 1976-77 was 1021, 
at a total cost of Rs. 35.20 lakhs. In 
the fields of Humanities and Social 
Sciences, 29 advanced research projects 
were approved and a grant of Rs. 6.90 
lakhs was committed in addition to 212 
short-term projects involving a grant 
of Rs. 5.37 lakhs. During 1976-77, the 
Commission has invited three Uni-
versity Departments for participation 
in the programme of Special Assistance 
to Departments in the Humanities and 
Social Sciences. During 1976-77, the 
Commission also awarded 1191 Asso- 
ciateships/Fellowships for research 
programmes in various subjects.

Utilisation of surplus waters of Indian 
Rivers

38. SHRI VIJAY KUMAiR MAL- 
HOTRA:

SHRI HARGOVIND VERM A:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the quantity of waters of In-
dian rivers that goes waste in the 
ocean; and

(b) the scheme to utilize the water 
for agriculture and drinking pur-
poses?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Out of a total 
estimated annual flow of 1,850,000 M. 
Cu. M. (1500 M. A. Ft.) of Indian rivers 
it is assessed that as at present 1,480,
000 M. Cum. (1200 M. A. Ft.) goes to 
the sea.

(b) Irrigation and drinking water 
supply are State subjects and the res-
ponsibility for planning, investigation, 
formulation of projects and their im-
plementation and operation and main-
tenance vests with the State Govern-
ments. A large number of schemes

have aJr tady been taken up and more 
are being planned for utilisation of 
these waters for agriculture and other 
beneficial purposes.
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Receipt of U.G.C. Development Grants 
by Affiliated Colleges

40. PROF. SHIBBAN LAL SAK- 
SENA; Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state :

(a) which of the four thousand 
and odd affiliated colleges, eligible 
to receive U.G.C. grants, have been 
given U.G.C. development grants out 
of the total of five lac rupees san-
ctioned to them for five years and 
how much each of these colleges had 
received till 30th September, 1977 in 
the present Five Year Plan;

(b) why more money has not been 
disbursed to thein and what difficul-
ties stood in the way of their receiv-
ing a greater proportion of the sanc-
tioned grant so far; and

(c) what can be done to facilitate 
quicker receipt of grants by affiliated 
colleges?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The required infor-
mation is being collected and will be 
placed before the Sabha.
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Besolotioiis passed at All in at* Uni-
versity Employees Confederation

42. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the attention of Gov- 
emment has been drawn to the reso-
lutions passed at the All India Uni-
versity Employees Confederation at 
the meeting of its National Executive 
held at Gauhati On 25th and 26th 
August, 1977;

(b) if so, salient points of the re-
solutions; and
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<c) reaction of Government thereto?

THE MINISTER OF* EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDjRA CHUN- 
DER): (a) No, Sir.

(b)-and (c). Do not arise.
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Review of Sharing of Water of Jammui
to provide adequate Water to Agra

44. SHRI SHAMBHU NATH CHA- 
TURVEDI: Will the Minister of AGRI- 
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether in view of the very 
meagre spills of water over the Taje- 
wala and Okhla headworks during the 
lean months from November to June, 
the river Jamuna becomes virtually 
dry and cannot provide sufficient water 
to the city of Agra even for drinking 
and domestic purposes, thereby caus-
ing acute scarcity, unsanitary condi-
tions and outbreaks of gastr0 intestinal 
diseases year after year; and

(b) whether Government propose
to raise the existing arrangement for 
the sharing of waters of the Jamuna 
river between Haryana, Delhi and 
Uttar Pradesh with a view to augment 
the flow of water in the river to ensure 
adequate supplies for the needs of the 
city of Agra? ,

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH); (a) Practically all 
the available flows of the river Yamu-
na at Tajewala and Okhla during 
non-monsoon months are being used 
for irrigation at present, leaving very 
little water for downstream use.

(b) The Uttar Pradesh Government 
has proposed construction of a high . 
storage dam at Kishau upstream of 
Tajewala for storing the flood water 
of the Yamuna for augmenting its flow 
during lean months for irrigation and 
other purposes. The sharing of Ya-
muna waters including benefits of 
Kishau storage is under consideration 
of the Centre in consultation with con-
cerned State Governments.
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Development of Chilka Lake in Orissa

46. SHRI PADMACHAiRAN SAM- 
ANTASINHERA; Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether there is any proposal 
for development of Chilka Lake in 
Orissa;

(b) if so, outlines of the proposal; 
and

(c) when the project will commence 
and what is its estimated cost?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) to (c). The 
Government of Orissa have reported 
that there are proposals for develop-
ment of Chilka Lake fisheries and 
Chilka Lake brackish water fiisheries 
at a cost of Rs. 24.37 crores and 
Rs. 13.50 crores respectively. These 
would be taken up as soon as approv-
ed.

Charging ot  exorbitant rent by house 
owners in trans-Yamuna Areas

47. SHRI SHIV SAMPATI RAM: 
Will the Minister of WORKS ANI> 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it has been brought to 
the notice of the Government that the 
landlords owning houses in trans- Ya-
muna areas like Shahdara, Krishan 
Nagar etc. charge exorbitant rents 
from their tenants and do not even 
give rent receipts; and

(b) whether Government propose 
to ask the Delhi Administration to 
conduct a survey in this regard and 
stop this irregularity of the land-lords 
of Shahdara, Krishan Nagar etc.?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAB): (a) No, Sir.

(b) No, Sir. The aggrieved tenants 
can seek legal remedies under the 
law.

News Item entitled ‘Janakpuri Flats 
Badly Designed*

48. SHRI RAMANAND TIWARY: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether his attention has been 
drawn towards the news item entitled
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Janakpuri Flats badly designed’ pub-
lished in the ‘National Herald’ dated 
22nd September, 1977;

(b) if so, whether responsibility is 
being fixed for the use of poor raw 
material In the flats; and

(c) action taken to redress the gri-
evances of the allottees of these flats?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). Information is 
being collected.

Bnfferstock Foodgrains

49. SHRI S. R. DAMANI:
SHRI C. K. CHANDRAPPAN: 
SHRI BRIJ RAJ SINGH:
SHRI YADAVENDRA DUTT:
| SHRI K. MAYATHEVAR:
SHRI SHANKERSINHJI 

VAGHELA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) the quantity and value of buffer- 
stock foodgrains declared damaged 
■due to rains and other causes in the 
current year at places of storage and
in transit;

(b) the additional steps taken to in-
crease storage facilities and for pro-
per protection of foodgrains against 
-damage; and

(c) the method of disposal of the 
-damaged foodgrains?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) A quantity

-of 8,345 tonnes of foodgrains valued 
at Rs. 112 lakhs was damaged and 
rendered unfit for human consump-
tion due to rains, floods, cyclones etc.

The information in respect of tran-
sit damage to foodgrains is not yet 
available.

(b) The additional steps taken to 
increase the storage facilities are as 
follows:— i ; £j)

(1) Construction of new godowns 
on a large scale under Crash 
Programme.

(2) Construction of mini-type
godowns wherever narrow 
strips of land are available 
within the existing godown 
complexes. Such mini-
godowns can be construc-
ted within a short time to 
take care of the urgent needs.

(3) Construction of new go-
downs within the existing go- 
down complexes and at ap-
proved centres where land 
is readily available.

(4) Encouraging private parties 
for construction of godowns/ 
plinths on guaranteed occu-
pation for minimum specified 
period and helping them to 
get bank loan on compara-
tively easy termsf

(5) Construction of buffer stor-
age godowns with finance 
from World Bank.

(6) Making optimum use of the 
existing storage capacity by 
increasing the stack height, 
expeditious disposal of obso-
lete (unserviceable stores and 
damaged foodgrains so as to 
create additional vacant 
space for utilisation for food-
grains.

(7) Hiring of additional covered 
storage capacity from vari-
ous sources like Centra] 
Warehousing Corporation, 
State Governments, private 
parties etc.
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(8) For temporary storage, hir-
ing of godowns from defence 
establishments, sugar mills, 
rice mills, disused rehabi-
litation camps etc. during 
procurement season.

(c) The foodgrains damaged and 
rendered unfit for human consump-
tion are examined by a Technical 
Committee and categorised as fit 
for : —

(il Cattle feed

(ii) Poultry feed
(iii) Manurial purposes
(iv) Industrial use
(v) Dumping

These stocks are offered to State 
Governments or their agencies in the 
first instance, and those not accepts 
able to the State Government are 
sold only to approved registered par-
ties dealing in damaged grains either 
by tenders or by auction.

Irrigation Development

50. SHRI PRASANNBHAI MEHTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the new Government 
have taken decision to bring an addi-
tional 17 milions hectares under irri-
gation in the next five years;

(b) if so, to what extent the num-
ber of medium and major projects 
under execution at present will go up 
by this decision;

(c) whether the new Government 
have also taken a decision to accele-
rate irrigation development; and

(d) if so, what are the new areas 
that will be covered under this new 
decision of additional 17 million hec-
tares and the extra expenditure in-
volved?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU

PRATAP SINGH): (a) to (d). The 
Government have decided to give a 
high priority to development of irri-
gation in the five-year medium term 
plan commencing from April 1978 
and to create an additional irrigation 
potential of 17 million hectares, com-
prising 8 million hectares through 
major and medium irrigation projects 
and 9 million hectares through .ninor 
irrigation works.

The State Governments have been 
requested that besides accelerating 
the progress on the spill-over schemes, 
new schemes should be taken up, par-
ticularly in the tribal and drought 
prone areas of the States and for re-
moval of regional imbalances, and for 
modernisation of pre-plan and ear-
lier plan Irrigation systems and for 
conjunctive use of surface and ground 
water.

The details with regard to physical 
and financial outlays are being final-
ised in consultation with the State 
Governments.
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Pulses and Beans

52. DR. MURLI MANOHAR JOSHI: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the reasons for abnormal rise 
in the consumers’ prices of pulses in 
the country in the last four months;

(b) whether Government have 
drawn up any plans for increasing 
the production of pulses and beans

in the country and if so, the details 
thereof; and

(c) whether Government are con-
sidering any proposal for limited im-
port of pulses and beans for getting 
ovpr the present difficulties?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) The rise in 
the prices of pulses this year is large-
ly due to the fall In production of 
pulses from 13.0 million tonnes in
1975-76 to 11.5 million tonnes in 1976-
77.

(b) Yes Sir, the Government have 
planned to increase the production of 
pulses by : —

(i) increasing area under short 
duration crops through (1; 
cultivation of short duration 
varieties of moong, urd and 
cowpea after harvest of wheat 
under irrigated conditions 
and in the rice fallows and
(2) Inter-cropping/mixed
cropping of pulses with suit-
able crops in different parts 
of the country ; and

(ii) increasing productivity of 
pules by adoption of package 
of practices such as use of 

improved seed, rhizobium 
culture, phosphatic fertilizer 
and adoption of need based 
plant protection measure in 
their cultivation.

(c) Efforts are being made to import 
some quantity of pules from abroad. 
There has been difficulty to import 
pulses in view of the fact that the sup-
plies are restricted and/or interna-
tional prices of pulses are substantially 
higher than the domestic prices.
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Pay Scales of Techers of Mana Camp 
School

53. SHRI SIVAJI PATNAIK: Will 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the teachers of Mana 
Camp School, Raipur, were not given 
revised pay scales in accordance with 
the recommendations of the Third 
Pay Commission; and

(b) if so, the reason for not im-
plementing the said recommendation?

THE MINISTER OF STATE IN 
THE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI RAM 
KINKAR):

(a) The teachers of Mana Camp 
School, Raipur, were iglven revised 
pay scales in accordance with the 
recommendations of the Third Pay 
Commission.

(b) Does not arise.

Damage due to Cyclone

54. SHRI EBRAHIM SUL AIM AN 
SAIT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the extent of loss due to cy-
clones in the country during 1977 and 
the names of the States affected; and

(b) the quantum of Central assis-
tance given to each state to meet the 
situation?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH):

(a) Th information is being collect-
ed and will be laid on the Table of 
the House on receipt.
2324LS—5.

(b) An amount of Rs. 498.28 lakhs 
has been sanctioned to Assam as ad-
vance Plan assistance to meet the sit-
uation created by floods, hailstorm
and cyclone.

Dry farming and Mixed farming 
Schemes

55. SHRI DAULAT RAM SARAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the long-term co-ordinated agri-
cultural programme chalked out by 
Government keeping in view the 
needs of the country; and

(b) the mixed farming and dry 
farming schemes under the pro-
gramme and whether any research 
has been conducted in this regard, 
and if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Planning
Commission in consultation with the 
concerned Ministries have taken up 
the exercise relating to the prepara-
tion of a long-term perspective Plan 
as well as medium term Plan. For this 
purpose various Working Groups have 
been set up to consider and recommend
(i) Policy measures for the new medi-
um term Plan, (ii) detailed formula-
tion of the medium term plan of cach 
sector. The second part of the exer-
cise will be done in consultation with 
the State Governments. Formulation 
of perspective long-term Plan for co-
ordinated agricultural programmes has 
been taken up simultaneously.

(b) At this stage it is difficult to 
give details as the Plans after flnalisa- 
tion are to be approved by the Natio-
nal Development Council.
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E x e m p t t* r e t^  Government 
accommodation by tfcc Government 

Officials having their own Houses

50. SHRI MUKHTIAR SINGH 
MALIK:

v SIJRI G. M. 9ANATWALLA: 

SHRI MANI RAM BAGRI:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the number of officers of the 
rank of Deputy Secretary and above 
in the various Ministries of the Go-
vernment of India in the Capital who 
own their houses and continue to 
occupy Government accommodation;

(b) the number and designation of 
those officers who, while they were 
working in Secretariats/offices which 
had their own pool of accommodation, 
were allowed to occupy Government 
accommodation on the existing rents 
and they continue to occupy such 
accommodation even though they 
have been transferred to Ministries/ 
Offices included in Estates Office 
Pool;

(c) the reasons under which they 
were granted exemption; and

(d) the action Government propose 
to take in the matter?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) 163.

(b) Information in respect of officers, 
who, on their transfer to offices eligible 
lor allotment of accommodation from 
the general pool, have retained ac-
commodation belonging to other pools, 
is not maintained by the Directorate 
of Estates.

(c) and (d) . Poes not arise in view 
of th< reply .given to part (b).

Determination of reqt of ibp
Acquired Land in Chittaranjan Park, 

Delhi
57. SHRI DILIP CftAKJ^VARTY: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleaded to stgte:

(a) whether the ground rent for 
the displaced persons in Chittaranjan 
Park, Delhi is to be determined in re-
lation to the cost of acquisition of 
land in the area; and

(b) if so, the cost of acquisition of 
land?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINXAR): (a) 
The annual ground rent is charged 
from the allottees of plots in Cittaran- 
jan Park at 2.5 per cent of the acquisi-
tion cost plus the incidental charges 
which would be merged with the cost 
of acquisition. The incidental charges 
are at the following rates:

First 200 Sq Yds. or part thereof Rs i . r o 
per Sq. Yd.
Next 200 Sq Yds. or part thereof Rs 2.00 
per Sq. Yd.
Next 200 Sq Yds. or part thereof Rs. j . v> 
per Sq Yd.
Next 200 Sq. Yds or port thereof Rs. ;.o ‘> 
per Sq Yd '

(b) The acquisition cost of land has 
been fixed at Rs. 12/- per :-q. yd. 
provisionally. Efforts are being made 
to determine it as early as possible. 
Depending upon the acquisition cost as 
may be Anally arrived at, the adjust-
ment in the ground rent, if any, would 
be made.
Recommendations of Technical Com-
mittee Re: Diversion of Rivers of 

Karnataka and Kerala
58. SHRI K. T. KOSALRAM: Will 

the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the terms of reference of the 
Technical Committee constituted to 
study diversion Eastward of West 
flowing rivers of Karnataka and 
Kerala;

Cb) the modifications suggested by 
the ̂ Government of Kerala;
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(c) whether the Technical Com-
mittee whose activisation is reported 
to have been decided upon at a meet-
ing o£ the Chief Ministers of Tamil- 
Jiadu and Kerala, initiated by and 
held in the presence o£ the Prime 
Minister, has started working; and

(d) by what time the Government 
expect to receive the recommenda-
tions of this Technical Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) The terms of reference 
of the Technical Committee constituted 
by the Government of India on 16th 
December, 1976 to study the feasibility 
of eastward diversion of surplus water 
o f eastward diversion of surplus waters 
Karnataka are given in the attached 
•Statement.

(b) The Government of Kerala sug-
gested that term (a) of reference of 
the Technical Committee may be modi-
fied to exclude study of those west 
flowing rivers in respect of which 
agreements have already been entered 
into between the Governments of 
Tamilnadu and Kerala,

Term (a) has since been modified 
accordingly. '

(c) and (d). The Convenor of the 
Technical Committee has since been 
asked to convene the first meeting of 
the Committee immediately. The 
Committee is to submit its report with-
in six months.

Terms of reference of the Technical 
Committee

(a) Assessment of the water avail-
ability in the different west flowing 
rivers of Kerala and Karnataka at 
appropriate locations.

(b) Assessment of the present uti-
lisation of waters of these rivers in 
Kerala and Karnataka and new uses 
already planned and further uses in

. the foreseeable future both consump-
tive and non-consumptive like power 
generation, navigation, salinity control

including leaching requirements of 
ports and harbours etc.

(c) Formulation of a plan for diver-
sion of surplus waters eastward for 
irrigation where economically feasi-
ble in view of the availability of local 
water resources and assessment of its 
consequential effects in the two States, 
including the possibility of power 
generation if water is not diverted.

(d) Formulation of a scheme for 
surveys and investigations lor such 
schemes and assessment of the cost 
of such investigations and studies.

Khandsari Sugar Factories

59. SHRI R  KOLANTHAIVELU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the number of factories manu-
facturing Khandsari sugar in India 
and in Tamil Nadu;

(b) the quantity of Khandsari 
sugar produced in India;

(c) the number of factories which 
are State owned and the production 
in the State owned factories and its 
percentage to total; and

(d) whether Government propose 
to undertake producing Khandsari 
sugar on a large scale and if so, the 
particulars thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) The number of factories 
manufacturing khandsari sugar in 
India and registered with the Central 
Excise authorities as on 31-3-1977 was 
2164.

The number of working khandsari 
units in Tamil Nadu is three. Data on 
total number of khandsari units, in-
cluding those not liable for Central 
Excise Duty, is being collected from the 
State Governments.
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(b) The total quantity of khandsari 
sugar produced by the units registered 
with the Central Excise Authorities 
was 504.5 thousand tonnes in 1976-77. 
Production in respect of other units are 
being collected from the State Govern- 
ments. Production in Tamil Nadu in
1976-77 was 6359 quintals.

(c) Central Government are not 
aware of any State owned factory 
manufacturing khandsari sugar.

(d) Thre is no proposal of manu-
facturing khandsari sugar on a large 
scale in the public sector.

Flood in Deflii, Haryana and Rajasthan

60. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether discussions were held 
to avert flood 'damage in Delhi, Raj-
asthan and Haryana; and

(b) if so, whether a permanent 
solution was found for averting 
damages due to flood?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) and (b). To discuss the 
problem of floods in Delhi, Haryana 
and Rajasthan due to Sahibi Nadi and 
find solution therefor, an inter-State 
meeting of the Chief Ministers of 
Rajasthan and Haryana and Lt. Gov-
ernor of Delhi was convened by the 
Prime Minister on August 10, 1977. It 
was decided in the meeting that a 
Master Plan be prepared urgently for 
utilisation of the Sahibi Waters for 
irrigation and ground water recharge 
to the extent possible and for safe 
disposal of surplus waters into Yamuna. 
Such a Master Plan is being prepared 
by the Central Water Commission in 
consultation with the Chief Engineers 
of the States of Haryana, Rajasthan 
and Delhi. An outline plan is expected 
to be ready by end of December, 1977.

This may inter alia include construc-
tion of a storage reservoir on river 
Sahibi at Ajmeripura in Rajasthan 
mainly for irrigation and Masani in

Haryana mainly for flood moderation* 
improvement of Najafgarh drain in 
Delhi to its optimum possible capacity, 
and proposals for construction of 
small storage, ground water recharge, 
soil conservation, additional drains 
etc.

Memo, from All India Federation of
University and College Teachers 

Organisation

61. SHRI SAMAR MUKHERJEE: 

SHRI VASANT SATHE:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have re-
ceived memorandum from the All 
India Federation of University and 
College Teachers Organisation on 6th 
October, 1977;
, (b) what are the demands raised 
in the memorandum; and

(c) reaction of Government thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WALFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-
DER): (a) Yes Sir.

(b) The major demands made in the 
memorandum are:—

(i) The State Governments of 
Assam, Madhya Pradesh, 
Kerala, Rajasthan, Karnataka 
and Jammu and Kashmir who 
have not agreed to introduce 
the UGC scales, may be asked 
to do so.

(ii) Parity should be maintained in 
the pay scales between tea-
chers on the one hand and' 
Librarians and Physical Edu-
cational personnel, on the 
other.

(ii) Demonstrators and Tutors with 
minimum second class post-
graduate qualifications should 
be granted Lecturer’s scale.
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(iv) The decision to stop payment 
of remuneration to teachers 
lor examination work should 
he reversed.

iv) State Governments should be 
instructed to enact legislation 
ior providing security of ser-
vice to teachers; the Central 
Government should enact a 
legislation so as to bring 
about uniformity in this mat-
ter.

<vi) Codes of conduct curtailing de-
mocratic rights of teachers 
should not be imposed on 
them.

<vii) There should be increased re-
presentation of elected tea-
chers on the Governing Bodies 
of Colleges as well as the 
Senate, Syndicate and Acade-
mic Council of Universities.

(sviii) Representation should he given 
to Teachers ‘Organisations on 
University Grants Commis-
sion, Central Advisory Body 
ot Education, etc.

<1x0 As a result of the introduction 
■of the new 10-f-2-j-S pattern, 
no college teacher should be 
retrenched.

(x) The active collaboration of 
national and State level Tea*̂  
•chers’ Organisation? should be 
sought in the implementation 
of schemes for tree and com-
pulsory primary education 
and lighting adult illiteracy.

<c) The position relating to some of 
these demands i8 as follows:—

(i) According to information avail-
able, the Governments of Kar-
nataka and Rajasthan have 
sanctioned the UGC scales to 
University teachers; the Gov-
ernments of Assam, Jammu 
and Kashmir and Madhya 
Pradesh are still considering 
the proposal and the Govern-
ment of Kerala has not ac-

cepted the scheme recommend-
ed by the Central Government.

(ii) The University Grants Com-
mission was requested to re-
view the revised scales ap-
proved for Librarians and 
Physical Education personnel. 
The Commission made Certain 
recommendations in this mat-
ter which are being examined 
by the Government.

(iii) There is no provision in the 
Central scheme to sanction 
Lecturer’s scale to Demonstra-
tors/Tutors who have second 
class postgraduate qualifica-
tions, though while implement-
ing the scheme certain State 
Governments have decided to 
absorb Demonstrators/Tutors 
with requisite qualifications as 
Lecturers.

(iv) The decision to stop payment 
of remuneration for examina-
tion work is being ieviwed. 
The decision will be communi-
cated to State Governments 
shortly.

(v) The State Governments have 
already been requested to 
undertake legislation for pro-
viding security of service for 
teachers; there is no proposal 
to initiate any Central legisla-
tion in this matter.

(vi) Bodies like the University 
Grants Commission, the Cent-
ral Advisory Board of Educa-
tion, etc. include eminent edu- 
tionists and teachers though 
their constitution does not pro-
vide for the representation of 
any particular teachers' orga-
nisation or organisations.

r(vii) In the implementation of pro-
grammes of adult education 
etc. it is the intention of the 
Government to enlist the sup-
port and cooperation of offi-
cial and non-official agencies, 
including teachers’ organisa-
tions.
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Protest against withdrawal Of Text 
Books

62. SHRI VASANT SATHE: Witt the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether large number Qf edu-
cationists in the country have pro-
tested to Government against with-
drawal of the four history text books;

(b) if so, what is the reaction of 
Government on the points raised by 
them;

(c) what is the justification in 
withdrawing these books which are 
reported to be best and most scientific 
text books on the ancient, medieval 
and modern periods of Indian His-
tory; and

(d) whether Government are re-
considering the proposal for reintro-
duction of these books?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
(a) Yes, Sir. Of these four books only 
two books namely Medieval India and 
Modem India, published by National 
Council of Educational Research and 
Training, are text books for Middle 
Schools and Secondary Schools respec-
tively. The remaining two books are 
books of general reading and are not 
text books.

(b) The Text Books have not been 
withdrawn and the experts' opinion on 
the academic validity of the objections 
is being obtained.

(c) and (d). Does not arise.
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History of Freedom Movement

64. SHRI M. N. GOVINDAN NAIR: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Government have- 
decided to entrust the responsibility 
of bringing out the History of the 
Freedom Movement during 1937—1947, 
a Government financed 10 volume 
project, to Bharatiya Vidya Bhawan:

(b) whether this project was in the- 
control of Indian Council of Histori-
cal Research; and

(c) if so, what are the reasons for 
making a change in the control of the 
project?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE/ AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The project was
entrusted to the Indian Council of 
Historial Research, and the National 
Archives of India was required to 
assist it by collecting and making 
available to it relevant material from 
Government records. On a review of 
the implementation of the project made 
early this year, it was found that the 
progress had been slow. In this con-
nection a suggestion was received that 
this responsibility might be entrusted 
to the Bharatiya Vidya Bhavan. The 
matter is, however, yet under conside-
ration, and a final decision has not 
been taken.
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Construction in contravention of ap-
proved Plan in East of Kailaah Com-

mercial ffew Delhi

66. SHRI G. M. BANATWALLA: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) the reasons why the D.D.A. 
allowed the unauthorised construc-
tion of Mezzanine floors and coverage 
of more area by the plot holders in 
contravention of the plans approved 
by D.D.A. in the Community Centre 
East of Kailash Commercial Complex 
when they had detected ft during the 
construction stage;
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(b) the reasons for not taking any 
penal action so far by the D.D.A. 
against the defaulters; and

(c) the action proposed to be taken 
against D.D.A, staff concerned for their 
failure to check this and their con-
nivance with the plot holders in 
allowing them more covered area 
and more perpetual rents 1 income?

THE MINISTER OP WORKS AND 
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b). The standard 
plan approved was for a Mezzanine 
floor with coverage not exceeding 25 
per cent of the plot area. The Delhi 
Development Authority has not speci-
fically permitted anything more than 
this. Plot holders, who were exceeding 
this coverage, unauthorisedly, had been 
given notice and warning to conform 
to the standard plan. For failure to do 
so the Delhi Development Authority 
has withheld the issue of completion 
certificate and has asked the plot 
holders to rectify the deviation so that 
the completion certificate could be re-
leased.

tc) In view of the reply given 
above this question does not arise.

Grant of Certificate vmder Slum Areas 
<Improvement and Clearance) Act, 

1966

67. SHRI KALYAN JAIN: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that the 
proceedings for the grant of certi-
ficate under the Slum Areas (Im-
provement and Clearance) Act, 1956 
and Rules made thereunder, which 
are tried by the Competent Authority 
(Slums) under the D.DA. (Slums 
Commissioner), are the cases of 
Summary Trial only and should be 
disposed of within a short period of 
a  year or sa;

(b) whether it is also a fact that 
such proceedings take many years for 
disposal especially those applications 
for the grant of certificate seeking 
permission and to institute suits for 
obtaining decrees for eviction of 
tenants;

(c) if so, the number of applica-
tions pending for more than 2 years, 
4 years and 6 years, as on 1st October, 
1977 by the Competent Authorities 
(Slums), Tis Hazari Courts, Delhi; 
and

(d) if so, the reasons thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR 
BAKHT): (a). Under the Act, the 
competent authority is required to give 
opportunity to the parties of being 
heard and, after making such sum-
mary inquiries into the circumstances 
of the cases as it thinks fit, has, by 
Order in writing, either to grant or to 
refuse to grant the necessary permis-
sion. It is, therefore, not strictly cor-
rect to say that the proceedings for the 
grant of certificate under the Slum 
Areas (Improvement and Clearance) 
Act, 1956 and Rules made thereunder 
are cases of summary trial

(b) In certain cases delays have 
occurred.

(c) The number of applications
pending as on 1st October, 1977 are:—

For more than two years: 245
For more than four years: 76
For more than six years: 55

(d) The main reasons for delay are 
as follows:—

(i) The proceedings under section 
19 of the Act are of quasi- 
judicial nature. Both the 
parties therefore, have to be 
given opportunity to file writ-
ten statements, replications and 
adduce evidence both oral and 
documentary in support of 
their respective cases. Parties
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arc alsd allowed to cross-exa- 
mine the opposite party and 
their witnesses if they so de-
sire.

<ii) Respondent—tenants are gene-
rally interested in prolonging 
the proceedings. As such they 
move miscellaneous applica-
tions one after the other most-
ly on frivolous grounds just to 
delay the proceedings. Such 
miscellaneous applications 
have to be decided before the 
case can proceed further.

<iii) In case any interim order of 
the Competent Authority is not 
in favour of the applicant 
party, he usually flies an 
appeal before the Financial 
Commissioner, Delhi Adminis-
tration under section 30 of the 
Act and the proceedings by the 
Competent Authority have to 
be held in abeyance as provid-
ed under section 30 of the Act 
pending the decision of the 
appeal by the Financial Com-
missioner.

<iv) Even after the order of the 
Financial Commissioner, some-
times parties go up to the High 
Court thus delaying the pro-
ceedings.

National Seeds Project

68. SHRl SHANKERSINHJI VAGH- 
ELA:

SHRI AN ANT DAVE:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the National Seeds 
Project launched by the National 
Seeds Corporation with the purpose 
of building up a ‘sound and advanced* 
seed industry in the country has run 
into troubled waters;

(b) if so, the reasons therefor;

(c) whether the World Bank had 
also given some aid for the said Pro-
ject, and if so, the amount thereof; 
and

(d) the reaction of Government 
thereto and how Government propose 
to proceed further in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) No, Sir, the National 
Seeds Project of the Government has 
not run into troubled waters.

(b) The question does not arise.

(c) The World Bank have so far 
offered a credit of U.S. $25 million.

(d) The Government of India have 
accepted the credit offered by the 
World Bank and propose to implement 
the project with the cooperation of the 
State Governments, the National Seeds 
Corporation and the various other 
agencies associated with the National 
Seeds Programme in a phased manner.

Guaranteed Supply Rice to Kerala

69. SHRI K  A. RAJAN:
SHRI V. M. SUDHEBRAN:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the Kerala State 
Government has requested the centre 
for a guranteed supply of rice for a 
12 ounce rice ration in the State as 
a reservation on the abolition of rice 
zones; and

(b) if so, the details thereof and 
Government’s response thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) and (b). During the dis-
cussions of the Food Minister, 'Govern-
ment of Kerala, with the Union Minis-
ter for Agriculture and Irrigation
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23-9-1977, it was stated by the Food 
Minister, Kerala, that as long as supply 
of 16 lakh tonnes of rice per year, from 
the Central Pool, was maintained, the 
Kerala Government would be satisfied 
with any zonal arrangement which the 
Central Government might make in 
regard to movement of rice.

There is no likelihood of any diffi-
culty in meeting the reasonable re-
quirements of Kerala.
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^  fâ nr ^Ml
>5ff M+lHfm

<fk ^ F t  q-rt r̂Prqt %
*T62T cf=r ^  r̂nft i 1*1̂  
sm w ti % ^ r f t ^ r w

sfrnfarfV ^ R t % ftraT
fa  %^r 5Rrrwf f̂fr spnr ?̂ Wt

3t r t  r̂rfftT 5frnf ?r^r t t̂ ^  i
snrwf f r  f̂t w m  farr ^tht 

r̂ff̂ rr %ftx ^
^  ^  grrr szr̂ r f̂V ^  r̂nfr 
^ifpr i wht^f ^t  Tr^hr
Afrnr n ^ ’yM ^  srfimrw <rfrNx j t t t  
fam n̂rnrr i w  w  ^nr^rnfr
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^ I TFŜ T yiSFRt ^ *G<

% fajrfw r̂pTSR ^  

TT fojT f  »F«ff

% ^rr srtfire. f w  11

Stock, Procurement and Release of 
Foodgrains

71. S h ri jy o t ir m o y  b osu : win
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) total food stock with the Gov-
ernment as on March 31, 1977;

(b) total amount of foodgrains 
released through public distribution 
system between April 1 and October 
15, 1977;

(c) total procurement between 
April 1 and October 15, 1977;

(d) net stock with the Government 
on October 15, 1977;

(e) how far the scheme to use this 
stock of foodgrains for making pay-
ment in kinds to persons employed 
in rural works programme; State- 
wise has been implemented; and

(f) what are the short term and 
long term programmes with regard to 
this huge stock of foodgrains?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) Physical stocks of food-
grains held by the Government agen-
cies as on 31st March, 1977 amounted 
to about 18 million tonnes.

(b) For the period of 1st April, 1977 
to 30th September, 1977, a quantity of 
about 5.7 million tonnes of foodgrains 
were released through the public dis-
tribution system.

(c) A quantity of 5.6 million tonnes 
of foodgrains were procured during the 
period 1st April, 1977 to 15 October,
1977.

(d) The latest information relating 
to stocks available pertains to 30th 
September, 1977. A quantity of about 
13.2 million tonnes of foodgrains were 
available with the public agencies. The 
physical stocks with the State Govern-
ments are reported on monthly basis 
and it is not possible to indicate the 
stocks available with the public 
agencies on 15th October, 1977.

(e) Under the scheme by generat-
ing additional employment opportuni-
ties by the utilisation of foodgrains ad-
ministered by the Department of Rural 
Development, a quantity of about 35690 
tonnes was allocated to the following 
States:

Quantity
State allotted

(Tonnes) •

Karnataka .. .. *,ooo

Maharashtra , » 1,650

Orissa . 10,000

U.P. l 2,400

West Bengal > 11,200

Assam 7,500

H.P. 940

35.690

(f) . The Government have initiated 
a number of steps to increase the off-
take of foodgrains. The important mea-
sures taken inter-alia include: —

(a) The demands of the State Gov-
ernments for allotment of 
wheat from the Central pool 
are being met in full. The 
State Governments have 
also been authorised to place 
indents for issue of wheat 
directly on the Food Corpora-
tion of India in anticipation of 
formal allotment from Food 
Department Allotment of rice 
is also being made to the defi-
cit States liberally.
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(b) All the State Governments 
were futher advised:

<i) That the existing scale of 
ration be increased for the 
time being from the present 
level of 8 Kgs. per head per 
month, to 12 Kgs. per head 
per month the extra quantity 
being supplied in the form 
of wheat or wholemeal atta.

<ii) To supply 12 Kgs. of wheat/ 
wholemeal atta per adult 
labourer per month without 
the requirement of ration, 
cards at all major irrigation 
and construction projects as 
well as at relief works.

(iii) That more ration shops/fair 
price shops may be opened 
so as to make Icodgrains 
available closer to the doors 
of the consumers and the 
ration shops should be ade-
quately stocked with food- 
grains. It has been stressed 
that fair price shops should 
be particularly opened in In-
dustrial areas, slum areas 
etc. which could not yet be 
fully covered by the public 
distribution system.

(iv) Fbodgrains are being made 
available to the State Gov-
ernments for gratuitous 
and other relief works in 
the flood affected areas.

(v) The Russian wheat loan is 
being repaid in kind instead 
of cash as was decided ear-
lier.

Delay in Land Reforms

72. DR. BAPU KALDATY: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether a number of States 
have been delaying the implementa-
tion of luid reforms regulations;

(b) if so, the names of such States: 
and

Cc) reasons for the delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANTT PAR- 
TAP SINGH): (a) No, Sir.

(b) and ( c ) . The progress in im-
plementation of land reforms measures 
has not been uniform everywhere, but 
progress has to be evaluated accord-
ing to conditions obtaining in each 
State. It is naffir&l that there would 
be problems in re-organising Hie 
agrarian structure which land reforms 
laws aim at but there is no evidence 
to suggest deliberate delay on *ie 
part of State Governments.

Actual Figures for Production and
Export of Sbgar by Sugar Mills

73. SHRI L. L. KAPOORT: Will the 
Minister oT AGRICULTURE AlfD 
IRRIGATION be pleased to stale:

(a) unit-wise yearly production of 
sugar by the Sugar Mills in Bihar 
and Maharashtra during the period 
from July, 1974 to July, 1977;

(b) whether it is a fact ihat some 
of these sugar mills produced more 
than what they actually showed in 
their production returns;

(c) whether it is also a fact that 
this surplus sugar was sold in black- 
market and some of the factories 
even exported more than they were 
asked to export; and

(d) whether any enquiry was con-
ducted against any of these mills; if 
not, whether the Government propose 
to do it now?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AMD 
IRRIGATION (SHRI BHANU PAR- 
TAP SINGH): (a) A statement is
laid on the Table of the House. 
[Placed in Library. See No. LT-I01G/ 
77].
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(b) to (d). These production figures 
have been compiled on the basis of 
information furnished by the factories 
in their periodical returns. Detailed 
and specific information on these issues 
is being collected from the Central 
Excise authorities and would be placed 
an the Table of the Sabha. as soon as 
it is available.

Teaching of Mother Tongue

74. SHRI EDUARDO FALEIRO: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government are 
aware that teaching of the Mother 
Tongue is generally very weak all 
over the country and that more atten-
tion is paid to the teaching of the 
second and third languages in the 
country’s educational institutions; and

(b) what steps Government con-
template to correct these imbalances?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) According to the informa-
tion available with the Government, 
more time is given to the teaching of 
mother tongue7regional language than 
to the teaching of the second and third 
languages.

fb) In the new scheme of education 
being developed, Mother tongue has 
again been given the most prominent 
place in the school curriculum. In the 
NCERT framework for 10-year School 
Education, the allocation of time to 
First, Second and Third Languages is
as follows: —

Glasses
First Second 

Language Language
Third

Language

I-V 25% Nil Nil

VII-VIII 16% io% Nil

IX-X 12% *°% 4%

L.I.G. Flats at Low Cost

75. SHRI SUSHIL KUMAR DHARA: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) what are the concrete pro-
posals or plans of the Ministry for 
making available to the Low Income 
Group people and others, living 
accommodations at building costs and' 
no profiteering by the State authori-
ties, particularly in States directly 
under the Central Government: and

(b) whether D.D.A. has also given 
up their policy of profiteering?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) The Housing and
Urban Development Corporation, a. 
financing body under the Ministry, 
gives loans to Housing Boards, Deve-
lopment Authorities and other public 
housing agencies in the States and 
Union Territories to construct houses 
for all classes of people. The interest 
rates and the general financing pattern 
are, however, heavily weighted in 
favour of the poorer sections of the 
society and more than 80 per cent of 
the houses financed by it are for 
people having a monthly income not 
exceeding Rs. 600/- p.m. The HUDCO 
has also laid down some norms of cost, 
according tQ which, the houses have 
to be cheap enough to be within the 
purchasing power of the poorer 
sections of the society. In addition, 
the Ministry of Works and Housing 
have introduced the following Social 
Housing Schemes: —

(1) Integrated Subsidised Hous-
ing Scheme for Industrial Workers 
and Economically Weaker Sections 
of Community;

(2) Subsidised Housing Scheme 
for plantation Workers;

(3) Scheme for provision of 
House-sites to landless Workers In 
the Rural Areas:



(4) Village Housing Projects 
Scheme;
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(5) Low Income Group Housing 
Scheme;

(6) Middle Income Group Hous-
ing Scheme;

(7) Slum Clearance/Improvement 
Scheme;

(8) Rental Housing Scheme for 
State Government employees; and

(9) Jhuggi and Jhompri Removal
Scheme (for Delhi only).

These Social Housing Schemes are 
implemented by the State Govern-
ments and Union Territory Adminis-
trations through their designated 
agencies with a view to ameliorating 
the housing conditions of persons 
belonging to economically weaker 
sections, low and middle income 
groups.

(b) The cost of the Delhi Develop-
ment Authority houses/flats is high 
because of higher land and develop-
ment cost and better specifications. 
Hie Delhi Development Authority is 
felso exploring the possibility of reduc-
ing the cost of construction and there-
by reducin'g the price.
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Removal of Fiariliei froot Motia Khan 
Aram. Delhi

79. SHRI CHATURBHUJ: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that refugee 
families covered under Gadgil Assu-
rance were removed from Motia Khan 
Area, Delhi during Emergency;

(b) if so, whether they were pro-
vided suitable alternative acrommoda- 
accommodation with facilities envi-
saged in the Gadgil Assurance; and

(c) if not, reasons therefor and the 
number of persons who were not pro-
vided suitable alternative accommoda-
tion as contemplated in the Gadgil 
Assurance?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND TIE- 
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir.

(b) All the bonafide evictee families 
were offered alternative accommoda-
tion in the colonies developed by the 
Delhi Development Authority.

(c) Question does not arise.

New Policy for Expansion of Irrigation 
Faculties

80. SHRI F. P. GAEKWAD: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether Government have for-
mulated any new policy for the ex-
pansion of irrigation facilities in the 
country; and

(b) if so, what are the new projects 
to be undertaken during the coming 
two years?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Irrigation is a

State subject and irrigation schemes 
are planned and implemented by the 
State Governments. The Government 
of India, however, has given high 
priority to development of irrigation in 
the country’s developmental pro-
grammes. Emphasis has been laid on 
expeditious completion of on-going 
schemes, taEhJ^ Up of n€W schemes, 
particularly in the tribal and drought 
prone areas^modernisation of existing, 
irrigation systems to improve their 
efficiency and for conjunctive use o f 
surface and ground water in the 
medium term plan starting from April,
1978.

The strategy for next five year plan 
was discussed at the Third Conference 
of State ‘Irrigation Ministers held at 
New Delhi on 8th and 9th November, 
1977. The State Ministers heartily 
welcomed the high priority being 
given to irrigation and agreed to take 
necessary measures.

During the current year, the Central 
Government have agreed to provide an 
advance plan assistance of Rs. 100 
crores for TKe major and medium 
irrigation programmes.

(b) The State Governments have 
not so far finalised their programme- 
with regard to inclusion of new pro-
jects tQ be under-taken during the 
next two years.

Allotment of plots in Chittaranjan
Park, New Delhi to refugees of 

Bangladesh

81. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether applications were in-
vited from East Pakistan (now 
Bangladesh) refugees in March, 1977 
for allotment of plots in Chittaranjan 
Park, New Delhi;

(b) if so, whether even though more 
than seven months have passed no- 
progress has been made in the matter 
nor the Applicants have been inform-
ed about it;



(c) if so, the reasons for the inor-
dinate delay; and

(d) the number of plots that will 
be allotted and by v/hat time this will 
be done?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR):
(a) Yes, Sir. Applications were invit-
ed vide Press Note dated 14th January, 
1977  from displaced persons from for-
mer East Pakistan (now Bangladesh) 
who are gainfully employed in Delhi 
and had lived in Delhi for not less 
than 4 years after partition and upto 
31st March, 1966. The last date of 
receipt of applications was 31st March, 
1977.

(b) Out of about 1600 applications
received, more than 800 have already 
been scrtffmised by the Allotment 
Committee. Applicants would be in-
formed after all the applications have 
been scrutinised. “

(c) Scrutiny of such a large number 
of applications takes time.

(d) 82 plots (including 8 plots 
which are involved in a court case 
and have not yet been developed) are 
available for allotment. After com-
pletion of the scrutiny which is ex-
pected to *be Completed by  December, 
1977, draw of lots will be held there-
after as soon ^3‘pDSkible.
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Land Distribittion to Ilarijang and 
Adivasls

83. SHRI SANTOSHRAO GODE: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Harijans and Adi- 
vasis who had been allotted land under 
the various Land Ceiling Acts in differ-
ent States recently have been ejected 
from their lands; and

(b) if so, the action taken by Gov-
ernment to restore those lands to the 
ejected Harijans and Adivasis?
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The
Government of India are not aware of 
any widespread eviction of Harijans 
and Adivasis from the lands allotted 
to them under the various ceilling laws. 
Some time ago, there was a report that 
there were 378 cases of eviction of 
allottees in Bihar and the State Gov-
ernment indicated that they were tak-
ing appropriate steps. The State Gov-
ernments have been requested to 
ensure that the allottees who belong 
to the disadvantaged sections of the 
community are protected against dis-
possession from their holdings.

Offer by private architects to build 
LXG. residential houses

84. SHRI SUKHDEV PRASAD 
VERMA: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether it is a fact that reputed 
architects and engineers from private 
sector have offered their services to 
the present Government in its effort 
to build low income group residential 
houses and flats all over the country;

(b) whether some of them have also
sent details of their activities, if so, 
the names of such architects and en-
gineers; and

(c) Government’s reaction thereto?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No specific offer has
been received.

(b) and (c). Does not arise.

Construction of Darakeshar Dam in 
Bankura

85. DR. BIJOY MONDAL: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether there is any proposal 
for construction of Darakeshar Dam in 
the district of Bankura (West Bengal) 
for irrigation work; and

(b) if so, the area proposed to be 
irrigated by this project and the pro-
gress of work made so far in this res-
pect?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) : (a) and (b). The West 
Bengal Government have a proposal 
for the Darakeshar Reservoir Project 
estimated to cost Rs. 18 crores to pro-
vide irrigation to an area of about 
40000 ha. annually. The Project Re-
port has, however, not been received 
from the State Government so far.

Helicopter for Aerial Spray

86. SHRI MADHAVRAO SCINDIA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be' pleased to 
state:

(a) whether some States like Punjab 
and Rajasthan are not getting enough 
helicopters for aerial spraying;

(b) if so, the reasons therefor, and

. (c) what Government propose to do 
in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) Yes, Sir.

(b) The reason is the limited num-
ber of helicopters in the country.

(c) The Government have consti-
tuted a Committee to go into the 
various aspects of aarial spraying by
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Fixed Wing/helicopters so as to enable 
It to take a view regarding the need 
to augment the helicopters fleet in the 
country.

CoBstraction of Bulk Storage Godowns

87. SHRI S. D. SOMASUNDARAM: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(b) whether it is a fact that the 
Food Corporation of India had appro-
ached Central P.W.D. to take up cons-
truction of bulk storage of godowns;

(b) whether it is also a fact that 
Central P.W.D. had refused to take up 
this job; and

(c) if so, the reasons therefor?

THE MINISTER-OF "WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a), Yes, Sir.

(b) No, Sir, the Central Public 
Works Department have already 
accepted works worth more than 
Rs. 500 lakhs relating to such godowns.

(c) Does not arise.

Land for Nehru Complex, New Delhi

88. SHRI SURENDRA BlKRAM: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the respective rates at which 
land for Nehru Complex in New Delhi 
was acquired and given;

(b) whether the land owner has re-
ceived compensation; and

(c) if not, the reasons therefor and 
the amount of the compensation work-
ed out?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR

BAKHT): (a) Undeveloped land for
Nehru Place was acquired by Gov-
ernment through different awards at 
rates varying from Rs. 1500/- to 
Rs. 2500/- pfer'bigha. The land was 
developed anH 66.4 acres were trans-
ferred to DDA' on a premium of 
Rs. 150/- per sq. yd. only for the 16.6 
acres of plotted areas representing 
permissible ground coverage.

(b) and (c): Except where a re-
ference is penHTng in a court regarding 
the amount of compensation or there 
is dispute amongst the claimants 
about their share interest etc. the 
compensation has been paid.

Priority List for allotment of orthodox 
Quarters located at Mandir Marg, New 

Delhi

89. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any priority list is 
maintained for the allotment of ortho-
dox quarters located at Mandir Marg, 
Irwin Road and Kali Bari Road to 
those who are entitled to have type V 
quarters;

(b) if so, what is the priority date 
of the allotment of these quarters sepa-
rately; and

(c) the overall priority for type V 
quarters in each locality?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) For unpopular type
V residences in these and other locali-
ties, a separate combinecTwaiting list 
is maintained.

(b) On 5th November, 1977, officer 
with priority date 12th September, 
1968, was topping the list.

(c) On 5th November, 1977, officer 
with priority date 13th September, 
1962, was topping the combined list.
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Reqriest from Kerala for Redaction in 
fritt ot Fertiliser and Pesticides

90. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government of 
Kerala has requested the Central Gov-
ernment to reduce the issue price of 
fertilisers and pesticides so as to bring 
down the cost of agricultural produc-
tion; and

(b) if so, Government’s reaction 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Government 
of Kerala requestied the Ministry of 
Agriculture and Irrigation to reduce 
the price of^ NPK (13-13-20), the 
stocks of which were held by the 
Kerala Cooperative Marketing Fede-
ration. No other request from the 
State Government for reduction in the 
prices of fertilizers and pesticides 
appear to have been received.

(b) The Fertiliser Corporation of 
India were requested to take over the 
stocks of NPK (13-13-20) from the 
Kerala Cooperative Marketing Federa-
tion and They have since started 
lifting.

The Government of "India have, 
however, recently reduced the price of 
urea by Rs. 100/- per tonne with 
effect from 12-10-1977.

Restriction on State Governments for 
establishing new university

91. SHRI VAYALAR RAVI: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have put 
any restrictions on the State Govern-
ments regarding the establishment of 
new universities; and

(b) if so, the details thereof; and 
the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). The Govern-
ment have not placed any “restrictions 
on the State Governments regarding 
establishment of new universities. 
However, undfer Section" 12A of the 
UGC Act no university set up after 
17th June, 1972, is given assistance “by 
the Central Government or the Com-
mission, unless the latter has declared 
such a university fit to receive Central 
assistance, in accordance with th6 
University Grants Commission (Fit-
ness of Certain Universities for Grant) 
Rules, 1974.

The University Grants Commission 
formulated some guidelines for estab-
lishment of new universities which 
were communicated to the State Gov-
ernments in January 1974. According 
to these guidelines, among other 
things, before any State Government 
formulates a proposal for the estab-
lishment of a new university there 
should be a survey of the existing 
facilities for higher education in the 
State and its projected needs. The 
Commission should also be associated 
with the survey prior t6 the formula-
tion of the proposal for establishment 
of a new university.

Seminar on educational technology by 
N.C.E.R.T.

92. SHRI PARMANAND GO- 
VINDJIWALA: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether a Seminar oil education-
al technology was organised in Mysore 
in June, 1976 by N.C.E.R.T.; and

(b) if so, what are the recommen-
dations of the Seminar and the expen-
sed incuhrtfd therfeon?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION,
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SOCIAL WKLFA£E ANP Cy^^URE 
(SHRIMATI RENUKA DEVI BARA- 
KATAKI): (a) A  seminar on Educa-
tional Technology was ofgpjiised in 
Mysore on June 14 to 16, 1̂ 76 by the 
Centre for Educational Technology 
{N.C.E.R.T.).

(b) The Seminar made no specific 
recommendations as its purpose was 
to clarify basic concepts and issues 
in the field of educational technology 
which is comparatively a new disci-
pline and to work out tasks in the 
field.

Based on the deliberations in the 
Seminar, the Centre for Educational 
Technology (N.C.E.R.T.) prepared 
two papers-r-©ne only the concept of 
Educational Technology and the other 
on tasks in the field of Educational 
Technology, x

The total expenditure on the Semi-
nar was Rs. 14,864.9*.

Officers allotted type IV quarters 
during the 1st week of October,

1975

93. SHRI NAWAB SINGH CHAU- 
HAN: WiU the Mtnisfcsr of WORKS
AND HOUSING AND SUPPLY AND 
REHABILITATION he pleased to 
state:

(a) the names of the officers who 
had been allotted type IV quarters 
during the first week of October 1975;

(b) the dates 01* which the^e officers 
took possession of these quarters; and

(c) the nances of £he Officers who 
did not t?ke possession of .Quarters 
allotted to thfcm wit£i& tfĉ  prescribed 
period and tfee action ta^en against 
them?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION <SHR1 SIKANDAR

BAKIJT): (a) Shri R. K. Maheshwari 
Shri A. K. Hoy 
Shri D. K. Trehan 
Shri V. N. Jha 
Shri 3. JC Kalsi 
Shri M. S. Rawat 
Shri Hans Raj Singh 
Sh?i M. ChfkravQrty 
Shri H. C. Verpaa,
Shri V. K. Mishra 
Shri P. Singha 

Shri Rajeshwar Pershad 
Shri S. K. Sen 
Shri P. R. Nambisan 
Shri M. R. Narayan 
Shri S. P. Goel 
Shri B R. Bahel 
Shri V. P. Vohra 
Shri Jagat Parkash Gupta 
Shri M. K. Appya 
Shri Kodali Anjaali 
Shri C. I. Subrahmanian 
Shri K. Govindan 
Shri M. R. Chidambram 
Shri K. Sudhakran 
Shri B. N. Tandon 
Shri A. C. Dass 
Shri S. N. Sfrarxna 
Shri § Kum$r 
Shri D. K. Sehgal 
Shri Sadhu Ram 
Shfi Y. P. $ood 
Shri K. S. Admaya 
Shri S. N. Purl 
Shri D. R. Handa 
Shri N. I). KJjiarba^da

(b) and (c). All the officers, who 
had accepted the allotments, took 
possession of the quarters within the 
prescribed time limit, except Shri 
ft. K. MahesJhwari [SI. N,o. 1 in (a)]. 
This officer took possession of the
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quarter on 19th November, 1975 but 
no penal action was taken against him 
in respect of this quarter.

Cases of adjustment of claims pending 
with Settlement Officer, Delhi

94. SHRI R. K. MHAI/j I: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) how many cases of displaced 
persons regarding adjustment of claims 
of Ulhasnagar and Khopari Colony, 
District Thana (Maharashtra) are 
pending with the settlement officer. 
New Delhi;

(b) how much amount is involved in 
these cases;

(c) whether adjustment cf claims of 
these displaced persons is going on for 
years together;

(d) what are the reasons for delay; 
and

(e) when these cases will be finally 
decided and amounts paid to the per-
sons concerned?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAR): (a) and (b). Since no sepa-
rate registers of pending cases re-
garding adjustment of claims of Ul-
hasnagar and Khopri Colony have 
been maintained, precise number of 
such cases and the amount involved 
are not available.

(ci) and (d). Yes, Sir. These cases 
are pending finalisation mainly on ac-
count of the following reasons:

(i) Lack of response on the part 
of the claimants and their 
associates;

(ii) Non-issue of *No Refund Cer-
tificates’ from the various

authorities in the State Gov-
ernment; and

(iil) Non-compliance of formali-
ties:/ requirements prescribed 
under the Displaced Persons 
(Compensation and Rehabili-
tation ) Act, 1954 and the 

Rules thereunder.

(e) Efforts are being made to ex-
pedite finalisation of these cases on 
priority bagls.

Outdated Rales of Maharashtra 
Housing Board

95. SHRI R. K. MHALGI: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that Govern-
ment have received a representation 
dated 23rd July, 1977 from Tenants' 
Association of Maharashtra Housing 
Board Ambernath Distt. Thana (Maha-
rashtra) regarding Maharashtra Hous-
ing Boards lopsided rules and outdated 
regulations;

(b) if so when and what action has 
been taken in regard to that;

(c) if no action has been taken uptill 
now the reasons thereof; and7

(d) when the action shall be taken?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) The Association sent 
a representation with the following 
requests:—

(i) the income limit of eligibi-
lity for allotment/retention 
of houses constructed under 
thel {Integrated Subsidised 

housing Scheme for Indus-
trial Workers and Economi-
cally Weaker Sections of Com-
munity may be increased 
from Rs. 500 to Rs. 1000 per 
month;

(A) the rent slabs in respect of 
the above houses may be re-
duced; and
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liii) if the above suggestions are 
not acceptable to the Gov-
ernment, the houses may be 
converted into “OWN YOUR 
OWN HOUSE SCHEME”, i.e., 
the houses may be sold to 

the occupants.

(b) to (d). The Integrated Subsi-
dised Housing Scheme for Industrial 
Workers and Economically Weaker 
Sections of Community was introduc-
ed by this Ministry in the year 1952. 
It is being implemented by the con-
cerned State Governments|Union Ter-
ritories Administration. The Scheme 
Is primarily intended to provide resi- 
dental accommodation on subsidised 
rental basis to the low-paid indus-
trial workers and persons belonging 
to the economically weaker sections. 
According to the existing provisions 
of the Scheme, persons with income 
not exceeding of Rs. 500 per month 
are entitled to allotment of houses. 
However, In the case of allottees in 
the income group of Rs. 351 to Rs. 500 
per month, additional charges equiva-
lent to 50 per cent of the interest 
charges on the subsidy for the houses 
over and above the normal subsidis-
ed rent, is required to be recovered 
from them. Full economic rent is to 
be recovered from an allottee-work- 
er whose wage crosses the limit of 
Rs. 500 per month, until he is evict-
ed.

2. The existing income limit of eli-
gibility for initial allotment of houses 
constructed under the Scheme was 
prescribed in July, 1975 on the basis 
of the recommendations made by a 
High Level Committee of Ministers, 
which was appointed to consider cer-
tain matters relating to various So-
cial Housing Schemes'. Some represen-
tations for the revision of this limit 
were received from other quarter* as 
well. While examining these repre-
sentations, it was felt that it is true 
that the wages of the workers In some 
of the organised sectors have gone up, 
but the fact remained that the majo-
rity of the workers continued to draw 
wages of less than Rs. 500 per month.

It was, therefore, not found possible 
to accede to these requesis.

3. As already mentioned above, the 
Scheme is primarily intended to pro-
vide residential accommodation to 
the low-paid workers. It is because 
of this reason that some additional 
charges have been prescribed from 
the workers whose wages are between 
Rs. 351 and Rs. 500 per month and 
economic rent has been prescribed 
for those whose wages cross the limit 
of Rs. 500 per month.

4. As regards the request of the 
Association for permitting the sale 
of these houses, the question of per-
mitting the State Governments to 
sell such houses to eligible occupants 
is under consideration of this Minis-
try.

96.
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Demolition of Unauthorised construc-
tion in Delhi

98. SHRI P. K. KODIYAN: WiU
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the demolition of the 
unauthorised construction made in the 
colonies controlled by Delhi Adminis-
tration and DDA nad been continuing 
even after the new Government came 
to power at the centre;

(b) if so, the details thereof;

(c) whether the Standing Com-
mittee of the Delhi Corporation has
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urged the concerned authorities to 
immediately stop such demolition end 
regularise them forthwith;

(d) if so, whether the demolition 
process has been stopped accordingly; 
and

(e) the steps taken to regularise 
them?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
3AKHT): (a) to (e). Information is
being collected and will be placed on 
the Table of the House.

Allotment of Land to Group Housing 
Society In Sooth Delhi

99. DR. HENRY AUSTIN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether the information asked 
for in Unstarred Question No. 3898 
dated 18th July, 1977 has been collect-
ed; if so, will it be placed before the 
House;

(b) whether seven Group Housing 
Societies had been allotted land in 
Kalkaji and Mehrauli also in 1978, 
1974;

(c) how many Societies have been 
assured land in the places where the 
Boards have beeh set up in South 
Delhi in the places at Masjid Moth 
and R. K. Puram; and

(d) whether some Societies have 
pointed out that if land has been given 
to seven societies why other societies 
could not be considered for allotment 
of land in South Delhi?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BA£HT): (a) Yes, Sir, it will be 
placed on the Table of the Sabha.

(b) Five Group Housing Societies 
were allotted land in Kalkaji and 
Mehrauli areas in 1973 and 1974.

(c) Only one Society, namely the 
Press Association Group Housing 
Society which had already been al-
lotted land had put up a sign board to 
identify it.

(d) Yes, Sir.

Allotment of land to Group Housing: 
Societies in South Delhi

100. DR. HENRY AUSTIN: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(e) whether the information asked 
for in Ustarred Question 3879 dated 
18-7-1977 has been collected;

(b) if so, whether it will be laid on 
the Table of House;

(c) whether Government have also 
taken the decision that no land from 
South Delhi will be given to the pri-
vate and big businessmen; and

(d) if so, how much land will be
given to the Group Housing Societies 
who are on waiting list since 1970 and 
their members are from low income 
group? i)

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, sir.

(b) Yes, Sir.
(c) No, Sir.

(d) Land has been allotted to six 
societies in South Delhi and to one, 
for whom a commitment had been 
made, is yet to be allotted. Land has 
been offered to other cooperative 
group housing societies in Pritam 
Pura, Pasbchim Puri, BQdell* and 
West Delhi The extent of land will 
depend upon the number of members 
of the societies.
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Allotment of DJD.A. flats to retiring 
Government Servants

102. SHRI BALDEV SINGH 
JASROTIA: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY ANt> REHABILITATION be 
pleased to state whether any arrange-
ments has been made for allotment 
of DJD.A. Flats/Plots etc. to the retir-
ing Government Servants, particularly

to those who have declared Delhi as 
their home town?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): One specific for retired
Government Servants, who had dec-
lared Delhi as their home town, had 
been floated in 1972, and of the people 
who had registered at that time, some 
have been allotted flats and others are 
waiting for it. At present, there is no 
other scheme of this type; but the 
Government Servants concerned can 
get their names registered under the 
general scheme of Delhi Development 
Authority.

Membership of the Works, Housing and 
Supply House Building Cooperative 

Society Ltd.

103. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply 
given to Unstarred Question 4756 
dated 25th July, 1977 and state:

(a) whether the Ministrv of Works 
and Housing and Supply House Build-
ing Cooperative Society Ltd. have 
drawn a lot to allot plots of land to 
its members in February, 1977 and 
have included the names of many in-
fluential persons who have been admit-
ted in the Society much after 3rd 
August, 1967 and the Society have kept 
pending the cases of some original 
members who are members of the 
Society since 1959, 1960 and 1961 who 
had paid full dues to the Society and 
completed the formalities but their 
names are not included for the purpose 
of draw;

(b) if so, whether Government will 
make an inquiry into the cases of all 
these original members who have been 
deprived of the right and order for 
redraw of lot and remove fake mem-
bers; and

(c) if not, how the Government will 
help these original members who have 
been deprived of their right?
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). Information is 
being collected and will be laid on the 
Table of the Sabha.

Conversion of lease hold plots Into 
free hold plots in Delhi/New Delhi

104. SHRI D. AMAT: Will the
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to convert 
lease hold plots Into free hold plots in 
Delhi/New Delhi;

(b) if so, whether any decision has 
been taken in this regard;

(c) if not, reasons for the delay; 
and

(d) by what time a decision will be
taken? j

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir.

(b) to (d). A Committee has been 
set up to examine the matter and to 
submit its report by the end of Febru-
ary, 1978. A decision will be taken 
after the Report is received and consi-
dered.

Adoption of Children by Foreign 
Countries

105. DR. VASANT KUMAR 
PANDIT: Will the Minister of 
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) how many Children were ad-
opted by foreign countries from India 
during the period of (i) 1st April,
1976 to 31st March, 1977 and fii) 1st 
April, 1977 to 1st October, 1977;

(b) how many of them and of what 
age were adopted by foster parents* 
and in which countries; and

(c) how many Social or Organised 
Agencies have been recognised by 
Government to sponsor adoption of 
Children from India by foreign coun-
tries?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI 
BARAKATAKI): (a) Adoption of
Indian children by foreign nationals 
is not permissible under the existing 
laws of adoption In India.

(b) Does not arise.
(c) Does not arise.

Services of Employees of Directorate 
of Technical Education, Delhi termi-

nated during Emergency
106. DR. VASANT KUMAR PANDIT: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the number of employees work-
ing under various Technical Schools 
under Directorate of Technical Edu-
cation, Delhi Administration, whose 
services were terminated and removed 
during limergency with ten to fifteen 
years of service at their credit; and

(b) the reasons for the termination 
of their services and steps taken so 
far to reinstate and absorb them?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA-
KI): (a) and (b). Technical Higher
Secondary School, Narela, was closed 
in May 1975. This decision was taken 
on the recommendation of the Review 
Committee appointed by the Lt. 
Governor in May 1974, to review the 
working of Technical Higher Secon-
dary Schools in Delhi.
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With the closure of this school, 155 
persons were rendered surplus. But 
efforts to find alternative employment 
for them were made by the Delhi Ad-
ministration, and services of only 73 
persons were terminated in April 197Q. 
Out of these, the number of employe-
es with 10 of more years of service to 
their credit was only 48. Out of them 
29 have already been provided with 
alternative employment. Only 19 are 
yet to Be adjusted. Efforts to find 
alternative employment to them are 
beftng made by Delhi Administration.

Nation*! DrfejKing W^er Sejieipe to 
fffmajfa l Fradeplt

107. SHRI DURGA CflANP: Will 
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) the number of villages at Pre-
sent covered undsr the National 
drinking water scheme in Himachal 
Pradesh district-wise;

(b) whether Government have 
planned out any scheme to coyer more 
villages in Himachal Pradesh under 
the scheme;

(c) jf so, the number of villages in 
each district in Himachal Pradesh; 
and

(d) when all the villages in Hima-
chal Pradesh will be provided drink-
ing water under the National drink-
ing water scheme?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (S m i  SIKANDAR 
BAKEfT): (a) According to informat-
ion available, 3271 villages have been 
provided with drinking water supply 
in Himachal Pradesh upto March, 
1977. District-wise details are not 
available.

<b) and (•). Yes, Sir. Under the 
Centrally Sponsored Accelerated Ru-
ral Wated Supply Programme, 97 
schemes to cover about 1000 “problem”

villages have been approved. The 
district-wise details a^e given be low :-

No. of
N^me of district villages

1. Simla

2. Solan

3. Sirmor

4. Kulu '.

5. Chamba

6. Bilaspur

7. Hamirpur

8. U114

9. Kangra

10. Mandi

11. Lahaul an<

(d) No definite date can be given 
by which all the villages in Himachal 
Pradesh will be provided with safe 
drinking water.
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61

46

193
67

448

104
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Amount AUotted to Kerala for Supply 
of Drinking Water

110. SHRI SKARIAH THOMAS:

( ^ )  eft TOT S W *  ?FT
fV ^ T T  W h  ^ F T f t  ^ t

s f W l  ^  I  * F e r ie f  <T^t- 

^HTcTFr ^

<Tf %ti\x ^IR TFT ^ T T  ^ t  q f

*rt ^  t f r £ t - s t # t  fa r e fr  i f
^T% cH + f |l̂  j

(*T) f t ,  eft ^ f t  « T̂ q T ^  
^  %t ^ rn n ft ? ftT  ^  eft T O f  

* ff  ?

fa*rf«r * f t r  w h t o  * w t  j f a  i f t r  
g**fa lisft ( «ft t o  ) : (^ )
tK«T>K % TRT ^ T §  *T^t ^ I

( « )  *fk (*T) . 5TJeT % *K+TCt 
^ N r f k r t  ^  srr< f r w  TTftr
s r t  +<r+"< f e ^ t  f r o  i n f w ^ u r
f t  t o t  ?rm  q^ftfreT ^ x « r m  |  i * e r  :

t̂ ^6d I ^ I

m^rrt fitsn if mR ^  vt
*ri*r

1 0 9 .  t f t  * m *  m * *
<ft t^To t jo  $ 5f R

* t t  f tr s n , ?T<Tr3f v c i r m  i f t t  f c f f f a  
*T^t *Tf[ 3 eTT% tit f^TT fti :

(^>) TO T ftTSTT *ftfo  <TT T F ^ t V
srrt^ rtt ftrsrr i?  « r f > ^ r  

en^T ^ h r n r  9T f * r f t  f tr e n  'r a f o  tit 
yTeTWt V 6tT e1+  <isl^ l̂̂ t mIm V t  *r f

«fr; rftr 

(sr) *rfc ft, tft <TT *TT*K 
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Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state 
whether any amount has been allotted 
to Kerala for supply 0f Drinking 
water to villages and interior areas 
inhabited by Harijans, Agricultural 
Labourers and Farmers?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): ,/

Water supply is in the State Sector 
of the Fifth Five Year Plan and Funds 
for rural water supply schemes are 
provided in that Sector.

However, the Government of India 
have allocated a sum of Rs. 100 lakhs 
to the State of Kerala under the new 
Centrally Sponsored Accelerated Ru-
ral Water Supply Programme during
1977-78 for providing drinking water 
to problem villages i.e. villages which 
do not have a source of drinking water 
within a distance of 1.6 Km. or where 
water sources are endemic to cholera 
or where drinking water sources are 
infested with guinea-worm or where- 
the sources of water have excessive 
toxic chemicals ilke chlorides, fluo-

rides etc. This allocation of funds is 
in addition to the funds provided for 
rural water supply in the State Sector.

Strike in Delhi Milk Scheme

111. SHRI SURENDRA BIKRAM: 
SHRI DAYARAM SfiAKYA:

Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether staff of Delhi Milk 
Scheme went on lightening strike o» 
22-9-77; and
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(b) if so, the reasons for the strike 
and Government’s reaction thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH); (a) Yes. Sir.

(b) The strike was held abruptly 
without any notice on the protext of 
non-registration by the Police of a 
case of assault on the staff of the 
Delhi Milk Scheme deployed on one 
of the distribution routes on the night 
of 21/22-9-1977.

The strike was illegal and unautho-
rised. Workers who actively partici-
pated in the strike have not been paid 
their wages for the day of strike ue. 

.22-9-1977.
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Assistance to Flood Victims of Delhi, 
Haryana and Rajasthan

113. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) the number and names of 
the social voluntary Organisations
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which came forward to extend co-
operation for the flood victims of 
Delhi, Haryana and Rajasthan; and

(b) whether some financial or 
medical assistance has been provided 
by some foreign countries also, and 
if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). The in-
formation is being collected and it 
will be laid on the Table of the House 
on receipt.

New Trade and Distribution policy 
for Kharif Grains

114. DR. HENRY AUSTIN:
SHRI O. V. ALAGESAN:
SHRI G. Y. KRISHNAN:
SHRI SAMAR GUHA:
SHRI M. RAM GOPAL REDDY:
SHRI D. D. DESAI:
SHRI C. K. CHANDRAPPAN:
PROF. P. G. MAVALANKAR:
SHRI S. G. MURUGATYAN:
SHRI K  PRADHANI:
SHRI ISHWAR CHAUDHRY:
SHRI S. S- GUPTA:
SHRI M. N. GOVINDAN NAIR:
SHRI SUKHDEO PRASAD 

VERMA:
SHRI JYOTIRMOY BOSU: 
SHRI M. KALYANASUNDA- 

RAM:
SHRI RAJ KESHAR SINGH: 
SHRI K. T. KOSALRAM:
SHRI AHMED HUSSAIN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state.:

(a) whether the Union Government 
have recently announced the new 
trade and distribution policy for 
kharif grains;

(b) if so, whether some of the 
States have not approved of this 
policy;

(c) whether the Centre-W. Bengal 
dialogue on grains policy has failed 
and if so, what are the points of dis-
pute between West Bengal and Cen-
tre;

(d) which are the other States who 
have not approved this policy; and

(e) whether the free movement of 
rice have increased the price of rice 
in different States?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Government
have recently announced the price 
and procurement policy for kharif 
cereals for 1977-78 season.

(b) to (d). Governments of 'Vest 
Bengal, Tamil Nadu and Assam have 
had some reservations about the re-
moval of Zonal restrictions on move-
ment of paddy/rice but it has been 
explained to them that this has been 
done in larger national interest.

(e) The rice prices have shown a 
fall in most parts of the country. 
However, the orices have shown 
some rise in Andhra Pradesh and 
Kerala and a mixed trend in Tamil 
Nadu.

Rise in Prices of Pulses, Wheat and 
Rice

115. DR. HENRY AUSTIN:
SHRI RAJ KESHAR SINGH:

DR. MURLI MANOHAR 
JOSHI:

SHRI ISHWAR CHAUDHRY:

SHRI C. K  JAFFER 
SHERIEF:
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Will the Minister of AGRICUL- 
ttJRE AND IRRIGATION be pleased 
to state:

(a) whether the prices of pulses, 
wheat and rice have gone up during 
the last six months;

(b) if so, the main reasons for the 
same;

(c) whether it is also a fact that in 
some States shortage of pulses has 
been felt;

(d) reasons for the shortage; and
(e) what steps have been taken to 

reduce the prices and also the short-
age?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): , (a) A statement 
showing index number of wholesale 
prices of rice, wheat and pulses from 
the last week of March, 1977 to 22nd 
November, 1977 is attached. It may 
be observed from this statement that 
the price index for rice has been 
showing a rise from the end of March,
1977 to the first week of September, 
1977; thereafter the price index for 
rice has shown a fall from 173.8 to 
169.0 on 22nd. October, 1977, i.e., a 
fall 0f 2.8 per cent.

Prices of wheat recorded a fall 
during the peak marketing months of 
April and May 1977 but showed a

slight rise during June-August 1977. 
Since then, they have ruled more or 
less steady. The price index for 
wheat, which stood at 153.1 during 
the week ended 22nd October 1977, 
was lower by 3.9 per cent compared 
to the index of 159.3 at the end of 
March 1977.

Prices of pulses have generally 
been showing a rising trend. The 
price index rose from 171.0 at the 
end of March 1977 to 229.9 in the 
first week of October 1977 but started 
falling thereafter and it was 220.3 In 
the week ending 22nd October 1977. 
Between 1st and 22nd October, 1977 
the price index for pulses has regis-
tered a fall of 4.2 per cent.

(b) The increase in prices of 
pulses and rice has been mainly due 
to lower production thereof during 
1976-77 as compared to 1975-76 as 
also in sympathy with the general 
rising trend of prices.

(c) There is overall shortage of 
pulses in the country.

(d) Shortfall in production.

(e) In addition to certain short term 
regulatory measures adopted, the 
main emphasis is being laid on long 
term measures to increase produc-
tion of pulses—including announce-
ment of incentive in support price 
for gram at a higher level.

Statement

Index Nos. of Wholesale prices o f Rice, Wheat and Pulses

(Base : 1970-71-100)

Month/Week Rice W heat Pulses

March 26-3-77 156*8 159*3 171*0

April 2-4-77 158* 2 i 55*o 165 8

9-4-77 159*6 *55* 1 165*6

16-4-77 161* 0 153* 0 167*4
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M cnth W eek Rice Wheat Pulses

23-4-77 r6 i* 2 148- 7 166.6

30-4-77 161 • 8 146*2 172.6

May 7-5-77 162*8 146- 6 177*9

14-5-77 1 6 3 7 148-1 189*6

2 i-5*77 164*7 149-8 . 191-2

28-5-77 162*9 149*3 189-1

June 4-6-77 164* 2 149*7 188- 3

11-6-77 165*2 149*2 187-5

18-^77 165-6 150-0 189-7

25-6-77 i69* 5 15 0 6 180- 5,

July 2-7-77 171*0 150* 7 189*9

9-7-77 173*2 i 5 i *4 200- 2

16-7-77 172* 1 *53 ’ 1 200* (1

23-7-77 172-4 153*2 198*2

3°-7-77 173*4 152*6 *95*3

August 6-8-77 173-6 152*6 196*5

i3-*-77 173*8 I53-I 198* i

20-8-77 *73* 4 152*2 i 9 9 '5

27-8-77 173-6 i 5 i ’ 7 23244

September 3-9-77 173*8 152 * 3 204*5

10-9-77 173*8 15**9 21 I’ 9

17-9-77 I73*° 153 -5 220*6

24^9-77 170-6 154*4 229- 3

October i-ie -77 169* 1 *53*4 229-

8- 10-77 16 9 3 *53*4 220* O

i 5-*o-77 168*9 153*4 217-8

22-10-77 169-0 153 ' * 220* 3
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University Level Text Books in 
Marathi Language

117. SHRI BAPUSAHEB PARULE- 
KAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) the number of University level 
text books produced in Marathi 
language during 1974-75 to 1976-77;

(b) a subject-wise list thereof; and

(c) future programme, if any, to 
produce such text books?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA-
RAT AK I) : (a) The Maharashtra

Universities Book Production Board 
have published 122 books in Marathi 
language during the years 1974-75 to
1976-77 as follows:

1974-75 40

1975~76 • 43

*976-77 39
122

(b) Subject-wise lists of books 
published during the above-mention-
ed years are laid on the Table of the 
House. [Placed in Library. See No. 
LT 1018/77].

(c) The Board have 180 manu-
scripts in hand and plan to publish 
48 manuscripts during the current 
financial year and the rest of the 
manuscripts during 1978-79 subject to 
the availability of funds.

Houses for Central Ministers

118. SHRI SAUGATA ROY:

SHRI G. Y. KRISH^AN:

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE- 
HABILITATION be pleased to state:

(a) whether there is a proposal to 
construct new houses for Central 
Ministers; and

(b) if so, what is proposed to be 
done to the present houses and 
bangalows?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir.

(b) The present bungalow area is 
to be redeveloped according to the 
Master Plan/Zonal Plan.
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Distribution of Rotten Bice in Calcutta

119. SHRI SAUGATA ROY: Will
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the West Bengal Food 
Minister has made the allegation that 
Centre wants to distribute 20 lakh 
tonnes of rotten rioe from its stock in 
Calcutta;

(b) whether there is any truth in 
the allegation; and

(c) the reaction of the Government 
to the allegation?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
BHANU PRATAP SINGH): (a) to
(c). No, Sir. The total quantity of 
rice as on 1st September 1977 in 
W est Bengal Region in the godowns 
of the Food Corporation of India was 
2-19 lakh tonnes out of which only a 
quantity of 0.11 lakh tonnes was in 
lower category.

In July, 1977 a complaint about the 
quality of rice being supplied by 
Food Corporation of India was, how-
ever, received from the West Bengal 
Government. This was immediately 
investigated jointly by a team of offi-
cials of Central Government, State 
Government and the F.C.I. to ensure 
only Fair Average Quality of food-
grains are issued for Public distribu-
tion system. A system of joint in-
spection with the State Government 
has been introduced so as to ensure 
good quality of stocks.

The allegations are, therefore 
unfounded.
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Representation of Inmates oi Ratai 
Colony (Rajasthan)

121. SHRI DINEN BHATTA- 
CHARYA: Will the Minister of
WORKS AND HOUSING AND 
SUPPLY AND REHABILITATION 
be pleased to state:

(a) whether Government have re-
ceived any representation from the 
inmates of Ratai Colony in Rajasthan 
in the months of May and July, 1977;

(b) if so, nature of their demands; 
and

(c) reaction of Government thereto?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAR): (a) Yes, Sir.

(b) The main needs represented 
by the migrants include good quality 
agricultural lands, construction of 
residential quarters, medical and 
education facilities, and drinking 
water supply.

(c) The scheme is administered 
through the Government of Raj-
asthan, who have reported that the 
main needs and grievances of the in-
mates of Ratai Colony have been 
redressed.

Representation of Refugee Inmates 
of Sohagpur Camp (MJP.)

122. SHRI DINEN BHATTACHAR- 
YA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether Government have re-
ceived any representation in June, 1977

from the refugee inmates of Sohagpur 
Camp (M.P.);

(b) if so, nature of the grievances; 
and

(c) steps taken by Government 
to ameliorate them?

THE MINISTER OF STATE IN 
THE MINISTRY OF' WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAR): (a) Yes, Sir.

(b) The representations were: no 
deductions be made from the wage 
bill by the State canal authorities; 
cash doles deducted and the new 
born children not included in Fami-
ly Cards during the operations for 
Family Planning should be set right; 
families discharged from the camps 
should be re-admitted; land suitable 
for paddy growing be given to mig-
rants; and the benefits of utensils and 
clothings should be given.

(c) The grievances have been at-
tended to and redressed. The deduc-
tions from the wage bill are done 
under the rules of State Government. 
Paddy land is also being given as far 
as possible to the migrants subject to 
availability.

1
Drinking water in Tamil Nadn 

Villages
123. SHRI C. N. VISVANATHAN: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the progress of the schemes of 
supply of drinking water to villages 
in Tamil Nadu;

(b) the amount sanctioned by Cen-
tre for the Scheme in Tamil Nadu 
during the last three years and dur-
ing the current year; and

(c) whether Government propose 
to contribute more towards such sche-
mes in Tamil Nadu and Gujarat, par-
ticularly because of their limita-
tion of resources due to loss of reve-
nue by prohibition?
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THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) According to infor-
mation available, out of 15,735 vil-
lages iii the State of Tamil Nadu 
about 3.900 villages were provided 
with drinking water facilities at the 
end of 1975-76.

(b) For all State Plan schemes in-
cluding water supply, Central assis-
tance is made available to States in 
the shape of Block grants and Block 
loans. The amount of such assist-
ance utilised by the Tamil Nadu Gov-
ernment on rural water supply dur-
ing l'ast three years is not known.

During the current year, a new 
Centrally Sponsored Accelerated Ru-
ral Water Supply Programme has 
been launched for providing drink-
ing water to problem villages. Under 
this programme 100 per cent Central 
assistance is being given to States 
during 1977-78. A sum of Rs. 140.00 
lakhs has been allocated to the State 
of Tamil Nadu during 1977-78 under 
the above mentioned programme. Out 
of this, an amount of Rs. 37.30 
lakhs has been released as the first 
instalment of Central assistance to 
that State.

(c) Further releases of Central as-
sistance to Tamil Nadu or Gujarat or 
any other State, under the Centrally 
Sponsored Accelerated Rural Water 
Supply Programme, will depend upon 
the progress of execution of water 
supply schemes approved for execu-
tion under this programme. The, pro-
gramme does not envisage compen-
sation t0 States for loss of revenue, 
if any, caused due to prohibition.

Dual Pricing Policy for Sugar

124 SHRIMATI PARVATHI 
KRISHNAN:

SHRI M  RAM GOPAL 
REDDY:

SHRI D. D. DESAI:

SHRI UGRASEN:

SHRI R. KOLANTHAIVELU:
SHRI VASANT SATHE:

SHRI SUKHDEO PRASAD 
VERMA:

DR. BAPU KALDATY;

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government have a 
proposal under consideration to aban-
don the dual pricing policy for sugar; 
and

(b) if so, the details and object- 
tives thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
BHANU PRATAP SINGH): (a)
Proposals were received from various 
quarters, including the industry, trade 
associations, etc., both in support of 
continuation of the present policy of 
partial control on sugar and also for 
abandoning the dual pricing policy 
for sugar. After careful considera-
tion of all the aspects and repercus- 
sions in various quarters Government 
has decided to continue the existing 
policy of partial control. However, 
States will be advised to treat the 
rural and urban population in a simi-
lar manner for purposes of distribu-
tion of levy sugar.

(b) Those in favour of giving up 
the dual pricing policy usually put 
forward the reasons that controls 
breed corruption and that levy sugar 
did not really reach the masses par-
ticularly in the rural areas. Those in 
favour of continuation of partial con-
trol felt that to the common man 
who gets sugar from the public dis-
tribution system, the price of sugar 
would go up from Rs. 2.15 per kg. to 
Rs. 3.00 or more per kg. and the ru-
ral industries sector of Gur and 
Khandsari will find it difficult to ope-
rate economically in such a situation.



Irrigation Projects In Gujarat

125. SHRI AHMED M. PATEL:
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state;

(a) the names of major Irrigation 
Projects of Gujarat State included in 
the Fifth Five Year Plan; and

(b) the projects on which work is 
in progress and those which are likely 
to be completed as scheduled?
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THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) 14 Major
projects of Gujarat—8 projects which 
spilled over from, the earlier plans 
and 6 new projects were included in 
the Fifth Five-Year Plan of the State. 
The names of these projects are as 
under:-—
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Spillover Projects New Projects

1. UKai z. Sipu
2. Kadana 2. Karjan
3. Sabaimati 3. Orsang
4. aram 4. Sukbi

5. Damanganga 5. Heran
6. Ma’ j Bajajsagar 6. Watrak
7* Mahi Spgo-l
8. Kakrapfr

(b) of the spill over projects, 
Mahi Bajaj-Sagar project is a Joint 
venture of the States of Gujarat and 
Rajasthan and is being executed by 
the Government of Rajasthan. The 
work on the other spillover projects 
is in progress and these are expect-
ed to be substantially completed by 
the end of 1978-79 except Daman- 
ganga project. Of 6 new projects, 
only Karjan and Sukhi projects have 
been cleared this year by the Plann-
ing Commission. The Government 
of Gujarat have intimated that the 
work on these projects is likely to be 
started this year.

Flood situation in country

126. SHRI AHMED M. PATEL: 
SHRI ISHWAR CHAUDHRY: 
SHRI YUVRAJ:
SHRI YAGYA DATT SHARMA;

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
t<, state:

(a) the names of States which have 
been affected by floods this year;

(b) the total number of lives lost 
and estimated loss and damage to 
crops, cattle and property during the 
recent floods in the coipytry, State - 
wise; and

(c) the steps taken or proposed to 
be taken by Government to control 
the floods in the country?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) and (b). A
statement containing details of da-
mage on account of floods d u rin g  the 
current year, as so far reported by 
the State Government is laid'on the 
Table of the House. [Placed in Lib-
rary. See No. LT-1019/77].

(c) Flood control forms part of 
the State Plan and as such the plan-
ning and implementation of the flood 
protection schemes are the responsi- , 
oility of the State Governments. Flood 
Control measures on * country-wide 
basis were initiated in 1954. Since
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then 10,260 Km. length of embank-
ments, 17,850 Km. length of drainage1 
channels, 250 town protection sche-
mes and raising of 4700 villages have 
been completed at an estimated ex-
penditure of Rs. 533 crores. These 
measures have afforded a reasonable 
protection to about 95 lakhs ha. out 
of a total area of 250 lakhs ha. prone 
to floods in the country. A number 
of reservoirs have also been construc-
ted on major rivers providing relief 
against floods. Comprehensive plans 
for the flood prone areas in the va-
rious States are being prepared by 
the State Governments. For the 
more flood prone river basins, special 
organisations have been set up for 
the preparation of these plans. These 
organisations are the Brahmaputra 
Flood Control Commission set up by 
the Government of Assam and North 
Bengal Flood Control Commission by 
ttie Government of West Bengal. The 
Centre has set up the Ganga Flood 
Control Commission for preparing 
the comprehensive plan of flood 
control in the Ganga basin.

\ The Government of India have also 
set up Rashtriya Barh Ayog to re-
view the flood protection measures 
undertaken since 1954 and to evolve 
a coordinated, integrated and scienti-
fic approach to the flood control prob-
lem in the country.

In the mean time the tempo of ex-
penditure on flood control works has 
been substantially stepped up and 
against the total expenditure of Rs. 
347 crores on flood control works up 
to the end of the Fourth Plan, the 
proposed outlay during the Ffth Plan 
is Rs. 345 crores.

Repayment of Wheat Loan to Russia

127. SHRI O. V. ALAGESAN:
SHRI DAYA RAM SHAKY A:
SHRI S. R. DAMANI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) the quantity of wheat exported 
to Russia by way of repayment of 
the wheat loan in kind; and

(b) the objections of Russians to re-
ceive our wheat and how were those 
objections met?

THE MINISTER OF STATE IN 
THE- MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) and (b). Un-
der an agreement signed on Septem-
ber 28, 1977 between the Government 
of India and the Government of the 
USSR, the former will return to the 
latter the balance quantity of 14.98 
lakh tonnes of wheat in the form of 
wheat. Already two vessels carrying 
a total quatity of about 24.3 thousand 
tonnes of wheat have sailed from 
Bombay and further shipments as 
per schedule will take place.

Financial position of Indian Council 
for Child Welfare

128. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

(a) whether the Indian Council for 
Child Welfare receives grants from 
the Government of India through 
Social Welfare Department and also 
from the International Union lor 
Child Welfare in Geneva every 
year;

(b) what is the latest financial posi-
tion of the Council:

(c) whether Shri Radha Raman, the 
Treasurer, is continuing in hifl office 
much against the norms of the consti-
tution of the organisation; and

(d) whether there is regular audit 
of their accounts by any Government 
agency; if so, the findings thereof and 
action taken thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE
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(SHRIMATI RENUKA DEVI BARA- 
KATAKI): (a) The Indian Council 
lor Child Welfare receives yearly 

ants trom the Department of Social 
Welfare for the following: —

(i) Bal Sevika Training Pro-
gramme;

(ii) Balwadi-cum-Nutrition Pro-
gramme;

(iii) Nucleus Administrative 
Grant for the two incumbents ap-
pointed in the state branch; and

(iv) Maintenance Grant for Cen-
tral Office.

For particular projects, the Council 
also receives grant from the Interna-
tional Union for Child Welfare.

(b) The Indian Council for Child 
Welfare had -a deficit 0f Rs. 18,903.05 
during 1976-77;

(c) Shri Radha Raman continues as 
Treasurer of the Indian Council for 
Child Welfare. He was elected for the 
third term unanimously in the Annual 
General Meeting of the Council held 
in 1976. This is apparently in ac-
cordance with the Rules and Regula-
tions of the Indian Council for Child 
Welfare;

(d) The accounts of the Indian 
Council for Child Welfare are audit-
ed regularly by the Accountant Gene-
ral, Central Revenues. The inspection 
report is communicated to the Coun-
cil by the Accountant General, Cen-
tral Revenues; the action on the re-
port is taken in the Council end rep-
lies to the Inspection Report are sent 
to the Accountant General, Central 
Revenues, through the Department of 
Social Welfare. The audit has found 
some financial and other irregularities 
in the utilization of grant-in-aid, etc. 
Corrective steps are being taken in 
the Council.

Irregularities in Expenditure incur-
red on the Erstwhile Ministers' 

Residences
129. SHRI R. K. MHALGI: Will

the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to refer to the 
reply given to Starred Question No 
313 dated 4th July, 1977 and state:

(a) total expenditure incurred by 
the erstwhile Central Ministry on ac-
count of (i) renovation (ii) decora-
tion (iii) maintenance of New Delhi 
residences of each Minister of the er-
stwhile Central Cabinet including its 
former Prime Minister, year-wise from 
1974-75 to 1976-77;

(b) whether any irrigularities buve 
been detected in this connection- and

(c) if so, the facts thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) A statement showing
expenditure on renovation and deco-
ration of the residence of Cental 
Cabinet Ministers including the for-
mer Prime Minister, year-wise, from 
1974-75 to 1976-77 is placed on the 
Table of the House, [Placed in Lib-
rary. See No. LT-1020/77]. 'As re-
gards expenditure on maintenance, 
the position is that day-to-day break-
down or repair services were! provid-
ed by the Enquiry Offices, on, as 
required basis, and the total ex-
penditure on Enquiry Office staff 
and sundry material used was

Rs.

*974-75 • 12,24,197

*975-76 15*45,771'
»976-77 • 18,39,499

It is not possible to split these 
figures house-wise.

(b) No Sir.

( 0  Does not arise.
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Urban and Rural Housing

130. SHRI S. D. SOMASUNDA- 
RAM: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) the concrete steps taken during 
the last seven months to effect a 
breakthrough in the problem of 
urban and rural housing;

»' (b) the present position of the 
scheme of grant of land to landless 
labour so as to secure for them at least 
some rudimentary security and dig-
nity; and

(c) the extent to which the mea-
sure initiated by the previous Gov-

* ernment have been pursued energe-
tically and objectively so as to secure 
the greatest good of the greatest 

number?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) with a view to ensur-
ing that the families belonging to 
lower income ranges derive propor-
tionate, benefit from tenements/houses 
built under the Low and Middle In-
come Group Housing Schemes, the 
State Governments have been requested 
to reckon the household income (hus-
band and wife income) as the criterion 
for determining eligibility for assis-
tance under these schemes and also to 
devise the programme in such a way 
that tenements/houses are constructed 
under these schemes for different in-
come groups in the following propor-
tion:—

(i) For families with momftly 
income upto Rs. 350/— 75 per 
cent of the tenements/houses.

(ii) For families with monthly in-
come between Rs. 351 and 
Rs. 600.—15 per cent of the 
tenements /  houses.

(iii) For families with monthly 
income between Rs. 601 and 
Rs. 1500.—ID per cent of the 
tenements/houses.

The Apex Cooperative Housing 
Finance Societies in the- States/Union 
Territories have been requested to 
adopt a pattern of differential rates of 
interest in respect of their fresh lend-
ings to Primary Cooperative Housiqg 
Finance Societies from the current 
financial year i.e. 1977-78 onwards with 
a view to making finances available to 
economically weaker sections at a 
comparatively low rate.

The highlights of the proposed pro-
gramme in the field of housing are: —

(i) adoption of a time-bound pro-
gramme for providing a house 
to each family;

(ii) restricting utilisation of pub-
lic funds for households with 
monthly income of Rs. 1,060 
or less;

(iii) emphasis on production of 
building materials; and

(iv) provision of incentives to the 
private sector for taking up 
housing.

(b) Out of 1,13.88,451 families eligi-
ble for allotment of house sites, 
72,97,972 families were allotted 
housesites (including undeveloped 
sites) upto 31st August 1977. The 
scheme provides for allotment of 
house-sites, free of cost, to landless  ̂
workers in rural are-as and the allot-
tees are expected to construct houses 
with their own resources or with such  
assistance as can be provided by the 
State Governments or voluntary or- 
ganisations. Some State Governments 
and Union Territories administration 
are rendering assistance to the allot-
tees to build their own houses.

(c) As mentioned in answer to 
part (a) of the question, a different 
approach is being contemplated.
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Revision in the rules of recruitment 
and promotion of C.P.W.D. engineers

131. SHRI S D. SOMASUNDARAM: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) the reasons for not revising 
the outmoded rules of recruitment and 
promotion in regard to the C.P.W.D. 
Engineers so that every Graduate 
Engineer is afforded equal opportu-
nities to rise upto the highest post 
in the Department irrespective of 
the mode of recruitment as in Tamil 
*Tadu and other States;

(b) whether Government are aw-
are that experienced and equally qua-
lified engineers of more than fifteen 
years service are denied promotions 
whereas inexperienced and ineligi-
ble engineers are promoted in 
C.P.W.D.; and

(c) will th e  p re s e n t  G o v e r n m e n t  
propose to m o d ify  th e  o u tm o d e d  p o -
l ic y  perpetuated by the previous. 
G o v e r n m e n t?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a)'The Government is
not aware of the system followed in 
Tamil Nadu and the various other 
States; but the r u l e s  pertaining to the 
C.P.w !d . are not outmoded and they 
do provide for promotion from one 
grade to another; and there is no res- 

. triction on a graduate engineer going 
upto the highest post.

(b) There are various levels of di-
rect recruitment. Those who compete 
and get recruited to a higher level ser-
vice1 get promoted earlier than those 
w h o  could not get into that and joined 
a lower level se rv ice . The latter w ill ,  
naturally, take longer than the former 
though they may have had the same 
basic qualification.

(c) In view of (a) and (b) above, 
question does not arise.

Departmental promotion of Engineers 
in C.P.W.D.

132. SHRI S. D. SOMASUNDARAM: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to 
the reply given to Unstarred Question 
No. 5626 answered on 1st August, 1977 
and state:

(a) whether the present vacancies 
including deputation requirements 
are much more than 45. If so, num-
ber of vacancies including deputation 
requirements in the post of Assistant 
EtngHneers and Executive Enginejefrs 
as on 1st November, 1977;

(b) whether it is also a fact that 
consequent on delay in filling up va-
cancies in the post of Assistant Htt- 
gineets due to delay in the finalisa- 
tion of promotion policy, there is 
lot of frustration and demoralisation 
among the Junior Engineers causing 
delay in execution of Central P.W.D. 
works; and

(c) as to why the eligibility cri-
teria is relaxed in the case of Assis-
tant Executive Engineers when much 
more experienced and qualified As-
sistant Engineers are available for 
promotions?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Actual vacancies in the 
Department, including vacancies 
caused by employees going on depu-
tation are 39 in the grade of Assistant 
Engineers and 2 in the grade of Exe-
cutive Engineer.

(b ) The feeling of frustration 
amongst the Junior Engineers is there 
because the vacancies which arise, 
from year to year, are limited. How-
ever, the vacancies have not affected 
the working of the C.P.W.D.

(c) Under the Recruitment Rules, 
vacancies in the grade of Executive 
Engineers are filled in the ratio of 1:1
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by promotion of Assistant Executive 
Engineers and Assistant Engineers. 
The vacancies meant for the former 
cannot be filled by the latter, on a re-
gular basis. Hence, when an Assistant 
Executive Engineer is available for 
promotion within his quota but his 
length of service is marginally less 
than what has been prescribed for eli-
gibility, then this is relaxed. How-
ever, if no such officer is available or 
the relaxation involved is very large 
the vacancy is filled up, on ad-hoc 
basis, by the promotion of an Assistant 
Engineer.

Self-sufficiency in Cotton, Oilseeds 
and Pulses

133. SHRI KANWAr  LAL GUPTA: 
SHRI K. MALLANNA:
SHRI S. S. SOMANI:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) what specific steps Government 
have taken or propose to take to 
make the country self-supporting in 
cotton, oilseeds and the pulses;

(b) what progress has been made 
in each State towards achieving the 
self-sufficiency in the aforesaid 
items;

(c) whether Government have pro-
vided any subsidy or any other help 
to the State Governments to achieve 
the self-sufficiency;

(d) if so, the details thereof; and

(e) the present production of the 
aforesaid items and what is the short-
fall?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The following steps 
have been taken by the Government

to raise the production of cotton, oil-
seeds a n d  pulses so as to minimise the 
gap between their demand and 
supply:—

1. Raising the productivity per 
•hectare both in irrigated and un- 
irrigated areas through rapid spread 
of improved technology as well as 
high yielding hybrids of cottons.

2. Increasing tKe area under 
irrigated crops by exploiting the 
potential under the command of new 
irrigation projects.

3. Strengthening the seed produc-
tion programme by augmenting the 
supply of pure seed.

4. Stepping up the coverage by 
plant protection measures parti-
cularly by aerial spraying over 
large areas, wherever feasible.

5. Fixation of support prices and 
making arrangements for the pur-
chase of the produce at those prices.

6. Extension of area under non- 
traditional oilseed crops, like, sun-
flower and soybean.

7. Establishment of centres for 
voluntary grading of kapas so as to 
enable the farmers to obtain better 
prices for their cotton commensurate 
with the quality.

8. Free supply of rhizobial culture 
to the farmers for use on pulse 
crops.
(b) The States are making efforts 

to achieve self-sufficiency in the afore-
said items by implementing measures 
on the lines indicated above. Since a 
special drive has been launched only 
during 1977-78 for increasing the 
production of cotton, oilseeds and 
pulses, it is too early to assess the im-
pact Qf the special measures under-
taken during the current year. A 
review of the progress made in respect 
of achieving increased production of 
these crops will be undertaken at the 
end of the crop season and further 
strengthening of the measures, wher-
ever necessary, will be undertaken.
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(c) Yes, Sir.

t - * Provision of the following sub-
sidies has been made under the Cen-
trally Sponsored Schemes sanctioned 
for raising the production of cotton, 
oilseeds and pulses during 1977-78: —

Cotton:

1. Seeds: Rs. 150/- per quintal of 
certified cotton seed.

2. Demonstrations: Rs. 200—
Rs. 800/- per hectare.

3. Plant Protection equipment: 
25 per cent on the cost subject 
to a ceiling of Es. 200/- per 
individual.

4. Aerial spraying: Operational
changes @Rs. 10/- per acre tor 
small and marginal farmers and 
Rs. 7 /- per acre for other far-
mers.

5. Kapas Grading Centres: 
Rs. 50,000 for establishment of 
each grading centre to meet the 
cost on staff and special grad-
ing equipment.

^Oilseeds:

1. Intensive Oilseeds Development, 
Programme:

(i) Seed production: For a unit 
area of 40,000 hectares, Rs. 22,000/- 
each for the production of Nucleus 
and Foundation seed on 2 and 16 
vhecftares respectively. Premium of 
Rs. 30/- per quintal for transport, 
handling, and processing of certified 
seed. Alternatively, a subsidy to 
the extent of Rs. 150/- per quintal 
is available on the cost of certified 
seed at source of production i.e., 
National Seed Corporation/State 
Farms Corporation of India/State 
Seed Corporation in the case of 
groundnut.

(ii) Demonstrations: Rs. 125/- per 
hectare.

(iii) Plant Protection: For a unit 
area ol 40,000 hectares a provision 
of Rs. 1 lakh has been made to be

spent on the purchase of power and 
hand-operated equipment (Rs.
75.000) and transactional losses on 
plant protection chemicals (Rs.
25.000). In the case of rapeseed and 
mustard, the provision of Rs. 1 lakh 
can alternatively be used by the 
States to meet 25 per cent cost of 
plant protection chemicals and 50 
per cent operational cost.

(iv) Minikits; Free of cost for 
popularising the use of new oilseed 
crops/varieties.

1
2. Extension 0/ Oilseeds t0 New 

Irrigation Areas:

The same as indicated above under 
Intensive Oilseeds development Pro-
gramme excepting that the subsidy for 
demonstrations is @Rs. 200/- per 
hectare.

3. Sunflower Development.

Seed: Rs. 30/- per quintal on 
account of premium to farmers, pro-
cessing, gilding, handling and trans-
port charges.

Demonstrations: Rs. 300/- pqr
hectare.

Minikits: Free of cost during the
first year of the implementation of ths 
Scheme.
Soybean Development.

Seed: Rs. 22,000/- for organising 
nucleus and foundation seed produc-
tion for a unit area of 7,000 hectares.

Demonstrations: Rs. 500/- per
hectare.

Minikits: Free of cost in the first 
year of the implementation of the 
scheme and thereafter for new varie-
ties.

Pulses:

Demonstrations: Rs. 275/- per
hectare.

Seed: Breeder seed Rs. 350 per ha.
Foundation seed Rs. 150 per ha.
Certified seed Rs. 1 per kg.
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Plant Protection: 25 per cent on 
cost of chemicals @ Rs. 5.15 per ha. 
depending upon the chemical used. 
50 per cent cost of equipment (spra-
yers dusters).

Rhizobial culture: Rs. 1 lakh each 
year for production of cultures in the 
laboratories and the cultures are being 
supplied free of cost to the farmers.

Plant protection operational charges: 
Rs. 12.50 per ha.

New Central Sector Scheme for pro-
duction of quality seeds of pulses:

Breeder's seed production

per quintal

M ong, urdand and cowpea Rs. 500/-
Lentil Rs. 350/-
G ram  and arhar Rs. 300/-
Peas ' Rs. 200/-

Foundation seed 
Rs. 150/- per quintal.

production:

Certified seed production: Rs. 150/- 
per quintal.

Training of Extension workers: An 
amount of Rs. 50,000 has been 
earmarked during 1977-78 for training 
cf extension workers @Rs. 6,000 per 
training.

(e) The production of cotton, oil-
seeds and pulses during the year
1976-77 was estimated to be 57.81 lakh 
bales, 78.31 tonnes and 112.08 lakh 
tonnes respectively. Firm estimates 
of production of these crops during
1977-78 are not yet available.

Cost of F.C.I. operations

134. SHRI KANWAR LAL GUPTA: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) what specific steps have been 
taken by the Government to cut 
cost of F.C.I. operation; and

(b) how much subsidy has been 
paid bv the Government sa far tc 
F.C.I.?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The handling cost
of the Food Corporation of India for 
procurement, storage, movement and 
distribution of foodgrains consists of 
market fee, purchase/sales tax, gunny 
cost, State Government administrative 
charges, mandi labour, forwarding 
charges, freight, interest, establish-
ment charges, storage and transit loss 
and godown charges. A large portion 
of these charges such as market fee, 
commission payable to the agencies, 
purchase/sales tax, gunny cost, freight 
etc. is either statutory or obligatory 
in nature and there is very little scope 
of any reduction in costs. These char-
ges are, however, being constantly 
kept under review so as to effect eco-
nomy and maximum efficiency. In cer-
tain specific areas like cash manage-
ment, administrative post etc. the Cor-
poration has been able to effect 
economy.

(b) The Food Corporation of India 
has received Rs. 1752.25 crores by way 
of reimbursement, the difference bet-
ween the economic cost of handling 
foodgrains procured and the central 
issue price including cost of main-
taining buffer stocks.

Committee to determine titye authority 
to administer land and its leases in 

Delhi

135. SHRI KANWAR LAL GUPTA: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether there are a number 
of authorities which administer land 
and its leases in Delhi;

(b) if so, the names thereof and 
the action being taken by Govern-
ment to bring all the land under one 
administration;

(c) whether Government have set 
up a Committee of 8 persons to ex-
amine the matter; and
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(d) if so, the terms of reference 
of this Committee and when this 
Committee is to submit its report?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND 
REHABILITATION (SHRI SIKAN-
DAR BAKHT); (a) Yes, Sir.

(b) to (d). The various authori-
ties administering land are:

1. The Delhi Administration.
2. The Delhi Development

Authority.
3. The Land and Development

Office.
4. The Department of Rehabili-

tation.
5. The Municipal Corporation of

Delhi.
6. The New Delhi Municipal

Committee.
A Committee has been set up to 

examine inter alia the feasibility of 
entrusting the management of land 
in Delhi to a single agency. The 
terms of reference of the Committee 
are:

(i) To examine the working of 
the lease-hold system now 
followed by different autho-
rities administering land in 
Delhi, consider the feasibility 
of converting the leasehold 
system to freehold and if the 
conversion is recommended, 
suggest the manner in which 
the conversion should be 
effected. In considering these 
aspects the Committee may 
take note of the systems 
prevalent in other countries.

(ii) To study the various pur-
poses for which land is now 
administered by the several

t agencies in Delhi, examine
the feasibility of entrusting 
the management of land in 
Delhi to a single agency, and 
if a single agency is recom-
mended, suggest the manner 
in which this should be 
effected.

(iii) To consider the role of each 
of the existing agencies in 
determining land-use in 
Delhi, consider the feasibility 
of entrusting this task t0 a 
single agency and, if the al-
ternative of giving this task 
to a single agency is recom-
mended, suggest the manner 
in which the change may be 
effected.

The Committee is expected to sub-
mit its report by the end of 
February, 1978.

Setting up of Vidyasagar University 
at Midnapore

136. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to refer to the reply given to USQ 
No. 4780 on 25th July, 1977 regard-
ing setting up of Vidyasagar Univer-
sity at Midnapore and state:

(a) whether any decision regarding 
the proposed Vidyasagar University at 
Midnapore in West Bengal has been 
taken;

(b) if so, the facts thereabout; and

(c) if not, reasons fot delay in 
taking the decision about the matter?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER*): (a) to (c). According to the 
information furnished by the Univer-
sity Grants Commission, the pro-
posal of the Government of West Ben-
gal to establish a new University at 
Midnapore was accepted by the Com-
mission in principle. The new Univer-
sity would be a teaching-cit?,»i affiliat-
ing university with jurisdiction over 
the district of Midnapore. The en-
tire post-graduate teaching would be 
done within the University. teaching 
departments only. The State Govern-
ment would constitute a Planning 
Board in consultation with the Uni-
versity Grants Commission for the
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proper and integrated development 
of the new University. This decision 
is subject to the condition that the 
State Government satisfies the condi-
tions laid down in the University 
Grants Commission (Fitness of Cer-
tain Universities for Grant) Rules, 
1974.

b ein g re fe rre d  to th e C e n tra l B oard  

of S e co n d a ry  E ducation . T h e  C e n tra l 

B o a rd  o f S e co n d a ry  E d ucatio n  is  

m eetin g  in  the la st w e e k  o f N o vem -

b e r w h en  th is  rep ort w ill  b e  con sid er; 

ed.

Curriculum and syllabus for Secon-
dary students

137. SHRI SAMAR GUHA: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether Government have fina-
lised their policy regarding lessen-
ing the burden of curriculum and 
syllabus for the Secondary students;

(b) if soy the details thereof; and

(c) if not, when the report of the 
Committee set up by the Government 
will be laid on the Table of the 
House?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). A Committee to 
review the curriculum, syllabi and 
textbooks for the Secondary stage of 
school education was set up by the 
Education Minister in his capacity as 
President of the National Council of 
Educational Research and Training. 
TSiis Committee is to make recom-
mendations, inter alia, on lessening 
the burden of heavy curriculum on 
the students. The report of the Com-
mittee is expected to be submitted in 
a week’s time. The Committee has 
suggested in an interim report certain 
deletions from the present course of 
studies. The deletions suggested are

Basis for allotment of DDA built 
houses

138. SHRI M. RAM GOPAL 
REDDY:

SHRI BALDEV SINGH 
JASROTIA:

Will the Minister of WORKS AND 
HOUSING AND SUFPLY AND. 
REHABILITATION be pleased to 
state:

(a) whether the Delhi Develop-
ment Authority has recently changed 
the very basis of allotment of DDA 
built houses from one of lottery into 
date of deposit of the initial amount; 
and /

(b) if so, the reasons thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND 
REHABILITATION (SHRI SIKAN-
DAR BAKHT): (a) Yes, Sir.

(b) Prior to 5th July, 1977 lots 
used to be dawn twice—once to decida 
who, amongst the applicants, regis-
tered with the DDA, should be select-
ed for allotment of flats in a given 
layout, and, again, to decide which 
specific fiat should be allotted to 
which of the successful candidate of 
the first draw. In this process it 
was found that very often, people 
who had registered, very early, got 
eliminated at the first draw and people 
registering much later got picked up.
T h e  n e w  system  h as b een  introduced
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to obviate this risk. Now lots would 
be drawn only to decide, which ap-
plicant should be allotted which flat; 
and the selection of people to be consi-
dered for allotment, will be done ac-
cording to the date of registration and 
payment of initial deposit.

Flood in West Delhi

139. SHRI M. RAM GOPAL 
REDDY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pieased to state:

(a) whether most of the colonies 
in West Delhi were flooded with water 
during Monsoon this year; and

(b) if so, the total loss and com-
pensation made by the Government 
to victims and remedial measures pro-
posed to contain the floods in Delhi?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
FRATAP SINGH): (a) Yes, Sir.

(b) Delhi Administration have re-
ported that the approximate loss to 
the property has been assessed to be 
Rs. 50 lakhs. The families of IB 
persons who were drowned in two 
boat mishaps were given R's. 5000 
each. It is being considered to pro-
vide compensation to those whose 
crops and property were damaged.

The Central Water Commission is 
considering to take up the following 
schemes to contain the floods: —

‘ 1. Construction of a dam on river 
Sshibi at Ajmeripura in Rajasthan.

,2 .  Construction of a storage dam 
on river Sahibi at Masani in Haryana.

3. The improvement of the drain-
age capacity of the Najafgarh drain 
to" the optimum extent possible which 
is: at present roughly estimated as 
filOO cases upto Kakraula regulator 
Jf>d 10000 cusecs downstream of 
fcakraula regulator.

Benefit of rationing to producers wba 
make distress sale of Paddy and Wbcai

1,40, SHRI SASAI^KASEKHAR 
SANYAL; Will the Minister of 
AGRICULTURE AND IRRIGATION 
be pleased to state:

(a) whether Government are aw^ 
are that producers of paddy and 
wheat who are not able to store 
food crops for their own consump-
tion and are forced to go in for dis-
tress sale do not get the benefit of ra-
tioning for paddy/<wheat and in rural 
areas sugar is always at the mercy 
of M.R. Dealers; and

(b) whether the Government have 
considered any remedy in this behalf?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH); (a) and (b). The 
Government have announced support 
prices for paddy/wheat and all
quantities of paddy/wheat of Fair
Average quality offered by the pro-
ducers are being purchased by the
Government agencies under their 
price support operations. In ttte
circumstances, normally there shoifld 
be no question of the producers going 
in for distress sale of their produce.

The State Governments are distri-
buting wheat, rice and sugar through 
a net work of fair price shops, -tt flat- 
ed prices, to meet the requirements of 
the vulnerable sections of the com-
munity. The distribution system is 
kept under constant review so es to 
improve its functioning and coverage. 
The State Governments have been 
advised to improve the system of 
tribution of sugar particularly in the 
rural areas.

Maintenance of Hazarduari Palace;.
Murshidabad

141. SHRI SASANKASEKHAR
SANYAL: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state*:

(a) whether Government are aw-
are that during the previous Cong-
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ress Government the then Education 
Minister, Shri Nural Hasan was pur- 
suaded to pay a visit to the Hazar- 
duari Palace of the Nawab House of 
Murshidabad;

(b) whether Government are aw-
are that the then Minister agreed to 
undertake maintenance of the valu-
able Library and repair of the build-
ing for protecting valuable articles 
from sun, wind and rain and express-
ed his inability in the matter of in-
creasing emoluments of the working 
staff; and

(c) whether the Centre is likely 
to take over the Palace and other 
movable and immovable property and 
convert the Palace and its campus 
into a National Institution?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Prof. S. Nurul Hasan, the 
then Education Minister, visited 
Murshidabad on 12th May, 1974.

(b) It was agreed (i) to render 
assistance in the matter of preserva-
tion of the manuscripts and (ii) to 
protect the palace. However, it 
was decided not to acquire the Palace 
and the antiquities housed therein. 
The question of increasing the emolu-
ments of the staff who are working 
under the Trustee, does not, therefore, 
arise.

(c) The Government of India will 
assist the Trustees in preserving the 
Palace and in carrying out the repairs. 
Acquisition of the Palace and the art 
objects housed therein is not con-
templated.

Teaching facilities in Schools Affiliat-
ed to Central Board of Secondary 

Education

142. SHRI MABHAVRAO SCIN- 
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether adequate facilities ex-
ist in the schools affiliated to the Cen-
tral Board of Secondary Education in 
general and in the Central Schools 
in particular to provide teaching in 
subjects of vocational stream at -|- 2 
stage; and

(b) what steps have been taken by 
the Central Board to ensure a uniform 
system of internal assessment for sub-
jects like Work Experience and Phy-
sical Education in the 2 Exami-
nation?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Information is being col-
lected and will be placed on the Ta-
ble of the Sabha.

(b) Provision for Work Experience 
and Physical Education has been 
made at the Secondary stage and not 
at plus 2 stage. In Physical Educa-
tion guidelines for assessment in each 
game and skills have been built into 
the syllabus itself. For work Experi-
ence teachers orientation programmes 
were organised in which evaluation 
was also a part of the programme.

Ueaching of subject under work ex-
perience in Schools

143. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether present syllabus of the 
All India Higher Secondary jSchool 
Examination has listed more than 20 
subjects under work experience; and

(b) how many of these are being 
actually taught in the Schools run by 
the Kendriya Vidyalaya Sangathan?

THE MINISTER OF STATE IN 
THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(SHRIMATI RENUKA DEVI BARA- 
KATAKI): (a) and (b). Work ex-
perience has been provided as an

2324 LS—8.
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essential subject in classes IX and X  
(Secondary Stage) under the new pat-
tern. 54 work experiences haye 
been provided In the syllabus. Out 
of these a student is required to opt 
any one work experience. The Ken- 
driya Vidyalaya Sangathan has choo- 
sen from it the following two worK 
experience courses.

(i) Electrical gadgets, their ser-
vicing and maintenance: and

(ii) Tailoring and embroidery.
In addition to the above Kendriya

Vidyalaya students undergto training 
in the following supplementary work- 
experience activities:—

(1) Clay-work and toy-making ;
(2) Chemical products which in-

clude making of ink, talcum 
powder, after-shave lotion, 
cosmetics, soaps, detergent 
powder etc.

(3) Cookery and Catering—Some 
schools run their own can-
teens and cafetarias;

(4) Electronics—Such as assemb-
ling of transistors, powder 
supply etc.;

(5) Fine arts which include de- 
sign-making, batik etc.

(6) Fruit preservation—like
jams, jellies, pickles etc.

(7) Gardening;
(8) Garment-making and embroi-

dery;
(9) Jute and Coir Work;
(10) Metal work;
(11) Paper work—such as prepa-

ration of File covers, file 
boards etc.

(12) Photography ;
(13*) Plastic work;
(14) Teaching aid, and
(15) Wood-work etc.

The emphasis in supplementary 
work-erperience activities is on pro-
duction of marketable products.
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Committee to evolve new syllabus for 
fighting illitracy

‘ 145. SHRI C. K. CHANDRAPPAN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government had decid-
ed to set up a Committee to evolve 
a new syllabus for fighting illiteracy 
and also to bring out region-wise lit-
erature for the neo-literates; and
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(b) if'so , the details thereof high-
lighting the main features?

THE MINISTER OP EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) No Sir.

(b) Does not arise.

Another change ^  pattern of secon-
dary Education

146. SHRI K. MALLANNA:
SHRI S. S. SOMANI:
SHRI BIRENDRA PRASAD: 

SHRI MANORANJAN 
BHAKTA:

SHRI K. LAKKAPPA:
SHRI VAYALAR RAVI:

SHRI RAMANAND TIWARY: 
SHRI S. R. DAMANI:
SHRI PRASANNABHAI 

MEHTA:
SHRI SUKHDEV PRASAD 

VERMA:
DR. BAPU KALDATY:
SHRI PHOOL CHAND 

VERMA:
SHRI SANTOSHRAO GODE:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether recently Government 
have made some indication that the 
pattern of Secondary Education in 
the country will under go another 
change;

(b) if so, the proposals in this 
regard;

(c) whether there is a heavy bur-
den of course books on the teenagers;

(d) whether all the States have 
agreed to follow the new system of 
IB 4 - 2j

(e) if so, the details in this regard;
and

(f) if not, which of the States have 
not agreed to adopt the new pattern?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The Education 
Minister, in his capacity as President 
of National Council of Educational 
Research and Training had appointed 
a Committee under the Chairmanshio 
of Shri Ishwarbhai Patel, Vice-Cha-
ncellor, Gujarat University to review 
the existing syllabi, courses and text 
books for the secondary stage of school 
education. The Committee was also 
to examine whether there is heavy 
load of curriculum on the school chil-
dren at the secondary stage. The re-
port of this Committee is expected to 
be submitted in a week’s time. The 
Committee has suggested in an interim 
report certain deletions from the 
present courses of studies. The dele-
tions suggested are being referred to 
the Central Board of Secondary Edu-
cation. The Central Board of Secon-
dary Education is meeting in the last 
week of November, 1977; when this 
report will be considered.

(d) to (f). The present position 
regarding the implementation of the 
new pattern of school education i.e., 
10+2 in the various States and Union 
Territories is laid on the Table of the 
House. [Placed in Library. See No. 
LT 1021/77).

Ratio of Scheduled Castes *nd sche-
duled Tribes in Ministry

147. SHRI D. G. GAWAI:
SHRI KACHARULAL HEMRAJ 

JAIN:
Will the Minister of AGRICULTURE 

AND IRRIGATION be pleased to 
state:

(a) total number and the ratio of 
Scheduled Castes and Scheduled Trib-
es employees to other employee8 in 
each Department of the Ministry in 
Class I, II and posts separately; 
and
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(b) the steps taken to fulfil the 
quota reserved for these categories o* 
people in all categories 0f posts and 
when this aim is likely to be achieved;

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGAION (SHRI BHANU PRATAP 
SINGH): (a) A statement is enclosed.

(iii) The vacancies are brought to 
the notice of Scheduled Castes, Sche-
duled Tribes Organisations.

(iv) The vacancies reserved for Sche-
duled Castes/Scheduled Tribes candi-
dates are carried forward to 3 subse-
quent years. Such vacancies are also 
exchanged as between Scheduled Castes 
and Scheduled Tribes candidates.

(b) The following steps continue to 
be taken, whenever and wherever re-
quired, to fil up vacancies reserved 
for Scheduled Castes and Scheduled 
Tribes candidates:

(i) The vacancies are notified to 
Local/Regional Employment Exchange/ 
Central Employment .Exchange/ Direc-
torate General of Employment and 
Training.

(ii) The vacancies are advertised 
through the Directorate of Advertising 
and Visual Publicity/News Papers.

(v) Separate interviews are held in 
the case of Scheduled Castes/Scheduled 
Tribes candidates for the purpose of 
selection so that they are not judged 
in comparison with general candidates.

(vi) General qualifying standards 
are relaxed in the case of Scheduled 
Castes/Scheduled Tribes candidates 
provided they are not found unfit for 
promotion.

All round efforts are being made 
through the steps enumerated above 
to ensure, as far as possible, that the 
quotas required to be reserved for 
Scheduled Castes and Scheduled Tribes 
candidates each year are fulfilled.

i

Statement

The requisite information in respect o f the employees holding posts covered by reservation 
erders, in Departments proper o f the Ministry is given below :—

Ratio o f S.C./S.T*
Name o f the Department Total No. o f employees to other

employees employees

Scheduled Scheduled 
Castes Tribes

Department of Agriculture*

Department of Rural Development

Group A 132 1 7‘5 1Group B 496 : 13.6 1
Group C 756 1 6.1 1

Group A 41
Group B 32 I : 5-4
Group C 119 I : 12.2
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Name of the Department Total No. of 
employees

Ratio of S.C.S.T. 
employees to other 

employees

Scheduled!
Castes

Scheduled
Tribes

Department of Agriculture, Research and Edu- Group A 
cation.

Department o f Food

Department of Irrigation

Group A 6 — —
Group B 10 1 * 9 —
Group C 9 1 : 8 —

Group A 56 1 : 5 .2 1 : 27
Group B 262 1 : 16.5 1 : 130
Group C 284 1 • 9 .9 1 : 141

Group A 27 1 : 26 _
Group B 78 1 : 18.5 _
Group C 125 1 : 6.8 1 : 124

N o t e  :— Nomination of successful candidates on the resulis of examinations etc. held by Union 
Public Service Commission/Staff Selection Commission, to each Department is made by the 
Department of Personnel and Administrative Reforms so far as organised services, i.e. Central Secre-
tariat Service/Central Secretariat Stenographers Service/Central Secretariat Clerical Service 
are concerned.

S.C. & S-T. employees in Departments 
of Education Ministry

148. SHRI D. G. GAWAI

SHRI KACHARULAL HEMRAJ 
JAIN:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the number of Scheduled Castes 
and Scheduled Tribes employees in 
the Departments of his Ministry, De-
partment-wise in Class I, II and III 
posts separately as against the total 
strength of staff in each category;

(b) their ratio as compared to other 
■employees m all the Departments and 
the class I, II and in  separately; and

(c) the steps taken to fulfil the 
quota reserved for these categories of

people in all categories of posts and 
by when this aim is likely to be 
achieved?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). A statement is attached.

(c) with a view to ensuring ade-
quate representation of Scheduled 
Caste and Scheduled Tribe emplo-
yees on posts within the con-
trol of the Ministry, * reservation 
rosters are maintained as prescribed 
by Government and appointments 
made in accordance with these orders 
from time to time. All eflfforts 
are being made to fulfil the reserved 
quota.
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Category of Post

Total 
number of 
employees 
inducting 

SCs/STs

No. of SC/ST em -
ployees out o f Col. 

2

SCs. STs

Ratio as compared 
to other employees 

a t Col. 2

SCs STs

2 3 4 5 6

D E P A R T M E N T  O F  E D U C A T IO N

Class I 103 12 8:1

Class II (Gaz.) . 109 3 1 3 5 :I 108:1

Class II  (NG) 343 27 1 12 :.i 342  M

Class III 458 65 3 6:1 I52 :i

D E P A R T M E N T  O F C U L T U R E

Class I 20 ••

Class II (Gaz) " . 25 3 7:1

Class II (N d) 55 4 12:1

Class I I I .......................................... ” 9 *4 1 8:1 1:184:1

D E P A R T M E N T  O F  S O C IA L  W E LF A R E

34 5 •• 6:1

Class II . . . . 94 9 •• 9 :I

118 19 5:1 / ' *

Pulse production

149. SHRI S. S. SOMANI: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the production of pulses in the 
country in 1976-77 as alsd^tlie demand 
therefor during the year; and

(b) the estimate^ production there-
of during the current year as also 
the demand therefor?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP

SINGH): (a) and (b). The all-India 
production of pulses during 1976-77 
was placed at 11.21 million tonnes.
Production estimates far 1977-78 are
not yet due from the State Govern-
ments. The demand for pulses is in-
fluenced by a number of factors such 
as the availability and prices of other 
substitutable foodstuffs especially vege-
tables and fruits, milk and milk pro-
ducts, meat, fish, eggs, etc., levels and 
distribution of income and population 
growth. In view of this, it is difficult 
to frame a precise estimate of the 
effective demand for pulses in the 
country. The National Institute of 

Nutrition have, however estimated
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tnat the average requirement of pulses 
is €4.1 grams per day in a balanced 
diet. On this basis, the requirement 
of pulses for 1976-77 and 1977-78 would 
work out to be 16.6 and 16.9 million 
tonnes respectively.

Emphasis on adult and elementary 
education

150. PROF. P. G. MAVALANKAR: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether he hinted at the con-
vocation of Kashmir University at 
Srinagar on 12th October, 1977 that 
the Government propose to change 
the priorities in education on the lines 
suggested by Mahatma Gandhi with 
increasing emphasis on adult and 
elementary education;

(b) if so, broad outline of the 
changes sought to be effected and 
implemented;

(c) whether Government have de-
cided on a time-bound programme in 
one or more of the educational sphere 
and endeavours; and

(d) if so, qoncrete proposals there-
to, along with the suggested financial 
provisions for the same?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) Yes, Sir.

(b) Government have already an-
nounced that universalisation of lite-
racy with emphasis on universalisation 
of elementary education and spread of 
adult education will receive the highest 
priority. Government have also 
accepted the approach that education 
must be utilised as an instrument for 
rural development. The new pattern 
of education is being reviewed to re-
duce the academic content at the vari-
ous stages and modify it to serve as 
a tool for socio-economic transforma-
tion. The objective will be to make

education relevant to the needs of the 
people. The Government have also 
undertaken, in this connection, a re-
view of the National Policy Resolution 
on Education.

(c) and (d). A Conference of State 
Ministers of Education and Union Ter-
ritories held in August discussed these 
matters and recommended that every 
effort should be made to realise the 
goal of universal elementary education 
by the end of the Sixth Plan. They 
also recommended that a major effort 
should be made to cover approximately
10 crore of adult persons in 15-35 age 
group in the next decade. Subsequent-
ly the National Board of Adult Edu-
cation has recommended that Adult 
Education programmes must be ex-
tended to 10 crore of persons in 15—35 
ageigiroup in five years, Hjowever, these 
efforts require to be spelt out in terms 
of specific programmes indicating also 
the financial commitments.

The Education Minister has held 
discussions with authorities of the Plan-
ning Commission and Working Groups 
have been set up to work out the tar-
gets and financial implications for im-
plementing universalisation of elec- 
mentary education and spread of 
adult education. These Working 
Groups are now examining the prob-
lems. It is expected that concrete pro-
posals will emerge at the time of for-
mulation of the new Plan.

Lack of amenities in DDA resettle-
ment colonies

151. SHRI P. K. KODIYAN: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether Government’s atten-
tion haa been drawn to the pathetic 
living conditions of the people in DDA 
resettlement colonies due to lack of 
proper amenities like electricity and 
water and provision for disposal of 
sewage eta;
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Ob) if so, is there any proposal un-
der consideration to chalk out a time- 
bound programme to provide essen-
tial amenities in those colonies; and

(c) if so, the details thereof;

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (c). Civil amenities 
like public hand-pumps, filtered water 
hydrants community laterines and 
street lighting have been provided 
according to the Jhuggi Jhonpri Re-
moval Scheme. Certain proposals for 
providing individual water and electri-
city connections and for sewerage have 
been received from the Delhi Adminis-
tration but no decision has yet been 
taken on them.

Air conditioned shopping complex
in Connaught Place, New Delhi

152. SHRI P. K. KODIYAN: Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA- • 
TION be pleased to state:

(a) whether the shopping Complex 
in Connaught Place, New Delhi has 
been completed;

(b) if so, what was the estimated 
total cost of construction and the ac-
tual total cost of construction of the 
said complex; and

(c) when it is expected to be in-
augurated?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) No, Sir.

(b) The estimated cost of the work 
is Rs. 1,58,40,370. As the work is still 
in progress, the actual cost can be 
known only on the completion of the 
project and finalisation of the accounts.

(c) It is likely to be completed in 
all respects by the end of January, 
1978, and can be inaugurated there-
after.

Proposal for major and medium irri-
gation projects from Orissa

153. SHRI GANANATH PRADHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) whether the Government have 
received any proposals for the major 
and medium Irrigation projects from 
Government of Orissa for the period 
1977-78;

(b) if so, the names of such projects 
approved by the Government; and

(c) the actual funds allotted for the 
same and the date of their implemen-
tation and the funds sanctioned from 
World Bank for these projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH); (a) and (b). The reports of 
one major project namely Mahanadi 
Barrage Scheme and one medium pro-
ject namely Badanala project, have 
been received so far in Central Water 
Commission from the Government of 
Orissa during the year 1977-78.

The Mahanadi Barrage Scheme was 
received in August, 1977 and is at pre-
sent under examination in the Com-
mission. The comments of the Com-
mission on Badanala project have been 
sent to the State Government, the 
replies to which are awaited.

One medium scheme viz. Bondapipli 
was cleared by the Planning Commis-
sion in June, 1977.

(c) The Government of Orissa have 
reported that a budget provision of 
Rs. 50 lakhs for Badanala Project only 
has been made in the State Plan for 
the current year.

The question of taking up of works 
on Badanala and Mahanadi Barrage 
projects will, however, arise only after 
these projects have been found techni-
cally and economically feasible and 
are included by the State Governments 
in their developmental plans.
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The World Bank has recently agreed 
to give credit assistance of $52.3 
million for the medium irrigation pro-
jects in Orissa. The Bank has not 
selected any specific medium irrigation 
project under this programme.

Irrigation projects On river Tapti (M.P.)

154. SHRI PARMANAND GOVIND- 
JIWALA: Will the Minister of AGRI-
CULTURE AND IRRIGATION be 
pleased to state:

(a) whether Nowther and Kheria 
Projects on River Tapti are included 
in project reports submitted by Gov-
ernment of Madhya Pradesh; and

(b) if so, what is the total cost of 
these projects and how much land of 
District East Nimar (Khandwa) is 
proposed to be irrigated?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRATAP 
SINGH): (a) and (b). The Upper Tapti 
Stage II Project is an inter-State pro-
ject of Madhya Pradesh and Maha-
rashtra on the river Tapti and the pro-
ject report received from the Maha-
rashtra Government provides for con-
struction of dams at Nowtha and 
Kharia under this project. The total 
cost of the Upper Tapti Project Stage
II is about Rs. 88 crores and it will 
benefit 0.46 lakh hectares of area in 
Madhya Pracfesh. No separate report 
.for this scheme has been received from 
the Government of Madhya Pradesh.

Survey of benefit of teachers training 
programme telecast by SXT.E.

155. SHRI PARMANAND GOVIND- 
JIWALA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether Government have con-
ducted any survey about the benefit 
of the inservice teacher’s training pro-
gramme telecast by the satellite Ins-
tructional Television Experiment dur-
ing the years 1975 and 1976; and

(b) if so, what is the follow-up 
action?

THE MINISTER OF STATE IN THE 
MINISTRY o p  e d u c a t i o n , s o c i a l

WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKATA- 
K I). (a) and (b). The Centre for Edu-
cational Technology (NCERT) is main- 
taining contacts with the teachers 
trained during SITE through the State 
Departments of Education. Self in-
structional study materials on such 
topics of Science as could not be dealt 
with earlier during the training have 
also been prepared by the Centre and 
sent to the SITE States for printing 
and distribution among the teachers. 
Encouraged by the success of training 
large number of primary teachers in 
science in a short span of time using 
multi-media package (of which tele-
vision was a part) during SITE, further 
work to extend the package as well as 
to make the inputs available to the 
Non-SITE areas was also undertaken 
by the NCERT. A number of demon-
stration training programmes have 
been organised in these areas includ-
inĝ  some tribal areas. The States 
which have adopted the package pro-
gramme or have shown their willing-
ness to do so for training their primary 
teachers are being provided with neces-
sary guidance and expertise.
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Excavation In district Harsod (M.P.)

156. SHRI FARMANAND GOVIND- 
JIWALA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether Government have made 
any exploration, excavations or arch-
aeological survey of the tehsil Harsud 
in District East Nknar (Khandwa) of 
M.P.;

(b) if so, report submitted to Gov-
ernment thereon; and

(c) whether rare archaeological 
finds are in danger of being destroyed 
in the above tehsil?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) 212 villages in Tehsil
Harsud, District East Nimar have been 
explored between 1957-61.

(b) The exploration has revealed 
Stone Age Sites and medieval temple 
sites at Kota, Khalwa, Punghatkala.

(c) No, Sir.
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Snpitane price at Mill Gate

159. SHRI UGRASEN: Will the
Minister of AGRICULTURE AND) 
IRRIGATION be pleased to state:

(a) the time by which the price of' 
sugarcane at the mill gate and at 
weighing centres would be fixej for 
the 1977-78 season; and

(b) the estimated production of 
sugarcane in the whole of the coun-
try this year?

THE MINISTER OF STATE IN THE’ 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The Cabinet has
in its meeting held on 27th October 
1977, decided that the minimum statu-
tory price of sugarcane for the year
1977-78 season should be Rs. 8.50 per 
quintal for a basic minimum recovery 
of 8.5 per cent during the optimum 
period or the entire season, which 
ever is higher, and a notification on 
fixing the minimum statutory price for 
each factory will be issued soon.

(b) Production estimates of sugar-
cane at this time of the year are avail-
able only in respect of the area under 
sugarcane. The first estimate for the 
year 1977-78 is 2775.5 thousand hec-
tares. The corresponding estimate for 
1976-77 was 2716.1 thousand hectares.

Russian Combine Harvested SKP— 4A

160. DR. BALDEV PRAKASH: Will 
the Minister of AGRICULTURE AND* 
IRRIGATION be pleased to state:

(a) whether Russian Combine Har-
vester SKP—4A were sold to unem-
ployed engineers in 1974-75 against 
cash payment;
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(b) if so, the number of combines 
sold and their price;

(c) whether combines were impor-
ted in the year 1972 and private own-
ers refused to purchase them till 1974*;

(d) whether any adverse rep ort have 
been receive^ by Government regard-
ing their working and they were found 
faulty and that most of them are 
lying idle; and

(e) whether it is under considera-
tion of Government to compensate 
the huge loss suffered by the pur-
chasers of the Combines which are 
now lying idle?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION, (SHRI BHANU PRA-
TAP SINGH): (a) and (b) Yes, 24
Russian Combines SKP-4A were sold 

*to the entrepreneurs operating Agro- 
Service Centres against cash payment 
at Rs. 1,48,950 exclusive of taxes per 
Combine.

(c) These Combines were actually 
received in India in 1974 and not in 
1972. The question of any private 
owners refusing to purchase them from
1972-1974, therefore, does not arise.

(d) A few representations were re-
ceived in the Ministry reporting cer-
tain defects/problems with the 
machine. The Ministry has no infor-
mation as to whether most of them 
are lying idle.

(e) The Ministry is not aware if the 
entrepreneurs have suffered any losses 
on account of these machines. Nor 
does the question of Government com-
pensating them for such losses, if any, 
arise.

'Introduction of M dbttion in Delhi

161. SHRI HITENDRA DESAI: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) when is the total prohibition is 
likely to be introduced in Delhi;

(b) whether it will be introduced in 
stages; and

(c) if so, how?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE* 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). It is proposed to 
be introduced in stages so as to take 
effect from April 1980.

(c) The prohibition policy as an-
nounced by the Delhi Administration 
is laid on the Table of the House. 
[Placed in Library. See No. LT-1022/ 
77].

Production of Foodgrains

162. SHRI C. N. VISVANATHAN: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to state:

(a) the final figures of production 
of foodgrains during 1976-77 and the 
factors responsible for increased pro-
duction in areas where improvement 
has been registered;

(b) the anticipated production dur-
ing 1977-78; and

(c) the concrete steps taken during 
last seven months to improve produc-
tivity so as to effect a significant 
break-through towards increased pro-
duction?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The total produc-
tion of foodgrains during 1976-77 is 
placed at 111.57 million tonnes. The 
increase in foodgrain production dur-
ing 1976-77 compared to 1975-76 has 
been recorded by Maharashtra, Pun-
jab and Haryana. The increases in 
production of jowar and bajra in 
Maharashtra are attributed largely to 
increases in yield per hectare of these,
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crops. The increase in production re-
ported by Punjab and Haryana for 
rice and what is partly due to in-
crease in area and partly to higher 
yields per hectare.

(b) Production estimates for 1977-78 
have not yet become due from the 
States.

(c) The concrete steps taken to im-
prove productivity include: (1) in-
creasing the c o v e r a g e  of B rea u n d e r  
High-Yielding Varieties, (2) selection 
and extension of suitable technology 
for various crops under different con-
ditions of rainfall, irrigation, soil types, 
e tc ; (3) special fertilizer campaigns in  
selected districts to increase the u se  of 
fertilizers and also to improve its effi-
ciency th r o u g h  proper methods of 
application; (4) special campaign for 
application of phosphatic fertilizers to 
increase th e  production of gram, tur, 
etc; Co)training of extension staff and 
farmers in the  latest technology deve-
loped by Agricultural Universities; (6) 
efforts to secure uninterrupted s u p p ly  
o f  electricity and irrigation water (7)
arrangements for supply of production
credit to farmers and (8) increase 
in procurement prices a n d  lowering 
this price of u rea .
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( * )  tt^tt | fa  ^  q fa rm r  
vni <**im
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National Service Volunteer Scheme

164. SHRI K. HAMAMURTHY: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the “National Service 
Volunteer Scheme” has been started 
this year as an extension of the Na-
tional Service Scheme;

(b) if so, broad features of the 
scheme and the amount allocated for 
this scheme; and

(c) the States in which this scheme 
has been introduced?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 

-DER): (a) Yes, Sir.

(b) and (c). National Service Vol-
unteer Scheme launched from 1977-78 
aims at providing opportunities to 
youth who have completed their first 
degree, to involve themselves on a 
-voluntary basis in nation-building acti-
vities for a specific period on a whole-
time basis. To begin with, the NS 
volunteers will be engaged in promo-
tion of programmes of adult educa- 
tion/non-formal education through 
Nehru Yuvak Kendras and voluntary 
agencies for a minimum period of one 
year. The volunteers would be suitab-
ly trained before they start work in 
the field. Each volunteer will be paid 
a stipend of Rs. 175/-per month plus 
expenditure involved on travel and 
•contingencies. For the year 1977-78, 
a budget provision of Rs. 7.5 lakhs has 
been made for the sheme. The sheme 

lias been introduced in all the States.

T.M.S.SJ1. Library

165. SHRI K. HAMAMURTHY: Will 
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be 
pleased to state:

(a) the recommendations made by 
the Committee set up to assess the 
financial requirements of T.M.S.S.M. 
Library, Thanjavur during the Fifth 
Plan period; and

(b) the action initiated by the Gov-
ernment of India for implementing 
those recommendations?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 

DER): (a) and (b). The Visiting 
Committee set up by the Government 
of India to assess the financial re-
quirements of the T.M.S.S.M. Library, 
Thanjavur has not as yet finalised its 
report Government will consider the 
Committee’s recommendations after 
the report has been submitted to it.

Report on Pilot Intensive Rural 
Employment Project

166. SHRI K. RAMAMURTHY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether the Government have 
received the Report of the Review 
Committee on Pilot Intensive Rural 
Employment Project (P.I.R.E.P.) head-
ed by Shri M. L. Dantwala; and

(b) if so, whether the Government 
have decided to implement the said re-
port and the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Yes, Sir.

(b) The Report is under examina-
tion and for this purpose an Empower-
ed Committee has been constituted in
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the Department of Rural Develop-
ment, Ministry of Agriculture and 
Irrigation.

Rise in Foodgrains Prices

167. SHRI K. LAKKAPPA; Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether it is a fact that country 
has sufficient food stocks upto middle 
of 1979;

(b) if so, whether the import of 
foodgrains is not necessary for next 
two years;

(c) whether the prices of foodgrains 
have started rising from the last four 
months; and

(d) if so, the reasons for the same 
in view of the sufficient food stocks 
and steps being taken to reduce the 
prices?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) and (b). Yes, 
Sir. The total stocks of foodgrains 
with the public agencies as on 1-10- 
1977 are about 18.2 million tonnes. It 
should be possible to meet the re-
quirements of the public distribution 
system, without import of foodgrains.

<c) and (d). The prices of food-
grains as a group has shown a rise of 
about 2.4 per cent during the last 4 
months. This rise is, however, main-
ly due to sharp rise in the pries of 
pulses. However, the prices of cereals 
have shown a fall, excepting a mar-
ginal rise in the case of wheat, which 
is of seasonal nature. The rise in prices 
of pulses is attributable mainly to the 
short fall in production and steps are 
being taken to increase areas of crops

under pulses. Support price of gram 
has been enhanced from Rs. 95 per 
quintal to Rs. 125 per quintal from
1978-79 marketing season, with a view 
to give incentive for its increased cul-
tivation.

Panels on Flood and Irrigation

168. SHRI K. LAKKAPPA:
SHRI PRASANNBHAI MEHTA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether it is a fact that Union 
Government have set UP two panels 
on flood and irrigation;

(b) if so, who are its members:

(c) what are the main purposes of 
these panels; and

(d) whether these groups will be 
submitting any report to the Govern-
ment and the expenditure involved?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) Yes, Sir.

(b) and (c). The composition and 
terms of reference of the two Groups 
are given in the enclosed statement.

(d) The two Groups are required 
to submit their interim report by the 
10th of November, 1977 and the final 
report by 10th January, 1978 for con-
sideration by the Planning Commis-
sion. The expenditure relating to 
TA/DA of representatives of States
and other organisations in respect of 
Working Group on Flood Control will 
be borne by the respective States and 
organisations.
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Statement

i . Working Group on irrigation

(i) Composition

1 . Secretary, Department of Irrigation

2. Chairman. Central W ater Commission . .

3. Joint Secretary, Ministry of Home Affairs (dealing with Tribal area
development) . ' .

4. Joint Secretary (Ganga Basin), Department of Irrigation

5. Joint Secretary (Indus), Department o f Irrigation

6. Financial Adviser, Departm ent of Irrigation .

7. Member (Water Resources), Central Water Ccirmi‘ sicn

8. Member (Design & Research), Central Water Commission

9. Joint Secretary (L), Eepartir ent c f  Agricultuie

i g . Member (Engineering), J .R .C ., Department of Irrigation

11. A representative of the Planning Commission

12. C hief Engineer (Monitering-I), Central Wrater Commission

13. Chief Engineer (Monitoring-II), Central Water Commission .

14. C h ief Engineer (Draught Study), Central W ater Commission .

15. Member (Progress & Planning), Central W ater Commission .

(ii) Terms of Reference:

(1) To carry out a review of the 
performance in terms of phy-
sical and financial targets 
under the Fifth Plan taking 
into consideration various 
constraints. State by State 
review may be attempted.

(2) To formulate a five year me-
dium term plan for creation 
of additional Irrigation po-
tential, indicating physical 
targets and financial invest-
ments for the five year pe-
riod for each State. Long-
term perspective of needs, 
priorities and feasibilities 
should be kept in view.

Chairman 

Member

M ember 

Member 

Member 

M ember 

Mtrr te r  

Member 

Mr ir t  cr 

Member 

Member 

Member 

Member 

Member 

Convener.

(3) To assess, to the extent pos-
sible, additional employment 
during the construction and 
operational stages for vari-
ous categories of personnel.

(4) To recommend strategy and 
measures for improving the 
efficiency of existing irriga-
tion systems for the five year 
period commencing 1978-79, 
including the programme of 
modernisation of existing sys-
tems and resorting to syste-
matic operational program-
mes to be monitored under 
the over all directions of the 
Committee at the Centre.

(5) To recommend appropriate 
strategies and measures for 
successful implementation of 
the five year programmes.



2. Working Group on Flood Control, Drainage and Anti-Sea Erosion 

(i) Composition

(1) Secretary, Department o f Irrigation . . . Chairman

Ministry of Agriculture &  Irrigation {Department of Irrigati(n)

(2) Joint Secretary (Indus) . Member

(3) J oint Secretary (Ganga Basin) . . . Member

(4) Financial Adviser, Department o f Irrigation . Member
\

(5) Member (Engineering) J .R .C ...................................................................Member

Ministry of Agriculture &  Irrigation (Department of Agriculture)

(6) Joint Secretary (L) Department of Agriculture . . . Member

Planning Commission

(7) A  representative of the Planning Commission . Member

States and other Organisations

(8) Chief Engineer, Irrigation*, Haryana, Chandigarh . Member

(9) Chief Engineer, Irrigation*, Orissa, Bhubneshwar Member

(10) Chief Engineer, Irrigation*, U .P .3 Lucknow . . . .  Member

(11) E iee.-in-Ghief and Ex-Officio Secretary, Irrigation & W ater-
ways Department, Government of West Bengal, Calcutta . . Member

(12) Chairman, Brahmaputra Food Control Commission, Gauhati . Member

(13) Chairman, Ganga Flood Control Commission, Patna . . Member

Central Water Commission

(14) Chairman, C .W .C . . . . . .  Me.nber

(15) Mi'm^er (\VR), Central Water Commission Member

(16) Member (Floods), C .W .C . Convener
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•Dealing with Flood Control.

(ii) Terms of Reference:

(i) To make critical review of the 
progress made in flood con-
trol, drainage and anti-sea 
erosion in terms of physical 
targets viz., the area provided 
with reasonable protection 
and financial targets under 
the Fifth Plan since 1973-74. 
Particular reference should 
be made to the problems and 
constraints faced in achieving 
the main objectives in physi-
cal and financial terms and

deficiencies experienced in 
the implementation of the 
programme.

(ii) To suggest measures for col-
lection of improved statistics 
of the areas vulnerable to 
floods and areas benefited.

(iii) To recommend the strategy, 
policies and the programme 
for this sector for the five- 
year period 1978-79 to 1982-83 
with particular reference to 
the requirements in respect

2324 LS—9.
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of organisational and admin-
istrative set-up.

(iv) Measures for stabilisation of 
the existing benefits resulting 
from flood control and anti-
sea erosion schemes and pro-
per operation and mainten-
ance of these works.

Ganga Cauvery Link Project

169. SHRI K. LAKKAPPA:

SHRI VIJAY KUMAR MAL- 
HOTRA:

Will the* Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to refer to the reply given to Unstar-
red Question 91 on 13th June, 1977 
regarding linking up of the Ganga with 
Cauvery and state:

(a) whether the Ganga-Cauvery 
Link Project will be undertaken in 
different phases and whether it is the 
first phase of construction which is 
proposed to be included in the current 
plans; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL-
TURE AND IRRIGATION (SHRI 
BHANU PRATAP SINGH): (a) and
(b). Paper studies were carried out 
for the Scheme of inter-linking some 
of the livers, including Ganga with 
Cauvery some years ago. Before in-
vestigations on any such long term 
scheme are taken up, it is essential 
to first study in depth the position of 
surpluses and shortages in various 
basins, sub-basins and regions and 
determine possibilities for inter-basin 
and inter-regional transfer of waters 
taking into consideration the mini-
mum needs of drought prone areas. 
Such study is on hand by the Cen-
tral Water Commission.

Such country-wise studies and in-
vestigations are by their nature long 
term. It is only after the studies are

completed that cost estimates and 
time of implementation of such pro-
jects could be determined.
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World Cup Hockey Competition

172. SHRI VIJAY KUMAR MAL- 
HOTRA:

SHRI JENA BAIRAGI:

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether three players left the 
training camp organised for World 
Cup Hockey Competition at Patiala;

(b) the reasons therefor;

(c) whether any impartial enquiry 
into the entire incident has been made; 
and

(d) if not, the reasons therefor and 
if an enquiry has been conducted, the 
results thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
<DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

(b) According to the players, as 
reported in the press, they left the 
camp in protest against what accord-
ing to them were some uncalled lor

remarks allegedly made by one ol 
the selectors of Indian Hockey Fede-
ration.

(c) and (d). No enquiry has been 
made by this Ministry as the matter 
is entirely within the jurisdiction of 
the Indian Hockey Federation, which 
is an autonomous body.
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Claims against Supplies/Deposits made 
on account of Sale of DGS&D Surplus 

Stores
174. SHRI SHAMBHUNATH CHA- 

TURVEDI: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be 
pleased to state:

(a) the number of claims of parties 
in India and amounts involved (against 
the undivided Government of India) 
for supplies made or deposits made on 
account of sale of D.G.S. & D. surplus 
stores, which were accepted by the 
Central Claims Organisation in bis

Ministry after verification and accep-
tance by the Pakistan Government, 
which had been paid and those which, 
are still pending for payment by his 
Ministry;

(b) whether the payment of any 
such accepted claim has been demur-
red on the ground that claims relating 
to 1947 prepartition contracts was bar-
red by Limitation in 1956, although 
the claimants had been pursuing their 
claims as early as 1948;

(c), if so, the reasons therefor; and

(d) the effective steps being taken 
to expedite the same and afford neces-
sary relief to the affected parties?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
JCAR): (a) 454 claims involving an
amount of Rs. 68.25 lakhs were regis-
tered with the Central Claims Organ-
isation in India, in respect of sup-
plies made and/or deposits with 
D.G.S.&D., on account of surplus 
stores. Out of these, 162 claims of 
the value of Rs. 28.96 lakhs were dis-
posed of, leaving a balance of 292 
claims involving an amount of Rs. 
39.29 lakhs which are/ pending for 
want of verification report from the 
Government of Pakistan.

(b) In no such case payment has 
been denied on account of limitation.

(c) Does not arise.
(d) Efforts are being made to expe-

dite the disposal of remaining cases 
which, however, depends primarily on 
response from the Pakistan Govern-
ment.

Disruption of Water Supply in DelU
175. SHRI SHAMBHUNATH CHA- 

TURVEDI: Will the Minister of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be 
pleased to state:

(a) whether there have been orga-
nised attempts to tamper with the
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main pipelines to disrupt the water 
^supply of the capital;

(b) if so, the details thereof; and

(c) the action taken to protect 
them?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir. Of late, se-
veral cases of tampering with main 
water supply pipelines were detect-
ed; but it is difficult to say whether 
these were organised attempts.

(b) The details are given in the 
attached statement.

(c) The Delhi Water Supply and 
Sewage Disposal Undertaking organ-
ised patrolling of the sensitive and 
important installations and exposed 
water pipes by engaging Home 
Guards and departmental officials. 
Police authorities were also request-
ed to intensify patrolling in these 
areas. F.I.Rs for all the incidents of 
disrupting the water supply by cut-
ting water lines were also lodged 
with the police authorities.

Statement

Details of Dislocation of W ater Supply during the D ham a by Lall Jandha Union.

SI. No. Date Details

On 1100 mm dia P S C  main feeding West Delhi opposite Britania biscuit factory, 
Lawrence Road Industrial Area.

O n 900 mm dia PSC main feeding Kailash Reservoir near Bhairon Road.

Settlement under ooo mm dia PSC main feeding Kailash Reservoir at the Junc-
tion o f Ring Road and Bhairon Road.

8 ' dia C .I. water main near Rajghat, feeding areas along B.S. Zafar Marg.

4" dia C.I. water main behind AGCR.

5* dia A .C . water main along M ata Sundari Road.

24* dia C .I. pumping main from W azirabad to Shahdara opposite Transport 
N agar along W azirabad High way.

Bore on 24" dia C .I. main from W azirabad to Shahdara.

15*116* C .I. water main in Jhilmil Industrial area G .T . Road Shahdara.

6* dia C .I. water main feeding Seelampur phase III  & IV .

120 dia C.I. water main to Najafgarh near Uttam Nagar.

n o  mm dia water main opposite C-2 B Janakpuri.

80 C .I. water main opposite milk booth ‘A* block Janakpuri.

8 ' dia A .C . pipe along Vidya M arg feeding D-Block opposite C-6-B Janakpuri. 

dia C .I. water main from K alkaji Reservoir near Kalkaji Hospital.

120 dia C .I. water main from Badarpur Tubewell to Giri Nagar.

7* dia water main from Sat Basi tubowell to Mehrauli.

1100 mm dia P SC pumping main from Greater Kailash Reservoir to Chirag 
Delhi.

I 11-10-77

2 12-10-77

3 12-10-77

4 12-10-77

5 12-10-77

€ 12-10-77

7 14-10-77

8 14-10-77

9 14-10-77

10 14-10-77

11 14-10-77

12 14-10-77

13 14-10-77

*4 14-10-77

*5 14-10-77

16 I4"IO"77

17 14-10-77

18 15-10-77
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S l.N o  Date Details

19 15-10-77 21* dia water main from Kalkaji Reservoir to Defence colony near Lady Shr*
Ram  College.

20 15-10-77 4* dia water main between 2A/8A block Geeta Colony.

21 15-10-77 5* dia C.J. water main from  flag staff Reservoir to State Laboratory, Alipur
Road.

22 15-10-77 7* dia C .I. main along Lower Bela Road.

23 15-10-77 6* dia C .I. main near M ajnoo K a  Tilla.

24 16-10-77 W ater main near H.No. 2513-14 Bagichi R A G H U N A T H  Sadar Bazar.

25 16-10-77 6* dia Branch from 12" dia line in Geeta Colony block 15 opposite Dera Baba
K aram  Singh Patpar Ganj Road.

26 16-10-77 W/main near A/2/88 Janakpuri near the Residence of Shri Vishnu Dutt.

27 17-10-77 W/main near Rampura main road.

28 17-10-77 W/main near M ohalla Darsan Pattak Haus K aji.

29 17-10-77 W/main near Okhla Intake, Yam una Bank.

30 17-10-77 Rising main near D T C  H/Qrs I.P. State.

31 17-10-77 W/main near G  Block H ari Nagar.

32 17-10-77 W/main along Najafgarh Road near Subhash Nagar.

33 17-10-77 W/main in M  Block Shyam N agar.

34 17-10-77 W/main on Hudson Road near Kingsway Camp.

In addition to above disruption of W ater Supply was noticed by operating regulatory valves 
in different parts of the city.
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Land Distributed during last Three 
years to Landless

177. SHRI VAYALAR RAVI:

SHRI VASANT SATHE:

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) A statement 
is appended.

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to refer to the reply given to Unstar-
red Question No. 1086 on 20th June, 
1977 regarding progress of land re-

form under 20-Point Programme and 
state:

(a) the total area of surplus land 
distributed to the landless during the 
first six months of 1977-78 and its 
statewise break up;

(b) how do these figures compare 
with the land distributed during the 
corresponding periods of 1975-76 and 
1976-77; and

(c) whether the Government pro-
pose to take any special steps to speed 
up the distribution of surplus land?

(b) Information in respect of 1975- 
76 is incomplete. The available in-
formation indicates that less than 1 
lakh acres were distributed. The po-
sition improved in 1976-77 when dur-
ing April-September nearly 5:6 lakh 
acres were distributed. Distribution is 
determined by disposal of cases and 
since cases take a certain time to be 
disposed of, the achievement during 
any period is the result of the past 
efforts. A relative slowing down in 
the pace of distribution is natural in 
subsequent phases since the readily 
available surpluses have already been 
distributed.

(c) The Government of India have 
advised State Governments to set up 
distribution of ceiling surplus lands.

Statement

State Area distributed 
between April to 
September, 1977 

(in acres)

Remarks

1 2 3

Andhra Pradesh . 49*083

Assam 7,568* •T ill 31-1-1977

Bihar 7.650
Gujarat 633

Haryana 215

Himachal Pradesh 2* •T ill 30-6-1977

Jammu &  Kashmir . N.A.

Karnataka . 3.842

Kerala 4,460



239 Written Answers  NOVEMBER 14, 1977 Written Answers 240

Maharashtra  .  .  N.A.

Manipur  . . . .  N.A.

Orissa . . 26,340

Punjab  . 135

Rajasthan . 1,580

Tamil Nadu N.A.

Tripura  . 399

Uttar PradeshJ  . *,3*0* ♦Till 30-6-1977
In

West Bengal  .  . . 893

I 'w-
Dadra & Nagar Haveli . 1,023* ♦Till 31-8-1977.

Delhi  . N.A.

Pondicherry  . 70

Total  . 1,18,081

Late Announcement of results by 
Delhi University

178.  SHRI SHIV SAMPATI RAM: 
Will the  Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether he is aware that this 
year the Delhi University has an-
nounced the results of various ex-
aminations conducted by it very late;

(b) if so, the main reasons there-
for; and

(c) steps Government propose to 
take to ensure that this delay does 
not occur in the years to come?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR.  PRATAP  CHANDRA CHUN- 
DER):  (a) to (c).  According to
the information furnished by the Uni-
versity of Delhi, the results of some 
of the examinations conducted by the 
University were  published late this

year mainly due to the  following 
reasons:

(i) As the elections to the  Lok 
Sabha  were held in March 
this year, the  examinations 
were started late;

(ii) the stoppage of remuneration 
to teachers of the University 
and Colleges for examination 
work of regular students and 
ex-students of the University 
and Colleges also created ad-
ministrative difficuties;

(iii) due to heavy rains there was 
a  breakdown of electricity 
and the  University  Main 
Office had no light for almost 
a week. The Computer  ma-
chine could not therefore be 
used for processing the  re-
sults resulting in correspond-
ing delay.

The University have informed that 
all possible steps are being taken by 
it to ensure that such delay does not 
occur in future as far as possible.
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Criteria for Fixing Prices by A.P.C.

179. SHRI RAMANAND TTWARY: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) the agricultural and horticul-
ture produce which come under the 
purview of Agricultural Prices Com-
mission; and

(b) the criteria adopted by the 
Commission for fixing the prices of 
different commodities for different 
States?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) All agricultuial 
commodities including horticultural 
produce fall under the purview of 
the A.P.C. The Commission has been 
making recommendations on the price 
policy of important agricultural com-
modities on a regular basis as also 
other commodities referred to it from 
time to time.

(b) In formulating its recommen-
dations on the price policy the com-
mission operate within its terms of 
reference which require the Commis-
sion to keep in view the following:

(1) the need to provide incentive 
to the producer for adopting 
improved technology and for 
maximising production;

(ii) The need to ensure rational 
utilization of land and other 
production resources;

(iii) The likely effect of the price 
policy on the rest of the eco-
nomy, particularly on the cost 
of living, level of wages, in-
dustrial cost structure, etc.

Before making its recommendations 
on the level of support prices, the 
Commission takes into account, inter- 
alia, the available data on cost of 
production of the particular crop,

changes in the input prices and the 
changes effected in the administered 
prices for competing crops. In mak-
ing its recommendations on the level 
of procurement prices, the Commis-
sion also takes into account the crop 
prospects and the expected behaviour 
of the market prices.

Foodgrains Procured and Bufferstock 
Held

181. SHRI S. R. DAMANI: Will the 
Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) the quantities of foodgrains pro-
cured, Statewise, by Government 
agencies during the current year and 
the total quantity of each item held 
as bufferstock as on 31st October 
1977;

(b) what is the offtake so far by 
each State and the expected demand 
in the remaining months of the year; 
and

(c) whether any limit has been fix-
ed for bufferstock holding and, if so, 
the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) statement 
(Appendix—I) Indicating the quanti-
ties of foodgrains procured State-wise 
during the calendar year 1977 (upto 
31st October) is laid on the Table of 
the House [Placed in Library See 
No. LT 1023/(77] According to the 
latest information available, about 
18.2 million tonnes of foodgrains com-
prising of 13.6 million tonnes wheat. 
4.4 million tonnes rice and 0.2 mil-
lion tonnes coarse grains were held 
by Central as well as State authori-
ties as on 1st October, 1977,

(b) A statement (Appendix—II) 
showing quantity of foodgrains releas-
ed through pubic distribution by 
each State during the year 1977 (upto 
September, 1977) is laid on the Table 
of the House. [Plbced in Library. See
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No. LT—1023/77]. As regards the
expected demand of foodgrains for 
public distribution for the remaining 
months of the year, it may be stated 
that these are from month to month, 
keeping in view the market availabi-
lity and other relevant factors. It is 
therefore, not possible to anticipate 
precisely the demand for foodgrains 
for public distribution system of the 
State Governments.

(c) The recommendation of the 
Technical Group about the size of the 

buffer and operational stock are un-
der consideration of the Government.
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Memo from Director of National 
Federation of Cooperative Sugar Fac-
tories against Uneconomical levy 

Sugar Prices

184. SHRI PRASANNBHAI MEH-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether a memorandum has
been sent by the Director of the 
National Federation of Co-operative 
Sugar Factories to the Minister against 
the uneconomical prices for levy 
sugar;

(b) if so, whether Government have 
taken any decision on tile recom-
mendations of the Marathe Committee; 
and

(c) if not, when the same is likely 
to be taken?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): (a) A memoran-
dum No. F. 13-56/77-SP dated 29th 
June, 1977 addressed to the Minister for 
Agriculture and Iriigation was receiv-
ed from the Vice-President of the Fe-
deration.

(b) In its meeting held on 27-10-77
the Cabinet took a decision on
the recommendations made by the 
Marathe Committee accepting the 
minimum notified cane price as the 
basis of fixing levy sugar prices, but 
deciding that each mill will be con-
sidered individually for fixing the 
price of its levy sugar.

(c) Question does not arise.

Change in the Procedure of Furnish-
ing Security for Meter by D.E.S.U.

185. DR. MURLI MANOHAR JO-
SHI: Will the Minister of WORKS 
AND HOUSING AND SUPPLY AND 
REHABILITATION be pleased to 
state:

(a) whether Government are aware- 
that new allottees of Government 
quarters in Delhi /New Delhi are ask-
ed by the D.E.S.U. to clear the arrears, 
if any, of the previous occupants and 
also to deposit cash security for meter 
when they apply for the reconnection 
of the electricity;

(b) the reasons for changing the 
procedure of furnishing the security 
on behalf of the allottee by the office 
of the concerned allottee; and

(c) whether Government are aware 
that the above change has created di-
fficulties particularly for the low-paid 
employees of the Government* and 
if so, the steps Government propose to 
take to restore the previous proce-
dure?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
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BAKHT): (a) to (c). Because of hea-
vy accumulation oi arrears of electri-
city charges against certain allottees 
of Government quarters, the Delhi 

Electric Supply Undertaking had de-
cided some time back that security 
deposit for electric meters should be 
recovered in cash from allottees of 
government quarters and that arrears, 
if any, due from the previous occu-
pant should be cleared by the new al-
lottee before the electricity supply 
could be restored. On receipt of a 
number of representations from new 
allottees of Government quarters, the 
Undertaking has since decided not to 
Insist on clearance of arrears of old 
occupants by the new allottees before 

electricity Is restored. However, secu-
rity will have to be deposited by such 
allottees in cash as is being done by 
other consumers.

Mismanagement of Funds and Con-
struction of Hostel in Jawaharlal 

Nehru University

186. PROF. DILIP CHAKRAVAR- 
TY: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND 
'CULTURE be pleased to state:

(a) whether there had been mis-
management of funds in the Jawahar-
lal Nehru University;

(b) whether there had been com-
plaints from the students regarding 
the construction of Hostels; and

(c) the steps already taken or pro-
posed to be taken in the matter?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The information is 
being Collected and will be laid on 
the Table of the Sabha in due course.

Spray dried trade waste in Delhi 
Agency in Kalkaji, Delhi

187. PROF. DILIP CHAKRAVAR- 
TY: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND

REHABILITATION be pleased to 
state:

(a) whether a sizeable part of the 
land near Kalkaji acquired under the 
Displaced Persons Land Acquisition 
Act, 1948 has been sold out to a pri-
vate Housing Agency operating in 
Greater Kailash Part II;

(b) if so, whether it violates the 
provisions of the Act and the Rules 
made thereunder; and

(c) the steps Government propose 
to take to accommodate the eligible 
displaced persons who are in the 
waiting list and awaiting allotment?

THE MINISTER OF STATE IN 
THE MINISTRY OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI RAM KIN- 
KAR): (a) No, Sir.

(b) Does not arise.

(c) So far as displaced persons 
from former West Pakistan are con-
cerned, fresh allotments were stopped 
long back and no displaced persons

are on the waiting list awaiting allot-
ment.

As for the displaced persons from 
former East Pakistan (now Bangla-
desh) gainfully employed in Delhi, all 
those who were found eligible in res-
ponse to the two Press Notes dated 

4-1-1966 and 13-8-1967, were offered 
plots in Chittaranjan Park. Fresh ap-
plications were invited vide Press 
Note dated 14-1-1977 for the remain-

ing plots in Chittaranjan Park, which 
are to be allotted by draw of lots 

amongst those found eligible.

Spray Dried Trade waste in Delhi 
Milk Scheme

188. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether seventy to eighty tons 
of spray dried trade waste kept in 
the store of Delhi Milk Scheme has 
gone bad;
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(b) whether casein has also gone 
bad;

(c) whether 80 thousand litres of 
milk has gone bad recently; and

(d) if so, the losses suffered?
THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) No, Sir.

(b) No, Sir.

(c) 1,38,500 litres of processed milk 
and 20,094 litres of raw milk had 
gone bad due to the illegal strike by 
a section of Delhi Milk Scheme wor-
kers on the night of 21-9-77.

(d) The losses incurred on account 
of milk having gone bad as indicated 
at (c) above were to the extent of
Rs. 1,39,397 approximately.

Foodgrains stored in Godowns suid 
on Plinth

189. SHRI VASANT SATHE: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) what is the quantity of food-
grains at present in the buffer stocks 
of Food Corporation of India and how

( O _______________________

much of it is stored in godowns own-
ed privately and by the Food Corpora-
tion and how much is kept on Plinths, 
under polythene covers;

(b) whether it is a fact that large 
quantity of wheat stored under poly-
thene cover is reported to have been 
badly damaged;

(c) if so, area-wise details o f 
quantity of wheat damaged and its- 
value; and

(d) what effective steps are being 
taken/proposed to avoid loss on this, 
account?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A quantity of 14.2 

million tonnes of foodgrains was in 
storage with Food Corporation of 
India as on 15.10.77 out of which 5.3 

million tonnes was stored in CAP 
storage (cover and Plinth) and the 

balance quantity of 8.9 million tonnes 
was stored in FCI’S own godowns 
and in CWC, SWC as well as pri-
vate godowns.

(b) A quantity of 7983 tonnes o f 
wheat was damaged.

SI. N o. Name of Region Quantity damaged Value of damaged
stocks

1 2  3 4

(in tonnes) (Rupees)

1 J. &  K . . 96 129696

2 Rajasthan 1203 1625253

3 Punjab . 18 24318

4 Haryana . . .  . 03 4053

5 Delhi 33 41583

6 U.P. . . 3 3 1 447*81

7 H .P. . . 80 108080

8 Kandla . . . .  2850 335035°

9 M a h a ra s h tra ...................................................  251 339101
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1 2  3 4

10 Gujarat . 65 87815

11 M .P. 12 16212

12 Tam il Nadu 2115 2857365

13 A.P. 223 3O I27 3

14 Karnataka 05 6755

15 Maharashtra (P.O.) . 19 25669

l6 Bihar 679 9 i 73*9

Total 7983 10785033

(d) The following steps are being 
taken to increase the covered storage 
accommodation to replace CAP stor-
age where much of the damage has 
taken place:—

(1) Construction of new godowns 
on large scale under crash program-
me.

\ (2) Construction of mini type
godowns wherever narrow strips 
of land are available within the 
existing godown coplexes. Such 
mini godowns can be constructed 
within a short time to take care of 
urgent needs.

(3) Construction of new godowns 
within the existing godown comp-
lexes and at approved centres 

where land is readily available.
(4) Construction of buffer storage 

godowns with financial assistance 
from world Bank.

(5) Encouraging private parties 
for construction of godowns on 
guaranteed occupation for minimum 
specified period and helping them 
to get bank loan on comparatively 
easy terms.

(6) Making optimum use of the
existing storage capacity by increas-
ing the stack height, expditious

disposal of obsolete/unserviceable

stores and damaged foodgrains so 
as to create additional vacant space 
for utilization for storage of food-
grains.

(7) Hiring of additional covered 
storage capacity from various sour-

ces like Central Ware-housing Cor-
poration, State Ware-housing Cor-
poration, State Governments and 
private parties.

(8) Temporary hiring of godowns 
from defence establishments, sugar
mills, rice mills, disused rehabili-

tation camp etc., during procure-
ment season.

Tapioca Complex In Kerala

190. SHRI K. A. RAJAN: Will the 
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether Government of Kerala 
have represented to the Centre to set 
up a Rs. 9 crore public sector tapioca 
complex in the State for the manufac-
ture of biscuits, starch, glucose, cat-
tle food; and

(b) if so, the details and Govern-
ment’s reaction thereto?
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TAP  SINGH):  (a)  and  (b).
A  request  for  preparation  of 
a  project  report  for  establish-
ment of a  Kural-Agro based Indus-
trial Complex in Kerala, which inter- 
alia includes tapioca processing also, 
has  been received from  the State 
Government. The project report is 
under preparation.

Promotional Avenues for Graduate 
Engineers, C.P.W.D.

191.  SHRI K.A. RAJAN; Will the 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITAT-
ION be pleased to state:

(a) whether the Graduate Junior 

Engineers of the Central Public Works 

Department, New Delhi,  staged  a 

dharna  at Nirman Bhawan to  press 

their demands for proper promotional 

channels; and

(b) if so, the details thereof and 

Government’s reaction thereof?

THE MINISTER OF WORKS AND 

HOUSING AND SUPPLY AND RE-

HABILITATION (SHRI SIKANDAR 

BAKHT): (a) Yes, Sir.

(b)  There are two groups of Junior 

Engineers, Graduates and AMIEs on 

the one side and diploma holders and 

other non-graduates on the other. The 

interests of the two groups are in con-

flict with each other. Earlier the non-

graduate Junior Engineers had staged 

a dharna. The Government had given 

time to both the parties to evolve an 

agreed formula. This, they could not 

do. Now the Government is consider-

ing some proposal which may be fair 

and just to both parties, but it is not 

possible to evolve a formula which 

wlU satisfy everybody.
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Removal of Shuns in West Bengal

193. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) total amount of money sanc-
tioned and disbursed during the 
period 1971-72 to 1976-77 by the Cen-
tre on account of slum improvement 
scheme in West Bengal;

(b) total amount actually spent by 
the State Government;

(c) progress of the West Bengal 
slum improvement scheme in physical 
and financial terms, during the period 
1971-72 to 1976-77;

(d) whether there were any allega-
tions of irregularities in regard to 
expenditure incurred by the then 
West Bengal Government on slum im-
provement scheme; and

(e) if so, the facts thereof?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) to (e). Informaton is
being collected and will be laid on the 
Table of the House.

Scheme to bring Krishna water to 
Madras

T> A1 ?4’ SHRI k a l y a n a s u n d a -
rrn^TrJ^11 1116 Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether a Ministerial level 
conference was held by the Union 
Government to discuss the imple-
mentation of the scheme to bring 
Krishna water to Madras; and

(b) if so, the details thereof and 
decision taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-

TAP SINGH): (a) and (b). In April
1976, the Governments of Andhra Pra-
desh, Karnataka and Maharashtra had 
agreed to allow the use of 5 TMC each 
of their share of Krishna waters to 
Tamil Nadu for water supply to 
Madras City. In pursuance, of that 
agreement, various alternative schemes 
were formulated and their costs esti-
mated by the officers of the concerned 
States, which were discussed at two 
meetings at officers’ level.

These studies were considered at a 
meeting convened by the Union Min-
ister of Agriculture and Irrigation on 
27th October, 1977 which was attended 
by the Chief Ministers of Karnataka, 
Tamil Nadu and Maharashtra and the 
Minister for Medium Irrigation, 
Andhra Pradesh, the Minister for 
Major Irrigation, Karnataka and the 
Minister for Works. Tamil Nadu.

As a result of discussions, the fol-
lowing decisions were taken:

(i) The Government of Tamil 
Nadu shall be permitted to draw 
not more than 15 T.M.C. in a water 
year from Srisailam reservoir dur-
ing the period 1st July 0̂ 31st Octo-
ber through an open lined channel 
from Srisailam to Pennar designed 
to carry a discharge not exceeding 
1500 cusecs which will enable con-
veyance of water to Madras City. 
The arrangements for the conductor 
system shall be agreed upon by 
Andhra Pradesh and Tamil Nadu;

(ii) The Government of Andhra 
Pradesh will cooperate in the acqui-
sition of land and in providing 
necessary storage. Andhra Rradesh 
will also provide facilities for the 
construction of the canals and other 
structures and also for the main-
tenance and operation of the water 
supply system;

(iii) Tamil Nadu shall bear the 
cost of the arrangements for convey-
ing of water from Srisailam to 
Poondi and will bear the main-
tenance and operational charges.
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The details can be worked out by 
the Governments of Andhra Pradesh 
and Tamil Nadu;

(iv) The lined channel between 
Srisailam and Somasila from the 
point of off-take to be agreed upon 
by Andhra Pradesh and Tamil Nadu 
shall not be utilised for irrigation 
«r other consumptive purposes; and

(v) The Central Government will 
make arrangements to inspect the 
system during operational stages and 
ensure that the withdrawal of water 
into this water supply system from 
Srisailam does not exceed 15 TMC 
in a water year and that the system 
is utilised only for water supply to 
Madras City and for no other 
purpose.

An agreement, which is subject to 
ratification by the respective States, 
was signed by the representatives of 
the States of Andhra Pradesh, Karna-
taka, Maharashtra and Tamil Nadu 
and the Secretary, Department of 
Irrigation in the Union Ministry of 
Agricuture and Irrigation on the 28th 
October, 1977.

Three-years Part Time Degree 
Courses in Engineering

195. DR. BAPU KALDATY: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether the All India Council 
for Technical Education has sponsor-
ed a scheme of “Three years” Part 
Time Degree Courses in Engineering 
for Diploma Holders;

(b) if so, names of those States 
who have provided these facilities;

(c) whether the Government of 
Maharashtra has refused to provide 
these facilities; and

(d) if so, the reasons thereof? 
2324 LS— IO

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA- 
TAKI): (a) The All India Council
for Technical Education has formulat-
ed a scheme for starting part-time 
degree courses in selected engineering 
colleges for diploma-holders.

(b) As per the information avail-
able, facilities for part-time degree 
courses in engineering for diploma- 
holders are available in Andhra Pra-
desh, Gujarat, Madhya Pradesh, Kar-
nataka and West Bengal.

(c) and (d). No, Sir. In fact, a pro-
posal has been received from the Go-
vernment of Maharashtra for starting 
a part-time degree course for diploma- 
holders, which is under consideration 
of the Western Regional Committee 
of the All India Council for Technical 
Education.

Occupation of Government Accom-
modation by Employees Owning 

Houses

196. DR. BAPU KALDATY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether it is a fact that a large 
number of Government employees 
owning houses have not vacated Gov-
ernment accommodation;

(b) if 30, their number;

(c) whether they are paying com-
mercial rents for the occupation of 
Government accommodation; and

(d) if not} the reasons therefor?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) and (b). Yes, Sir. 1320 
house-owning officers have not vacated 
Government accommodation.



(c) and (d). From 1st June 1977, 
house-owning officers, who are m 
occupation of Government residential
accommodation, are charged normal 
licence fee, if the monthly income 
from their own houses does not exceed 
Rs. 1000/-; 50 per cent of the. market 
licence fee, if the monthly rent ex-
ceeds Rs. 1000/-, but does not exceed 
Rs. 2000/-; and market rent, if the 
monthly income exceeds Rs. 2000/-. 
They are not required to vacate Go-
veminent accommodation.

Amount given to Organisations for 
Social Welfare and Cultural 

Activities

197. SHRI , L. L. KAPOOR: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas-
ed to state:

(a) the total amount year-wise 
given during last three years to each 
of the private institutions/organisa- 
tions in the Union Territory of Delhi 
and the State of Bihar in the name of 
social welfare and cultural activities,

(b) the names of the Presidents/ 
Chairmen/Conveners of such private 
organisations;

(c) whether the entire money given
to them was properly accounted ior; 
and 51

(d) if not, action taken against such 
organisations/institutions?

THE M [NISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PEATAP CHANDRA CHUN- 

DER): (a) to (d). The information is 
being colleoed and will be laid on 
the Table of the House.

Written Answers
Support Prices of Agricultural Pro-

duce fixed by A.P.C.

198. SHRI L. L. KAPOOR: Will the' 
Minister of AGRICULTURE- AND 
IRRIGATION be pleased to state:

(a) the support prices of principal 
agricultural produce fixed by the Agri-
cultural prices Commission for ‘last 
three years and the price accepted by 
Government;

(b) whether some of the State Gov-
ernments expressed their disapproval 
of not only about the procedure foll®- 
wed by APC but also the basie facte 
placed before the Commission for fix-
ing the support prices; and r

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A statement giv-
ing the support/procurement prices 
for principal foodgrains/ and commer-
cial crops recommended by the Com-
mission and those fixed by the Go-
vernment during the last three years 
is attached.

(b) and (c). The producing States 
have been generally pleading for 
higher prices than those recommended 
by the APC. However, before finalis-
ing its recommendations on the price 
policy for different crops, the Com-
mission gives careful consideration to 
the views expressed by the State Go-
vernments on various issues pertain-
ing to price policy and the basic facts 
placed before it by the State Govem- 
mentg .
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Statement

Procurement and minimum support prices of agricultural commodities {according to marketing year).

(Rs. per quintal)
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1975-76  1976-77  1977-78  1978-79
Commodity  Variety --------------------- --------------------- ---------------------  .  ,  ,— ■ — —

As re-  As fixed As re-  As fixed As re-  As fixed As re-  As fixed
com-  by  com-  by  com-  by  com-  by
mended Govt;  mended Govt.  mended Govt.  mended Govt:
by APC  by APC  byAPC  by APC

PROCUREMENT PRICES

Foodgrains. 

Paddy . Coarse 74*oo 74*oo 74*00 74*00 77*00 77*00

Jowar . FAQ 74*oo 74*00 74*00 74*00 74*00 74*oo

Bajra  . 99 74*oo 74*00 74*oo 74*00 74*00 7400

Maize . 99 7400 74*00 74*00 74*00 74*00 74*oo

Ragi  . 74-00 74*00 74*00 74*oo 74*oo 74*oo

Wheat 105* 00 105*00 105*00 105* 00 105* 00 no- 00

Barley .

Gram .

Commercial Crops. 

Sugarcane-f

MINIMUM

9* 50®  8* 50®

SUPPORT PRICES.

65* 00  65* 00  65* 00

90- 00  go- 00  95- 00

9*5©@  .8* 50@  9*50®

65*00

95-oo

8* 50©

Cotton
(Kapas)

Panjab
American
320-F 210* 00 210*00 220 N.A. 255- 00  255* oc

Jute Assam 
Bottom 
and com-
parable 
varieties 
& grades 135* 00 135*00 140- 00 135.00 136*00* 141*00*

Groundnut in- 
l shell

140* 00 140* 00 155-00 160* 00

Soyabean

Sunflower seed

..  145.00̂145.00̂

150 oo£ 150 • oo£ 165.oo£165. oo£

*—For W-5 grade in Assam: N.A.—Not announced.

£—Inilusive of a promotional premium of Rs. 10.00.

FAQ—Fair Average Quality.

4- Statultory Minimum price payable by Sugar Factories.
(̂ Linked to a reovery of 8* 5 percent with a premium of 10 paige for every o. iprecent incr-

ease In recovery above the basic level.
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Prawh Fishing Operations

199. SHRI K. T. KOSALRAM: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state:

(a) whether the Government are 
aware that in the Coastal area, near 
Tiruchendur huge Prawn Fish opera-
tions without any fishing facility are 
going on; and

(h) if so, the quantum of such 
variety of fish taken for export 
through Cochin Harbour?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION, (SHRI BHANU PRA-
TAP SINGH): (a) No Sir.

(b) Does not arise.

Fishing Harbour̂  at Kulasekarapalnam

200. SHRI K. T. KOSALRAM: Will 
the Minister of AGRICULTURE AND 
IRRIGATION be pleased to state 
whether Government propose tQ con-
sider constructing a Fishing Port at 
Kulasekarapatnam which was once 
functioning as a small port or at 
Veerapandianpatnam or at Punnakka- 
yal where the sea is deep and also 
provide a processing Unit?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): No, Sir.

12 hrs.

RE MOTION FOR ADJOURNMENT
R e p o r t e d  a s s a u l t  b y  R.S.S. w o r k e r s  
o n  S h r i  D a m o d a r a n  N a i r , a  g u i d e  a t  

G a n d h i  S m r i t i

SHRI VASANT SATHE (Akola): 
Sir, I rise on a point of order. Under 
rule 56 of the R u le s  of Procedure and 
Conduct of Business in Lok Sabha I 
had given today a notice of an ad-
journment motion, which read:

“Recent assault by RSS workers 
on Shri Damodaran Nair a guide at 
Gandhi Smriti for quoting Shri 
Morarji Desai/’

This was the adjournment motion sent 
by me under Rule 56 and has not been 
admitted by you.

Now, Rule 58 lays down the condi-
tions under which the adjournment 
motions can be admitted or rejected. 
This rule says;

“The right to move the adjourn-
ment of the House for the purpose 
of discussing a definite matter of 
public importance shall be subject to 
the following restrictions, namely: —

(i) not more than one such mo-
tion shall be made at the same 
sitting;

(ii) not more than one matter 
shall be discussed on the same 
motion;

(iii) the motion shall be res-
tricted to a specific matter of re-
cent occurrence;

(iv) the motion shall not raise a 
question of privilege;
(v) the motion shall not revive 
discussion on a matter/which has 
been discussed in the same 
session;

(vi) the motion shall not anti-
cipate a matter, which has been 
previously appointed for consi-
deration ----

(vii) the motion shall not deal 
with any matter which is under 
adjudication by a court of law 
having jurisdiction in any part of 
India; and

(viii) the motion shall not raise 
any question which under the 
Constitution or these rules can 
only be raised on a distinct motion 
by a notice given in writing to the 
Secretary-General.”

It is only on these grounds that the 
motion can be ruled out of order. The 
Speaker gives his consent under Rule
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60. You have been pleased ncrt to 
give your consent but non-giving of 
the consent is not an arbitrary mat-
ter, is not a matter of the whims of 
the Speaker. It has to be within the 
Rules. If it is in order under Rule 56, 
then, consent has to be given. If 
objection is taken to the leave being 
granted, then Rule 60 will come into 
play. Rule 60 says:

“The Speaker, if he gives conset 
under rule 56 and holds that the 
matter proposed to be discussed is 
in order shall .......... ,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Time of the House*
is very precious... .

MR. SPEAKER: Mr. Basu, you
please sit down. I shall hear you also.

SHRI JYOTIRMOY BOSU: You
have been an eminent Judge.

You please read rule 58, sub-rule
(iii).

SHRI VASANT SATHE: Under
Rule 60, therefore, after questions and 
before the list of business is entered 
upon, you shall call upon the member 
concerned who shall rise in his place 
and ask for leave to move the ad-
journment of the House:

“Provided that where the Speaker 
has refused his consent under rule, 
56 or is of opinion that the matter 
proposed to be discussed is not in 
order, he may, if he thinks it neces-
sary, read the notice of motion and 
state the reasons for refusing con-
sent or holding the motion as being 
not in order.........

(2) If objection to leave being 
granted is taken, the Speaker shall 
request those members who are in 
favour of leave being granted to 
rise in their places, and if not less 
than fifty members rise according-
ly, the Speaker shall intimate that 
leave is granted. If less than fifty 
members rise, the Speaker shall 
inform the member that he 
not the leave of the, House.”

Therefore, the whole scheme of the 
Rule is that it is for the House to 
either grant leave or not___(Inter-
ruptions). I am ptefectly in agreement 
with the fact that you have to give 
your consent under Rule 56 before we 
go to the next stage. But, as I suid 
in the beginning, you will refuse con-
sent only if it is not in order. As I 
have pointed out, under Rule 58 my 
notice comes squarely within the rule. 
It is a specific matter and is of recent 
occurrence and is of grave concern to 
anyone who has any respect for the 
memory of Mahatma Gandhi and, 
therefore, everyone will be concerned. 
Therefore, you kindly consider leav-
ing it to the House. If not less than 
50 members stand, then the motion 
should be admitted. Please don’t say 
yourself that you do not give consent 
because that will completely defeat 
the very purpose of the adjournment 
motion.

SHRI C. M. STEPHEN (Idukki):
I have given a written representation 
on this matter.

MR. SPEAKER: I have received it
just now.

SHRI JYOTIRMOY BOSU: Kindly
apply your mind to Rule 58 (iii).

Shri Vasant Sathe has been con-
veniently reading a part of it. The 
whole sentence reads as under:

“ (iii) the motion shall be restrict-
ed to a specific matter of recent
occurrence;”

I would only like to be enlightened 
when did this incident take place?

I resume my seat.

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): This is the discre-
tionary power of the Speaker under 
Rules 56 and 59 either to accept it or 
not to accept it.

SOME HON. MEMBERS: No.

SHRI KANWAR LAL GUPTA: 
There are certain conditions by which 
the Speaker is supposed to be guided.
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[Shri Kanwar Lai Gupa]

“58. The right to move the ad-
journment of the House for the pur-
pose of discussing a definite matter 
of urgent public importance shall be 
subject to the following restrictions, 
namely: —

X  X X  X  X  X  X
(iii) the motion shall be res-

tricted to a specific matter of re-
cent occurrence.”

May I know when did this incident 
occur?

SHRI VASANT SATHE: 31st
October.

SHRI KANWAR LAL GUPTA: I 
may invite your kind attention to 
Rule 59.

“59. No motion which seeks to 
raise discussion on a matter pend-
ing before any statutory tribunal or 
statutory authority performing any 
judicial or quasi-judicial functions 
or any commission or court of en-
quiry appointed to enquire into, or 
investigate, any matter shall ordin-
arily be permitted to be moved:

Provided that the Speaker may 
in his discretion allow such matter 
being raised in the House as is 
concerned with the procedure or 
subject or stage of enquiry if the 
Speaker is satisfied that it is not 
likely to prejudice the considera-
tion of such matter by the statu-
tory tribunal, statutory authority, 
commission or court of enquiry.”

MR. SPEAKER: What is your
objections?

SHRI KANWAR LAL GUPTA: This 
is not a question of Indira Gandhi. 
Don’t bother.

ht? n  stt? *i5[F?jrr irat
^  §  I

This incident was reported to the 
Poice Station and the Police Station 
authorities are making enquiries in

this matter. So, this is under investi-
gation. Now it is for you, Mr. Spea-
ker, to decide whether it is a matter 
of recent occurrence, whether it is 
under investigation or not and thirdly 
whether it is such a matter of public 
importance.

If you allow it Mr. Speaker, I do not 
mind.

MR. SPEAKER: Please put jnst 0ne 
question.

SHRI KANWAR LAL GUPTA: You 
are exploiting Mahatma Gandhi Mr. 
Sathe. I konw what are your feelings 
about Mahatma Gandhi. I know that 
about Indira Gandhi you have your 
own feelings.”
"tsr # t t  ifNTT »rNt sftr w ?  #  
sit*  *r$r?»rr ’rtat”

SHRI C. M. STEPHEN: Ordinari-
ly, Sir, the ruling given by you—

MR. SPEAKER: I have not &iven
any ruling.

SHRI C. M. STEPHEN: The deci-
sion taken by you is not to be re-
vised. However, in the case of 
Chamber-decisions on the admissi-
bility of adjournment motions a re-
vision is permissible sis per 
precedents.

Shakdher says, “If however, a 
Member woud like to make a sub-
mission to the Speaker to re-con- 
sider his decision, he can do so 
either in person to the Speaker in 
his Chamber later during the day 
Or by submitting a written repre-
sentation to the Speaker in that 
behalf.”

So, it was on that basis that I gave 
a representation to you that you may 
kindly reconsider your decision with-
holding permission for moving this 
motion. Now, Sir, the basic ques-
tion is this. Shakdher says, “Where, 
however, the Speaker is satisfied that 
the matter proposed to be discussed 
is prima facie in order under the 
rules, he gives his consent jto the



269 Re- Adjournment KARTtKA 23, 1899 (SAKA) Motion 270

moving of the motion.” And then, 
the procedure to be adopted was dis- 

 ̂ cussed on a former occasion. The pro-
cedure to be observed for disposal 
of such notices was discussed and de-
cided upon at a meeting held on 
September 19, 1958 of the Speaker 
with the members and representa- 

1 tives of the parties and -groups and 
this decision was announced in the 
Lok Sabha by the Speaker on August 
19, 1959 and this was also published 

‘ in the Bulletin of August 31, 1959. 
The procedure is spelt out as 
follows: “If prima facie it is in
order, it must be allowed. Where, 
however, it is a border-line case or 
where the Speaker is not in posses-
sion of the full facts to decide the 
admissibility of a notice, he may 
mention in the House the receipt of 
the motion; and, after hearing a brief 
statement from the member and/or 
of the Minister concerned, give his 
decision on merit.” This is the pro-
cedure which has to be followed. 
Prime facie it is admissible if the 
Matter to be discussed is a definite 
matter of urgent public importance. 
Therefore, it can be discussed prima 
facie, unless it is barred by any of 
the restrictive provisions given under 
Rue 58.

Therefore, Sir, to my mind, the 
sub-judice question does not arise 
repetition does nt arise; anticipatory 
decision does not arise.

MR. SPEAKER: Am I to take it
from you that there is no investiga-
tion or no case pending in the mat-
ter? Is there no investigation or no 
case pending?

SHRI C. M. STEPHEN: No case
is pending. Therefore, sub-judice 
question does not arise. The basic 
question is this. You have taken a 
decision. We are entitled to know Ihe 
the reasons—not that you are under 
legal compulsions to give the rea-
sons. Ulless these are restricted by 
any of the other provisions, and it is 
in order, namely, that it is definite, 
it is urgent and it Is a matter of

public importance, then, Sir, und^r 
the proviso read out to you and un-
der the procedure settled in those 
discussions announced through the 
Bulletin. I am certainly entitled to 
have my motion admitted. It is true, 
Sir, that you have got absolute dis-
cretion; with your judicial back-
ground, I need not tell you that that 
discretion is not expected to fce any 
arbitrary discretion. It has got to be 
within the scope of the rules stipu-
lated here.

My submission is that this is a 
matter of very great public import-
ance because people are going to the 
Gandhi Smarak Nidhi. There are 
to be guides there. If a guide quot-
ing Morarjibhai’s book and telling 
others that Gandhiji was shot down 
here by Nathu Ram Godse, an RSS 
man,—if he told them such a thing 
and if the guide is going to be beaten 
up,—the guide was actually beaten 
up—then, it certainly becomes a mat-
ter of urgent public importance, be-
cause, the members of the public will 
not be able to go there without ha-
rassment. There is a sense of inse-
curity. There is no police protection 
given either to the public or to the 
guide in pointing out and ^plmmng  
matters on the basis of the hack- 
ground.

Therefore, there cannot be anything 
much more important to the public 
than this. There cannot be anythin S 
much more definite and much more 
of relevance than this. Therefore. I 
submit that this to you. Mr. Speaker, 
that you owe it to this House, you 
owe it to this country, to tell us, why 
the Parliament of India cannot be 
allowed to discuss this matter and give 
a corrective. So that the public may 
have protection and facts about Maha-
tma Gandhi may be spelt out correctly 
and not distroted in any way. t
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[Shri C. M. Stephen]
Therefore, it is that I have given 

a written representation to you kindly 
to reconsider your decision and to 
give us permission to move this mo-
tion.

MR. SPEAKER: I have called
Prof. Mavalankar.

PROF. P. G. MAVALANKAR
(Gandhinagar); Mr. Speaker, Sir . . . .

SHRI JYOTIRMOY BOSU: But,
the fact has not come out.

MR. SPEAKER: I have already cal-
led Prof. Mavalankar. You cannot 
interfere like that.

PROF. P. G. MAVALANKAR: Mr. 
Speaker, Sir, while making my ob-
servations on this issue, I want to 
state at the outset that I am not at 
all commenting on the merits of the 
subject-matter of the adjournment 
motion. Any Member, as you know, 
can move for an adjournment motion 
according to the procedure laid down 
in the rules.

I have heard Mr. Stephen and also 
Mr. Sathe with great attention and 
care. I am not arguing at this stage 
whether the subject-matter for the 
adjournment motions which they are 
seeking to move, namely, the attack 
on Mr. Damodaran Nair on a day in 
October at Gandhi Smriti is a matter 
of great public importance where 
Mahatma Gandhi's memory is involv-
ed and where our respect for Mahat-
ma Gandhi Is involved. That is not 
my point. My points are totally dif-
ferent. In my judgment, as you will 
see, the entire scheme of adjourn-
ment motion is laid down in our rules, 
and it is possible to implement that 
scheme only if the Chair gives Its 
consent. (Interruptions).

MR. SPEAKER: Please have pati-
ence to hear him.

PROF. P. G. MAVALANKAR: It
is not important that if 50 Members 
stand that gets admitted.

SHRI K. LAKKAPPA (Tumkutf; 
It is not like that.

PROF. P. G. MAVALANKAR; 
It is not that if fifty Members stand 
up it gets admitted.

MR. SPEAKER: This much you 
must realise that the Chair consents 
only if the ground is reasonable.

PROF. P. G. MAVALANKAR: 
My argument is that the Chair must 
give its consent for that. The consent 
of the Chair is also restricted and 
bound, or rather more than restricted 
and bound, it is regulated by the 
wordings of the various rules.

Now, Sir, the matter for adjourn-
ment motion must be of urgent defi-
nite importance—and I agree that tkis 
particular matter is of such nature; 
but it must also be such for which 
the Government is directly and whol-
ly responsible.

MR. SPEAKER: Where do you get 
that?

PROF. P. G. MAVALANKAR': 
This is the implicatibn of the ad-
journment motion and its discusgio*. 
(Interruptions) My friends may laugh 

but they do not know the convention 
of the House. The Convention of tke 
House is that the matter for discus-
sion of an adjournment motion is con-
sidered to be important, both in the 
British Parliament as well as in our 
Parliament from the very beginning, 
and that the matter is of definite 
public and urgent importance, and of 
a very recent occurrence, that is, 
which happened only yesterday or 
day before, not even earlier, and for 
which the Government is directly and 
w h o lly  responsible

Otherwise, the Chair has, continu-
ously, by convention, not given its con-
sent to adjournment motions mo*ed;
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by so many parties and individuals 
in the last 25 years. Why? Because, 
there are other methods like calling 
attention, short notice, discussion 
under Rule 193 etc., etc. It is possi-
ble that my views and their views 
coincide in this particular subject 
matter; it is very important how you 
use the ‘Parliamentary contrivance’ 
or ‘provisions’ for moving an ad-
journment motion in the House {or 
this purpose because, this is almost 
equal to a vote of no-confidence. 
And, if an adjournment motion is 
passed, it is considered as a vote of 
no-confidence, and then the Govern-
ment must go. That is the crux of 
the matter.

Therefore, the subject must be 
weighty and serious. And, if that 
subject is weighty and seTious, then 
the Government must be so directly 
responsible that the House must re-
move all other items from the busi-
ness and spend three, four or five' 
h#urs or whatever time you and the 
House suggest for this motion to be 
discussed. The House then cannot 
discuss any other matter. Now, Sir, 
this is not a very serious matter with 
which the Government is even in-
stantly or remotely connected. There-
fore, i feel that this is not a fit sub-
ject for the adjournment of the 
House, and for discussion of that sub-
ject in this House in this form, be-
cause there are other methods avail-
able for its discussion, but certainly 
not through the method of an ad-
journment motion.

SHRI JYOTIRMOY BOSU: Sir, Shri 
HANS RAJ GUPTA was arrested but 
he was given Padma Bhur^qn by 
Mrs. Gandhi. This is the relationship 
•f the R. S. S. with the Congress!

SHRI K. LAKKAPPA; He cannot 
make a Kathakali dance on the floor of 
the House.

MR. SPEAKER: Please sit down.

This is an important matter. The 
reason why I have withheld consent 
is that an adjournment motion in 
essence amounts to censure of the 
government. In this case Govern-
ment had nothing to do with the 
matter. I gave my thought over the 
matter. Every adjournment motion, 
as the book says, whether it is May’s 
Parliamentary Practice or any other 
book, amounts to censure of the go-
vernment. There is no act of the 
government done on this matter. 
That is what is passing in my mind. 
If you satisfy me that my thinking 
is wrong, I am certainly open to re-
vise it. On this matter I want to 
hear both the Leader of the House 
and the Leader of the Opposition. 
The main question or the real diffi-
culty is: Is it not that an adjourn-
ment motion amounts to censure of 
the government? If that is so, has 
government anything to do with it? 
Either you may take up this matter 
today or if you want, it can be post-
poned to tomorrow. I would like to 
know from the Prime Minister; 
whether he wants time to speak on 
this matter?

S'HE PRIME MINISTER (SHRI 
MORARJI DESAI): On what?

MR. SPEAKER: There is an ad-
journment motion on the ground that 
a guide of the Gandhi Smriti was 
assaulted by RSS wortcers. I dis-
allowed it on the thinking that an
adjournment motion is a censure of 
the Government and Government 
has nothing to do with the matter. 
Therefore, I think it should not be 
through an adjournment motion but 
it may be by other methods.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I do not require
any more time. I can say it now if 
you want.

MR. SPEAKER: Okay.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Personally, Sir,
I consider that an adjournment mo-
tion is an important motion. It is
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[Shri Morarji Desai]
not an ordinary motion. I entirely 
accept your ruling that it ultimate-
ly amount to censure of the govern-
ment. I11 this matter Government 
has nothing to do with it. Govern-
ment is not concerned with it at all. 
There are some private persons who 
are alleged to have assaulted the 
guide in the Gandhi Smriti. I have 
received no complaint about it my-
self; that I must say* But I may say 
when I was there I was told by some1 
people—the allegation was against 
the guide—that he was alleging that 
tlie RSS was behind Mahatma 
Gandhi’s murder. That is totally 
false. 1 can never accept that RSS 
did that because when I said that 
Godse was a member of RSS, that 
was much before! the murder. He 
ceased to be in RSS or having any 
connection with the RSS long before 
he committed th e" murder. I ex-
plained to him that such controver-
sial thing should not be brought in 
Gandhi Smriti. That is also what I 
brought to his notice. I told him 
this ought not to be done. I have . 
also told the other people that they 
have no business to be rough with 
anybody even if he was wrong. The 
matter ended there. I do not know 
bow it came up afterwards. It can-
not be the subject matter of an ad-
journment motion by any stretch of 
imagination.

SHRI YESHWANTRAO CHAVAN 
(Satara): I would deal first with
that part of the matter when you 
asketi whether Government has any-
thing to do with the matter or not. 
One thing is accepted that Gandhi 
Smriti is under the Supervision of 
the Government of India. Mr. 
Sikandar Bakht deals with it. So the 
Government of India has to do with 
it. Here is an institution which is 
of national importance connected 
with the memory of the Father of 
the* nation. Here a large number of 
people from different parts of the 
country come and go to pay their 
homage and see things. There they 
are being advised and given certain 
information. Sir, I have read that

part of autobiography of the Prime* 
Minister in which a reference is made 
that Nathuram Godse was connected 
with it as a member of R.S.S. You 
have said it and it is a fact. What 
you explained later on is a different 
matter. It is a question of docu-
ment. This is one thing. Secondly,
I would like to point out to you that 
when we read this news happening
in Delhi . ....... It happened twice, It
appeared in all the national papers, 
that 1 wrote a letter to the Home 
Minister pointing out that such inci-
dents are happening in Delhi. I had 
no occasion, no machinery to \erify 
the whole thing. it is for you to 
look into it. I wrote him a letter 
and I also said on the basis of the 
report that was appearing in the 
press that this was being done by 
the R.S.S. with the connivance of the 
Delhi Administration. I have n.ade 
this specific allegation. I have charg-
ed and not only charged but I have 
also sent a copy of this letter to the 
Delhi Administration. I have men-
tioned this matter orally to the Chief 
Executive Councillor that these 
things are happening there. So, Sir, 
the Government is absolutely direct-
ly concerned with it. How can the 
Government say that this is not a 
Government matter? Somebody else 
beats somebody is a different matter, 
but no police protection is given. 
But here is a semi-government or 
government Institution where the 
memory of the Father of the Nation 
is involved, where some people go 
and hear a person who is dedicated 
to the cause of Gandhiji—a Sarvo- 
daya man. He is being attacked by 
some goondas or may be RSS walas. 
Only because they happen to be RSS 
walas, do they get protection from 
the Government? I would like the* 
Members like Shri Mavalankar and 
Shri Jyotirmoy Bosu to come to this 
side because we are not fighting for 
any party purpose's (Interruptions).
We are fighting for a certain issue.
It is a more important issue. It may 
look very small, it may look that it 
is very insignificant. Mr. Kanwarlal
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Gupta, it is convenient to you and 
therefore you consider it as insigni-
ficant. (Interruptions).

SKRI KANWAR LAL GUPTA: 
Let him prove that there was conni-
vance of the Delhi Administration, 1 
will resign my seat. Otherwise he 
should resign.

SHRI YESHWANTRAO CHAV AN: 
Let us discuss the adjournment mo-
tion and I will prove it. So, Sir, it 
is very much connected with the Go-
vernment. It is the failure of the 
Administration to give protection to 
that man only because he has made 
a complaint. This is another failure 
of Government in this matter. Sir, 
instead of being given any protection, 
only because he has made noise about 
it, he has been removed from the 
job of Guide (Interruptions). This 
is doubly the failure of the Govern-
ment and, therefore, it is a matter 
which requires the attention of this 
Government.

MR. SPEAKER: I have heard
both sides. The decision is reserved. 
Now, Papers to be Laid on the Table*.

12.34 hrs.

PAPERS LAID ON THE TABLE
R e p o r t  o f  O n e -M a n - C o m m i s s i o n  o f  
I n q u i r y  r e . S a m a s t i p u r  I n c i d e n t  
a n d  P a p e r s  r e . P r e s i d e n t s  R u l e  i n  

T r i p u r a

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): On behalf of
Shri Charan Singh.

I beg to lay on the Table—
(1) A copy each of the follow-

ing papers (Hindi) and English ver-
sions) under sub-section (4) of 
section 3 of the Commissions of 
Enquiry Act, 1952:—

(i) Report of the One-Man- 
Commission of Inquiry to enquire 
into the incidents of explosions

that took place on 2nd January, 
1975 at Samastipur (Bihar).

(ii) Memorandum of ActioH 
taken on the Report. [Placed in 
Library. See No. LT-993/77].

(2) (i) A copy of the Proclama-
tion (Hindi and English versions) 
dated the 5th November, 1977 issued 
by the President under article 356 
of the Constitution in relation to 
the State! of Tripura published in 
Notification No. G.S.R. 679 (E) in 
Gazette of India dated the 5th 
November, 1977 under article 356
(3) of the Constitution.

(ii) A copy of the Order (Hindi 
and English versions) dated the 5th 
November, 1977, made by the Presi-
dent in pursuance of sub-clause
(i) of clause (c) of the above Pro-
clamation, published in Notifica-
tion No. G.S.R. 680 (E) in Gazette 
of India dated the 5th November,
1977. [Placed in Library. See No.
LT-994/77].

(3) A copy each of two Reports 
dated the 2nd November, 1977 and 
3rd November, 1977 of the Gover-
nor of Tripura to the President 
(Hindi and English versions). 
[Placed in Library. See No. LT- 
995/77].

B o m b a y  I r r i g a t i o n  ( G u j r a t  A m e n t -  
m e n t ) A c t , 1976

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR 
BAKHT): On behalf of Shri Surjit
Singh Bamala.

I beg to lay on the Table a copy of 
the Bombay Irrigation (Gujarat 
Amendment) Act. 1976 (President’s 
Act No. 45 of 1976) published in 
Gazette of India dated the 23rd 
December, 1976, under sub-section
(3) of section 3 of the Gujarat State 
Legislature (Delegation of Powers) 
Act, 1976. [Placed in Library. See 
No. LT-996/77].
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A n n u a l  A c c o u n t s  o f  t h e  U.G.C. 
N e w  D e l h i  f o r  1975-76 w i t h  A u d i t  
R e p o r t  a n d  o f  N o r t h  E a s t e r n  H i l l  
U n i v e r s i t y , S h i l l o n g  f o r  197:3-74 
rWiTH A u d i t  R e p o r t  a n d  S t a t e m e n t s

FOR DELAY

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER):

* I beg to lay on the Table—
(1) A copy of the Annual Ac-

counts (Hindi and English ver-
sions) of the University Grants 
Commission, New Delhi, for the 
year 1975-76 together with the 
Audit Report thereon, under sub-
section (4) of section 19 of the 
University Grants Commission Act, 
1956. [Placed in Library. See No. 
LT-997/77].

(2) (i) A copy of the Annual 
Accounts (Hindi and English ver-
sions) of the North Eastern Hill 
University, Shillong, for the year
1973-74 together with the Audit 
Report thereon.

(ii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above docu-
ment. [Placed in Library. See No. 
LT-998/77].

MR. SPEAKER: shri Raj Narain...
(Interruptions)

(Some leaflets were thrown from the 
Visitors’ Gallery and there ufas some 

commotion)

SHRI K. LAKKAPPA (Tumkur): 
There is no protection in Parliament 
House from the RSS Gondas; even 
in Parliament they are attacking.

MR. SPEAKER: I have asked
the Secretariat to find out what the 
matter is. . . .  (Interruptions)

D e s h p a n d e  C o m m i s s i o n  R e p o r t  
M e m o r a n d u m  o f  A c t i o n  t a k e n  

o n  t h e  R e p o r t  a n d  a  S t a t e m e n t

Twrnrara) : w&t® $
ff:—

( 1 ) srrcmsrfijfem, 1 952  

ottt 3 ^  (4 )  % w m
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[Placed in Library. See No. LT- 
999/77].
O r d i n a n c e s  P r o m u l g a t e d  b y  t h e  

P r e s i d e n t  d u r i n g  S e p t e m b e r  a n d  
O c t o b e r , 1977

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA):

I beg to lay on the Table a copy 
each of the following Ordinances 
(Hindi and English versions) under 
article 123 (2) (a) of the Constitu-
tion:—

(1) The Payment of Bonus 
(Amendment) Ordinance, 1977 (No.
9 of 1977) promulgated by the Pre-
sident on the 3rd September, 1977. 
[Placed in Library. See No. LT- 
1000/77].

(2) The Banking Service Commis-
sion (Repeal) Ordinance, 1977 (No.
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10 of 1977) promulgated by the 
Vice-President dishcarging the .func-
tions of the President on the 19th 
September, 1977. [Placed in Library. 
See No. LT-1001/77J.

(3) The Enemy Property (Amend-
ment Ordinance, 1977 (No. 11 of 
1977) promulgated by the Vice- 
President discharging the functions 
of the President on the 23rd Septem-
ber, 1977. [Placed in Library. See 
No. LT-1002/77].

(4) The Requisitioning and Ac-
quisition of Immovable Property 
(Amendment) Ordinance, 1977 (No.
12 of 1977) promulgated by the 
Viqe-President discharging the func-
tions of the President on the 23rd 
September, 1977. [Placed in Lib-
rary. See No. LT-1003/77].

(5) The Smith, Stanistreet and 
Company Limited (Acquisition and 
Transfer of Undertakings) Ordin-
ance, 1977 (No. 13 of 1977) promul-
gated by the President on the 30th 
September, 1977. [Placed in Lib-
rary. See No. LT-1004/77].

(6) The Gresham and Craven of 
India (Private) Limited (Acquisi-
tion and Transfer of Undertakings) 
Ordinance, 1977 (No. 14 of 1977) 
promulgated by the President on the 
30th September, 1977. [Placed in 
Library. See No. LT-1005/77].

(7) The Indian Iron and Steel 
Company (Acquisition of Shares) 
Amendment Ordinance, 1977 (No. 15 
of 1977) promulgated by the Presi-
dent on the 13th October, 1977. 
[Placed in Library. See No. LT- 
1006/771.

(8) The Advocates (Amendment) 
Ordinance, 1977 (No. 16 of 1977) 
promulgated by the President on the 
31st Ocjtober, 1977,. [Placed in Lib-
rary. See No. LT-1007/77].

C e n t r a l  W a t e r  L a b o r a t o r y  ( G r o u p

A a n d  G r o u p  B) R e c r u i t m e n t  
R u l e s , 1977

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUS-

ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR):

I beg to lay on the Table a copy of 
the Central Water Laboratory (Grou£ 
A and Group B) Recruitment Rules, 
1977 (Hindi and English versions) 
published in Notification No. G S.R. 
1158 in Gazette of India dated the 3rd 
September, 1977, issued under article 
309 of the Constitution. [Placed in 
Library. See No. LT-1008/77].

A n n u a l  R e p o r t  o f  C e n t r a l  W a r e -
h o u s i n g  C o r p o r a t i o n  f o r  1976-77 
w i t h  a u d i t  R e p o r t  a n d  L e v y  S u g a r  
P r i c e  E q u a l i s a t i o n  F u n d  R u l e s , 1977

SHRI RAVINDRA VARMA: On
behalf of Shri Bhanu Pratap Singh,

I beg to lay on the Table:
(1) A copy of the Annual Report 

(Hindi and English versions) of the 
Central Warehousing Corporation, 
for the year 1976-77 along with the 
Audited Account? and the Audit 
Report thereon, under sub-section
(11) of section 31 of the Warehous-
ing Corporation Act, 1962. [Placed 
in Library. See No. LT-1009/77].

(2) A copy of the Levy Sugar 
Price Equalisation Fund Rules, 1977 
(Hindi and English versions) pub-
lished in Notification No. G.S.R. 619 
(E) in Gazette of India dated the 
26th September, 1977, under sub-sec- 
tion (3) of section 16 of the Levy 
Sugar Price Equalisation Fund Act, 
1976. [Placed in Library. See No. 
LT-1010/77].

N o t i f i c a t i o n s  u n d e r  C u s t o m s  A c t , 
1962 a n d  C e n t r a l  E x c i s e  R u l e s , 1944 
a n d  a  S t a t e m e n t  b e . M a r k e t  L o a n s  

f l o a t e d  i n  O c t o b e r , 1977
THE MINISTER OF STATE IN ,THE 

MINISTRY OF FINANCE (SHRI 
ZULFIQUARULL AH):

I beg to lay on the Table—
(1) A copy each of the following 

Notifications (Hindi and English 
versions) under section 159 of the 
Customs Act, 1962:-r-
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(i) G.S.R. 1044 and 1045 pub-
lished in Gazette of India dated 
the 6th August, 1977 together with 
an explanatory memorandum.

(ii) G.S.R. 557 (E) to 561 (E) 
published in Gazette of India 
dated the 8th August, 1977 to-
gether with an explanatory memo-
randum.

(iii) G.S.R. 580 (E) to 582 (E) 
published in Gazette of India 
dated the 19th August, 1977 to-
gether with an explanatory memo-
randum.

(iv) G.S.R. 586 (E) published
in Gazette of India dated the 22nd 
August, 1977 together with an ex-
planatory memorandum.

(v) G.S.R. 587 (E) published in 
Gazette of India dated the 23rd 
August, 1977,

(vi) G.S.R. 1125 published in 
Gazette of India dated the 27th 
August, 1977 together with an ex-
planatory memorandum.

(vii) G.S.R. 1126 published in 
Gazette of India dated the 27th 
August, 1977 together with an ex-
planatory memorandum.

(viii) G.SJEt. 1127 published in 
Gazette of India dated the 27th 
August, 1977 together with an ex-
planatory memorandum.'

(ix) G.S.R. 1128 amf 1129 pub-
lished in Gazette of India dated 
the 27th August, 1977 together 
with an explanatory memorandum.

(x) G.S.R. 1130 published in 
Gazette of India dated the 27th 
August, 1977 together with an ex-
planatory memorandum.

(xi) G.S.R. 603 (E) published 
in Gazetted of India dated 3rd 
September, 1977 together with an 
explanatory memorandum.

(xii) G.S.R. 604 (E) published
in Gazette of India dated the 5th 
September, 1977 together with an 
explanatory memorandum.

(xiii) G.S.R. 605 (E) published 
in Gazette of India dated the 7th 
September, 1977 together with an 
explanatory memorandum.

(xiv) G.S.R. 609 (E) published 
in Gazette of India dated the 13th 
September, 1977 together with an 
explanatory memorandum.

(xv) G.S.R. 616 (E) to 618 (E) 
published in Gazette of India 
dated the 24th September, 1977 to-
gether wth an explanatory memo-
randum.

(xvi) G.S.R. 1279 published in 
Gazette of India dated the 24th 
September, 1977 together with an 
explanatory memorandum.

(xvii) G.S.R. 1280 and 1281 
published in Gazette of India 
dated the 24th September, 1977 to-
gether with an explanatory memo-
randum.

(xviii) G.S.R. 627 (E) published 
in Gazette of India dated the 1st 
October, 1977 together with an 
explanatory memorandum.

(xix) G.S.R. 646 (E) published 
in Gazette of India dated the 17th 
Ocjtober, 1977 together with an 
explanatory memorandum.

(xx) G.S.R. 662 (E) published 
in Gazette of India dated the 31st 
October, 1977 together with an ex-
planatory memorandum. [Placed 
in Library. See No. LT-1011/77].

(2) A copy each of the following 
Notifications (Hindi and English 
versions) issued under the Central 
Excise Rules, 1944: —

(i) G.S.R. 1006 and 1007 pub-
lished in Gazette of India dated 
the 30th July 1977 together with 
an explanatory memorandum.

(ii) G.S.R. 564 (E) published
in Gazette of India dated the 9th 
August 1977 together with an ex-
planatory memorandum.

(iii) G.S.R. 1100 published in 
Gazette of India dated the 20th
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August, 1977 together with an ex-
planatory memorandum.

(iv) G.S.R. 1189 published in 
Gazette of India dated the 10th 
September, 1977 together with an 
explanatory memorandum.

(v) G.S.R. 606 (E) published in 
Gazette of India dated the 12th 
September, 1977 together with an 
explanatory memorandum.

(vi) G.S.R. 626 (E) published
in Gazette of India dated the 30th 
September, 1977 together with an 
explanatory memorandum. [Placed 
in Library. See No. LT-1012/77].

(3) A statement (Hindi and 
English versions) indicating the 
results of the market loans floated 
by the Government of India in 
October, 1977. [Placed in Library. 
See No. LT-1013/77].

12.42 hrs.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

R e p o r t e d  a b o l i t i o n  o f  F o o d  Z o n e s

SHRI C. K. CHANDRAPPAN 
’(fcannanore): I call the attention of 
the Minister of Agriculture and Irri-
gation to the following matter of 
"urgent public importance and request 
that he1 may make a statement 
thereon:

“Reported abolition of food zones 
creating difficulties for the deficit 
States like West Bengal, Orissa, 
Tamil Nadu and Bihar in the mat-
ter of cordoning off the movement 
of foodgrains and supplying ade-
quate' quantity thereof to the 
people at reasonable prices.”

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND IRRIGATION (SHRI BHANU 
PRATAP SINGH): Under the pric-
ing and procurement policy for Kha- 
rif cereals for the 1977-78 marketing 
season announced by the Government 

India, all zonal restrictions on the

movement of rice and paddy have bee* 
removed and such movements would 
now be free throughout the country. 
This policy was adopted, taking into 
consideration:

(i) Easy food situation, with ex-
pectation of bumper harvest 
from Kharif crops and with 
19 Million Tonnes of food- 
grain stocks, out of which 4.8 
Million Tonnes was rice, the 
continuance of controls and 
restrictions was considered 
unnecessary;

(ii) The well-being of the people 
i—producers as well as con-
sumers. It was expected that 
the producers in surplus 
States would be getting bet-
ter price for their produce 
and the consumers in the de-
ficit States would be gettmg 
their supplies at lower prices. 
Since the adoption of the new 
policy, these expectations 
have been fulfilled:

(iii) In view of good harvest, it 
was also expected that pro-
curement of rice, even after 
the removal of restrictions on 
its movement would not be 
much less. This expectation 
has also been fulfilled. Efforts 
to maximise procurement are 
continuing. In fact, procure-
ment of rice this year so far 
has been highest, 6.5 lakfe 
tonnes against 4.9 lakh ton-
nes during the corresponding 
period last year; and

(iv) Indian people being one 
should have aceess to one 
common market to the extent 
it is possible.

2. There are ample carry over 
stocks of last year to enable the Gov-
ernment of India to meet the re-
quirements of the rice deficit States.
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[Shri Bhanu Pratap Singh]
3. The States of West Bengal, Oria- 

sa, Tamil Nadu and Bihar were ad-
vised that it should be possible for 
them to procure adequate quantities 
of rice stocks even under the modi-
fied policy by resorting to a judicious 
combination of levy on traders as 
well as on millers and the proposal? 
'received from the State Governments 
in this regard have been or are being 
cleared. The West Bengal Govern-
ment was desirous of continuing gta-

1 tutory rationing in the Greater Cal-
cutta and Durgapur-Asansol Indus-
trial Complex and wanted to cordon 
off these areas from the rest of the 
State, and this has also been agreed 
to.

4. The Government is closely 
watching the situation and will not 
hesitate to take corrective measeure 
that may be required in the overall 
national interest.

SHRI C. K. CHANDRAPPAN: Sir, 
this new food policy of the Govern-
ment reveals the contradiction of the 
Government’s policies. On the one 
hand, the Commerce Minister, Shri 
Mohan Dharia. has said that the arti-
cles of essential consumption should 
be distributed through public distri-
bution system—including food articles 
he has given about 12 items of mass 
consumption which should be distri-
buted through public distribution 
system—and on the other hand, the 
Agriculture Minister, Shri Barnala, 
&as scuttled the whole expectation 
about it. If you look at the first para 
of the statement, you will find that 
they are expecting a bumper harvest 
and it has also been stated that there 
is sufficient buffer stock in the go-
downs. Here, I would like to refer 
to a comment made by Dr. Swami- 
nathan, Director-General of Indian 
Council of Agricultural Research. He 
warned the Government that there 
5s no reason to be complacent about 
the food situation. He stated that if 
there is a stock with Government, as 
it is said, it is mainly due to the 
poverty of the people.

MR. SPEAKER: You can only ask 
a question. You cannot make a 
speech.

SHRI C. K. CHANDRAPPAN: Dr. 
Swaminathan has said that the poi 
verty of the people and their incapa-
city to purchase food Items are the 
main reasons for the low off-take.

The question is whether the Gov-
ernment will have a policy, whereby 
the poor will be provided food at 
reasonable prices. Dr. Swaminathan 
says that the consumption of food 
items in the country, which is one 
tonne for a family of six members for 
one year, is considered to be one of 
the lowest, compared to the situation 
elsewhere. When the people are starv-
ing and their purchasing capacity is 
less, naturally, there is a rise in the 
godown stocks and the Government 
says, we are very complacent about it. 
Sir, this policy is a policy against the 
poor people.

Secondly, this policy has been 
adopted without consulting the defi-
cit States. You can see that the deficit 
States did not take up this matter 
as a party matter or a party question. 
When the Food Minister of We^t Ben-
gal, Bihar, Orissa and Assam assem-
bled—they were from States ruled ky 
Janata, Congress and CPM-led left 
front—all of them felt that the Ce»- 
tral Government had arbitrarily 
taken a decision, which will starve the 
people, which will disrupt the public 
distribution system and which will 
leave the fate of this country and1 
the poor people to the black-marke- 
teers and hoarders.

The Minister says that the expec-
tations are proved to be correct. Tlie 
statement makes that clear. Yesterday 
only, the Prime Minister in the 
parliamentary Party has said that 
the country will not pardon and the 
country will not be satisfied with 
whatever explanation they may give 
about the growing tendency of the 
price rise.
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MR SPEAKER: Please come to 
the question.

SHRI C. K. CHANDRAPPAN: 
When the food will be in the hands 
of private traders, if the weather is 
bad and if people will have to be 
given a little more food, what is the 
guarantee that the Government will 
keep the promise that they will sup-
ply food to the deficit States and 
maintain the public distribution sys-
tem? Is it not the policy of this 
Janata Government to find a little 
more food for the Janata who are liv-
ing below the poverty line? If the 
food is controlled by the private tra-
ders, will it help this policy?

SHRI BHANU PRATAP SINGH: 
This government has no intention of 
scuttling the public distribution sys-
tem. We do hope to feed the public 
distribution system without these res-
trictions. It has happened in the case 
of wheat. There were no restrictions 
and we were able to procure more 
than what we had planned. Similar-
ly in the case of rice also, we hope to 
procure enough to feed the public dis-
tribution system. The off-take from 
the public distribution system in past 
years has varied between 3 to 4 mil-
lion tonnes of rice. To begin with, 
we have a carry-over stock of 4.8 mil-
lion tonnes of rice with us today and 
we expect to procure at least 3 mil-
lion tonnes in the coming months. So, 
there is absolutely no danger that we 
will run short of foodgrains to feed 
the public distribution system. Regard-
ing the poor man, after the announ-
cement of the new policy, there has 
been an allround reduction in prices. 
Except in Andhra where there has 
been a marginal rise of Rs. 5 per quin-
tal and in Kerala, in all other States 
there has been a decline in the price 
of rice ranging from 5 to Rs. 32 per 
quintal. We are receiving reports 
that procurement is going ahead sat-
isfactorily and we are also daily mon-
itoring the price of rice in the various 
markets of the country In fact, 
there is no such danger as has been 
expressed by the hon. member.

About consultation with State Gov-
ernments, we have consulted them. 
It is unfortunate that all States can 
never be of one opinion. On various 
issuas there have been divergent 
views. If some States wanted the ret-
ention of restrictions many others were 
of the view that the restrictions should 
be removed. We have taken an over-
all view and in the national interest, 
we have removed all restrictions. We 
hope very satisfactory results will 
follow.

SHRI SIVAJI PATNAIK (Bhuban-
eswar): This will harm both the small 
producer and the consumer. After 
this, practically procurement has been 
given up. With this policy, even the 
price that has bene fixed, viz., Rs. 77 
per quintal, has not been assured for 
the small producers and they are mak-
ing distress sales. On the other hand, 
prices will go up after some months 
and because of that the consumers, 
will have to suffer.

In this connection the Orissa State 
Assembly also passed a unanimous 
resolution urging the creation ol 
the single State food zones but that has 
been ignored. Again, the Food Min-
isters of the five States also asked for 
the same thing—for the single State 
food zones and for procurement and 
other things. But those things also 
have been ignored. This will harm 
both the small farmers and the consu-
mers.

SHRI BHANU PRATAP SINGH. 
1 have already submitted that we 
have not disturbed procurement. In 
fact, procurement is going on and we 
have procured more this year as 
compared to the corresponding 
period last year. We have also infor-
mation on market arrivals and purch-
ases made by millers and we are con-
fident that we shall be able to procure 
enough to feed the public distribution 
system. As regards the fear that 
later on the prices may rise, I may

2324 LS—11.
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state that ttoe traders are shrewed per-
sons. They know that the Govern-
ment has adequate stocks to rush 
stocks wherever there is a scarcity 
and I do not think any hoarder or 
foodgrains trader will be so foolish 
under the present circumstances as to 
resort to hoarding. If he does that, 
he will lose his money.

SHRI DINEN BHATTACHARYA 
(Serampore): Sir, I may put this in 

the form of a question. My first qu-
estion is: Is it not a contradictory 
attempt? Already you have declared 
a policy abolishing the zonal system. 
On the one hand you are emphasising 
maximum procurement. On the other 
hand, you are abolishing the zonal 
system. That is, all the cordons will 
be removed, all the check-posts will 
be removed. So, the peasants and the 
farmers will be left at the mercy of 
the blackmarketeers and hoarders.
In the past also we have had enough 
experience of how they exploit the 
poor farmers who are forced to 
make distress sales at the beginning 
of the harvest season and at the same 
time the consumers who have to 
purchase the same rice at the exhorbi- 
tant price which is entirely at the 
control of the blackmarketeers and 
the hoarders. It is good that you have 
permitted the West Bengal Govern-
ment to continue the cordon system in 
and around Calcutta and Durgapur, 
but may I know whether you are also 
allowing the Tamil Nadu Government 
and the Orissa Government, as has 
been already mentioned here, and the 
West Bengal Government to cordon 
the surplus areas and the districts so 
that there may be easy procurement 
by the Food Corporation and the sur-
plus stock may be stored there? Spe-
cially, in this connection I may men-
tion that where there is necessity of 
supplying parboiled rice to the West 
Bengal people, a very bad quality of 
rice is always supplied for which 
there is a strong grievance by the 
people of West Bengal, not only by 
the people who are covered by the

291 Abolition of NOVEMBER

rationing areas, but also the rural 
people who have to depend on the fair 
price shops for a considerable period 
of time sepcially in the lean season. 
So my question is : How will you 
protect the interests of the poor far-
mers from the clutches of the big 
hoarders who will make purchase at 
their sweet will at any price at the 
beginning and at the same time, how 
you will see the interests of the con-
sumers, who are not to suflFer not only 
within the rationing areas, but out-
side the rationing areas also? These 
are my two questions. Please 
explain whether it is contradictory to 
the policy statement which you made 
earlier, viz., that you will make as 
much procurement as you can. You 
are withdrawing all zonal barriers. 

How do you reconcile yourself with 
the contradictory policy that you are 
now adopting.

SHRI BHANU PRATAP SINGH: 
As far as the first part of the question 
is concerned, i.e., whether we are al-
lowing the State governments to im-
pose restrictions on the inter-district 
movement, my reply is ‘No’. The 
thinking is that if we allo^y such an 
imposition of restrictions within the 
"SHate from one district to another, 
similar requests will be received 
from other States; and it will not be 
possible to deny that kind of request. 
If we allow all these States to im-
pose restrictions on inter-State move-
ment whereas the State-to-State res-
trictions have been removed, it would 
nullify our policy. So, we have no 
intention of allowing State govern-
ments to impose restrictions on inter- 
district movement.

But as far as the second part of the 
question on supplies to the poor peo-
ple is concerned, we have given an as-
surance to all the deficit States that 
whatever maybe their requirement, it 
will be met by the Central Govern-
ment. So '’’ “re is no question of any 
shortage arising anywhere. We have
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ample stocks. Let the West Bengal 
.government or any government come 
with a request for more allotment. We 
are ready to meet that kind of re-
quest.

SHRI P. K. KODIYAN (Adoor): I 
iam not satisfied with the reply which 
the hon. Minister has just now given, 
to the effect that there are ample 

stocks of rice, and that the deficit 
States need not have any fear regard-
ing their requirements. The stock now 
Jn the possession of the government is 
not very much. In the last several 
years, the procurement of rice has 
never been higher than the actual 
requirements. And the food stock 

which Government has got to-day 
<consists mainly of wheat. Regarding 
T ic e ,  whatever stock the government 
now has, can be finished within no 
t im e . If any natural calamity occurs 
the situation will become all the 
more worse.

'The hon. Minister’s statement also 
"has not answered the several ques-
tions put by the previous hon. Mem-
bers, i.e., regarding the contradiction 
between the policy of free trade and 
the distribution of essential commodi-
ties through the net-work of a public 
distribution system. As far as procure-
ment of rice is concerned, government 
has not fixed any target at all. The 
Minister says that it is going on 
smoothly. But what is the target, and 
how are they going to achieve it—now 
that they have withdrawn all the in-
centives for procurement?

My second question is whether gov-
ernment are prepared to give an as-
surance to the deficit States like Ke-
rala where—as the hon. Minister him-
self has admitted—there has been a 
rise in the price of rice. Will the 
Central Government give an assurance 
that the requirements of Kerala at 
the present rate of distribution 
through fair price shops viz. 12 Oz. 
per person will be fully met, what-
ever happens?

MR. SPEAKER: About the second 
question you have already given an 
assurance.

13 hrs.

SHRI BHANU PRATAP SINGH:
So far as the requirement of Kerala 
is concerned, I have to mention that 
there is large-scale smuggling of rice 
outside the country from the sea 
shore of Kerala. If the Kerala Gov- 
ex nment is vigilant enough to stop 
that, I visualize no difficulty and all 
their reasonable requests or demands 
will be met. We have already given 
that assurance. I would like to point 
out that we are not in a situation of 
scarcity.

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, on a point of order. The 
hon. Minister made a very serious 
charge that smuggling of rice outsid^ 4 
India is going on from Kerala cuast \ 
This ij? a very g$riQUf matter and a 
reflection on the Kerala Government. 
May I know whether the hon. Minis-
ter has any material in his possession 
to substantiate his charge?

MR. SPEAKER: It is not a point of 
order. He is merely disputing a 
fact.

SHRI BHANU PRATAP SINGH: 
My statement was on the basis of the 
reports we have received. I have not 
cast any aspersion on the Kerala Gov-
ernment. We have to be vigilant, both 
the Kerala Government and ourselves, 
to see that there is no smuggling of 
rice from our country.

SHRI P. K. KODIYAN: That is
only one part of the question. Has 
any target been fixed for procurement 
of rice? '

SHRI BHANU PRATAP SINGH:
We are not in a situation of scarcity.
In fact, we are in a situation of 
abundance. The difficulty is that we 
have not yet got out of the old atti-
tude of mind. It is only for the sup- j
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port operation we purchase a large 
quantity of rice. The hon. Member is 
ignoring Haryana, Punjab and West 
U.P., which have produced so much 
that we can feed the public distribu-
tion system without any difficulty. 
There is so much of over-production 
that the producers bring their produce 
to the Government purchase centres, 
and they are being helped by giving 
the support price.

SHRI SHYAMAPRASANNA BHAT- 
TACHARYYA (Uiuberia): Our experi-
ence is that West Bengal is constanly 
a deficit State in rice production main-
ly because it is producing a large quan-
tity of jute in place of rice. It is our 
sad experience that whenever free 
movement of rice is allowed in our 
State, the price rise's steeply. No pious 
hope or goodwill on the part of Gov-
ernment can save the position. Only 
the rationing system can save our 
State, because we are a deficit State. 
While our industrial areas have more 
purchasing capacity, the poor people 
living in the rural areas have very 
little purchasing capacity. So, the 
only solution is rationing, where even 
the poorest of the poor can get rice at 
a reasonable price. In order to save 
the State from the clutches of big 
hoarders and stockists, there should be 
State trading throughout the country. 
The new Government of the left of 
West Bengal is fully alive to the situa-
tion. I would appeal to you to arrange 
for the supply of 11 essential commo- 

. dities at a uniform price throughout 
the country, so that we can feel that 
we are in one country and no trouble 
is possible. Whenever things are left 
in the hands of the traders, as Gov-
ernment has no control, they can mani-
pulate everything. They manipulate 
even the State Trading Corporation by 
supplying bad rice to them and taking 
away the good rice from the open mar-
ket.

I come from Calcutta. For a few 
days parboiled rice was not available 
in the city, and bad rice was supplied

in the rationed areas. Even in Delhi 
it was the case.

Sot I request the Minister to consider 
the problem of the deficit areas deeply 
from a long range point of view. Then 
he will see that things are not so sim-
ple as he thinks. I appeal to him not 
to be complacent, thinking that every-
thing is going on well That is dange-
rous. He must be very cautious, and 
he must understand the situation not 
only of the deficit areas, but of the 
rural poor.

SHRI BHANU PRATAP SINGH: 
We have no great adherence or regard 
or love for any system. What serves 
the need of the people we are prepared 
to do always. We are wathing the 
situation and as and when any occa-
sion arises, we will take corrective 
measures. That I have already said. 
If any serious situation is brought to 
our notice, we will certainly take all 
possible steps to ameliorate the condi-
tion.

Distribution in West Bengal or any 
other State is the responsibility of the 
State Government. We are prepared 
to co-operate with them. If rice of the 
desired quality, is not available ia 
Calcutta, perhaps that is due to the 
cordning off of that area. Otherwise, 
perhaps good rice could reach there.

PUBLIC ACCOUNTS COMMITTEE 
( S e v e n t e e n t h  R e p o r t )

SHRI C. M. STEPHEN (Idukki): I
beg to present the Seventeenth Report 
of the Public Accounts Committee on 
Export of Bicycles and Bicycle Conor 
ponents during 1970’s relating to the 
Ministry of Commerce.



COMMITTEE OF PRIVILEGES 

F i r s t  R e p o r t »
SHRI SAMAR GUHA (Contai): 1 

“beg to present the First Report of the 
Committee of Privileges.
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12.10 hrs.
T he Lok Sabha adjourned for Lunch 

till ten past Fourteen of the Clock.

{The Lok Sabha re-assembled after 
Lunch at ten minutes past Forteen of 

the Clock)

[M r . S p e a k e r  in the Chair] 

RESIGNATION BY MEMBER

MR. SPEAKER: I have to inform the 
House that I received a letter dated the 
21st September, 1977 from Shri Bhag- 
wat Dayal Sharma, an elected Mem-
ber from Kamal constituency of Har-
yana, resigning his seat in Lok Sabha. 
I accepted his resignation with effect 
from 21st September, 1977.

14. 11 hrs.

STATEMENT RE. AGREEMENT BET-
WEEN INDIA AND BANGLADESH 

ON SHARING OF THE GANGA 
WATERS AT FARAKKA

THE PRIME MINISTER (SHRI 
MORARJI DESAI): Mr. Speaker, Sir, 
the Hon’able Member of this House 
would have gathered from the press 
that an. agreement between India and 
Bangladesh on the sharing of the 
Ganga Waters at Farakka and on aug-
menting its flows was finally negotiated 
and signed at the Ministerial level in 
Dacca on the 5th November, 1977. I 
place on the Table of the House a copy 
of the Agreement which, in accordance 
with the understanding reached with 
the Bangladesh Government, was re-
leased upon its signature. I must
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crave the indulgence of the House for 
the length of this statement Apart 
from the importance and the complexi-
ty of the problems raised during the 
negotiations, I have to cover in it most 
of the criticism which has been voiced 
regarding this Agreement and conse-
quently it has become necessary to ex-
plain the position in its historical pers-
pective and the facts involved. The * 
historic nature of the Agreement and 
its extraordinary significance for rela-
tions between India and Bangladesh 
and for sub-continental politics have 
been recognised almost universally 
abroad and by broad sections of public 
opinion in India. With the signing of 
this Agreement and its simultaneous 
entry into force a major problem which 
had bedevilled relations between the 
two countries and vitiated the political 
atmosphere in the subcontinent for 
over 25 years has been resolved.

The Hon’ble Members are aware of 
the long history and complexity of the 
Farakka problem. The issues involv-
ed in the negotiations of the Agreement 
affected political, economic and cultural 
interests and* sensitivities on both sides. 
We were seeking to ensure that while 
not reducing the flows available for 
flushing the Hooghly below a reason-
able limit, arrangements were made at 
the same time for augmenting the flows 
in order adequately to meet our up-
stream and down-stream requirements. 
From the Bangladesh side it was 
argued that they had to protect the 
existing consumptive uses and avoid 
adverse effects on the country’s ecology 
and economy in the future. They fur-
ther contended that in order to pre-
serve the ecological balance the entire 
flow of 55,000 cusecs during the leanest 
period of the dry season should be 
maintained uninterrupted. The nego-
tiations were necessarily complicated 
and protracted in order to reconcile 
these disparate and conflicting objec-
tives from both sides.

The negotiating problem was further 
compounded because international law 
on the rights of riparians is yet to be 
codified and thus there is no universal-
ly recognised criteria to go by in deter-
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mining equitable sharing. Even 
though the Helsinki Rules of .1966, 
which have received broad acceptance 
by countries as a model of internation-
al law, mention some factors to be 
taken into account, it has been general-
ly recognised that considering the uni-
que features of each international 

, river, equitable sharing can be deter-
mined only through bilateral (or multi-
lateral) negotiations between the 
riparian States concerned. And in 
bilateral negotiations of this nature, it 
is not possible to arrive at an agree-
ment on the basis of a precise quanti-
tative determination of the rights aud 
entitlements of each co-riparian. A 
settlement through negotiations is 
essentially an exercise in the art of 
compromising from extreme positions 
taken by the negotiating parties. In 
this case it involved balancing bet-
ween differing uses and priorities in 
the utilisation of waters. The initial 
position of Bangladesh was the main-
tenance of the historical flow which 
amounted to a lower riparian exercis-
ing a veto on utilisation of waters by 
the upper riparian. India’s initial posi-
tion was to be able to withdraw an 
optimum flow of 40,000 cusecs in 
order to have maximum beneficial 
effect for the restoration of the Hoogh- 
ly river to its normal health and thus 
for the preservation and improvement 
of the Calcutta port.

Moreover, a bilateral agreement can-
not be based exclusively on the consi-
derations of rights and entitlements, 
particularly in a situation of the kind 
that prevails in the lower Ganga basin 
where during the lean season there is 
not just enough water to meet the re-
quirements, let alone the entitlements 
of both the countries. The Agreement, 
therefore, had to be based on the prin-
ciple of shared sacrifices and mutual 
accommodation without affecting the 
rights and entitlements of either coun-
try.

The Hon’ble Members would also 
appreciate that the negotiations invol-
ved not only the sharing of wiaters bet-
ween the two countries—nor only aug-
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mentation of its flows—but also the 
political imperative of improving re-
lations with our closest neighbour* 
which is an acid test of the eilective- 
ness and credibility of our entire 
foreign policy and for that matter of 
the principles which India has always 
advocated should guide relations 
among nations.

In its attempt to reach an agreement 
on the Farakka problem, this Govern-
ment did not have a clean slate to 
write afresh. The then Government of 
Pakistan and later the Bangladesh 
Government never accepted our right 
to go ahead with the construction and 
commissioning of the Farakka Barrage 
Project without reaching an agreement 
with them on the sharing of the Ganga 
waters. Inter-governmental consulta-
tions and negotiations have been held 
ever since 1951 when preliminary in-
vestigations of the project were in nro- 
gress. In their Joint Declaration of 
May 1974, the Prime Ministers of India 
and Bangladesh nnted that the Farakka 
Barrage would be commissioned by the- 
end of 1974, but at the same time they 
agreed that a mutually acceptable allo-
cation of the water available during 
periods of minimum flow in the G'^nga 
should be arrived at before commis-
sioning the Barrage. Thus, the Hon’ble 
Members will note that there was al-
ready a basic decision taken Ly the 
previous government that withdrawal 
of waters by India would follow agree-
ment on allocations with Bangladesh.

The Barrage was commissioned in 
April 1975 after an agreement with 
the then 'Government of President 
Mu jib for withdrawals by India in the 
range of 11.̂ 00 to 16,000 cusecs for the 
period of 21st April to 31st May. Unfor-
tunately, no agreement for the dry se-
ason of 1975-76 could be reached. 
Though the Government of India took 
the view that the April 1975 Agree-
ment was valid only till the end of 
May 1975, and did not bind it in any 
wav so far as withdrawals after that 
date were concerned, the Bangladesh 
Government’s position was that its 
share covering the period 21st Aprft
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to 31st May should in no circumstances 
fall below the quantum i.e. 39,000—
44,000 cusecs agreed with the previous 
Government to be released for Bangla-
desh.

When no agreement was reached lor 
the dry season of 1975-76 and when 
India started drawing close to the 
Feeder Canal capacity, the Bangladesh 
Government made a number of moves 
to internationalise the Farakka issue, 
alleging unilateral withdrawal by India. 
The issue was taken to the Islamic 
Conference in Istanbul, to the Non-ali-
gned Summit Conference in Colombo 
and finally in the form of a formal 
complaint, to the 31st Session of the 
United Nations General Assembly. The 
General Assembly concluded its consi-
deration of the item proposed by the 
Bangladesh Government with the adop-
tion of a consensus statement which, 
among others, incorporated the deci-
sion of the two Governments to resume 
bilateral negotiations urgently at the 
Ministerial level. This was in keeping 
with the stand all along taken by India 
that bilateral problems can be best 
resolved bilaterally, but it placed on 
us the responsibility to negotiate pur-
posefully. Accordingly, four rounds of 
Ministrial level talks were held bet-
ween December 1976 and April 1977. 
A breakthrough in these negotiations 
was reached between the leaders of the 
Minister and the leader of Bangladesh, 
the details of which were to be elabora-
ted in official level talks and incorpora-
ted in a comprehensive agreement bet-
ween the two countries. An agreement 
was finally concluded and initialled at 
the end of the third round of the offi-
cial level talks on 30th September 1977. 
These negotiations had aroused great 
expectations not only in the two coun-
tries but, in view of the previous in-
volvement of the General Assembly 
and particularly friendly non-aligned 
countries, also in the international com-
munity. The conclusion of the Agree-
ment was, therefore, widely regarded 
as a vindication of the trust placed on 
the sagacity and reasonableness of the 
two countries and an example of how 
developing countries can negotiate to

Bangladesh (St.)
resolve problems affecting their leve- 
lopment.

The Farakka Barrage Project has 
been designed mainly for the protec-
tion and improvement of Calcutta Port. 
No one in India can minimise the im-
portance of this Port for the city of 
Calcutta and for the economy of the 
entire eastern region on which depends 
a vast segment of our population. 
This Agreement contains the best 
possible arrangement for realising the 
objective oi the iarakka Project and 
at the same time meeting the require-
ments of Bangladesh during the period 
of distress.

The Members of the House are aware 
that a number of estimates in the past, 
including the Farakka Barrage Pro'  
ject document which was approved in 
1960, had envisaged that the project 
would be fuly justified even after it 
was possible to withdraw up to 20,000 
cusecs of water during mid-March ter 
mid-May. This and other data were 
exchanged with the then Government 
of Pakistan even though it was made-* 
clear that they were provisional iri 
nature and subject to modifications 
in the light of further studies ancl 
model experiments. The Agreement 
concluded provides for a withdrawal of
20,500 to 26,750 cusecs during March— 
May as well as for a progressive in-
crease in India s share when the flows 
are above the minimum level of 55,000 
crease in India's share when the flows 
on 25 years’ observed data. The mini-
mum withdrawal by India is also al-
most the double of the minimum with-
drawal which was permissible under 
the April 1975 Agreement. India has 
also been able to secure in this Agree-
ment near optimum level of withdra-
wals that is 35,000 to 40,000 cusecs for 
8 months during the year i.e. from 
June to January. The Agreement also 
provides for a guarantee to Bangladesh 
of 80 per cent of its share for eich 10 
day period. This gives a margin of 20 
peT cent which would make for admi-
nistrative convenience and minimise 
the problem of daily questioning of 
variations in the flows arrivrn?- at
Farakka.
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Hydrology is not an exact science 

and, therefore, hydrodynamic model 
.studies are not capable of predicting 
effects of withdrawal within negligible 
margins of error. However, on the 
basis of both model experiments and 
prototype studies of actual effects so 
far carried out by Indian engineers, it 
can be stated that the schedule of 
withdrawals agreed upon in the Agree-
ment, would enable us to arrest fur-
ther deterioration in the Port of Cal-
cutta and, with the help of such other 
measures as dredging, river training, 
prevention of soil erosion, etc. to bring 
about improvement in the Port The 
need to adopt these complementary 
mesasures in addition to ensuring 
maximum amount of head-water sup-
ply, has been recognised throughout 
the period of the formulation and exe-
cution of the Farakka Barrage Project 

The improvement of Calcutta Port as 
a result of headwater supply from the 
Farakka Barrage is bound to take time 
and cannot be achieved too quickly. 
Meanwhile, as the nation has progres-
sed and as agriculture has modernised, 
the demand for consumptive and non- 
consumptive use, particularly for irri-
gation, of the Ganga waters has in-
creased and is likely to continue to 
increase even more rapidly in future. 
Therefore, rational arrangement for 
increasing the availability of water 
through some long-term scheme is im- 
parative for meeting both our upstream 
and downstream requirements, even 
aside from the needs of Bangladesh.
A. long-term solution is as important, 
if not more, for India as it is for Bang-
ladesh and this could best be achieved 
with the Co-operation of both the 
countries.

In the Agreement, the two Govern-
ments have not only agreed to study 
all available long-term proposals, but 
they have also set a time limit of three 
years to complete such a study. The 
Agreement provides for the two Gov-
ernments to select in good faith a 
scheme or schemes on the basis of 
the recommendations of the study and 
to take necessary measure to imple-
ment it as speedily as possible.
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We have thus accepted the short-
term sacrifice involved in the arrange-
ment for sharing because it is also 
linked to measures for finding a solu-
tion tQ the long-term problem. The 
Agreement is valid for an initial period 
of 5 years and provides for a review 
after 3 years entailing consideration of 
the working, impact and progress in 
its implementation, including progress 
towards long-term solution.

The Agreement, we hope, would not 
only lead to a solution of the long-term 
problem of augmenting the flow of the 
Ganga, bu^ would also pave the way 
for the optimum utilisation of the 
water resources of the region as a 
whole. The activisation of the Joint 
Rivers Commission under the terms of 
the Agreement should result in increas-
ing cooperation between India and 
Bangladesh for flood control and in 
other problem areas affecting the inte-
rests of the other party.

/  Mr. Speaker, Sir, in considering this 
Agreement one should cast one’s mind 
back to the long years of differences, 
suspicions and even hostility that have 
prevailed in our subcontinent. One 
should also remember that India is a 
nation which by its tradition and the 
principles that it has ypheld both 
nationally and internationally is com-
mitted to policies of cooperation and 
friendly relations with other nations. 
This Government has recognised that 
for the sake of our own development 
and the effectiveness of our foreign 
policy, the crucial test is whether or 
not we could make this subcontinent 
free of friction, allowing us to concen-
trate our resources on our primary 
task of development and the welfare of 
our people. If we are convinced that 
India’s own interest is also served in 
the prosperity of our neighbours, then 
we cannot but make serious attempt to 
resolve such problems which afTeet 
development in both countries.

We were also committed to resolving 
the Farakka issue bilaterally, without 
the involvement or interference of a
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third country or party. In reaching 
this Agreement through bilateral nego-
tiations and, in particular, by providing 
lor settlement of differences and dis-
putes strictly within bilateral frame-
work, we have demonstrated that all 
issues, howsoever complex, between 
-close neighbours, can be resolved bila-
terally in a spirt of shared sacrifice 
and mutual accommodation.

The approach and spirit which have 
made this Agreement possible should, 
if applied to the larger spectrum of our 
relations with Bangladesh, lead to an 
ever-widening cooperation between the 
two countries, both bilaterally and in 
multilateral forums. This should also 
contribute to the furtherance of our 
objectives of promoting peace and 
development in the subcontinent and 
of working together towards a belter 
world order.

With anticipated increase in demands 
for water for diverse uses, it was clear 
that as time went by, the problem 
would become more complex and in-
tractable. This would have not only 
involved tremendous opportunity costs 
for the two countries in not taking 
timely action to solve the long-terms 
problem, but would have also made it 
extremely difficult to make arrange-
ments for short-term sharing. There-
fore, if an Agreement was to be reach-
ed, the common interests of the two 
-countries lay in reaching it sooner 
Tather than later.

The Farakka problem has been a 
national issue in Bangladesh transcend-
ing political parties and regimes. All 
the political parties and groups in 
Bangladesh have been united in de-
manding much larger shares and a 
speedy settlement of the dispute.

In India also, the Farakka problem 
must be seen as a non-partisan nation  ̂
al issue. We have gone on to finalise 
the Agreement respecting the commit-
ment made by the previous govern-
ment. May I seek the indulgence of 
the House to treat this Agreement in 
the same spirit sinking inter-party

differences and in the wider perspec-
tive of the overall objective of our 
foreign policy and specifically the well-
being of the two countries?

SHRI KRISHNA CHANDRA HAL- 
DER (Durgapur): Mr. Speaker, Sir, 
we want friendly relations with
Bangladesh, but it is unfortunate___
(Interruptions). We want a full dis-
cussion on this matter.

SHRI SAMAR GUHA (Cantai): I 
have also a submission to make. 
There is an apprehension of breach 
of law and order situation in West 
Bengal on account of this matter. I 
would request that you permit a full 
discussions. (Interruptions). This is 
an extremely important matter.

SHRI DINEN BHATTACHARYYA 
(Serampore): The West Bengal Gov-
ernment has expressed its dissatisfac-
tion and they have protested against 
this sort of agreement. We want a 
full-fledged discussion on this matter.

MR. SPEAKER: I am trying to 
find out whether an occasion can be 
given to you for discussing this mat-
ter. On a statement, you have no 
right to put any questions; the rules 
do not permit that. I shall try and 
see if I can provide some opportunity 
for a discussion on this statement.

SHRI JYOTIRMOY BOSU ( Dia- 
( mon Harbour): Under rule 184.

MR!. SPEAKER: Whatever the Rule, 
we would try to see whether a dis-
cussion can be allowed on this.

PROF. DILIP CHAKRAVARTY 
(Calcutta South): We want a full dis-
cussion on this issue.

MR. SPEAKER: The Prime Minis-
ter.
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STATEMENT RE. THE PRIME MI-
NISTER’S VISIT TO USSR

THE PRIME MINISTER (.SHRI 
MUKARJ DESAI): Mr. Speaker Sir,
as the House is aware, I visited the 
Soviet Union at the invitation of the 
Soviet leaders extended on their be-
half by His Excellency the General 
Secretary of the Central Committee 
of the CPSU, President of the Presi-
dium of the Supreme Soviet of the 
Soviet Union, Mr. Brezhnev. I ielt 
India on October 21 and returned on 
the morning of October 27. During 
my stay in the Soviet Union, I also 

! visited the Black Sea town of Sochi 
and the capital of the Ukrainian So-
viet Socialist Republic Kiev. The 
Minister of External Affairs, Shri 
Atal Bihari Vajpayee accompanied 
me on this visit. Throughout this 
visit, wherever we went we were re-
ceived with warmth and courtesy 
which exceeded the protocol ^require-
ments.

During our stay in Moscow, we had 
two plenary discussions with the So-
viet leaders led by General Secretary 
Mr. Brezhnev. I also had several in-
formal talks with the Soviet leader-
ship. The exchange of views covered 
our bilateral relations and dewlt on 
various important international ques-
tions. Though, by their vary nature, 
such conversations must be treated as 
confidential, I have no hestitation in 
sharing with the House that our dis-
cussions were characterised by utmost 
frankness and cordiality. They reveal-
ed mutual appreciation of each other’s 
points of views and a common deter-
mination to preserve and strengthen 
our cooperation and friendship based 
on mutural respect and equality to 
serve the enlightened interests of both 
countries.

For me, this was not my first visit 
to the Soviet Union. I had visited Mos-
cow and some other cities in the So-

viet Union in 1960. Going after 17 
years, as I did, I was impressed by 
the economic and social progress iit 
the places I visited.

When the Janata Government came 
to power, there were many who be-
lieved that Indo-Soviet relations would 
suffer as a consequence of the change 
of Government in India. This was 
not our expectation: the visit has 
vindicated our faith that notwithstand-
ing differences in our social and 
political system and approaches on 
some issues our relationship has in 
no way suffered. On the contrary, on 
the principle of promoting beneficial 
bilateral relations, I believe, there 
are possibilities of healthy develop-
ment in the cooperation between the 
two countries in the future. As the 
Declaration signed by President Bre-
zhnev and myself acknowledges, Indo- 
Soviet relations have stood the test 
of time. It is a relationship which 
need in no way be feared by any na-
tion as it is anchored in the princi-
ples of peaceful co-existence which 
have universal applicability.

I particularly welcomed this visit as 
it gave me the opportunity for estab-
lishing personal contacts with the So-
viet leaders and I have no cjoubt this 
could be of great advantage in preser-
ving our relations and correcting mis-
understandings which may ever arise 
amongst us.

Indo-Soviet cooperation has a con-
tinuing momentum over many fields: 
the processes have never been allow-
ed to slacken. During my visit no 
new' technical or economic questions 
arose because we felt that these could 
best be discussed at the level of ex-
perts. The Declaration. however, 
mentions that delegations of experts 
from Soviet Union are likely to visK 
India in the near future to explore 
ways and means of further strengthen-
ing technical, economic and scientific 
cooperation between the two coun- 
tries and thereafter the proposals 
could be processed through the Indo- 
Soviet Joint Commission. As the
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House is aware, there is an Indo-So- 
viet Joint Commission for Technical, 
Economic and Scientific cooperation. 
The level of this Commission has 
been recently raised. The Minister dt 
External Affairs will be the Indian 
Co-Chairman of this Commission anc* 
the Soviet Deputy Prime Minister, His 
Excellency Mr. Arkhipov will be 
the Soviet Co-Cairman. The Joint 
Commission will hold its next session 
sometime early next year in New 
Delhi.

I have invited President Brezhnev 
and Chairman Kosygin to visit India. 
They have accepted this invitation. 
Dates for these visit will be decided 
later.

In conclusion, I would like to state 
that this visit confirms the essential 
continuity of India’s relationship with 
the Soviet Union which in turn re-
inforces our commitment to the prin-
ciples of co-existence non-alignment 
and friendship in promoting interna-
tional stability. The visit has in fact 
given a dimension of stability and 
strength to Indo-Soviet relationship. 
The results have been welcomed in 
our country and in the USSR and I 
would think the maturity wifh wKich 
it has been reaffirmed will make it an 
important factor in promoting detente 
and widening the search for interna-
tional peace. Both countries have also 
acknowledged that the relationship 
does not in any way come in the way 
of development of relationship with 
other countries Which are motivated 
by similar objectives of promoting 
peace arid the strengthening of under-
standing between nations. In brief, the 
Indo-Soviet relations, as I said in 
Moscow, can now be looked upon as 
a model for any two countries to emu-
late.

Text of the Joint Declaration issued 
ct the conclusion of Prime Minister 
Shri Morarji Desai’s visit to the Union 
of Soviet Socialist Republics from 21 
October—26 October, 1977.

“The Republic of India and the 
Union of Soviet Socialist Republics”

Affirming fheir conviction that the 
fruitful development of relations bet-
ween the two countries has vindicated 
that states with diverse social and eco-
nomic systems can successfully co-
operate to mutual benefit when guid-
ed by the principles of peaceful co-
existence,

Recognising the importance not only 
of maintaing but further strengthen-
ing friendship and mutual beneficial 
and many-sided cooperation between 
the two countries in the spirit of the 
Indo-Soviet Treaty of Peace, Friend-
ship and Cooperation of 1971.

Reiterating their confidence that 
their continued cooperation, based on 
equality and mutual respect, makes 
a significant contribution to the promo-
tion of pease and understanding among 
all nations of the world, and in no way 
impedes the development of their re-
lations with third countries which 
are motivated by the same objectives.

Believing that commitment in inter-
national cooperation Betoken sovereign 
nations is essential for international 
peace and stability,

Welcoming the trends towards the 
relaxation of international tension 
and the increasing participation of 
newly independent countries in tEe- 
consolidation of peace and interna-
tional cooperation,

Reiterating their determination to 
co-operate in efforts for the elimina-
tion of all manifestations of imperial-
ism, colonialism and racialism,

Declare their solemn resolve to 
strengthen further their friendship
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and co-operation which reflect the in-
terests of the two peoples and serve 
the cause of international harmony 
and understanding.

In the course of a comprehensive 
exchange of views held in an atmos-
phere of friendship, cordiality and mu-
tual understanding, the two sides re-
viewed the broad spectrum of Indo- 
Soviet relations and examined major 
international problems.

The Soviet leaders informed the 
Prime Minister of India about suc-
cesses achieved in the development of 
the USSR national economy in the 
implementation of the decisions of the 
25th Congress of the Communist Party 
o f the Soviet Union, the adoption of 
the new Constitution of the USSR 
which heralds a historic landmark in 
the development' of Soviet societv, 
the creative enthusiasm with which 
the Soviet people ^approach the' 60th 
Anniversary of the Great October So-
cialist Revolution which laid the be-
ginning 0f an era of liberation of man-
kind from all forms of national and 
social oppression.

The Prime Minister of India con-
veyed his congratulations to the So-
viet leaders and through them to the 
Soviet people on the forthcoming 60th 
Anniversary of the Great October So-
cialist Revolution and the new Cons, 
titution of the USSR which reflected 
the achievements of the Soviet people 
in socio-economic development and in 
science, education and culture.

The Prime Miniser of India inform-
ed the Soviet leaders about the recent 
developments in India leading to the 
formation of the new Government on 
the mandate of the Indian people and 
its political, social and economic pro-
grammes.

The Soviet leaders felicitated the 
Prime Minister and through him the 
people of India on their achievements 
in the years of independent develop-
ment and welcomed the contribution 
of the Republic of India to the com-
mon struggle of the peoples against

imperialism, for peace, national inde-
pendence and social progress.

The two sides noted the great im-
portance of the development of perso-
nal contacts at the higher level and 
expressed the common belief that 
periodic consultations and exchange of 
views on development of bilateral re-
lations and on topical international 
problems at various levels serve a use-
ful purpose.

The two sides noted that Indo-So-
viet friendship has stood the test of 
time, it is not subject to transient con-
siderations and serves as an impor-
tant factor of peace and sta6 ility in 
Asia and in the world.

Both sides expressed their satisfac-
tion with the development of the rela-
tions cf traditional friendship and co-
operation between India and the USSR 
in the spirit of the Treaty of Peace, 
Friendship and Cooperation of August, 
1971, which reliably serves the in-
terests of India and the Soviet Union. 
They noted that these relations are 
based on their common interest o r  the 
struggle for peace and international 
cooperation, on the principles of equa-
lity and mutual respect, strict obser-
vance of sovereignty and non-interfer- 
ence in each other’s interna^ affairs.

As economic, technical and scienti-
fic advance continues, new and more 
effective forms of cooperation are be-
ing developed between the two coun-
tries. As a result of measures taken 
by both States, significant, progress 
has been achieved in the expansion of 
Indo-Soviet trade, the total volume of 
which has quaftrupfea in the last de-
cade.

The two sides noted with satisfac-
tion the development of cooperation in 
the fields of culture, arts, litera-
ture, education, health, tourism,
sports, which contributes to the deep-
ening and enrichment of Indo-$oviet 
relations.

India and the Soviet Union express 
their firm intention to develop fur-
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ther and strengthen many-sides co-
operation in different fields.

India and the Soviet Union agreed 
that a long-term programme of mu-
tually beneficial economic cooperation 
in the development of important sec-
tors of the Indian economy and bila-
teral trade exchanges should be work-
ed out in 1978. Teams of experts 
of Indian and Soviet organisations will 
be formed to study and define pros-
pects of collaboration in such sectors 
as ferrous and non-ferrous metallur-
gy, petroleum, coal, agriculture, irri-
gation, etc., as well as cooperation In 
assisting the economic development of 
third countries. The two sides will 
shortly identify the prospects of co-
operation in the construction of an 
alumina plant in India on a compen-
sation basis.

The two sides, noted with satisfac-
tion the progress of work being done 
under the auspices of the Indo-Soviet 
Joint Commission of Economic, Scien-
tific and Technical Cooperation and ex-
pressed  their confidence that it would 
enlarge the scope of such cooperation 
through the long-term programme re-
ferred to earlier

The two ŝ des noted that there was 
a broad identify of views of India and 
the USSR during their discussion on 
major international problems. The 
two sides expressed their determina-
tion to continue active efforts to 
strengthen peace and international 
security, to eliminate hot-beds of ten-
sion and the threat of war, and re-
iterated their respect for the legitimate 
right of the peoples to independent 
development.

India and the Soviet Union noted 
with satisfaction that the trencls to-
wards detente and cooperation have, 
in recent years, become more pronoun-
ced and underlined the need tor 
further extending this process to ail 
areas of the world.

India and the Soviet Union viewed 
the task of stopping the 'arms raca, 
averting nuclear war and thieving 
disarmament as the most acute and

pressing task in the present day inter- 
national relations.

They are in favour of the early con-
clusion of a comprehensive test ban 
treaty as well as other international 
agreements on the prohibition of the 
development and manufacture of new 
types and systems of weapons of mass 
destruction and on the prohibition 
and destruction of chemical weapons.

The two sides reaffirm their deter-
mination to facilitate the"'achievement 
of general and completed disarma-
ment including nuclear disarmament, 
under effective international control. 
They believe that the forthcoming 
special session of the U.N. General 
Assembly wouT3 consider in a com-
prehensive manner questions of gene-
ral and complete disarmament and 
also express the hope for the early 
convening of a World Disarmament 
Conference.

In the belief that all states must re-
nounce the threat or use of force, 
India and tHe Soviet Union came out 
in favour of the conclusion of a world 
treaty on the non-use of force in in-
ternational relations.

The two sides recognised that there 
has been a significant relaxation of 
tensions in Europe and progress 
achieved in the development of rela-
tions and cooperation between the* 
states of Eastern and Western Europe. 
In this connection, they expressed the 
hope that the process will be intensi-
fied and lead to military detente in 
Europe.

The two sides recognised that mu-
tually beneficial cooperation among 
Asian States must be developed and 
extended in order to consolidate peace 
and stability in the region. To this 
end relations between states should 
be based on such universally accep-
ted principles as renunciation of the 
use of force or threat of force, respect 
for each other’s sovereignty and in-
violability of frontiers, non-interfer-
ence in each other’s internal affairs, 
cooperation in economic and other 
fields on the basis of full equality, mu-
tual benefit and the right of each peo-
ple to choose their own political anct
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social systems. Acceptance of these 
principles in inter-state relations 
would contribute to the transforma-
tion of Asia into a continent of dur-
able peace and to the strengthening 
o f peace in the whole world.

In reviewing the situation in South 
Asia, the two sides welcomed the suc-
cess achieved in solving problems and 
differences through bilateral negotia-
tions between the countries of the re-
gion. They recognised that this has 
led to significant improvement in the 
climate of good neighbourliness in the 
sub-continent of the process of benefi-
cial cooperation would release the re-
sources and talents of thej>eoples in 
the’ area for constructive development 
which in turn would make a useful 
contribution towards peace and stabi-
lity in the region and help in the pro-
motion of international peace.

Both sides warmly welcomed the 
admission of the Socialist Republic of 
Vietnam to the membership of the 
United Nations.

The two sides reiterated their sup-
port for a just political settlement in 
West Asia, based on the withdrawal 
of Israel forces from all the Arab 
territories occupied in 1967, on the 
satisfaction of the jusf demands of the 
Arab people of Palestine including 
their legitimate and inalienable right 
to establish their own state, and on

• ensuring the right of all states of West 
Asia to independent existence and 
development. To achieve these aims 
they are firmly in favour of the ear-
liest resumption of the Geneva Peace 
Conference with the participation of 
all parties concerned including repre-
sentatives of the Palestine Liberation 
Organisation.

The two sides expressed concern 
over the continuing conflict between 
Somalia and Ethopia and hoped for an 
early cessation and peaceful resolution 
of the conflict.

India and the Soviet Union con-
demned resolutely the minority racist

regimes in the Republic of South A f-
rica and Zimbabwe and the illegal oc-
cupation of Namibia by the South Af-
rican Regime. They fully endorsed 
the demand for the unconditional and 
immediate transfer of power to repre-
sentatives of the majority in Zimbab-
we, for the granting of independence 
to the people of Namibia and for an 
immediate end to the policy of apar-
theid and racism in the Republic of 
South Africa.

India and the Soviet Union are con-
vinced of the increasingly significant 
contribution made by the non-aligned 
movement to the common struggle for 
the strengthening of universal peace 
and security of nations, against impe-
rialism and aggression, for the elimi-
nation of the vestiges of colonialism, 
racial discrimination and the policy of 
apartheid, in defence of independence 
and freedom of all peoples and also for 
the establishment of the new interna-
tional economic order on the basis of 
respect for national sovereignty, equa-
lity and .mutual benefit.

During the exchange of views on 
the situation in the Indian dcean. the 
two sides expressed their support ffo r  
the desire of the peoples of the area 
to make the Indian Ocean a Zone of 
Peace. They called for the elimina-
tion of all existing foreign military 
basis from the Indian Ocean and the 
prohibition of new ones.

The two sides reaffirm their resolve 
to work for the further strengthening 
of the United Nations and of its effec-
tiveness in maintaining universal 
peace and security of nations and in 
promoting international cooperation 
on the basis of the strict observance 
of the principles and purposes of the 
U.N. Charter.

The two sides exchanged views on the 
questions relating to the Law of the 
Sea and reiterated their intention to
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facilitate the achievement of agree-
ment on a new convention of the Law 
o f  the Sea which would be on the 
'whole acceptable to all States.

The Soviet leaders and people 
warmly welcomed the visit of the 
Prime Minister of India to the USSR. 
The two sides are convinced that this

MORARJI DESAI,

PRIME MINISTER OF THE REPUB-
LIC OF INDIA. v

26th October, 1977

1 4 .4 3  h r s .

STATEMENT RE. SAMACHAR NEWS 
AGENCY

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI L. K. 
ADVANI): Honourable Members will 
recall my statement in the House on 
April 7, 1977, nn the circumstances 
leading to the formation of SAMA-
CHAR with the merger of the four 
news agencies that had functioned till 
then. I had also indicated that in 
view of wide spread criticism that had 
been made against this set-up and the 
♦commitment of this Government to 
ensuring freedom of the press, I was 
netting up a Committee of Experts to 
'examine and report on the future of 
“SAMACHAR”.

This Committee, as Members are 
aware, was constituted on 19th April, 
1977 under the chairmanship of Shri 
Kuldip Nayar with eleven other mem-
bers. The Report of the Committee 
was submitted on 13th August, 1977 
and was released soon thereafter so 
that Government could have the benefit 
of the reactions of the press and the 
public in general in formulating their 
approach to the recommendations that 
have been made. On August, 31, ’77 
following the release of the Report, 
the SAMACHAR Managing Committee 
liad adopted a resolution assuring

visit and the fruitful exchange of opi-
nions held between the leaders of 
India and the Soviet Union proved to 
be a further testimony to the desire of 
both countries to continue to streng-
then and develop Indo-Soviet friend-
ship and many-sided cooperation, to 
broaden mutual understanding and 
trust between them.

L. I. BREZHNEV,

GENERAL SECRETARY OF THE 
CENTRAL COMMITTEE OF THE 
CPSU, PRESIDENT OF THE PRESI-
DIUM OF THE SUPREME SOVIET 

OF THE USSR.’

Government of their co-operation in 
implementing whatever decisions Gov-
ernment took on the future set-up of 
news agencies.

SHRI JYOTIRMOY BOSU: Back to 
the Private owners?

SHRI L. K. ADVANI: Government 
have considered the question of the 
future set-up of news agencies in the 
country in all its aspects. In doing 
so, they have taken into account recom-
mendations made by the Experts Com-
mittee on news agencies as also the 
public reaction to its recommendations. 
Government have also taken note of 
the fact that the former Government 
had not only actively assisted the 
formation of SAMACHAR but had also 
guided the Managing Committee of 
SAMACHAR in their policy decisions. 
SAMACHAR was, thus, in this >ense, a 
product and the symbol of the Emerg-
ency and, indeed, an aberration aris-
ing out of the Emergency. Govern-
ment have, therefore, come to the con-
clusion that at the moment Govern-
ment’s role in the matter should be 
limited simply to the setting right of 
this aberration. News agencies forced 
to merge under pressure and against 
their will during the Emergency should 
be allowed to function independently 
as they were earlier. It would then be 
open to them if they so desire to co-
operate or come together in order to 
ensure that they are able to play more
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effectively the pivotal role expected of 
them in the press set-up. Government 
feel that having created a climate of 
freedom they should leave the develop-
ment and expansion of news agencies 
to the press and the agencies them-
selves.

SHRI JYOTIRMOY BOSU: Let it 
be done through an Act of Parlia-
ment.

SHRI L. K. ADVANI: Government 
have accordingly decided to inform 
“SAMACHAR” that Government are 
in favour of restoring the status quo 
a?ita and, therefore, the revival of the 
four news agencies which existed prior 
to their so-called ‘‘voluntary merger” 
on 24th January, 1976, viz. Press Trust 
of India, United News of Inciia, Hindus- 
tan Samachar and Samachar Bharati.

SHRI VAYALAR RAVI: It is a 
drama.

SHRI L. K. ADVANI; Government 
appreciate the need for India’s con-
tinued articipation in the News agen-
cies Pool of Non-Aligned Countries as 
also the need for development of news 
services in Indian languages. Govern-
ment hope that it would be possible 
for each of the four agencies to parti-
cipate individually or jointly through 
some cooperative arrangement in the 
News Agencies Pool of Non-Aligned 
Countries. Government would be will-
ing to consider financial help for parti-
cipation in the Non-aligned News 
Agencies Pool and for the development 
of services in Indian languages.

In the event that status quo ante iS' 
restored, Government will help project 
the present emoluments of “SAMA-
CHAR” employees. Grants-in-aid will 
be given to the four agencies on a 
tapering basis for a period of six years 
to cover the difference between the 
emoluments drawn by them in “SAMA-
CHAR” and emoluments they would 
have drawn from time to time had 
they continued in their original agen-
cies. Such assistance would also meet 
the cost of additional posts created by 
“SAMACHAR”. As some of the news  ̂
agencies would have undergone some 
dislocation following their merger, Go-
vernment would also consider giving a 
non-recurring grant to enable them to 
make a fresh start.

This Government, as the House is 
aware, are committed to all democratic 
institutions functioning in a free and 
unfettered atmosphere. All our actions* 
have flowed out of this convictioii and 
commitment. I am sure the House 
will join me in our hope that this deci-
sion will further strengthen the in-
dependence of the Forth Estate.

MR SPEAKER: We will provide dis-
cussion on this issue. The minister 
has no objection for a discussion.

(Interruptions)

Mlf. SPEAKER: I am sorry some of 
you are anxious to speak on every-
thing. Some Members want to raise 
their voice on every matter. Why don’t 
they hear the Minister?. The hon_ 
Railway Minister.
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14 .5 0  h r s .

STATEMENT RE. TWO SERIOUS 
TRAIN ACCIDENTS ON THE NOR- 
THERN RAILWAY

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDVATE): Mr. 
Speaker, Sir, before I read out the state-
ment before the House, I wish to make 
it clear that on enquiry from the Lok 
Sabha Secretariat that there was one 
Motion from Shri Lakkappa demand-
ing general discussion on accidents, I 
have already informed the Secretary, 
on behalf of the Government, that we 
are prepared to have a full-fledged 
discussion on the subject.

May I read the statement, Sir?

MR. SPEAKER: Yes.

PROF. MADHU DANDAVATE: Mr. 
Speaker, Sir, with a deep sense of 
sorrow and regret I rise to make a 
statement on two serious train acci-
dents involving heavy casualties which 
occurred on the Northern Railway, 
since the House last adjourned.

On 28-8-77, at about 10.20 hours, 
while train No. 352 Down Saharanpur- 
Lucknow-Allahabad Express was run-
ning between Atrampur and Phapha- 
mau stations on the Rae Bareli—Allaha-
bad section, it dashed against a three- 
wheeled tempo, at a manned level 
crossing situated at the east end of 
Sarai Gopal Flag station. The tempo 
was being used as a taxi and was stat-
ed to be carrying 23 passengers besides 
the driver and the cleamer.

As a result of this accident 18 per-
sons were killed and another 4 injured, 
of whom 3 sustained grievous injuries.

Immediately after the accident, the 
injured were rendered first-aid by the 
Guard of the train with the help of 
local population, whereafter they were 
shifted to the Tej Bahadur Sapru Hos-
pital, Allahabad.

On receipt of information, Member 
Traffic, Railway Board, accompanied 
by General Manager and Heads of the 
Departments, Northern Railway, visited 
the site of the accident and also the in-
jured in the hospital. The Minister 
of State for Railways also visited the 
site and the injured in the hospital.

Ex-gratia payment was made to the 
next of kin of the dead and to the in-
jured persons.

The Additional Commissioner of 
Railway Safety, Lucknow, has held his 
inquiry into this accident. According 
to his provisional finding, the accident 
was due to the failure of railway staff. 
The driver of the road vehicle, who did 
not take the elementary precaution of 
looking out for the approaching train 
before entering the level crossing, 
directly contributed to the accident

The second accident took place at 
Naini station on 10-10-1977. On that 
date, at about 00.15 hours train No. 
103 UP Howrah-Amritsar Deluxe Ex-
press, consisting of 17 coaches and 
hauled by an electric engine, collided 
with the rear of UP CPC Special Goods 
train which was stationary between the 
UP Starter and the Advanced Starter 
signals of the station. As a result, the 
engine and the first five coaches of the 
Express train were completely smashed 
and the next two coaches had derailed 
and were partly damaged. The rear
10 coaches remained on the rails. The 
brakevan and 3 wagons in the rear of 
the goods train were also smashed and 
another 3 wagons had derailed.

In this accident, I regret to report, 
57 persons lost their lives, 47 received 
grievous injuries and 53 simple in-
juries.

Information about the accident was 
conveyed to the Divisional Control and 
others concerned within a few minutes 
of the occurrence of the accident. The 
Assistant Medical Officer, Naini, re-
ached the spot immediately and star-
ted rendering first-aid to the injured. 
First-aid was also rendered by the

2324 LS—12.
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Guard of the train, helped by some 
medical and pharmaceutical personnel 
travelling by the train. A team of 
doctors and other staff from the Divi-
sional Hospital reached the site along 
with ambulance, organised medical aid 
and started transferring grievously in-
jured persons to the hospital.

Lists of the injured and the dead 
were displayed at important stations 
and Inquiry Offices were also opened 
to answer public queries. Photographs 
of the dead were sent to all stopping 
stations of train No. 103 UP Express. 
All facilities, including free passes, 
were made available to the relatives of 
the victims to enable them to proceed 
to the site. The passengers of the 
affected train were transported by road 
vehicles to Allahabad for their onward 
journey. A special train bound for 
Delhi was arranged which left Allaha-
bad at 09.55 hours.

Immediately on receipt of informa-
tion, Chairman, Railway Board, ac-
companied by Member Traffic, General' 
Manager and Heads of the Departments 
of the Northern Railway, flew to the 
site of the accident.

I got information about the accident 
while I was on tour at Pune. Cancel-
ling all my engagements, I, alongwith 
Financial Commissioner (Railways) 
and Additional Member Mechanical, 
Railway Board, rushed to the site of 
the accident by air. Similarly, the 
Minister of State for Railways, who 
•came to know of the accident at Madras 
also proceeded immediately to the site 
by air.

The Civil Police, the Government 
Railway Police and Railway Protection 
Force arrived at the site and cordoned 
off the entire area to provide protec-
tion to passengers and their belongings. 
In addition, the Commissioner, District 
Magistrate and police and military offi-
cers also attended the site and super-
vised the relief arrangements for pas-
sengers and protection of their belong-
ings.

Ex-gratia payment was made to the 
next of kin of the dead who have 
been identified and to the injured per-
sons. An ad hoc Claims Commissioner 
has been appointed to deal with the 
claims arising out of this accident.

This accident has also been inquired 
into by the Additional Commissioner of 
Railway Safety, Lucknow, who has 
classified the accident under the cate-
gory of “Failure of Railway Staff” . 
His final report is awaited.

After this accident, I called a meet-
ing of the Chief Safety Superintendents 
and Chief Operating Superintendents of 
Zonal Railways to review the position 
of accidents and existing safety 
measures in train operation with a 
view to intensifying and devising fur-
ther steps to minimise accidents. The 
Additional Commissioners of Railway 
Safety also attended the meeting on 
special invitation. The problem was 

—discussed in detail and a nation-wide 
safety drive has been launched since 
24-10-1977.

While expressing my sincere regrets 
over these accidents I would like to as-
sure the House that no efforts will be 
spared to minimise the incidence of 
accidents.

SHRI DINEN BHATTACHARYA 
(Sera wp ore): The hon. Minister
made his statement about the two ac-
cidents. May I know whether he will 
make a full statement about the other 
accidents also?

MR SPEAKER: We are providing 
for a discussion. It is for the Business 
Advisory Committee to give adequate 
time for discussion on his statement.

SHRIMATI PARVATHI KRISHNAN 
(Coimbatore): Some accidents which 
take place are never reported.
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ELECTION TO COMMITTEE

C e n t r a l  A d v i s o r y  B o a r d  o f  
A r c h a e o l o g y

THE MINISTER OF EDUCATION, 
ASOCIAL WELFARE AND CULTURE 
DR. PRATAP CHANDRA CHUN- 
DER): I beg to move the following: -

“That in pursuance of paragraph 1 
of the Government of India, Archaeo-
logical Survey of India, Resolution 
No. 31/1/76-M, dated the 1st May,
1976, the Members of this House do 
proceed to elect in such manner as 
the Speaker may direct, one member 
from among themselves, to serve as 
a member of the Central Advisory 
Board of Archaeology, subject to 
the other provisions of the said Re-
solution vice Shri Sher Singh resig-
ned.*

.MR. SPEAKER: The question is:—
**That in pursuance of paragraph 

1  of the Government of India, 
.Archaeological Survey of India. Re-
solution No. 31/1/76-M, dated the 
1st May, 1976, the Members of this 

^House do proceed to elect in such 
•manner as the Speaker may direct, 
one member from among themselves, 
to serve as a member of the Central 
Advisory Board of Archaeology, sub-
ject to the other provisions of the 
said Resolution vice Shri Sher Singh 
resigned.”
Hie motion was adopted.

•LOKPAL BILL 
.E x t e n s i o n  <d f  T i m e  f o r  p r e s e n t a t i o n  

o f  R e p o r t  o f  J o i n t  C o m m i t t e e

SHRI SASANKASEKHAR SAN- 
YAL (Jangipur): Sir, I beg to move:

“That this House do extend upto 
rthe first day of the Budget Session 
(1978), the time for presentation of 

/the Report of the Joint Committee 
on the Bill to provide for the appoint-
ment of a Lokpal to inquire into 
allegations of misconduct against 
public men and for matters con-
nected therewith*

Sir, in brief want to explain the 
position. We decided not to go out-
side Delhi for any trip. We also de-
cided not to examine witnesses. Only 
the Attorney General was examined. 
We had nine sittings. We invited 
opinion from different governments and 
knowledgeable bodies. There are 585 
amendments. We could not deal with 
such a large number of amendments. 
We cannot sit in the Winter Session. 
So, it is not possible to do rest of the 
work during the Winter Session. There-
fore, we ask extension of time upto 
the first day of the Budget Session 
(1978).

SHRI P. K. DEO (Kalahandi): Mr. 
Speaker, Sir, I beg to move:

“That in the motion,— 
for “the first day of the Budget 

Session (1978)”
substitute—“the first day of 

December, 1977.”
In this regard I would like 

to bring to your notice that as early 
as in 1966 the Administrative Re-
forms Commission made their unani-
mous first recommendation over the 
institution of Lokpal. In their first 
report they have highlighted the ur-
gency of an institution like Lokpal and. 
in the last paragraph of the report 
they stated-

“We should try to emphasise the 
fact that we attach the highest im-
portance to the implementation at 
an early date of the recommendations 
contained in our interim report. We 
are not alone in recognising the 
urgency of such a measure. It is 
clear from the British example we 
have quoted above.”
Since that time I have been pursuing 

with this Lokpal Bill. In the Fourth 
Lok Sabha my Lokpal Bill, which was 
an identical copy of the draft Lokpal 
Bill of the Administrative Reforms 
Commission, was circulated throughout 
the country for eliciting public opinion 
and favourable public opinion came 
from every corner of the country. But 
later the government thought that they 
should bring in their own Lokpal Bill.
It was sent to a joint committee and
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in the joint committee they produced a 
voluminous report and evidence of 
many eminent persons like Shri San- 
thanam, Dr. Kunzru, late Shri Setal- 
v a tS h ri Daphtary was taken. They 
all supported the implementation of 
this proposition.

In the last session just by ballot I 
again got a chance to have my Lokpal 
Bill discussed in this House and I was 
indirectly told by the Deputy Speaker 
who was in the Chair at that time to 
withdraw my Bill I will quote from 
what he said then:

“If Shri P. K. Deo withdraws his 
Bill with the leave of the House, 
there will be no bar for considera-
tion of the Government Bill on the 
subject during the same session. . . .  
Therefore, I would request Mr. 
P. K. Deo to ' consider the whole 
situation because his m a i n  purpose 
is to see that the objective is 
served.”

Then the Home Minister suggested 
like this:

“So, while I congratulate him or— 
shall 1 say—thank him also for the 
trouble he has taken in introducing 
this Bill and making his speech, I 
will again request him to withdraw 
it.”

While withdrawing my Bill I said 
like this:

“Our past experience has been 
very bitter. The previous Govern-
ment introduced the Bill, and for ten 
years it never came up for considera-
tion. My fear is that though the 
Bill has been introduced, it does not 
mean that it will be passed. But 
after the assurance of the Home 
Minister and also the assurance of 
the Minister of Parliamentary Affairs 
today that this Bill will be passed 
next week, I would withdraw it. I 
most respectfully submit that it 
should be passed expeditiously; it 
should not be referred to any Joint 
Select Committee; there should be 
no dilly dallying. As a matter of 
fact, it shoulcj b$ on the State Book

in this Session. Since I have beeifc 
fully assured by the Home Minister, 
I beg leave of the House to with-
draw my Bill.”

Sir, eleven years have passed. The 
Joint Select Committee should have 
submitted their report on the first day 
of this Session. Instead, they are askr 
ing for some more time, till the first 
day of the Budget Session (1978). For 
the last 12 years the entire people of 
this country have been anxiously wait-
ing to see when this Institution will be 
established. There should be n0 alibi, 
no excuse at this stage, saying that 
more evidences are to be taken. Any 
further consideration to be bestowed 
the various amendments is absolutely 
meaningless, I submit that if they want 
to submit their report, let them sub-
mit it by the 1st of December, that is, 
in this Session itself and this House is 
quite competent to take into considera-
tion various amendments. I think 
there should not be any extension of 
time on some excuse or some alibi. So,
I submit that the mover of the motioa 
will accept my amendment.

SHRI SASANKASEKHAR SANYAL: 
Sir, I share his concern in getting the 
Bill expedited and passed. But his 
argument that the 1st of1 December 
should be taken into consideration is 
self defeating. We have studied as 
far as possible the previous report. We 
have worked very hard; we were trying 
to keep the time target but we have 
failed: We are seeking extension o f
the time. We want to finish it as 
early as possible.

SHRI P. K- DEO: I am prepared to 
withdraw my amendment if an assu-
rance is given there will be ; no 
further extension.

MR. SPEAKER: What is the good o f 
giving assurance? Now, you are with-
drawing the amendment. Is it the 
pleasure of the House to grant leave 
to the hon. Member to wftftdraw his 
amendment?

Hon. Members: Yes.

MR • SPEAKER; The amendments" 
is by leave___
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SHRI P. K. DEO: I have not with- 
tirawn my amendment. My amend- 

t znent should be put to vote.

MR. SPEAKER: I shall now put the 
amendment to the vote of the House.
‘The amendment was put and negatived. 

The question is:
“That this House do extend upto 

the first day of the Budget Session 
(1978), the time for presentation of 
the Report of the Joint ^Committee 
on the Bill to provide for the appoint-
ment of a Lokpal to inquire into 
allegations of misconduct against 
public men and for matter conduct-
ed therewith.”

The motion was adopted.

15.10 hrs.

WATER (PREVENTION AND CON-
TROL OF POLLUTION) CESS BILL,* 

1977
THE MINISTER OF WORKS AND 

HOUSING AND SUPPLY AND RE- 
HABILITATION (SHRI SIKANDAR 
BAKHT): Sir, I beg to move for leave 
to introduce a Bill to provide for the 
levy and collection of a cess on water 
consumed by persons carrying on cer-
tain industries and by local authorities, 
with a view to augment the resources 
of the Central Board and the State 
Boards for the prevention and control 
o f water pollution constituted under 
the Water (Prevention and -Control of 
Pollution) Act, 1974.

MR. SPEAKER: The question is:
“That leave be granted to intro-

duce a Bill to provide for the levy 
and collection of a cess on water con-
sumed by persons carrying on certain 
industries and by local authorities, 
with a view to augment the resour-
ces of the Central Board and the 
State Boards for the prevention and 
control of water pollution constituted

Rule 377
under the Water (Prevention and 
Control of Pollution) Act, 1974.”

The motion was adopted.

SHRI SIKANDAR BAKHT: I intro-
duce t the Bill.

15.11 hrs.

MATTER UNDER RULE 377

C l o s u r e  o f  s o m e  j u t e  m i l l s  i n  W e s t  
B e n g a l

SHRI SAUGATA ROY (Barraek- 
pore): Under rule 377, I want to
raise the matter of the closure of the 
jute mills in West Bengal. At present 
six jute mills are lying closed throwing 
out of employment over 20,000 workers 
and of them three happen to be in my 
constituency: Kinnison Jute Mill,
Alexandra Jute Mill and Naihati Jute 
Mill.

15.11} hrs.
[M r . D e p u ty -S p e a k e r  in the Chair]

One of them, the Alexandra Jute Mill 
had been closed for over one year and 
5000 workers are out of employment. 
In spite of my raising this matter in the 
House repeatedly, no serious attention 
had been paid by the government to 
reopen that mill, though the Commerce 
minister had promised in this House 
that all steps would be taken. Mills 
are kept closed in West Bengal under 
the pretext of labour trouble and when 
they are asked to open the mills they 
are raising the question of financial 
assistance from the government. The 
Naihati Jute Mill which had remained 
closed for the last "three months had 
asked for an amount of Rs. 3 crores 
from the central government for re-
opening the milL The sickness of those 
mills seems to be endemic and there 
seems to be no easy remedy for their 
problems. Unless immediate and 
serious attention is paid, the situation

♦Published in Gazette of India Extraordinary, Part II, Section 2, dated 
14-11-77.

tIntroduced with the recommendation of the President.
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may take a turn for the worse. The 
state government is powerless; it can 
only call for a conciliation meeting or 
it can plead with the central govern-
ment. Unless the central government 
takes up the issue of reopening the 
mills, Kinnison, Naihati Jute Mill. 
Alexandra Jute Mill, Premchand Jute 
mill, Naskarpara Jute Mill, Bharat Jute 
Mill, this will take a serious hirn.

SHRI VASANT SATHE (Akola): 
There is a very serious matter and I 
want to draw the attention of the 
House, if you allow me.

MR. DEPUTY-SPEAKER: There is 
no question of allowing anybody; you 
must take permission from the Speaker 
under 377; Mr. Saugata Roy had been 
permitted when he sent a notice; so 
you also send a notice.

SHRI VASANT SATHE: This govern-
ment does not allow people on hunger 
strike; they are' sitting there in the 
open; they were not given permission 
but the government’s party, the Janta 
Party Morcha was allowed; though 
there was section 144 the government 
party was allowed; teachers have come 
but they had not been allowed. This
is partial.

MR. DEPUTY-SPEAKER: You send
notice under 377.

15.15 hrs.
LADY HARDINGE MEDICAL COL-
LEGE AND HOSPITAL (ACQUISI-
TION) AND MISCELLANEOUS PRO-

VISIONS BILL
t p t  ( w t t ) • * r tr

: STTT ^
37T TFT WT | ?

sft rm  3ft,

TTTTnrw 3ft 3ft ^  h w k  f ,
^  ^ 4ifis*r
% SftT *TR?t | ^
3ft % Sr ^  ft* ^t° ^hf^rr

% f t  %ftx fa^rt m vrm  %

fn+i# sftr sn^ft ft»
*TT I, % 4lH

fewfiral % qr ^ f t  srtr $
T̂̂ RTTvT r̂r 5TPT ?nft ^  %"̂ t 

^ is d h  grr i srtr ?nrt 
5TFRTFT % 5RTR ^F T  T̂HT «fT*T?fr 
5%cTT ĥTT ^  I

^nnw f f^ r
^  3nr tk
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$  JTRIW* VT9T jf I
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ifi Tiftr ^ r  5R>R |—

1974-75 2 6 .3 2 ^ T ^ R
1975-76 32. 50*m

1976-77^  35. 11 1977-
78 ^ 37. 5 *m  I T̂TT 
%?sf̂ T ^<+TT % «fT %fhc ^ T  3HPST 

^ M® I ̂  »T *T̂ T %
w ^ rfort ^nr c ih^ i^
^ ?rk ^ « i ffn l ?ft ^ r 
^Nr fvm  t̂t *tt i

W<*TX ^ ^  | ft?

^  5RT?RfT ^ fv  ^T
^  «ft w h n r  ^ r  ^  Po t t  w t  

^ r t  ^  ^ i ^  ^mr?rr
g ft> ^  ^  ^ 1%

Ir qTfcr fk*n t̂ttt i

A' T̂rT ^  T̂T ^l^dl g i w  
f W w  t  ^  RrfCT f t  ^  ^ I 
^1% 3̂T 2 T’C eH l̂ f 2 % 'Sft ^ HI f̂ 
qr 17 r̂r# 1957  ftraT w  f  
17 vfcf 1957 ’TfT T̂PTT ^Tf^ I

ttt# ^  ?râ r 5^tt ■®irf̂  1 
2T5 fsrfCT ftr^ r  j t  t  \]

frf 9T^f % OTT Jr T̂T SF^K  
ĉTT ^ f% V* TK HWt̂ PT F̂T »T^

f¥sr w  t  ̂  4 '^ n r ^  | fv  ̂  ̂ p fh r  
fe r  ^ ^ f t  n̂r̂ hr 3ft^ tt i

MR. DEPUTY-SPEAKER: Motion 
moved:

“That the Bill to provide for the 
acquisition of the Lady Hardinge 
Medical College and Hospital and 
for the m^oa^en^ent of the Kalavati

•Moved with the recommendation of the President.
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Saran Hospital, with a view to 
ensuring better facilities for higher 
medical education for women and 
medical facilities for women and 
children in the Union territory of 
Delhi and for matters connected 

therewith or incidental thereto, be 
taken into consideration.”

SHRI VAYALAR RAVI (Chir- 
ayinkil): Sir, as the minister pointed 
out, this is a non-controversial Bill. It 
was the decision of the previous gov-
ernment also to set things right in this 
hospital and medical college. It is stat. 
ed that the Medical Council made 
periodical inspections and expressed 
their dissatisfaction at the functioning 
of the medical college, which was not 
according to the norms prescribed by 
them. So, this Bill provides for the 
Central Government taking over this 
medical college and hospital.

Clause 10 elaborately deals with 
the service conditions of the employees* 
I have an apprehension about the pro-
viso which says:

“Provided that if the alteration so 
made is not acceptable to any sudh 
officer or other employee, his em-
ployment may be terminated by the 
Central Government on payment to 
him of an amount equivalent to 
three months’ remuneration-----”

This must not be taken as the 
chance to terminate the services of an 
employee who is disliked by a superior 
officer. Full Protection should be 
given to the employees. Also, after 
these institutions come under the Cen-
tral Government, all the monetary 
benefits and other facilities enjoyed by 
other Central Government employees 
must be extended to the employees of 
these institutions also. The minister 
should assure the House that this pro-
vision is only for the time being and 
soon all of them will be absorbed as 
real Central Government servants with 
all the benefits. I say this because 
clause 10 provides for the continuance 
o f the status quo for the present.

The academic staff of these two in-
stitutions must get real protection 
from the government. Unfortunately 
in this country, especially in Dalhi, 
the various hospitals and medical ed -
ges like the All India Institute of 
Medical Sciences, the Patel Chest In-
stitute, Maulana Azad Medical Col-
lege etc. work under different authori-
ties. These different colleges are under 
different authorities. Some colleges are 
under the Delhi University. Someth-
ing is under the Government of India. 
Under the Government of India there 
is the Central Government Health 
Service Scheme. There is a Health 
Service grade and the pay scale and 
service conditions are there. So, the 
doctors of many of the institutions in 
Delhi are guided by the Central Gov-
ernment service conditions and the 
pay scales of the academic staff of 
some of the hospitals have been fixed 
according to the University Grants 
Commission’s scales. The All India In-
stitute of Medical Sciences has its own 
pay scales. In this connection, the 
hon. Minister may be aware, and the 
country also is "a little upset to hear 
that the academic staff of one of the 
important Institutes named after Val- 
labhbhai Patel, of whom every Indian 
citizen is proud submitted resignations 
en masse. Why they have done it? I 
am not finding any fault with the hon. 
Minister alone. This is a matted pend-
ing before the previous Government 
since 1973, because about 87 per cent 
of the staff were getting their emolu-
ments according to the pay scales of 
some of the colleges of the Delhi Uni-
versity or the University Grants Com-
mission. But only 13 per cent of the 
academic staff vnanted parity with 
them because in the same institution 
they cannot have different standards. 
So, the discussion went on, the debate 
went on, but they could not reach 
anywhere. Unfortunately, I have 
to make a remark here 
that the people sitting in the Health 
Ministry have nothing to do with the 
medical profession. They may be IAS
or whatever ‘Ss\ I do not know. But 
they are trying to dictate even doc-
tors and medicines. They look down



^upon the doctors, the qualified scien-
tists, the pride of this country. We 
have got enough talented material in 
this country. But unfortunately, they 
are treated shabbily by your Ministry, 

-not by you, but by the officials. Even 
-for a small problem they have been 
treated very shabbily. No respect has 
teen given to them. The people of 
this country respect these doctors, but 
they are not respected by your offi-
cers. The Vallabhbhai Patel Chest 
Institute doctors and the academic 
staff have to run up and down for 
justice. At last they said: “No, we 
cannot give you the Central Govern- 
jnent service scales.” Then they ask-
ed: “At least you give us the All
India Medical Institute scales” . It was 
agreed. But somebody said “No, we 
cannot give you the All India Medical 
Institute service conditions. You must 
go back to the Central Government 
-service”. Again, it was complicated. 
At last the poor people had to submit 
resignations en masse. On that, some 
•debate and discussion took place, but 
nothing has been done. Still the mat-
ter is pending before the Government.
I  cannot understand why this delay has 
occurred. I would appeal to the hon. 
Minister while he is laying down ser-
vice conditions here, the employees 
and the academic staff of the Lady 
Hardinge College or the Kalawati 
Saran Medical Hospital should not be 
treated as you are treating Vallabh-
bhai Patel Chest Institute doctors and 
academic staff today. You should give 
more protection to them. This is one 
appeal I am making to you.

♦ 3̂7 Lady Hardinge Med. KARTIKA 23

Another important thing is that I 
know the Minister is very keen on his 
portfolio and he is enthusiastic, even 
though I differ with him in some of 
his policies and some of his pronoun-
cements regarding doctors. If this Bill 
shows the sincerity of the Government 
to give better medical facilities to 
the people as well as to buflld better 
academic institutions, on this back-
ground I would like to know from the 
hem. Minister what attitude he is tak-

ing towards the All India Institute 
of Medical Sciences. The All India Ins-
titute of Medical Sciences is one of the 
major institutes in the country today. 
It needs all protection from the Gov-
ernment. All the three institutions in 
Pelhi, Pondicherry and Chandigarh 
need Government's protection. I am 
sorry to say that the All India Insti-
tute of Medical Sciences in Delhi is 
ignored and no proper treatment is 
given to the Institute and in regard 
to financial allocations you are show-
ing some discrimination. I would ap-
peal to the hon. Minister to please 
find out how much is the quantum of 
medicine he Is allotting to each pa-
tient. It is very less. I know the Ins-
titute and I am proud of it. But unfor-
tunately the Government has not 
given any proper attention or has not 
given any kind of consolation to tne 
All India Institute of Medical Sciences 
and the patients find it very difficult 
because of the attitude taken by some 
of the people in your Ministry. And 
the doctors and patients are finding it 
very difficult, because of the attitude 
taken by some people in the Ministry. 
(Interruptions) I appeal to the hon. 

Minister, because his intentions are 
good. We have got 600 million people. 
I know it is very difficult to extend 
porper medical care to all the people 

n̂ | one day. We have the medical 
institutions; and we have to give ade-
quate attention to them as well as to 
the doctors and scientists jurorking 
there. The proposal made by the hon. 
Minister indicates the enthusiasm that 
he has shown in taking over this insti-
tution.

1899 (SAKA) College etc. etc. Bill 338

The hon. Minister has visited my 
State recently. I know that he en-
joyed the visit. He has also made 2 
or 3 speeches. While travelling by 
road in Kerala, he would have seen 
that there is no village in Kerala. 
When you are introducing the scheme 
of bare-foot doctors, you have to 
take into account the density of popu-
lation and the topography in different 
States. I appreciate the Minister’s
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anxiety and enthusiasm to provide 
at least first-aid facilities to every 
citizen and family in every village. 
In the northern pans of the country, 
there are more villages. The Minister 
wants to provide one medical atten-
dant per thousand of population; but 
in Kerala it is impossible. In Kerala, 
there was a scheme under which 
every panchayat had a hospital. Under 
this scheme, we had 1,000 hospitals. 
I believe there was a discussion bet-
ween the Ministry in Kerala and our 
Minister here. (Interruptions).

We appreciate this bill. As far as the 
bare-foot doctor scheme is concerned, 
I am not in agreement with the opin-
ion of the Indian Medical Association, 
because we want this scheme to be 
implemented. It is a very big sche-
me; but there are some inherent dan-
gers in it. When we appoint some 
young people between the age of 21 
and 25 after 3 months’ or 6 months’ 
training at Rs. 50/- a month, they 
are going to be regular employees of 

State governments. You know 
that the biggest problem facing the 
Ministry of Communications is its 
extuawdepartmentall employees. These 
2.6 lakhs of people constitute a major 
headache to the P&T Department. 
They are agitating now. If you ap-
point one person in every panchayat, 
it will be very difficult for a State 
government to treat him as a govern-
ment servant. I request the hon. 
Minister to consider the proposal of 
the Government of Kerala and to 
implement schemes which suit the 
people and topography of Kerala. I 
request the hon. Minister to accept 
the suggestions made by the State 
governments. It will enable us to 
provide more effective medical bene-
fits to the people.

Lastly, I want you to have respect 
for the modern system of medicine. 
In our anxiety and enthusiasm for the 
Indianisation of everything, we should 
■not lose respect for the modern system

of medicine. I know the Hon. Minis- 
ter appreciates Ayurved, Unani and 
Homoeopathy. Well and good. But, /  
it should not be at the cost of the 
advancement of the modern system 
of medicine in the world today. Now 
the modern system, is advancing in a 
very big way. We have to take ad- * 
vantage of it. There should be no 
hindrance in the way of our taking 
advantage of modern sciences. I am 
saying this because there is a tenden- * 
cy in the Ministry to say: let us for-
get what is happening outside; we 
will go our own way. It is not cor-
rect. We should not deny our people 
the benefits of the modern svstem o f  
medicine.

Then, I would submit to the hon: 
Minister—of course, it is not a war-
ning—that there is a feeling among 
the people in the Ministry, especial-
ly among those who come from the 
southern part of the country and who, 
unfortunately are unable to express 
their views in the national language, 
that their difficulties are not being 
appreciated by the Ministry. An at— 
tempt is being made by the Ministry 
to enforce the national /language on 
these people and it may create trou-
ble. I understand that the hon. Min-
ister has asked them to be ready with- k 
in six months to read and write in the 
national language, which is physical-
ly impossible. It is said that he i» 
acting like a dictator. ,

Many people working in the Minis-
try have complained to me that they 
are feeling suffocated after the new
Minister has come------ (Interruptions>
I am expressing the sentiments of not 
a few people working in the Nirman 
Bhavan but the sentiments of the 
people in the south. I am only mak-
ing an appeal, not giving any war-
ning, that you should consider the sen-
timents of those people. I know that 
you can understand their feelings, 
especially after your visit to the 
South. With these words, I support 
the Bill.



34i  Lady Hardinge Med. KARTIKA 23, 1896 (SAKA) College etc. etc. Bill 342-

MR. DEPUTY-SPEAKER' The hon.
Minister.

DE. SUSHILA NAYAR (Jhansi): 
Sir, I want to speak on this Bill. I am 
a graduate of the Lady Hardinge Medi-
cal College.

MR. DEPUTY-SPEAKER: My diffi-
culty is that there are five more names 
with me from the Janata. They have 
voluntarily withdrawn their names.

DR. SUSHILA NAYAR: I do not 
care. I have something to say on this.

MR. DliPUTY-SPEAKER: If I have 
to call you, I have to call all of them. 
All right. I will call them all, one by 
one.

DR. SUSHILA NAYAR: Sir I have 
been in this House from 1957----

MR. DEPUTY-SPEAKER: Please try 
to understand. There are several names 
in the list here, given by the Whips, 
and they have withdrawn their names 
voluntarily. Now if I allow you, I 
have to allow them first.

DR. SUSHILA NAYAR: I cannot be 
running after thesp r»Aople to give my 
name.

MR. DEPUTY-SPEAKER: You have 
to run after them, because we have a 
parliamentary system, under which 
the Whips have a role to play.

So, I cannot help it.

DR. SUSHILA NAYAR: You should 
help us.

MR. DEPUTY-SPEAKER: That is
why I am trying to help you.

DR. SUSHILA NAYAR: You are
here to safeguard the rights of the 
Members. As a Member, I have a 
right to express my views.

MR. DEPUTY-SPEAKER.- You must 
also understand that in parliamentary 
system where there are more than. 500 
Members, I cannot help all of them 
if they want to speak, but there is a 
system, and you can also follow that

system. They had agreed to with-- 
draw their names.

H o  T W f t  (  S T R R P j r )  :

? r t< ft

% f> I

MR DEPUTY-SPEAKER: Now you 
can speak.

s t o  g s f t e n  q r m T  ( s r r c f t ) :  w s r a  

^  5ft faQ w  SFTft *TTOT
^ ft ft
% i m w w  ft f%
^ n  ^ f t  s r n >  s r W

M<*M< ftPT^T F̂iXcft 5ETRT
^ T W R  %  ^ E T V t

3 R T  * f t  i f t  ^  t  I  e ft

S 7 3 F T T  %  ^ t  f T O "  f t ^ f t

% ?*rft i, ^rr

r, h ^ *191 ft HT̂TT I
f*rft sptf srcqftr | i s p it

^ T T W T R  ^ F T T  ^ l ^ d t  ^  flft * 1 %  I 

ft 3PT̂  ft W t *Tft^T
ft ^TT f  f% % %ft
aFT 5RTT |  ^  ? V t f

T̂T
3 ft  t f t  V s tT m  f t  f  #  Y T * d T t

ftrsrT % ftsrfcr cptt w v
N W t  3 T  3 T  ^ R T v f t  TK  P m K

%  i N H f  ’W ^ I T  ^  f f  I f t ^ t  3 ft

^t r̂fSRKTT '3̂ 1% ft ?ffaft %
t  i f t ^ * f t * f f  

f t  f t  f  3 ft  f  ?TT3T f R T f t

3 R r n  cTT#f S R + K  f ^ f r

s f l r  « f t ,  src ft w fo  f t  f t t f t  

s r t r  ^ t  ?ft ^  i ^ r ^ T c f t

T ^ r f t  |  i 3 ft  fV rc r r  f ^ z r  |  ^

^ r f t  f ^ s n r  f  f %  ^  i ^ r » f t

^T^TK % 4>K ft
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fcr o «Tror]

“J5rr| *rr
f[t I * K * K  ^TfT ^

r̂F̂ ir f% ^  ftraT f̂̂ TTTT 
:5T5rrtT i ^  ^srrf^
f * f  f*t> H t f W W t  ^ T  ^ <5)+
T pT  +IH <5^ d ^ 

ITTW W Tq |
^t fj *ir T̂̂ t, ^  P rt ^  ^fr

"snf̂ TT | ^  ift
f[t*ft ^rf^Q[ I 9 T ^ t «i id l

^rrft ^rf^r i ^rftrtT ?m  
^ ftfT ^T

^Wt *R ^  f^TR ^  1
S T ^ ^ W t  ?T ^  I ? n f ^ T

^ r  vr^nr % ftnj r̂
*l>̂ dl «HinV M^n, 4>~l̂  «fls

^PTPTT <Tt*!T I * f f a %  «TT<r |  f t  
ft*r <Rt% r̂ f  ̂  if ^tttt srro
STT tf^TT t '  ^  *MKT r̂̂ TT ^  
^ + cfT  ̂ T R T  w f ^ R n W t  fft  ^Hk TT
t  i %*«r * r ^ n  % w ft  fPT^r %?r%

f  f^rrj^T *T ^^TT ^T^ft ff f t  
*T R T C t % $ l H w  S r f ^ T ^ R -

ftr^TT^t ?rk
%ctt % \ ^rft^ ^rnrrft %

s t ^tt  % 3r srfsrer
% ?rf?H> ^r^Ruft era ^  w^f
f*KMd ^ iHY 9T¥ I f̂t

TT^T ĉTTTT ftr f^T
^Tt% ĤTT STPJI ^M l̂ ftrfg
^  ^r^TR ^ T  f  I ^T%
f̂ TT 'Til»iri I a O'M T̂̂ TTT
T̂% | ? ^  TOT f̂ ^
T̂Ttr |

^  WTf % «ITW ifzm i*£t- 
: M>t 3TRT F̂t, ^ r  5RHT 5̂T ^ € t-

^  *f |, qTfe%xt ii| ,
^  11 ^T^TT

I v̂TRft ^ i Trf^rrfe %
^ j t  3jqr f̂t f̂t
4rwr< ftnrr | i
^ T T ^ t # 3 r f t | ,  #3^
^ fr>r ^

^ dnM < «i I < ®T»T-
^R ft | ftr^r ?rreFKt

^  $ ^nr §  fe T
T̂fcT T̂TR' 5 T̂T 5 ^T , ^

?f W ld ^  fo n  |, W t 5R7TT 
5rfW«l fW T ^fpqwf ^  «ft

% ?rf?R> (« (T ^  ?  ^
^ f^nr r̂r̂ ft g, ^Pqn n̂fiTcft 
^ i ̂ tt | 1%
T̂TT ^T cTTNtT T̂T

I ^ T  *TT tl <«^K «T rft îR-Md̂ l
^TTcft ^ ?ftT «T
^^icD ?t w^fhr «r t % % ^rd<
^TRft | ?f\T ^ ^ T  % shi^FT
S*-d< WvTRft  ̂ I ?k fW>H ^T
^TTT U*\<\4\ T^ft
^  ^ t n r l -T ^ f t  I  f t r ^ r t s t ^  
^ T̂T I ndi^i' ^  ^)d 1
^ '3̂ r̂ ‘ °hH *?>̂  qi?r ^ r
hq&<i ^ r  ^ 1% ?h r vnr 
^ht eft ^R jt ^<dO <^fl q<nr 

I ^T^TT^rrl

i  srV^vK ^ r ,  f ^ r

ffdld^d T̂T f̂t f̂r STTPT I  ^rtr?PR 

?rs®T sft^ rr ^t, 5nflr fm rt grt
f^Fft- TOT grt cTT^T?

^  f^nft I 'TT ^R^TT WT
[̂tt  ^ <.cTl  ̂ i ^nrr t̂ tst

H^af ̂  eft ^T^TT vftr % 5dl ^
tfk  ^ f t  | f t  w t t  F^nmr
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s t a r  ^  i f k  * r f a ^  ^  i
WHT ^̂ TTT cITtaT !Tf W'T iPTT ^ ft>
*rrrr w r  ^rcanr w  f t  grr |  
sftr Jr t s t  *ft 3T5TTT 
tft r ^ r  i ,  gfrr fr«r t  w t t  | i 

f ^ T  vrx eft irk  
^ T ft f> T T f T  T T  —  *r tw t j f  f t
9TTT 9VT 3fraT ^ I fsTCFIT tfH  

OTT5T f& n  3TR1T I

^  ♦tfe+<r ^
r̂̂ srr |, ?*r*Ft spit * k * k  %^t 

^ f t  |  <ft %, mar *ft *nanr

% fPT jf ^  t  I % fto  5»T *fTt 
JTf SffiW 5TRT f¥ ^  %■
^ r * r w r  w  *rfa»rr fsrcrfcir? ^  
■3IT ?r% Jrgarr Ŷ*it  i jprr^
"TRT WRT ^ff^T irf<ni?r $Wl- 

| fsr0% *Rpfcr 
^<R)f5r l̂i- ^ n r  f t  11 

T̂TT nlHH *T *̂iI ^  ^T *i*l mI^ 41 
i!T<T ^tcld^c TT

«HI <j»«l ^ *fK
^ r  % *TEfhr irf^n-r fr*r# % srr^ir 

Sn^PT-IRT'T f t  I ^ I M<ilC
ir^sr % firir fw^Frf ? t  «fr vi <s w-
ST7TT f t  n̂P?TT ^ I f*T •'fN'l % 
ftnr $ r m w  |  jfsft sft f*r <t t  
STŜ t % fm i<  ^  1 Wh\
#6TT 3Tt forf*t?rT% fpsrif ^^TCTrft 
3f<r m w r  |, ^ r  
5T̂ r ffcft 1 sr*ft *nft 3ft ^f>r f¥  

wrr ^m ^t | , <ft ?*r *ft ^f«r f%
% f̂tfVrr | %fajr itf i»WT | 3R
fa  ir«R ?it<t i*r ^  i m f p r t  %% 
I  rft ^ r  *t J*t f E l f  3ft
ftr+'wj t̂ t t  f f  7-T̂ 'r ?ftr
iTS® 5iWf ? t  5 ft  TT T ?  ?rtT 

% snrff r̂ n <.̂
^  fr?r % ^ r ir
Jf sttt *rtr fir+d srnr i

* r « f t  f i r k  ? m r ^  %  w r f  % , > i i ?  ^  

f  ^>PT^rWf
3f t  j f t s r ^ T  | ,  ^ r % g rr ^ J r ^ t T ? r  i 

t  ^ T r f t  f  f t r ^ r ^ J T R  %

^  5 3 T f w  %  q T ^ r j f t i t

q m  <)q+
5l (^>*1 H  3 X  ^  f %  ?<Ih *1 3 ft>3 ^
^ *T  ^Ff f t W T  %  W

r̂ t ^t f  %%
r̂ f^ c i*i 1

f + d « ii  + I H  ®h< ^ F ^ T — ^ T T  ^ft^FT 
4IHl WTtT I T̂rf ^
^  f %  ?rrq- ^  t ^ r t  ^ t

% ^ f ^  ^ t  % ftnr
T̂$  1 m x t m & f  TTf^rfw

i n  m z n f?  s ft w t  ? ft f ^ r r m
cft^^ft* ^<1 ^  ^ T T  I
?  n̂FTrfl" # f̂t̂ T ^T
ffllHI ^ T  ^5 ĵT T̂T r̂̂ rr ? f ĉTTT
T*t̂ T Tt^ ^T T̂pT *r»̂ 7 ,̂
^  vft T̂cfV R̂T | i f
wr^ft i  f% r̂ f̂t ^Tfinr
♦lls^ î ^ r s r

i?£t&Tz | n̂ %9r ^  5^ :  
^ T R ’ jf^r f  ^t ^ p t  ^r t ^  t t , f
qt r̂ T̂TrT TT ^TVhRT^n"
s n fh r ®f^ 1 ^ r %  4>\9 y » io «

^  ^ r  f% f̂ RT crft% ^ 
f̂l̂ HT % 4V ncfl̂ i -̂ 1̂

^ ^  ’iril'Jl f ^ T  ^+r) ^ I NJl̂ dl
% ^T^ctr r̂ cRw^t ^r | m

I *Tf ^ r  STfcT ilMlW+ I  I f^rR-- 
ST̂ fr j  f% #^r ŝft |̂FT ^TTf ^ *tq$ 

^rfir^ ff m t <w m  f^rr qrrr ^ 7^  ^fV ^ r^ rr 
^  m f t  ^ f h n w  ?tt% « ft  s n m  
^  I fV ^ i %  fVlU -d̂ l ^ ’9’T^ 
T̂T | fftT m̂ TTT 5T^ ^TffT

| % ^T ^T ^ ^  ^TT
=5rr  ̂ # 1% ^  f̂tsnrr? vm  t t

d ^ l K  5TTT% W ^ T T  | r

T O ^ T  rRt% ^T f̂t 5ft  cRf fT
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[sr > "tor w ]

Jf ^rqr

•*sffare: ft>!TT3r(tr ft? ?rrq-% fc*  *r 
srrerterr | *5 ^

1 ?i®?f % ?rr«r #  «rnr^f
sr?*m* %?ft f  fV ?rnr  ̂ 15#  srta% 
TT *pt it  forr

s«n 'rfrrrc v?*nsr *Hft 
{«ft nw ^trutut) : s'tts'tct * t ^ t ,  
if *rsr % 7^  *ft rfa 3ft ^  s^rrrc 

% 1T T̂jpTT I w  f*Nw> TT
«ffa% st p̂t  «nol >̂t ?ftr *ft
sht̂ t un>P^r forr 1 ^  H t̂ 

ftr?nft ^T5r^t*ft Jr
»r«rr «rr *ffc fsnr-ftr̂  wHf vt  
f%*jT, fit ^  ifjjr «it, f a ^ r  ^  

*tot «tt, sft *T-Tr «rr 1 *f% ^ t —
■PT'T ¥t R̂?TT ftKpft ’TOT ¥t 
«5  f̂t̂ r * t  T<f #' Tprf a r s  sr??

~3R<rr g-ff «ft st\t  if sft
M\fo ^  ^
»ftfe*r «ft 1 ^  ^
t o t o  ^r ^ u h  ^
*  * k  % 5Tf?T r̂rKY 5JT95 % 7
M i^i ^>r h  4> ^ fe*rr 1

^  v tw z : if ^
Trsift ^r *r«fr q-ff fiwr *ptt |, 

tt»jt % fa% jfr 7T 
prr |, ft?

^w iri *ftr ^ fon srm  1

ff^c7r̂ T ^«rwt»ff %itit®t 
If ^  f t  | —  t  r̂f̂ rr i  %
<?ft f;nt>T?r ?  1 3’f^ ^ 'ft 'f f  %^nptT 
% zw -v zx  sre^ t ^t t z  >̂rr T^t 

%ftnr t  ^ ^«rt ^  ft? 5«t 
tsrt-^rr m a r fv t  ?^t*r ^?TTTt| 1 
gft «ft «̂rr> * t^ r | —

 ̂^  T5T̂ >

PihPw + iTti ^ 1 f^r
®pt y R r ft  TT y't- vs|*1-4̂ 1 l̂ snj1 <^4i 

? m , ^  ?Tf2T fffr fiJtT, 3R-

^n êzT T«RT ft»FT I ^  5T ^nr

?t«IT— wwrf erf  Tt^TT, 
^ 1% ^T"ft tttrrftiff % 5tW ^r «rm f 

s fk  ^  % » ir  wt ft«ri?r
^gr ̂ T̂T i f l  T̂SiTf 1̂?

<t ih t  srr^, w?, ?w  *ti**-. f+^ 'WtT,
51^ T̂ IT '3TTIT— of ld~t 

^ t  ?  <(qn4 I

W  % MfaPi.f f ^ ^ ft> 5^
»IR Jf ^  JlftlferT 5Tf I ^
»ft 5»tt̂  ®rft f r  ,rr  ̂ Jf fft^pra' 
^iC |?it ^roft ®ft 5fr =r^ft 3f * t + <.idl 
«ft, jttt Trts?fy «it 1 ^  nra’ »f 3ft ?ftT?T
5TTT +ldiit «ft, ?pft rRT ̂  3̂̂ >T "TnT ?JT?

^ 1 » ^ K id < ? ¥ ^ r » r ^ t  5 r^ H  4TI<^
sff | -c( | ^  ^ fip T̂t

irrjr  ̂ \d*i
v®  ^<^1  <. fipTi r̂ri,

W  % 5 5^ 1^ ^ t ?I>4KV t t
^T, f%*T f̂ H*S

sftT i l % n  fT^t I ^T  %

?rk Jrrw»rft f?«r 
ffrf I STTWO' ^  ^ e f f  Jf T^t
^ t ^ f t  % ?t ¥RZT 
5»r % tr̂ j 55fk ŜT fe n  | , 3ft

STT̂ afe % HT T̂'TT’ft % T̂T ^tPpftWt % 
*rrf^ 5% ?f> r t srft qr 3ft snrr

m fViff ^ r  % si<ti^ ^ !j i 1

3f% f̂ T5  ^1 s !4i ^ ^ 1̂11;
^ rtT 5T ?̂r Jf ^T #WT, 'i f t ^ r

«nn?r ^  i&m\ >̂1 ’t'n , ^tfr
%wt*r ffRftqsft >̂r >«ii4 1 

I  |

^wnr ?̂r ^sr |, ? p i
I«l»im ^ I *fi «=T % ^t*ft ?̂T
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*ft ^>5 ^ ft? ^
^1+1 zftvRT «ft, 3ST
«Ft Tto" ^ I ^  ^TF^T
w tt srfa ^  w>rf % f̂r %tY ^ r e tacs
f f ,  ^  9 T F R - 5 T T 5 T  ^ T %  f  I

fpr ^  ̂ ifr f% fprm *
3R-3R <RT qg^TT t  I
%r*r t  froft s i r  ^ i^ r r  %
3R-3R ^t ^  Tft
t  ^  t p r ^ r ^ t

S F H t  * T T  ^ T r f t  7 |  I v F T  “ F T

+^1 *i^t t̂t ftr sptt f*r
*m  t o t t  ^  ^

• e f t  v s f t  ^ F H T f a ^  U N  f ^ T  i f f a R T

% fcnt 37% f , ?*T *IT I
f*T % fa

%  1 % %  ? T T T  f e ^ f t  S T T  ^ T T ?  s f t r  S T R ^  t  

5fA f  I $  T̂cT I T̂frTT g,
« t » $ * l l O vjf̂ TT Mlcff 4i<*+>!< 
5TTT fl- ^ if T̂ TT I
2rF?̂  T̂T f*T f̂bM* *T srfER> ^PkTT 

; ^rr % mirftr tr^r ir
• sn* % ^rr^r ftifera- | 1 f ^ f t  faren
“* T * T  $  |, ^ T  % fotft T T ^ T  $

| 1 s s f a q  ^ w t

^  *P**IT I  ? *TR3T T̂cT f̂TTV ?

f  ^ Ft

"iTT^ «6ill T̂frTT |T WlPp % Wfa
: f  f% srraftirR
^ P m h o t  w  t  ? 3ft 32n T̂

JTft %f^T ?R- f  TO
%  3r 2 R T R T  ^ I f n i  ^  < 1 9 1 1 Sf

^  qr ^  q^RHt ?TTf^T 
^ r r t  « f t ,  e ft ^  #  ^ r f i r  3?

■JTfT qr ^fis,r iroPrsiM ^ t -  
qr ?fk  c r  ^ 

|  I 1 9 1 6  ^  w  f w p = n r  

% ^TR ^T f^^dK f^TT <ifV?[ ^T %
3RF6T % ^  ^  C^-

fRr ^ r ft  snrg «fv j ^  ^

T̂RTT
w  1 ^  TT^jf^r^r T̂ t

Association for the control and mana-
gement of the Lady Hardinge Medical 
College for Women and hospital for 
Women and children.

f fe f t  ^ ?n% fm  *r % f^nni ^  « ^ - 
ftr^fR " d w t  «r8Prw
iR6o%sra>TTf3rcfti*r «n«r^ «ff

M'M 9Trff %
r̂«r ?n*r w  st^ t x  # :

( 1 ) sn f̂sriTR ^r ftwr 
% f^T r̂ur ^i%rwf *rk Jr«^f % 
3<rsnT % f^T SRSET T̂<TT I

( 2) HTT5T *r #f^pw  *r% rm f 
q?t «Rff % wa' v t  s^rmi ^ t r t ,

( 3) to ! *rk snfinff ^  f«nj
srfijwr spt aprcST ^T’TT I ^ S$ 
% 1TH 11 % firtT ^
w i t  fR  % fe n  I , ^  % *r* *r f ^
<Tf% ft  3rTT feTT | fa 1974-75 if 
fad'TT ftPTT, 1975-76 faff’ll 
felT nftK 1976-77 *f faiPTT fWT«
f V t  W fe  ^  ^  ^  t  <
m  f*W 2 ^Ttf 15 MTC
f*r %■ ft*ff 1 1  2 sF^t? 15 »rra w n  
% ^ t  * tw tt  k ^tK mr s* * r  
fwr^r ytwr-fT r̂r sr̂ rr r̂r̂  «rVr f ^  

Jtft- spt ?ar f ift it  srrcr *ftr f s t  
•»ft ^ r  srrtr fa  %?r *?f ^  vft, tft f  
tfTO-TT f  fa  ?HK fJT (T̂ T t  
fir  ?:S57-faft5T JTR smrfT ?f>T Hf t t l  
arrtnrr f a  «<+tt r̂r̂ Tr ffft

‘?M Epfi f̂T ^  STfTT ^ T  t ,  STW 
fiTRt qwNr sft frr I  i >T?ft5iT jft f>r 
t  5fcT ft  5Tr3T'T f."^T | I ir
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t t 3t 5rrm«r] 
fW m  if Tff | f
sfk *T JT5TT qrt srprspKtf | 
? jtP=pt  ff % srfir ^  |tr
5TT% «Oa ?<id( % ?TI*r TfT'TT |? I 
7? *3^7 ?ftT *T£?T f̂ TTT, Ttnf 

f  rm ^cTT I  I w  
t t  ftr«rr t t  *<tt Prtcrr ^
urafcr f% fw r  trforc sk t  f t w r  
Pi 0«i+| 5TTT Pt><l *1% 'St iOtk . fHrtsr1! 
*f STfofjeT fewrftlRT T̂ P ^  4Ih I *TT I 
3Ĵ  ufa" *<|qo|<f>f r̂ '̂W ft>if *Pt.o '

5R-5TT ^  fe m t  ^  | ft: 
Pi Id I jfr TST t  I ^Tprcr

*n«FR i *  Tt *pt#
^T%r | p̂r 1953 »T $
WT̂ '̂T >TT sftr 'dtl'A ^^mPi 
% 'HTTrr yxvtx ^ s**it %
+W+M spT 5PRJ % ftrr fT
f^Rrra irfafaro, 1 890 stttt 5 % 

^ ^  f$t*r ^rrf *ft 1 %$ wtH 
% STCTfa, 5K TO  swtaw ir few % far 
^  *̂nfTcr n f «ft, ^tf
<rfr^r ?rff ftsu w  «n ft^ j *T?rr- 
ftrcn^r r̂r sr ŝr sr it ept  if Prf̂ T

ft*lT ’RT *it rpftfe^SR P)iy»IN"l 
*lf *ft I I*T % ’Htfl'1 %*£ 

'TpHwftj^i f^nm  sc f̂y 
qqtfatn>R 'KTT fe ^  ft

srre ft %st frf%»r
Î%3T 'RTT fq*H ^ipsi^t »CT7 

ft^T ^05 ftrrff &TTT P»>*»I •fll'll
«TT, 11 ^  1953 % WTTrfhT PMltf 
? m r a  if M^cr jrt n*ft *Tf 1 

116.00 hts. . .........

©raf % ftrc; Ph Pi+) ftRTw
?rh: 5RET spV ?ffc

?T *i i w  TOT( ^ 195 9 if—hsi •T̂ t
*n^T 'OT T̂̂PT ^  Tfwt «f,
5ipr r r s iw d  ? w ^ r  ^ fr  1

fa ^ FT 1959 K

' ^rfrn- srprfwFT ?fiT
W rfH  STT% fm  if ^  ftrr rpr 
MWl*) *T̂ T f t w  *JT I inTT MWK 

1̂T frr jprr 1 if ? jm  *ftr 
T̂T i, ÎT̂T ?(̂ lf I

W  SPfRPT % ftltj T̂T. TT33T 
?TWT if 5̂T ft̂ TT >t*rT *JT, ft>^
?rro irfs^r f?r ^ it  % farte
% TTVT ^TTff %f(T ,T1T I

?To g iftw  *TOT : JH+I WT
ftrtsr «rr ^  t̂  ft? f %
?T?*TI *T '̂TPTT 3TT̂ ? v m i  ^9% T̂*T- 
T̂aT if PlTl^i ssrrf eft «l<IN<l<t 

f%Tr% 3?r  | ? w t  srsrr^rft 
M lti nqH^ % JTT ^
^ *!<nT Pt'Mi cfr ?TN% *f^T^T

»ft ^5TT «JT ?

*(t TT5f f l ( W ( )  : ^wM l 
srrr̂ T ^nwr, ^  ?TR r̂ ?if t o *  ^ w  
I  ftr f w  f  #' wfftr ^r%
(«i»ii  f?nFF Jiitf ^  f®PTT 3fT 

^ I wialf % f w  oZT̂ TT 
?f>T ST̂ H- % »TRcf 9TV1T
% fir *TT% ?T«T if %% % ^  if f ^ T  
ft^T t  I

^ p r  tpr q^fpr HPrnr t  t 
'smx :rm ^rrafft ^  4)fT?rT̂ ,

^ i ^  ^ri%n
f^ a r  ^  *R»nrRr,
% ?TfT% if 1956 if ^ipM'd f W  W
«tt i 5% 'ft  T w tr «ftr ^r% Tfr-

<̂ r ¥ HTWr % 1954 i f ' 
3|t HWrf̂ T «TR5T «T=FTT ?PT ft  «ft,

ftp# *r fir?ft ir wr*fT »rar
*TT I ^T ^Kl *f î lcTf 3*Tf
♦HKjf ^  y^nmr % ^rr^’T
% WTOT +K+'IJ'. 5TTT [̂TT ftw  l̂lrtT
^ i fro^r ^nr % ^ tp t a « R '  

fe r  9 ?p m  YFRFft w t  n̂f r
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qf% srrq^t êrr ferr |
^  ftrerr *ft7 fofa^rr q?t f t
7?t 1 1

w  SCWTH ?TR<T *R^R
5 R T  * T f e f  tr^T ?T5pT 5 R ^ T  « f t i  ST7T ftW T
^rtt 1 1 ^rr^rft *rar arrer f%fa?*rr«R, 
%st frf^r sft%5t <m
% % ^rnr qft q73>
^faant 5rpt qR-rr | i ^  ^

^ fa  irffsrreft qft a r ^ i t h  
^ t  ftren cn?T ^rff^urt srt7 ’̂^ ' t 
% farq ^?tct fsrfacgr gfasmj sq^ssr 
qR*T % % t  ^sft frf¥*T 
tft7 ^TRrft *R»T «|H fa ft w lW  
*F*q#W P̂t ^  ^  tff*TR % FT *T 

fa*TT SfTir |

qrt f *  *l7f^ f  fa  ^ *T
f̂iCTT *T^3t #FTT I

wrtff *r *ft o zr ^ tt ^  yirp<r
qR % ?ft7 '3'*f f̂tST tRVR % f̂ RTOTT 

% l*T>< f t  ^T Wftil % 5T^t F̂t
^rfar^cT ^ t r t  snr ^ ktt  & sft7o o N«
^T % 5FPT Sf *JHR HRT T̂T ^RkTT ^ I
d^rfq , ^rr ^t r t , 3T?r qrt
g M r o  qJ7% % farr ^ f  szt pt  w  

T̂TCnTT fa  HfWiMi >̂T
«T «T5*T, SRfa 3 f  f ^ f t  3Ft
f^fa^rr-ftraT d^i qrff^mft ?ftr 
% ^i^nr q?t ^ r  wm %q>roq?t*w

^ t f t  tr̂ T TffW T̂PTT «Fft 7^ I 
^T t ^ t f  q f ^ T  ?Tftf>TT,
3 f  « H I  T ^ T T  I 4 K + K  £ R T  1*T  «ft 
^f^mff % <tTo t ^»i qr7% qrr i*qr srk
^R^rr *Tf ft^rr fa  ^ r  ^t #^ m ff %

qrt wmi<t ^t
f i m r  1 ̂ r«ft f?r ^ t ^RfR t

T̂HR- ^  r^cll «JT
^ “fâ T 'ERVfCt F̂T f̂t ^HT

irwrrrft Sr^Hai | ^ r ^ t  
^ft f ^ r t  1 m

f̂t gfW R , q rfw fr^  q^rn, 

^  ^  IVr̂ Pd OT4H, ^R^nxtVrT 
% f c m  t o  ?nfa ^t ^ r
f w  7 ft «ft ^  f̂t ftiir^ ^nr ^ rtft  1

# f t  frft^r w ft^r  ^r#^r ^  
T̂FTcn̂ f ^  fa?tft % W RH ^ti % ?n%

25 ^ ^ m t 1975 % ^r^q r̂ t̂rt >̂t 
ftrqiif^r ?̂t «ft fa  ^tr?t 9 t v r  w  
^rftc^f ?ftr qfr^Fqffnff r̂ffcr 

^t Mfttt\< % #  #  [
^  ^ ^  ^ <̂T>l « 1̂<l

^ ^ tf WTR^t | I

110 0 % *T>0fli +4^i 0 ^^t fifinr
% f .  250 % +<)«< ^nf^Rt
W j rjV r̂ | 1 ^ r  ^nfr

?̂t fR* ^R^nrt <r<n < qr ?rr 

fir f̂t ? n f t ^  ^  |m «rr i

1^7 ?ft7 f  «ldl ^  I qt?T

*Ft «fld" f̂ TT̂  Tfa f̂t % ^t ^ I 
vcft rR> T̂ft ;jft faerrqT | t  fr ^ f  

vd HcfTl ^ t f  ^FT^R-
ftPT 5ER3FR ^ f t .  «ft I *m
f f ^ t  *pt n361 ^R ^  I fq  ^ f T
ipr f^TFff ^t ^r  qrfifrv

1 ^ fa R  ^R f^RT ^ I F̂R?t 
T̂PT ^ fa  fq  ift % 7 ^

^ 'dH % W71W7 farr T̂RT I >̂r| r̂t
600, T̂I% ?ft fW di ^ ?ft7 W
ir qrt T̂RTT ^ t  q7
rfkr *ft7 ^ ft  qr ?rteif ft%
| 1 %fa?r ?ift eft % f 7 ^  ^r 2frrq 

f ,  •& { ^ t  ?rft fe rr «jt ^rvmr
«TT I # fa ^  fq>7 »ft ?HR fTT SFT t o t  fr^T
^ntr ?ft f^r wft ^ r  ir ?rt ^?t ^  vt
T’OT I f*T ^TfcT ^  f a  ^*T qft

?rftjq> ^ srfW i zif ?t f t

^ t  3TTCT I  %ft7 ^ r  qft % m  
w ? n  1 « ft^ 5 ft^ »T  ^ ^ f 
f^T ^  q>7 felT f  I ^TR^T Jjfa-

2324 L.S.—13
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TT5T *iiTT̂ <n]

* f % £ t ,  ̂ f h r ?  * f a r f % 3 r ,  f c ^ f t

faeHT 1+Heii
^ tfcHI fFT *ft d«T ^ ?*T I ?RR*
strt  ^  t  f t  qt^r %^r sft 
^ ct o  ^  f ,
f c ^ f t i j P r c r i f e ' t  %  < r m  t  1 % ^ r ^  

' t o t  ^  f  , *T |ft  w t o r  |  i

tifa«C 3TCT3T fPT % 3TcT «K<9' 7^% 
f ,  ^ o  ^ f t o  * ;  I

ôFT ^ ^  T^T f  f t  ^ 9
^falRT ^  % fWT t$x  <z\ HTTT, TO
srk S^r ^fT fe n  n̂tr 1 ?mr 
* o  * f t o  t f t o  t o t  3T3T ^  e ft ? * TC\
* J t  % %  »r  a p t f  ^  I  I

f p r  ^ r t  ^  3?r i ^ f t r  

Hi 'tsjtt f t  fe^rt s f^ fad t %C\ £
m v  m r  p T  * f t  t o h  | ,  

* r ? f t * r f  s f t r  ^  ^ p i t  g s r r  * f t

%, * t  c ft^ ft %  W t ^ T

ff sftr eftaft % ^nr f̂ ^ftf *rfir-.
Tfa ^ ^t i w  TO
^ r n ^ T f t P T ^  P « K f l W l  ^ t  * f t  ^ G R T  CT ^ T T  

|  1 f t r  * f t  ?t ^  * f t  W T T

f t r r  ^  * j o  s f t o  t f t o

^  m  ^  % f 3Tpr<=ri%dt ^  m  ?r ^

hT^h ^  ^  ^tt ftrr 5  f t
f [ *T  W c H T  ^  q f t s r f t r c t

^ t  * f t  « r r w  ^ t  ^ t f m  fT R %  «pt ^  

f t  d̂Hl T̂ *T ^  spt T̂eT
^  I

SHRI VAYALAR RAVI: Their com-
plaint is very simple now. Your Min- 
stry has agreed to certain conditions 
fcr its remaining academic only, but 
their complaint is that you are not 
implementing the agreement.

: ( f ^ f t  n zx ): 
crrcr*fi'*rro’ <T i #  jtt 

£  *Tt>rf i ?f srrwt fcra nt f1

f 1  ?n<r£
$  sm  t  ift t  1
ftrSTf̂ RT: »Thr *r?TTt #
^1+K  ^  »ft 5ft | I ^ r

«tid 'tî l ^ f?r 3ft <fte  ̂
% bcf<̂  q ̂  ?  nlfti ?rn 3fTTT;

ijPT^Rril ^r# 5?rr ?  rft Bcpfr 
f»r ^ ?»r 1 a> ^ r

Jr t̂ V ft  »rf | i ^  ^rfe-
?ftT?T | I «ft aFTpJrdliJ ?TR% 

Hf’iq % ft̂ IT ^ ?̂t STPT fT3?T If
* *  f , n^t f*r ^ r  1 1

«rt t w  «o<w«i : wf%«r %
^  f*T % ^t tfHtHz ff̂ JT ^ 

^  ^  f^IT. ^  WT 
tiHj) ?ftf5W I >TR̂ fW ttT̂ T
% ^  spfT Jlft *jGwl%<n T̂T 5PT 
% i r f t w * f f ^ r f < s ? n r r p T  | i 
%* f^r f̂t qfari%d't f^ ft  t
5PTT ^O l̂ to f̂to f^Tt TOT T̂T rff 
^  ^t *r f»r «Ft ^rtf iHIMfri 

ffrt 1

I

^
^ ^tft^r 1 f̂t ^r |
^  ^rfr f̂%#t ^ f t ,  ?ftr ?rn7% f̂t
T O T  ft̂ TT ^ ^  ĈTTT ^  I

«ft TT5T HKIW #  ftRT f̂ TT
^  w  ftrgtrr w\ w^m  f  f t  

p̂rtpt Sqi, ^rnr .̂<̂ 4-1 < 1 iftr ^ ft 
^t r̂nv

^?nr | 1 tfrr ^ftf^R |?r
m ^  «ft ^ T  | f t  f ^ f t  T#5T 
| $ ^ p ft  il^ M d l I  f t ^ ^ T  

^ ?PR *  T̂ft dt KpRTW fT 
^T ^  % ^ r  iiWRdT ^ T  $ 1

^ t  r̂ f t  WT WcT \
^ +^1 ^  f t  eft
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TFft sftr ftreFit q«ffa

f — zrr

q?# ^  w z  ^  snfr̂ r ^  *r

d w i  ^RT ?FT f̂hft % vRrPTT I eft 
?*T ^  ft? spTT̂  9̂T
q̂ 'fcRTT ftsrffl- if

?fk  ^ f t W  TpfV ^  far%

I f^ rft  VT *ra?̂  ^t
I # f^ r  f  ’TFT̂ fW Tfa *ft $t 

4i5Hd g ft? fuel'll vŵ iqi &
ftsqf7#t f e r  ^  ^

% ftr^ #mr f  1 * f r  ^rr* fw  
^rt ftr f, gir ^pt *?t Tftr aft
^>r ?  eft ^t ^  r̂ ^ tf snqfri

t  1

st pt  t o - ftr^rft spt  t̂rtV, j t f t -
% t  sre^ntft *ft st pt ^ $tr
|, t  SRPR ^Tf T̂ T f  *T
qrf^pn^nrft *ft^r if siwr ff ft?
^T^TTTr % T̂EZHT *t *TRl I
?TF3T fTT T̂SSTT
qr frqti *nr»ft if *nrr qz r̂ qr T^fl 
qst 1 ?rrq ^t*ft *t w r t  f%̂ n

fpT ^  'Tiff I *f% ^  feTT
ft? ^  frqts t w  t t̂  j  f̂s^r
qr 1 f̂t *frft *T|ft spf
qrot, f̂t ft? ^rft 1 rft^r%
ftnt ft*r ^t ^ r  7  1 ^ft? ^
225  q̂ r ^ f r q V  £ ^otth
M l  P̂TT, fqJT *ft*TT ÊZnT̂ T 
t o t  w r ftcrPr ̂ T r̂rf % m  *f ?
^ r ?̂t 3<sH i eft Ih *1 f̂
F̂FT ?Tft T̂ T I fqTTlft^T^t

9HT |  1 ^ r  f  ft> q^ft
*in®«I ^TT̂  ftw^T 'T r̂t
f w  ft? fJT W ift if iTTtt T# I
^T % ftFt ^  5PT t ,  # ^  qfrt
^T^RT >̂TeTT f, I ^TRt
§ ^ r ^ t  ? rm  ^ t  ^r, w&ftft qcr

m  f̂ Rt r̂ m  ^t, ?fr»T
HfWvFT ^ =t t̂, t

%$ VT T̂TcTT g I

^T° JffTifT .’ ît, ^
eft̂ eTT ft? 5T»ft 1ft mq- ?ft^<
^R t | I  t  W  q ^  m^TT ?

îfs î ^t ^rt ^tftrq 1

«ft THT T̂TTTtRrr : ^ ft?
5R ^RS?R ?TT% fFT f̂ ̂  %̂ ft,
1iftw f ^ n ^ l T̂FR 5^% ^ K l T O R  
| ft? 5RR 4T<«f>T< % fPT f̂ 3q^P?T t̂eft 
^ eft fvenrr ^e t r  ^
ft?cTTT J¥R fteTT f ,  3̂RT% f̂
^ I T̂T% ^ q>FRT *î t ^  ̂  ̂ ^Teft

1 T̂RR ^t ?rq% t̂̂ t i 
^7% 5^  ^TT ft? WT R̂TR ft?

?r«» ^ ?T5®T 5^R  vTRT T̂T Ĥ eTT

1 1

MR. DEPUTY SPEAKER: The ques-
tion is:

“That the Bill to provide for the 
acquisition olf the Lady Hardinge 
Medical College and Hospital and 
for the management of the Kalavati 
Saran Hospital, with a view to ensur-
ing better facilities for higher me-
dical education for women and me-
dical facilities for women and child-
ren in the Union territory of Delhi 
and for matters connected therewith 
or incidental thereto, be taken into 
consideration. ̂

The motion was adopted.

MR. DEPUTY SPEAKER: Now we 
shall take up clause-by-clause consi-
deration of the Bill.

Clause 2— 'Definitions)

sft TRT «*TTW*jr : # MfdN R̂cTT

i  :
Page 2, line 24.—

for ‘ -17th March, 1957”, 
substitute “ 17th April, 1957* (1)
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MR. DEPUTY SPEAKER: The
question is:

“Page \  line 24,— 
for “ 17th March, 1957” , 
substitute “17th April, 1957”.

The motion was adopted.

MR DEPUTY SPEAKER: The ques-
tion is:

“That clause 2, as amended, stand 
part of the Bill.”

The motion was adopted.

Clause 2, as amended, was added to 
the BUI.
Clauses 8 to 19 were added to the Bill.
Clause 1, the Enacting Formula' and 
the Title were added to the Bill.

m i  vfrrwn : ft

t  -■ —

“ftr fajJTfr, fsnr if srcftfircr 
fu r sir t w  fipir i”

MB. DEPUTY SPEAKER: The ques- 
tiosi is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

16.18 fefS.
MOTION RE WHITE PAPER ON 
MISUSE OF MASS MEDIA DURING 
THE . INTERNAL EMERGENCY— 

contd.

MR. pEFUTY-gPEAKER: Now we 
shall take up the discussion regarding 
the White Paper on misuse of mass 
media. The first speaker is Dr. Murli 
Manohar Joshi.

STPTSirft -ql^di f
?r>rf srf «i•win'll' aft »rf

srmr «rrftr

T|nt, eft ^  ^  T|*fr ST ^
^ q'Wlif) ^t STPT 9?fT f> ?

: ^  I  1

SHRI V. ARUNACHALAM (Tiru- 
nelveli): Last time from Anna DMK 
no member was allowed to speak.

MR DEPUTY-SPEAKER: Your
name is there. Your turn will come.

SHRI V. ARUNACHALAM: Pre-
ference should be given.

MR. DEPUTY-SPEAKER: Anna
DMK has 25 members As and when 
your turn comes, you will be called. 
Perhaps you are not aware that only 
three members spoke last time. One 
from the Congress, one from the 
Janata Party and one from the Mar-
xist Party. Naturally, the Janata 
Party will have to be called.

Dr. Murli Manohar Joshi.

TTo *JTF?t ifhfft ) :
Mlti|83" Hfft^T ft g^MI ^

B^t ^t 3TeT %
I  f t  5 *  snsrcr %

pqiftn qr ^  *jcr ^t firmer ster-ra
% *1+151 T̂ TT ^ I «lld % farr 

tft TOTf êfT f  f t  ?TT?t 5FRftT̂ r 
ft, ̂ |uH ftt£$T iTRTT ^
ft̂ TT VT, iMlf^el ftm , *ft,

ftwr ^t I STRT HTCT *JKd,
*fTT<T ^t ^Hdl T̂cT %
STCiflT WT3t TOTf êft | f t  W  
^ vi ltl*l 'jpRTT %
f̂PTCT sft ft^t ^ , ^T^t T̂T

% ftrr* spflRt
^ I

^ f t  $  steFT  ̂% ft^T ft
3>J5 ft «FfpTT f t  ^TTRT
fi ĵfei % <TkM efrnY ^t ft^i 
?r t  m, ^ftf ’Hiyi<ui WFft ^Tr «ft i 

^%rr % cn?w % 125?

Media during 360
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361 Misuse of Mass KARTIKA 2&, 1899 (SAKA) Media during
Emergency (M)

iprejpT % siRmif^a fa n  
to t  | 1 f  r̂r«ft
«fr ^r% %rar
g w  1 1

fr ‘̂ ?̂r*r a’jTTf .5fif*r srt ^
i

snj 3RPT *pt ?  f « m ^ f  sii=ii <rfiWt 
|$ t  f a t r r  11

*retfa*f («CFlt) % itft, j t r  % i ^ ,  
*n> % ?tr % far* wr eh *i cTRcft f  i 
-jpraT TT 3f?r r̂*tt UrTRTT fft sftt 'Ji*ini 
% % ftitr ^  f ^  apt?Ffr ft, ?ft f
*5 if *TT*I% *TT5fV j? I
<rf*raY, h *h *i *n ^rer * f r t  « * i * d  *5̂ 3̂  
t  s r r a  f  1

STFft ?T *?T >̂T * ^ 7  ^ I
<11 °ri frfkrr sftr sraT T̂T JĴ 3>
|, 3ft M M K  *ffc p̂ZTR ^T fireta

% fa ir a s V  f*<ft |  1 s n ra - 
f^ fir % 5 k n r^ r  *n'ift f f a r  fenr
«IMI I 5*1 A J1T1d t TTT̂T̂T ?ftT
^ft^T % 3ST ^noft PKT % 5RT?
fan , s s  % faq ^ w i f  % <n5r
I  1

W  ?<?fw ?fr ^ ^>n ^*mr |
ftr ^  ^  ^ r e ?  % *ptpt | 1 ? ^ T  
l/lO«rt f^TT 3WTT I  sfk  9 /1 0  5ft

I 3TT gSTT ^ I

It is just like an iceberg, l/10th above 
and 9/10th submerged.

*iW ld ftsifif %  *TTW »ftfc lT,
s h k  WTEPff, % ^wft^T ^dHI?
w  sn ft n ^ ifiid  f t  f  1

?*• itm w  % 6 Jr sfhTrft
sfara irrtft forr »m  |,
fa *  *f ^51 nr ft? s^ tt s m f

TT iPT ?T̂ f (ftcT!

I  I

“Quite honestly, I don’t know 
what it means. Who has credibility? 
ilie  newspapers who had day in and 
(ley out printed falsehood? Whose 
every prediction has turned out to 
be false?"

^  | ftr SJWiHtft sre-
W'fim ^ 1 *nrfa ^
|, fVRRnftlT | itT S*%35T*T

>ra ŝr ^  f  1

f t t  If QJifaqt «ft
Sfl-^r^qHT ^TrlT 1 1

“I have said here in a meeting of 
Secretaries that while anybody is in 
Government service, they are bound 
tu obey the orders of Government, 
if they feel that the Government 
policy it not right, they are unable 
to obey, they have some other views 
which they want to express, nobody 
is stopping them from resigning and 
joining any organisation.*'

They can resign and go.

it *T$ fa qf? OTT ̂ PTT %
Sn̂ T *THrl, <<[<5 SMN ̂ %

% i r h t t  eft ?rnr
f«i4>M 1 vrWi^iwt vtT

qr #  ^nnr
?ff^T qr m r
to t ^Tnrnu 19 if to t t  :

“According to these guidelines ‘the 
speecnes of Members of Legislature 
t!S/Parliament participating in a de-
bate will not be published in any 
nianber or from but their names and 
party affiliation may be mentioned/’

STR qTRIHTJ 2o if ^ T  W

I :

“In other words, conditions laid 
down for reporting of proceedings 
m Parliament were not less but 
more severe than the general pre- 
censorship on the press for other 
matters. Dtirittg the Monsoon Ses-
sion of 1975, the entire proceedings
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[3 T0 ireft
were to be submitted for pre-censor- 
ship/’

qrff ^  *if ffTf
^t «rTcft ^ far ^sfhr t  i
st f *  ^arf *ft % *ft * f  *Fft i

d ^  3TT-̂ TT "FfT ^ldl ^ ft>
#  tffararr (w te^r) f r o  ^
9RW f f̂t TTR ,̂ vift *pft*ftft Wtt 
Mltsî i+k % ftsMltti T̂ft ^Idl  ̂ I
%Pf t  qrf%m*fe *tft sftftfcm t * 
sfMrflrfarr ?tpt ftvm wr «rr i *ft 
W  *fV t̂ pt t  *ft

vrr^wt, 411411*1 sftr T̂RTT̂ Wf 
f̂t r̂ftr̂ Pfci ^ f r  |, *ft sttct  
Ĥd^d! eTTT m^iftfRWr 5mfa> 

*n% ^  ŝ fld f t r
^RT^t w fa r ft  Si+lfrid ft% ^  

YTTTTBT f̂ PT *ft*ft *T 
f̂ TT, 3 *TfR*T % RW ff RT
*rfsRTt*T ^TRT T̂fftT |

+ («eM 21 T̂T 3HT 4|q*itar| :

All ihese guidelines were framed 
with the approval of the Mi-
nister, I & B, the great infamous Mr. 
V. C. Shukla. He wrote to Shri Ra- 
ghuramaiah on January 1, 1976, to 
obtain the clearance of the Speaker of 
the Lok Sabha and the Chairman of 
the Rajya Sabha to precensorship. 
There is nothing available to show 
what happened thereafter. Shortly 
afterwards a room in Parliament 
House was set aside for this purpose.

STF3T d^H faTTSrt <TCT % t̂NtS 
% ?ft*ff ?nr ^ far ?ft% writ
ŴT 'JiMl ^ I I  *Tf HdI T̂ft 
■qcidi fa ft̂ T îf'td % Ml<̂ l ^ *4̂1 

*PTT ?ftT TT̂ T T̂T if flJJKfil*!' 
#5FTT TOTT \ $ ^TT l̂^dl f  T̂T 
*Tf «  ^ | ? ^ f t f ^ ^ T 2 l f
qrnrpf> $  «t *r  ft^T *nrr ^ %

3HT HftoT 9TTCPT ^TT T R
3Tft T̂fcTT ̂  *Tf f  T̂nTHT xilfqT
i \ ^rr qrf^FT

ftr zr?t qr ^rrftrq’ f  s r t  ^tpt i 

^ rfe^ r  f̂r cfr ^  ^ t fr

fBTT, f^ r  ^ f^TT, w d ^ r r
fr o  % ?n^r ?r ?TPTr, f e r  ^  wt + t

sf t  v t f
| i ^rr vx  ? r ^

% ?rr̂ 9r % ?t%Pcsrt ?fV7 
?n^r ^RTT | ? q-f 

| i farcr % g;# fcr, forr
% f̂t ferr *mr 

s fk  # 1̂-
% ^n7T(% ?t r̂r w f -
^TFT % STTr fspcr T{(T f f  ^

*w r ^=tr ^  srr^r ft, 
f  ?n f ^<ft5R t  ^ft 5 ®

ft  TfT| ^rf ^  cn;<T> ?m n j  
% ftrq ^j?f fw r  TfT | ^ f 
tr̂ > ^Tf ^nrnj f t

| % s s t h  t̂$rt wrr fwr

f5Rf f^^ft SRTTT % ?TT̂ T % ^t
T̂iTt ^rq-^rft % #‘9n:ftrT tsnrr
P̂Tr, 3n r ^ ft

^rf^ft^T ^Frnrr t̂ f t t  i *Tf
% ^fT <TT<TET | 1 ^Tf ^t ^T̂ f-

^ t eft^r ^t w  | 1
f ^  r̂F̂ oETfaFcr % vftr^n:, tt%z 5rn> 

^t ’TrRTRTW  ̂ % ^R^ff %
iffk'trz ^ t «r*t f^rr 1 ^?r f̂t ̂ rrt
^ |qN f̂t f̂ld  ̂ >̂T T̂f jfc^d
^ft^r 1 3i^t ^thtn ; ?r%^r ?> 

|  fir^ ^T^rt,
fw r  r̂rq i f  ^  f̂t

3r k pt  ^ r r  f  ^ f

*rtr ^crnr f% 2 i^t ^f%*rr|Sr

ift f  ̂  ^ fr  tot  | ^ q m t

I  1
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iTTftTO 11 7 5  26 <TT JI1

Secretary further stated that there 
is no time to lose and we have imme-
diately to gear up our publicity ma-
chinery to achieve the above objectiv-
es. In this connection he made a re-
ference to the paper prepared by so 
ana so containing very useful sugges-
tions in regard to the methodology and 
the contents of the programmes.

w r sffrnr «rr, ^rr
ftT'T «RTETT *TT

^  w fa  q?r i f  ?f£f f w  *t o t  
t  I ^  ^TTeT i f

^  ^T;ft jrpFRfftr 
1 % 37% «ft f^rm ^r 

9F=H | Enrf^Tf I

*r r s u  * p t  i 7 0 s f t r
71 nr N f :

Shukla and his bloodhounds were 
also working on secret plans for the 
Ministry. K. N. Prasad, with his 
espionage training, was not only 
building up dossiers on journalists and 
his own officers but was busy creating 
a full-scale network to spy on high- 
ups in the government, including 
Cabinet Ministers. For the first time 
in the history of the Information and 
Broadcasting Ministry, sophisticated 
electronic gadgets for bugging were 
imported. Prasad functioned in close 
concert with the Chief of RAW, R.
N. Kau. Slowly but steadily, Prasad 
was moving towards converting the 
entire Central Information Service in-
to a gigantic intelligence organisation. 
He had elaborate plans. Mockingly, 
he had told an officer: “What is the
Central Information Service, when we 
have nothing to inform the people? It 
should better be renamed Central In-

telligence Service. But then we need 
to screen the personnel thoroughly. 
There are dark horses in the cadre 
whose sympathies are with the Oppo-
sition.”

“Prasad, with the full backing of 
Shukla, wanted to place most of the 
media under police officers, and had 
even written to the Home Ministry 
asking for 14 Indian Police Service 
officers for the Ministry. In one of 
his confidential notes, Prasad com-
mented: “Central Information Ser-
vice people come into maximum 
contact with the press and other 
agencies who deal in public rela-
tions. It is a good cover. They 
(CIS people) should be trained to 
collect and disseminate information 
only for intelligence purposes”.

jraw r % 5t t t  *r«r f  © f w  srr
«rr 1 t o r  *rnF ^—

Jf g fjtf :

“To implement his threats, Shukla 
brought to the Ministry his loyal po-
lice officer, K. N. Prasad, as Officer 
on Special Duty with an Additional 
Secretary’s salary. Some called him 
“Shukla’s bulldog.” He was short 
dark and pugnacious, just the man 
to bamboozle the media. Prasad had 
served in Central Intelligence Bu-
reau and at one time he had been 
sent abroad for training in ‘Interna-
tional Communism” , perhaps just a 
cover for a training in CIA/KGB 
tactics. He had worked under Shukla 
in the Ministry of Defence Produc-
tion and had been an “excellent in-
former”.

«rr f̂t Pt^r t̂t i 
% T̂̂ tt tr# srmrrr ibmnr *rt %
*ft % *dl^T tT?7 srenT
f a m  sffTftm T̂T Tft 1

ePTPT jfrrcr srrfasrcf
g^RT sftr f̂ RT*T % srfti+pft

gTPTT T̂T *TT I ^

^ fWT I

1899 (SAKA) Media during 366
Emergency (M)
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[St irffeX 3fWV]
"Shukla was allegedly amitten by 

a film actress called Vidya Sinha. 
She was a member of the Indian 
team led by Shukla to the Canadian 
film festival. According to one film 
journal, the Minister knocked at the 
door of her hotel room and said, 
“ My name is Vidya, your name is 
Vidya. ’ Another journal said: “Un- 
confhrned reports which demand a 
probe allege that Vidya was in tears 
because erf the knock-knock on her 
door at nights! Once she had to 
take shelter with the Chopras (film 
producer fi. R. Chopra and w ife). . . .

“The editor of a film journal, who 
happened to be at the Taskent Film 
Festival; says he was told by his 
friend, film actress Katy Mirza: “He 
(Shukla) complimented me on my 
figure and took down-my room num-
ber. During the night he rang up 
after every ten minutes, saying 
please come to my room, Katy. Of 
course, I did not go.”
SHRI KANWAR LAL GUPTA 

(Delhi Sadar): Mr. Bedabrata Barua, 
there is no reaction to this from your 
side.

sft aft# : $ $—
fTT* SpRT, 3ft f
f% f*nrr teis* «it ,
fsFffn
% *rr* ^ft if ^  <rfw* *Pt dwrsirgt 

&  ^tftrw wt i

tft g fro— "srrstW  
*T*+K 5TO HTrfw ^RiT | I 
?̂t ?T?*T % ’T^T TT Sv|*fftT Whft

| I *f«TffHT j  5TPTT %
STNIdfMd % *R5plT % iTTn'
fTn snrrfw 'rat % b w  ferr i 

'tto r
g r im  fasrTto I  i 5t fsnr 
f  i ^  % <t«5 6 t*  *r*§r “>rrataR 

— %«rar T n m  Trcrr-

f CTI ®TT t  I ^  if
wt w t |  i fast % «rit fror ftr w  *f 

»rtsfr | , ^  f̂^TT nrat
^  * T r a t  I H ^ k * T I

’Tint r̂r 3ft m i TiViti if
^  I srar s r n r

^  f̂tftr'E,-— ^ t  t o  % smKcfa % 
#aft sff ^  $  far if 3rpr

nwt, »mft<re % i*r *f^r *pt
iTrfrsrcr if sRTftn t t t  ^ t
f f f t  f r T n  S H P  3 T T O  %  fi=P5T T O T  

%  ? * T P i  <TT W T - ' S l f  S T T  f i w  

T O  I ? €  S R > T T  * r n f t n ?  ^>T * f^ 9 T - 

 ̂t̂ T* U t' if ’TTijfaK ?rr f)̂ y| qTf 
T j [  ^T^IT I del'll j f t  3TRTT |

— f*r if ftrcr cpfa | ?rk
f 3 R r  ^  f ^ n a r  %  f ^ i T

5TTIR Ml Hum ^t 9TVTT % ^
^fff, %fifv?r f^r if ?ft ^ t

| ?ftT if H'C+'IT «5T 
f k r t E T  r ^ l  IP T T  ^  I 5ITC=T ^ '+  5T5T 

3T ?rtT W  «n ^ ff ^JT P̂TfTT 
3rm f¥ ^  ser fwwirf e w r

1 I T T r f t S R t  %  f f t i f f  %  W ? ? T  ^ f t- /
?*r fwd«r #?ttht  f — ^  %
*rr fe ft  sftr ^icf % w  ^t ftwr tot  i

ff; *!(t*rR-, *f̂ rf Tt %•
'TJ?T* <R 7^Tt;5rT^Tf, f?T̂
? r m  w*rfa | i f  ^t^ t t  f  ftr
*̂r=PT il't'^l'f'i P+'Mi 3TPT 4t1 *. 3TN' 

5TPT ft> ^ fif ?t ?i»a fit«M̂ ii
sjtr wmr <it

Ppirr tot, TOf ’ ihffwrs' f̂r 
if T’st ferr w r  i *n«r 

sm  t^ir sir «r nMt 3ft qft w fs r  
mt vfhft ^ wR’fte 1  ̂11 qw 
% ^rwt f^ 5 ' ST̂ r TT jn4*1>-d

Placed in Library. See No. LT- 1062/77.
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JfRFT HMf  ?iPtH  *ltEft

sft % ̂  tf̂r-arrfr %  «'«iw

^  i qf 'liyku % *tpt% #*r 

5ft̂  111 gw <hx srarmr 

*r?ft 3ft *f sf ♦TFT ̂rarr ft fa?  wr? 

ftrr>r #  % *ttr% x& sftr
«ffiW ft: ijflT spff |*TT 1 *̂ppt 

?*T stfT-'Ta 3 ̂ Tff £ I

f̂Wnr, it̂t “fsr̂ *rre *nr# 

P̂rjin”  ̂tftffsr favmt *rf i 

^ht *rtr srtrit fa*rrc tft «ftr  It 

‘sfhTrft ff̂TT ’ITOt JT̂PT-

f?Rr *h«rj f%iit to *tk

rnp rprF *> aft f̂ ft % qĝ rr | tfft 

4KI«fflt % |, ŝ rt «ft*r<ft ff??7T qtsft 

q?t aftaift fiwt =pt spnf ̂-ft f̂nr wt 

if fen to 1 ?f «rmtarc?t  *ft $ ? 

f̂lR <wi 1 ? fl?r   ̂far 

dî H-+'̂ % sitott cpc r̂tf 3fta*r-

qrlifl «T fsP3T TO ft, f3TB%

ft jt̂ tt farm w  ft *ftr iTfiw nraY 

spt 3tfJf *t *TTC TT fTO TO ft I 

ft  Hft-«ft̂ft  f̂err  »mft  t̂  ft 

î<f)<rrH>t  ̂ ?t »rf, «ft

ST̂rT % SFT%  fro «ft <fa¥l + <

ww 3ft ipt sftatft *ft ff̂t iftr *fij3ft 

frsff Hrmff *f fcra% %  ?t i srfr

?pp *rer *rra»r t.  *n̂*r *nrt <raro  cs v-
f̂ fant >nt f‘, f̂??r *t yrtsr % fât 

ir̂|PFW9vvt5t=rm,zns'tRT ftwwt, 

 ̂ijf? f̂T̂i TT *T5T  eft  for 

qtiTT, Hf TBT TfT *t ST̂ttT, fW'TTpfiT 

3pf ft̂jT % ŵr  ft»r 1

foTRT *rrefa*fr ¥t  wt ̂fft

r̂rf  «ft ^Wi % smRR-

?p?r 5r Ppto «rtr tt  T>=f%

vtfinrTt*ft 1 # *07% Tf’tr ̂rrfjT

iTTT *fM«M |T?5f!T *t\t «I*U|- 

5TT>ft % |!rf55T %  Jr ft’̂TT  T| 

| 1  ATT % sr? qr Iw5r r̂i

Hft ft  «ft 1 f *rn% Prt??r

T̂faT f  «TTT ffPPTWt)r»n «rtr fT- 

35?* % Wtfror *HT 5ffe!ĵnf % ̂1% 

n star 31T % fwr ̂ r‘ I T̂% 5T5̂

TT t)«)N  T̂% tT*TWT',T 1PT  f.

'dH+l 4*̂1̂ <TV 3n% % ?T̂TT f*T?l, 

sftTT̂f »nci  ̂ TT r̂ R 

f̂t srfTsr | 1 f̂afr m «rr̂-

flT'Tit tr̂r +*)l̂ ̂ Rft HPTT |, # ̂ TffiT 

f fV *fPT  1  »(<fi*i Tt  M I

iTFT ft̂IT 5ft 'TT̂'T ft? Ŵt

*n*r ̂rr 60 srRrw srwrfkv âf St 
r̂r3rrax|, 2em 305rftrw?r ftsftanff 
% f  ̂*1 TO | I  WT̂T iHl̂ ffl 

% wtt 81 ̂ rrtf ̂ to T*rr̂ |,

*pft 7 T»rz ̂ r sra»r w srrwR
Pptt 3TPT, fnft ?m  f?r̂ T̂far 

t̂o ̂ ̂ ff ?rk 33% r̂ ̂t ?rm 

Tî«TT 1

*t  aft

spffft f 1  ?TPT jft

I—Tf n̂rr f s' jftrrqtf̂r̂ff 

% fr«r *f 1 1 3ft iFt-̂ n: 

f3r  ̂ĝrr   ̂*f ftRTr 5f«r ¥t 

3̂ % f̂'7 ?ttt % ̂ S9f5T ̂r ̂rtf to 

f̂t| 1 sm  ĝrr-rpr iî hjh

t sftr j> ̂ttnri rT̂-̂ ?t ?*rw 

f̂ R%   ̂m + Ht srnr?  ft fl̂snr

1 3ft  ti I  Wf ̂ft  h!mî1 is,'*!

w t | 1  *r*ft *n»r̂  ^ Pb5»t t̂ 

f>fr-f3TĤ 3TTO TT̂f f̂t  |n 

f̂raT to| 1  ^ »r whii-

*Tcff if f̂+HI «TT  *Tf pB5»r «pft 

«ft stk ?̂rtr sftw?ft #7tT JTTdt t̂ 

f̂TTT 5ftrT TT STT̂  feSTPlT ̂PTT «JT I 

%ftr*T nitii M*PIT ̂t  PoH 

Tt if «ftT F̂sJr̂ e
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% ^ rr ferr Ji4i i ^  r̂nr-
wster zrf ftsiT% ¥ t  v t f w
»rf i ^ T ^ n c ^ i r r
f̂t̂ T if TO% <FR“F T|RT ^ I ?ftr 'jft

cp^hr % qro^qf % fa?*T
err | srk *ft sfYirnT ^ |
'3rH*"t S'SHT i ^ I r̂ li I $  ^ IM=M
«RT3» f t  q*RT HI *11
qrar ^ tt f^hrqz ^T T̂ sfk
W 3T  spt ^ dV gy  ®FT *ft *rfefa%£ 
T O %  qT̂ T *TT sftT °T5 c^SSPT ?f sftlTR 
% ^Fcfr «tt %ft^r ^  f̂r sfUrm, ^  *4t 

f q ^  f?3rihr ?r t o  *w t TO3?t ^rff 
^t *t̂  i ^ <nw °ft^t f  sftr r̂rq̂ T fa%^r 
T̂TTTT '̂ T̂ aT f  f t  ^  ft^ r %

f t q  f̂t qfcfcn; qftstmT f , r̂r 
m w m  *ft*r # w  % ^ r  *n%  |  * r k  
fq^T s ri % | *ftr *rn% fat* +t c w  
% f', TOqft ^ i^ d i ^  i

%5TOY3  5TT5r̂ r q̂ STSTT 
^  t  *m£i w t t  sri% | i 
r̂rr trfw r f t ^ r  sftr t[o^\o\T^o 

TTqjo *tN ^T^irr f% ^  ft̂ fT 5RHT 
*t ftrT% m w f ^ ^ S n T T  T |  f  * I 
ftef% ft ?ft«r f ^ r r  *t fw n : ft ^  
^ r k  n̂r f t r  tr^ rt#  f t  ^  *r tr  

i ^  ft qrf %m*rmu
tT̂ rffcRTR 1[H*T 'SRT T^T ^ I

?TTWt ^f+T ?nr^4 ft*lT f t
s im ra -f^ R r % s R m  i*q> ft^q * ^ f t  sft, 
fro^n- ^mr «tt *rrq;

i f t # t  s r tt t  ^ t  Tnr^ftfir
?rft «ft i ' c ^ :  f̂t

'^Tnr? f t  ^  % f t ^ f t ^ ^ n r
% tr^ ftc-TT T̂Tf  «ft r̂̂ TT #RT ^ ti ^ 

OTSFt ift  §^TC f e n  9TR^ ^ 3 1  
«fi  ̂ f t  >341 ^ t  ?r«w srq y 4i î 5nr| % 
f^r^Tcft «ft i ^ r t  T O ^ t  ^ n :  ft^rr w r  

^r snmr ^  gtj

fê T̂ H ?rnm Ŝ TPT ?TR>SrcT
^ r r  <r^rr «rtr ^  ^ r r  f t  
fta *^ in iT %  5 s it f t  w  ^ r - q ^  h  ^rff 
I , t o  ?sr qr irrr ^rmmrt ^t trrr 

i f  f t r  q *m ft  z & r i  ^ r r  ^r^aT f  
f t  5TTq-% t^r ^  ^rser ?tcr-q-  ̂ r̂tt  ̂
WH*\ T^T ^ I

t  ^  f̂t ^r^T | f t  ?rrqRr- 
f^rftr % cfhrr ft^r *n$*ri % ^nft 
f^rfw ^t f̂ nrr, f  ̂ 3%
^ r n r ^ ' 2T̂ r f e r ,  ;3h+) ^ i î f̂i fd + 
?rk ffirfq^r r̂t ftr̂ rr̂ r | ?fk
wpt ?  rtq^t % ^Ir-frw % qr
^frff ̂ rt f^ T t  ?T55rr ?rrf fWt, TO^^ft 

r̂^rr ̂ ?t ^  ^ r  ?ft i f  qfT^rcT 
% ^  % ?rq-̂ > t̂ct ^r?rr
^ tt g i 3R *rct n̂rr r̂ fftq t̂ % ^tr- 

^t ft«srfir ?n *r$ «ft, rft to%  ^  

3ift qr ^ftw fqaT*?̂  % ?ftr rFrnr ^
^  3 > I H l 4  ^ft f  f%TT

^ T « T T , e f t t ^ R ^ q f t  I TO^Tq^T 
sftq̂ V % qr̂ T ^T :

r̂r ^mr w  ^
^  jft ?r sr*rq; i

3T *ft S'Sr «T 
^  *r d 'c j^ ^ r q ^ q fd  ii

*T5t t
f t  i fr o %  g ^ R T  Trzi v m v n  #wt
q f f e r  ^  «rt ^ s  q̂ r ft^T «it , ^
^ f t qT^f^- ^wqft ^ T % ^ T tT 5 r%  
q>t ^tftr?r ?̂t *rf «ft q^rwrer
f̂t ?riTf f̂ qT®¥̂ t f̂t f̂tcf f  f  *it ?rtT 

^ tr ^ f^ t^ R ff  *ft, ^^ftar^^Tffir^Rr 
W  «tr f t r  ^ i^ m r  w r i t o  55ftr- 
^^i >̂t f̂t ^t jftq^t 
f ^ n r r f  s flr ^  titwt+ <d r  ̂ f t  ^  st+t< 

f t r ^ f t ? T f t ? m ^ f t
^  e r  ^  ^rrfq^ x|iiT t  m
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f̂t̂ T SRTHT
f e n  «rrf- #  ift ^  #3^ %
fcn* JT*rar "^ r  i

SHRI V. ARUNACHALAM (Tiru- 
nelveli): Mr. Deputy-Speaker, Sir. at 
the outset, I congratulate this Gov-
ernment for placing on the Table the 
White Paper on the misuse of mass 
media during the period of internal 
emergency. This White Paper is 
mostly based on the observations and 
findings and evidence of the one Mem-
ber Enquiry Commission of Mr. K. K. 
Das. No doubt it is an important do-
cument on the darkest period in our 
democratic life. Mr. Das has tried to 
delve deep into the work entrusted to 
him. The disclosure of some facts, re-
vealing of surreptitious instructions 
and confidential orders exhibit how 
the previous Government indulged in 
the game of political gimmicks, how 
much it had ruthlessly crushed the 
freedom of the press and how far it 
had degraded the nation to the nadir 
of its decline and fall in our democra-
tic life.

Sir, the Ministry which was wrong-
fully, fraudulently and unlawfully ex-
ploited during the period of emergen-
cy was nothing but the Ministry of 
Information and Broadcasting. Sir, 
we cannot forget that this is the only 
department on which the previous 
Government relied to deceive the pub-
lic for the establishment of excessive 
despotic rule.

16 .4 5  h rs.

I  S h r i  M . S a t y a n a r a y a n  R a o  in the 
Chair]

It is needless to dilate upon the heroic 
role of Press in a democracy. Lord 
Justice Denning remarked in a judge-
ment that nothing “is more important 
than that there should be an inde-
pendent Press entitled to make any 
honest comment on a matter of public 
importance. No matter whether it be 
politics or literature, art or science, or 
anything else.” The role of a free 
Press in a democracy is a remarkable

one. It represents and reflects the 
news and views of the people. It col-
lects and carries all important messa-
ges and speeches of celebritees in every 
walk of life. It is almost functioning 
at one of the great interpreters bet-
ween the government and the people. 
Therefore it must be free from all res-
trictions. As Justice Sutherland ob-
served, “to allow it to be fettered is 
to fetter ourselves.” Unfortunately 
the object of the previous government 
was to bring the free Press under its 
iron control.

Following the proclamation of the 
emergency, censorship was imposed on 
free Press on June 26, 1975. The Press 
was not allowed to show the protest 
even by leaving vacant editorial co-
lumns. The previous government was 
afraid of even empty columns. A set 
cf guidelines was circulated to all dai-
lies and periodicals. The officers en-
trusted with the powers of regulating 
the Press, threatened the editors, own-
ers and even reporters. Some of 
the editors were arrested, and put in 
prison without any jurisdiction. The 
iron hands did not spare even foreign 
journals. They were treated very 
badly; they were forced to vacate 
their offices. Within a short period al-
most all journals with the exception 
of a few became like panjangam or 
railway guide. The people did not 
know what was happening in the 
country; they were kept in the dark 
during this period of internal emer-
gency. But at the same time, the 
speeches and writings of congress lea-
ders were allowed to be published 
freely; they alone were permitted to 
criticise freely, protest vigorously and 
attack anybody irresponsibly. The 
Congress leaders claimed that this was 
the true meaning of a fress Press. Mrs. 
Indira Gandhi was not ashamed of this 
position; instead she was every day 
claiming justification for all her unde-
mocratic action. Even after perpe-
trating all those shameful and sinful 
actions, the former Minister of Infor-
mation and Broadcasting openly told 
the public that *there was hardly any 
restriction and I do not think that any-
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body feels any restriction*. If Goeb- 
fcelfc were alive today, he would have 
come to India to get tuition from our 
Shukla to sharpen his talents.

‘A people without reliable news is 
sooner or later, a people without the 
basis of freedom’, these are the words 
of Prof. Laski. The previous govern-
ment did not care for the basis of 
freedom; it tried to confuse the basis 
of freedom. What was more painful 
was that they tried to give new inter-
pretations to the principle of democra-
cy and discipline. Titular leaders like 
Mrs. Gandhi, Siddartha Shankar Ray, 
Rajni Patel and Others advocated a 
new kind of democracy which is no-
where available in any textbook on 
democracy. They fancied that they 
were authors and authority for any-
thing and everything. The media was 
geared up for the promotion of sp 
called disciplined democracy and the 
twenty point pluS five point program-
mes.

Every programme in the media, 
eiiher art or science, technology or 
research centered round the 20 point 
programme, and disciplined democra-
cy. Even fair comments against twenty 
point programme were regarded as 
unlawful. According to Mrs. Gandhi 
democracy was functioning without 
discipline. Hence she added the word 
‘discipline* and called it ‘disciplined 
democracy*, at which the entire world 
joked with a sense of ridicule. I dare 
say that democracy is the only doc-
trine which has enriched itself by a 
sense of discipline and responsibility 
and tolerence. Only because of its 
strong foundations based on discipline, 
tolerance, responsibility and mutual 
understanding it has been surviving 
from the days of Athenian democracy 
No authority on earth will survive 
without atleast mentioning the word 
democracy. Some competence Is ne-
cessary for any leader who wants to 
preach discipline in the^country. Sir, 
Tubs, tndira Gandhi was lacking in the

same. Was a lady who pioposed^one 
candidate in the election and worked 
for another candidate competent to 
advocate discipline?

We cannot find aiiy single instance 
in the history of world to confirm that 
a Prime Minister proposed one candi-
date and voted for another.

When Mrs. Itidira Gandhi was the 
President of the Congress Party, she 
instigated the people df Kerala to rise 
agaiiist the lawful ministry formed in 
1957, kindled communal and religious; 
feelings against the ministry and abet-
ted the communal leaders to launch 
agitation against the Government. 
She made all unlawful attempts to 
topple a lawful Goverhnwtat.

Under What moral principle was 
such a lady, who had thrown to the 
Winds all principles, adyocating dis-
cipline for the nation? We must not 
allow Satan to quote the sermons of 
the Bible. The people know who are 
the fittest persons to teach democracy 
ahd discipline to the nation. I am 
quite sure that Mrs. Indira Gandhi is 
hot ottfe attbng them. ‘

During Emergency, the media were 
cchverted ihto a forum to grtom Mr. 
San jay Gandhi. We know that he was 
not even a Panchayat Member. But 
contrary to all the principles, rules 
and regulations, he became a hero of 
T.V. and Radio.

Sir, some qualities are essential for 
a man to become a leader. Mere 
propaganda and publicity will not 
produce a leader. The Chinese leader 
Mao once told a good simile to ex- 
piafei the itnpbssibllity of change. “In 
suitable temperature an egg changes 
ihto a efti<5fceti bilt the same tertipera- 
ttfre wfll not Change a stone into a 
<9®jkeri ” This is the case of Ml*. San- 
iky <£aadW.
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Unfortunately the elders of Congress 
Party, failed to prevent the undue 
advantages enjoyed by Mr. Sanjay 
Gandhi and kept quiet allowing vest-
ed interests to exploit the situation to 
the maximum level.

If I forget to mention about the 
role of Mr. Mohammed Yunus, the 
Special envoy of the former Prime 
Minister, it willHbe assumed that I 
have failed in my duty. Sir, being a 
special envoy of the former Prime 
Minister, Mr. Yunus was welcomed 
with red carpets at all airports and 
press clubs. He dictated terms and 
conditions and narrated the gains of 
Emergency. Within a very short 
period, this paper tiger created its 
own paper kingdom. I would ask the 
Government to kindly examine the 
unlawful activities of Mr. Mohammed 
Yunus also.

So far I only referred to how the 
mass media was misused during the 
period of Emergency. The point to be 
kept in mind is that the Electronic 
media was always being misused by 
the party in power at the Centre. I 
do not find difference between Janata 
and Congress only a difference in 
degree is there. The performances of 
media depend not only upon the fair-
ness of the Minister in charge of the 
port-folio, but also on the extent of 
power entrusted to the officials in 
lower level. The State Government 
lias no control over the media. It has 
no voice. It is almost neglected. Even 
the speeches of the Chief Ministers are 
subject to checks, corrections,‘ modifi-
cations and censorship by ordinary 
officers. We know one instance where 
the speech of the Deputy Chief Minis-
ter of West Bengal was not allcfwed 
to be broadcast. Further, the spee-
ches of the former Chief Minister of 
West Bengal were not broadcast. No 
doubt, some publicity is being given 
to the programmes and works of the 
State Governments. But they are done 
at the mercy of the Officers in charge.

If there Is any confrontation bet-
ween the Centre and the States, the 
media do no hesitate to demonstrate

their voice against the State Govern-
ments. We have experienced the mis-
chievous role of the media in the 
past. We cannot find a single ins-
tance. at the time of conflict between 
the Centre and States, where the
media supported the views of the
States. How are we to overcome these
difficulties?

Our hon. Minister is giving assuran-
ce after assurance that it will be fair 
it will function impartially. We are
thankful to the'hon. Minister for that. 
But the difficulty is that such assu-
rances are watered down at the time 
of implementation. To overcome this 
difficulty, the best solution is t o  
allow the State Governments to instal 
their own TV and radio station. Wc 
know in the United States it has beer 
allowed even for the private sector. I 
am not advocating private sector here, 
but we can entrust the responsibility 
to the State Governments to have 
their own media. We have already al-
lowed the State Governments to have 
their own film division. Similarly if 
we allow them to instal their own TV 
and radio station there can be intel-
lectual competition. In a federal set 
up. the States and the Centre are 
equal. Nobody has a super-right 
over the other. In building democracy 
and protecting the freedom and rights 
of the people and in honouring tne 
federal principle, if this government is 
sincere enough, honest enough and 
faithful enough, it must come for-
ward to allow the State Governments 
to have their own radio and TV sta-
tions. This is the vital need of the 
time.

Shri K. K. Das has delayed deep into 
this matter no doubt but unfortunately 
he has failed to mention how the DMK 
Government misused the emergency 
powers against the free press during 
the period of internal emergency. 
Instead, it has advocated it. The DMK 
Government was allowed to continue 
in power for nearly seven months 
since the promulgation of internal
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emergency. During these 7 months, it 
took action against 13 journals 87 
times! Unfortunately nothing about 
that Is mentioned in this white paper. 
So many authors and editors were 
arrested and put in prison. The for-
mer Chief Minister of our State sent 
a special envoy, Shri K. Rajaram, to 
convince the former Prime Minister 
that the State Government was car-
rying out all the orders of the Cen-
tral Government, either written or 
telephonic, and implementing all the 
policies, either democratic or despotic. 
This was the factual position. We can-
not show a single instance where the 
State Government refused to imple-
ment any order of the Centre during 
the internal emergency. At the same 
time, Mr. Karunanidhi and his party- 
men have been harairguing that they 
have opposed the internal emergency! 
There is not an iota of truth in this 
claim. Therefore, so far as this matter 
is concerned, the white paper has fail-
ed to mention how the State Govern-
ment, during the period when Shri Ka-
runanidhi was Chief Minister, was a 
stooge of the Centre for the imple-
mentation of the undemocratic actions 
of Mrs. Gandhi.

No doubt, this white paper which 
deals with dark matters is a red 
signal for all future governments.

HTH )
*TH I nfd *ft, *ft

+4) *1*1 % sft
T5# I TfPTT frrt# ^ T̂RT̂ TT
% ^  srfc *ft
srfsrer ^ 1+1 *ft 5 ^
ww w  11ft srk *rerrr %

r ft
f  ?rr ? r̂ft i *rf <ft

fc r  *ft <ftlT SPft tffiK
1 s ft^ f^ r r  | ^cRT

«wth+ | fa  f%^ft *ft 
swx c^tt **ft r̂ft fm 1

Emergency (M)

*nrnftr sft, w ^K -<r*ff^t f ^ f t  
w  st *rf, ^  *rsr *rr 1 1 q f  tft 
tfft I  fa  sft $  TT̂ r

fojT «TT fa  1*37 T̂RTTf cRT T̂TOT 

^t ^  ?RT5Rft ^t 3TPT I
#fa?T ^t JTPTT *Tff *PTT I
f  dTf ^t ^TTt 3T# 5TF3T ^ ft  T̂T
*r^ft f  *ft fa  ff ?TTff^n-5nff^rr 
%sr % srrcft *rnf*ft i i s  *rft?t Jrifarcr
*ft % *ft fâ TT, T̂T T̂f Vhiy TT̂ T̂ f̂t
M gftygg 2p7^ % feTT W  «TT ?
f  ^*TT 1% ?Tft I WVK f w  eft 

it was a well-planed, well-organis- 
ed, well-thought-out conspiracy to 
perpetuate Indira Gandhi’s dynastic 
rule. I intentionally avoided saying 
“Nehru’s rule” because perhaps Indira 
Gandhi may take objection to it, as 
she did while there was censorship.

17 hrs.

*̂91 *PTT fa  ^f^TT

qr̂  % "St h : forr— ^f^TT *ntft jfteft/ r̂ra- 
^t Midi 'SRTfT HIvT ^t 

##11 ?rk *T3RT W t  ^t m  I  I T̂cT
spft f̂t r o  WTT f  WT r 

2Tf I  fa  ifteft T
% ift fâ TT, t ‘̂ n: ^t fH^nf

w  cjf TTtrfr % ̂ Tft «rr i
fa  ^t 

f̂t qrft^r^  T̂ft,
M T ft^ 3  %

^nrf^fa^rr ^tt i

^ t^ ^ T c T  ^ f t  5TRft| fa  

Ttotnr© 'stw&z ^  «tt

%t\x ^^04dVPT ^ TT̂ ’ f t  t
iTf ift sfT^: ^TT t , t  #^t ^Tft^T ^t 
TOTf ĉTT X fa  P»PT% ̂  ^  T̂cT
?rrf, fa  q f  ^rro
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<tt smnfTer 1 1  
f̂t ^frt if, *Ofi*i if 

^  st^ih t r t  f e n  1 If sn w t smn ^
TO^T ^ ’TT -Hl̂ eil g fTO% ^
*ftfe*T 9 f%eTH<, 1975 ^ ft f f  «ft :—

The meeting was held on 26th July, 
1975.

“It was proposed that the Press 
Council be abolished, news agencies be 
fused into one, advertisement policy 
be reviewed, housing facilities given 
to journalists be withdrawn and 
foreign correspondents not willing to 
fall in line be deported.”

sfarcT ^ft
fa r  if ftraT prr | i ?  

Hii$\ % xTT̂ dl f? fa  5RTT 
^  ^TO^t % fa^i ? ^ N  *ft fifTT 
|  fa  f̂cSTT *ft *T ^Tif fPT ^

fe fa  faff % fa*n fa  fa^sft
F̂t f̂ l+Tri fe n  T̂Ri*, *ft T̂fTT %

ff, 'd n i ^ I'l  fa?r ^rnr, n w z ster 
f e n  ^rrir ? ^  ^  fa y %  f a *n  ^  ? 
^ r ^ 7 j ^ft *t f a *n  t  1 ? m  ^ t t  H \ 
% if eiWI^> *ft , eft apn STFT
*fjH  $sr if ^  sft ^ r r  v z x  ^ t t  f

i r ^ r ^ r  % sft%  fa tft
q y  r o r  % ?ft ?ft f t  ? 
' j ’l <=t> tt  >̂*t ^ r n r  f e n  *n n  ^ n r r  
% ^ k i  ^ n ^ f e r i  ^ft, ^ tt ^t  &  ^ T R T  
*TPft ^ t  T*TfT, v w H k  f a ^ ; cTPSff ^ t*ff  
^ t  '3^rr§T irt < sra fa^n i ^n^r %<r?r
^  ^ fa  ^TtfUfrdVl f̂ f̂t
♦I’̂ ieft *rt 1 ^ *n?^ff ?r +^*ti 
^ n  ff—

They are blowing hot and cold 
together. It is not possible. On the 
one hand, you say that those dark 
days will not be allowed to come 
back. On the other hand you say: 
“Indira Gandhi under whose inspiring 
leadership Congress did so and so. .. ”

sre sWr ?m i | ?
S^eTR TTff t  I ^  eft 3JTT5T f̂t ^

^ t  ^  f a  s n r m  %  f ^ r  i f  * n  i
#  STT  ̂TOTT ̂ l£d! f  fa  fa  spn

iT^r??ft ^  | *n ? !ff ?
?TR T̂fft ^7% eft vftT?ftrq*

^ t  18 ^ t %  i f  j m  
^  1 wn: t̂pt

T̂T f , eft T̂eT "Ff̂ T, faT
^t 3TRT ̂ TeT f̂^W, m 1? ŝfT cim 

TT̂ en ?rf€eRnr vtfav i

’Him 5t̂ dl«1 fa4!I fa  m%5f 'd l̂ t̂ 
pTOFeTR fa*n ^  11 T̂Heft F̂t '>friei I 
qT#f % I f if  ? m t  % ftt^ReT
^ fa  vJĤ t v>f7T I
^ f f  f̂t ?Ter gn~<Tgpft I  fa  ^rr
'Jl’idI mdf % 'd'l^t pRW R  fa n  eft
3ftr & fa n  I ?TW ir «RTWeT
% eTTf q^l^ei ri l̂
¥Y »rf I ^  if R̂eTT Tt ^t
T̂TTRHft ^  'SRen TTrfF % T̂HT

f t ^ ^ t ^ ^ r t i  To "
f  T in  H «r ^ t  ^ m -h  1 f i f  it« f5 t

w r  «n, eft ^  f a  ^if ^ t?  ^ftr
^  ^t; Wfaw ^ t  m r  fa  ?i t̂f 

I f̂ PT <t ^ ^n^ fh t 
^ tt 5zr^r f w ,  spn $ ^ t t  ^mft 
Vt W f%  if =5TR it
< iw <  ^ t ^  «rr%̂ r «n fa
eTV̂ fhi) T̂̂ t sMt T̂f̂ lT, eTTfa T̂5T if 
fa^ft fiFTffOTeT SFT̂  ^T q'ftr̂ T I 
t  ? t ^ r  ^  | fa  ?if ^  ?n^r fkm  
»nn «n-^if ytt^w fe n  ^nir, eft fpr f̂t 
f̂ irid if r̂i°f>̂  f^Ai 5el ^ I

ffu^iR ?rtr ^r^wT
sKrar̂ Tff m < r̂tt̂ t s 1 c*t 1 *pn i 
*tRT % 5TT̂ if o o % f^dit f^tft I 
^  nvDtfl̂ T if T̂̂ t v»TRT -cfT̂ ell  ̂ I fr‘
?HT?Ten g fa  fa^ft ift TOhvfev^>ft if—



% ̂ 4,1 % Hl̂ 5cTT 3T I

383 Misuse of Mass  NOVEMBER 14, 1977 Media during 38/
Emergency (M)

[ftWXt STFT̂T] 
pRfr îr  h  *rnr  rff 

t»   ̂ prr  vrf w  3r vrfzft 

% 17-I8  9 prr | 1

t ̂   % 37̂ 3f ̂ nrr «rtt we,•o c\'

ftrĉ V 3r<Tf «ft  % ?ft | ? srnr? 

f̂fa ŝr  if »ftar?5r  iprf %■ wt

f̂k *ft»Tr5r  r̂r  flT Tfar  ST?T  fTOT  I

f̂f% *<fr ft>  f»rrft  «ftr?r  ^<h î  

*>"t iwi 'Tf’rr 1 %̂?r  ?f%far?r̂

Ĥ icljj % flTJ iTT5  i<9  I  (l'j|4

»rret  <RT%firfft  t̂  *tpt  r̂t%  %

faq fip<rr 1  f̂r  %  strtt

*f  ^WT ?  ftvTf5T?T sfo;  «rrc

>rfr  »r2r ?  Tf-sft ̂ rftss % mr it *ft 

5̂ ft* Tf̂ *T5T ifafsRTJT  Hsmdird 

if «n% t̂ *?>*t f*psrr 1  Jf%  ̂   ft> 

*n3TT 7£5T ¥t 3T<nrft ¥t ffftrlaRR f̂TT€ 

df̂ +r«  ?t 5TRM ¥t$  *3  HRf

wawr* # 1  <Tf% <it *f <BR[5r  ^ 

tftr f*rcft rn?c âr *ft  sift 1 

?w  *r% ° «fto 11

felT ftp iff sift f> ?R>3T | I f»T

% *?fr ft> >|H srwlr tff xx  frq̂z

T̂t jfiWfd ft ti"tîft  *t3PT Jffst TT 

HR *Tf3 Hrer VFTT iĵ  f%iTT «TT fl̂>5TT 

îf+’T ? WfiSK fl'CTTX Md<H  sriHrft' 

ifirf̂'i'T frrte IV<sh») % ftnj <tott 

 ̂  | 1

r̂f%f%r̂r ¥V fafffe't  % w  if f 1 

f *r|f ̂ rfrTT ft: 3*$ fircft  grrf ?t w 

?rr wrpp ft 1 %f*p»r ̂  ̂ Tfprr ft> i sr̂

STfT Tt 5̂5 tTCTTRBhn: % *T<pK  SJ5T

# 1 srift 5R? *Rrt r̂ft̂ar % wh<t ir- 

OTwfk %  ¥ r̂t wk ferre-

Jr-‘PPPff ̂ T 5|5T 3?T ff̂'TT ?nft ̂ft 

»ft̂ 511  ̂t wft̂ r ¥t  w s  fT7?rr 

Tt̂rr 1 wt sfftr  |, *r fir

n̂l VfiTT  ̂ I

 ̂ tilti  ; f̂ ??t ?T3̂7*ft 

t̂ *1 i«j*i  ̂I

<̂H4i(H % fefr Jr  >̂"t JTwhkt 

sftr ¥t »r?ft̂Tt «pt  r̂+1̂ 5

§wi, f̂ ?nf snft̂ H % ?rnr% ywr ̂ 1 

«*Hmfd iTfhnr-̂ % fw t̂ffpr rr faz 

 ̂ n̂rt ̂ mr  —̂t 514̂1 

>̂t ftrfn̂t % ?rq% ?r>ff ¥t ^mr % 

f̂irTFrt >̂"t  r̂?r % ftrtr

n ŝrr 1 t wt̂ f̂t 1̂% %

OTTT "Tft %, "ifVil iPITBTt % 'J'5 ̂fT 517% 

TT II5r̂T f%JTT I  3Tf ̂ T Ttf tr̂i 

t̂ t̂fTOT ?Tff | I 'Tfe# % 

fftT 'Tf‘5r5>!(l'l'»i T̂ 9T7T +I1)

% fnr ft><rr ’TgT 1 JTf.»w4̂ irsf̂rCt 

1̂ 'S<rl3rd f*râ5r *11 I JIf rft 5RcfT  ̂

fwcimr *ift 'it̂ t »ift <ft t̂ fffsrr ̂ t 

5FT nftr ̂ 5̂  ’Tttft m Iff wnr srm ̂ ft 
trr pr stf ??r ft «tt

€̂t5[5T >515̂  % ftr̂ %fip?T  TNn’

t̂ qft  f̂  ft gr*r(ft r̂o. 1 

t  fa ?*r ̂ Tf ¥t 5ft «rr?r |f 

%  Jr  f>ft r̂ffti 1

Îft ̂ Tf wrr % ?rni jnfr r̂ql'a'i

% #t*t *j«t *Fm?r ¥t *ftft̂ ? 5nrr?n ̂

% 1%TT ntr I # iTT’TfTT ̂if’TT f% 3ft Tt

ftiâr wn;  f̂ r  ^

. .®pr f  ̂ *trt hut ̂ Jrtfa  ?ft 

wnw«ft| 1 forwr^PTqr

JTtr ?

?̂ft 5TTf % ̂t IT ̂ fft *rr »ft fRT I I 

3w it%^pt ft Tfr «n m  <n€f 

% ir̂r  t̂  ̂17-2-77 t̂ ft:

wn ¥t fâ TCft % 20  5[?Rt

5i«rf siTTff 1 ĝ srrttijVinrrfw 

Jif to ̂ PT5H T̂frrr | \



^ ^T
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[4t
leave India, and he was asked to go 
to Nepal.

^ ’IHH ^  I
+ V T * %  * r f  I W  n + T X  TO®Ft ^TRtfrcT
f e n  w  1 si^t trY ?rnr

? f T O T ft ? T f ir ,5 fr 5 r t  
^ Y , ^ T T O  STFT) i A f ^ T )  ^rt T f a  ^ 7 ^ "  3fY 

^ft <3trtY sft ?rri% ^sr %  <fl*T 
t o ^ f Y  *r ^  1 w r r  $ n x  tT 
t o t  c t t t j  * r  s n r f ^ E r

% ftftr f^qj *pt t  sftr 3̂ T % 
f̂Y fcrr *f t t  i

^ V vjTi ®hx  ̂ %  f+ u  0
^  iflr srg^r * m  f a n  ^ r f e r  t o %

«TT^‘ ff ?|fr ^7TT eft *Tf Sift
«j id 1 f * r  ^ r  %  ^r^ra n r i f
^  «ft<> « f to  q\o 72J\3T *p T  <T^t *T

rft wit m fa  f n ^ d t  * ft  ? r tr  ^ * t t  ^ f r t t  

«tt fa  snft tft w r t ^ t  ^ftftr ^ r  $
t o  T f t  1 1  * r f  «rsft ? r ft  |  s r k  *T f ^ r  
*fY 'T^t ^ i Y  <4f<r+ M t^dt f t  1

f  *T 5T^)R ^  s tts tt  f i r  Mvrft «ft 1 W  
f a S f  t ^ 3 f t ^ ^ ^ * T T f t r  3 Y o  sfto  

tfto S k f * ^  ^ f t w N R  ^ T  ^  T O * *  
I ^ t t  "srrf^TT | 3ft  c^- | ;

T O  %  3T«T f*TT^!T fffa T  ^ r f | V  I

*F >  f f f t  P r o

^f> ^ r i r t : n v f H < t ,  ^ t ^ t t V

q^rr fa % s ft T O f a * s * r  *t t  f a ^ f f  ^ft 

^  fWr ^  i

Sf * T f  ^ lI H H I ^ ( T f  *TT f %  f % T O T  

d^K f e n  WT I 3 f  ^cT-cra'

? T $ f t l  ^

w ^ i r f ^ r  g r ^ ’d |  1%  t  Titft %  

^ T ^ r r - ^  w r a - ^ r f v r t

w u  ^  wt W v i  ^

iftr ^rrft gfror % h w % t #  r

H l f +  ^ t ^ f t  %  ^TPfT% ?TPT f %  1 9

i f  %9T ir  ^ t t  f ? r r  i ^fWf ^rt 

«ITd >̂T nal P̂FTT f t  ^TffV 

T̂̂ T̂T ^T ^T ^«IN % I

^ fT T ^ to  *f\o tf[o T̂cT |— 
cR 5FTT f̂ T \fkti  ̂ FY T̂cT T̂ 
eft ^Tf 3̂f%rT ^Tff fY*TT I % f̂T«r 

?T^ ^ST ^ I 11 r̂̂ TFT
^  ^ 1 p r  ? fk  r̂Y ?ts#

«|^iHI ^ 1̂  %f%^T ^T5T 5^
% ^ T T  TfcTT I  ftr m w t

^  I <a ^ Y  ^iHdI %  T̂T̂ r ^TRT 
^  ftrm 1 frrrt ^rmfk^ wm^ft 
i f  ^td^T^T ftn iT  I ^ft^t

®ft % ^Prm % ^ 1̂ )̂ <^1 t 
f^rRt T̂f TO Ir fvi+lqa f  ?ftr T̂f ^TR^ 
f ^ l+ l^ d  ^ I fTT ^̂ T ^Y T̂OFTX ^ ^Tf^T~

m^fwfi % m*t ft^ft t̂ 
9R^R %  ^ q -  t o t t t  %  ^ € \

I ^  fay  f̂ T tr̂ ft ^nftRT ^ r  
t | |  ? t  ttt^> grrrrr «tt i 

55nmTw 3ft ^Y ^nftrsft ^t, 
Tftnr^t ^rrf °fY ^ tt-^ tt ^fT, 
^  ^ ft  ?T^Yr F̂t T̂TOT 
^TTO^r f t  T f T  | ,  W*U^TT f t  T f T  I ,  
^ rtY  % f^ f ^ ^ ^ ft  f t^ c T
3ftr I  i

^ n rrr^ r R f t ^ r ,  fR T ^  f ^ f t  ? f r r  

m t  T O ftr ^ ^ T  i f  t T ^ ^ r T ^ f T  
^ T T  T̂T; f t p f t ^  '37T ’M H -^-Hld ^ T , 
^f^TTT Ĵ ibft %  ^TfTT ^ T  ^HT +  ^ ^T°h 1«(<1 1 

ftnTT, #  3T% qft, ^ T  ^  T O f  i f  ’ Tit, 
^ f r f f  ^Y q f t  #  f 3 T  f e n r  TPTT I q f  ??T

f^ r i^T5r 11 t o  w w  
ift ^ 3  ^nr ferr, to%  f^ f  f^r t o  % 
^t*t^ ?rpn ftn: f  ? ^ t o ^
q ^ T T  ^  I

TONf^T f̂t, fT  s fto R  ?f W  
>Tl'S#l,fH'-enŵ 4c. ft^" %
sft'VWTO |, ZT%€$ % sft̂ iWHH'
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i', Ŝt eTC? I t % 

*ft f I  ^5 5Hfn^T

%  *T*PT «r><*S«K. t̂

TT T̂T fiwI 3T I xjĤt  5ft ’Ml̂11 

5|Teft sft-  ̂ *tft % 3T̂

f qFRRt % 3K *?,  f̂Ttf̂ T

%  if, vdrft̂T ^̂TT *fft 1  i.

srnr tft to ^ ?t>t | 5ft ?nft tft 

f 1  srnr   ̂ 3̂T  ffaT— 

wf̂xr 5ft  q̂rfr w  *rk  %

t 5ft f̂ nr gw-̂ f ̂  ̂ Prfw r̂ ftr

ft n̂:  srtf ̂rr̂r i

% mr*nr 3f tft to ̂rrf̂ % ̂ >r f 1

 ̂*T̂t  *Tft̂T T̂PRT -'ll̂dl |T 1% 

aTf % ?ft*ft %  if 5TTT  ̂ TT ̂ rf

 ̂tt||i t?rft =3T̂fTft̂tt «Mf<rêr

 ̂>3*T % f̂af̂iI4> ̂t̂ 'M4! «i ift ft, f̂tft

wqtjtft *T 5T  *ft ?n»ft TFT vw* 
t̂t pj |, %ft̂r $ ŵr ŝnr̂TT f
ft ̂ T % 5ft ^

ff̂ TR *r # 5ft 5̂  f, ^T  t̂

I  ^T %  if ̂  *Ftf STTOfrT  *rft

ftft I

i*rr q̂> *rf*T  în

 ̂ %  srrsrtt <t t  ŝ T̂ -q’qr

ft̂ rr f, 5TTT STOTT *Tsft 5ft t̂ 

ft f̂r arf f̂̂TTŵr f,

T̂ if tft ̂ P T  ̂ % STTtJTT  <tt 5#

cTTf % ̂ Kd-̂ w Pl°r>M j|T?, rf̂THT ̂zz 
?ft f̂t  % T̂%z-*m

Pii>l«i, dif'ti ̂ T flTf[ ̂ d̂iq rT̂T̂

?TT tl't* I 5TTT % q’̂TOT % '3ft «̂T̂3 T̂T

Fĥ t̂ t  f r ̂ r %  # ?rrq- f̂t zmf

T̂T  f, ̂ TTTT %9T ̂ HTTf ̂ TT l̂̂dl

 ̂I T̂ rTT̂ % °̂T̂d-̂Hfl ^

% ?TOTT ̂T f̂TT%  T̂ if Trftsy 

«Ft  T̂FTeT ♦ift  4>i ̂<?Tl ? «ft Tfl'?J 

 ̂tllĤ ?TRt ̂ I r̂* I

r̂rrfiT  f̂t,   ̂  ft̂ r  f̂t  «ft-

^TT 5ft %  if I ff̂TT 5ft ̂ ft

I ft  ̂ ̂ 5nr Trnft f̂t   ̂  if

to qft t̂ «tt 1 ^wr r̂r̂ % f̂t 

^T | ft  5̂nr ̂ mft ̂rt ̂  «n ft 

5̂T ^ -̂rtro % +1 q  r̂t, R̂ft 

r̂̂TJTT̂r ̂ FTt ?fk t  sfft PHrf? 

t̂% ̂nr wm ̂tt̂ ̂ nrnv  it i %ft̂r 

# f-̂ r ̂ r̂ 4qr ̂ f-ft 

ft̂ q 3ir?TT ftf̂ T % 3fT̂ r̂ amf 

tt|-

When the  file n̂t  to the  Prime
Minister,  she  wrote.- “show it  to
Sanjay Gandhi.M  Who  is  Sanjay
Gandhi?  Is he the Minister of lnfor- 
tion & Broadcasting?

? ̂ Tf 5TFRT -̂l̂dl f—5T3- #5FT ̂ Tttft 

T̂ +1̂ »Tft ®TT eft ̂*1 t̂

 ̂  % fm f̂f #5ft ?Tf ? #  ̂f̂t 

5TFT?TT l̂̂dT f  ft 5T̂ f̂ftt 

% fTO 5̂ft ̂ Tf eft  T̂ ft̂ T 5fft

ftcRT «T̂T f̂  I ?ftr -d̂  f+dd I

WTT  fmi #ft  | ft

f̂f̂  t̂ »̂T filO P+)?*i

F̂t  ^r ferr  ?fk  n̂: f̂t̂ 

r̂rer ^wr t̂t̂t  |,?tt  i
This is what Sun jay  Gandhi  was 

and is. fc.l4> %  «IT̂  f̂

f̂t  t TO ̂ TT r̂fm\ Ttrft iTft̂T

t̂ Wn< ft’TT  ft  %^RT

m fe^T % eT   ̂  ^T Tft

| ?fk ̂ ff Tt #  5|T̂TT f ft # 

p̂rr q*ft i'it  ̂1 

ffridfd̂i ̂  |, 5ft qt̂-qf̂ *f\r ̂r-̂r 

r̂rwf ̂ n̂r̂ TT||?fkt ̂ prr ̂rff 

fĈ  ̂f T̂ f̂t T̂T̂TT + <HI îr̂ r 

^̂ft̂ TtTFTtl ^ f̂t̂ ft|ftTO

v̂ft ?nfror?T | 5ft  f̂ff

f̂ ft̂ft w\ f̂FRTfrW qr ?TT VR 
?ftr ¥To ?TT?ft *PTt?T 5ft?ft  ̂f̂t W 

% ̂  if ̂aT̂TT  1wr % 3TT* ̂f ̂ T

«rr 1  «tW¥ % ̂  t f to  ?rff 

8F̂rr, 5ft t̂pft t̂ 5̂nr ?t ?nrr  ̂t
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X̂  t̂rt]

>drlet>S|   ̂«TR?t 'jft *t» J-H <i) ̂1 »1 %

% T̂TT  ̂*ft JTFt WfaT

t̂  ̂N  I  f̂at *ft <Tt*f

t  *?t *ft  +'Hd|yiH ir fs?t t̂ srnr

T̂RT ftfav I SHTT # 5fa ftr«F*J%  f£

eft  f̂t *ft  ?PTT ̂tfsfTT |

?T3T srTt % 3T̂ if IT 3f ?Ff TT ̂TfflTT 

g fa qen  *if <rf?r tot-tot tsr 

SFTefT «TT I “fa**TT f̂f WT" *Ft ̂  
ftrJFR- ̂ft «ft, fare % ̂  *t 3f 3?fT TOT 

SfT fa  f̂t t̂ T̂ ®Ft

[km i  f̂   qî.  *if̂r  if  m

f̂t faq- % i «rfa?r f iff  :*Tferr 

f fa TT̂r  Pprt “fawr *FSf SFT” 

«RTf *rf $1  r̂ Vt *ft snft êF w

t̂̂- *t S H *Tft fâTT ̂ I  Mdl *lfl T̂ 

Vt ^̂T̂rt H I’̂sf  if TOT eRivfhfi f I t̂ T̂T 

*̂T-̂TT ̂ KH  T̂-% % *ft ̂ fat

<TTCT ̂ Tff ft̂   ̂I  ^T % «TT̂

if  fâ T  T̂ ̂Ft ?ft h iti T̂ft favr 

TOT I *lf  TOT | I

iR 9 fTTOt 3TeT ̂ c*T  VTTT ̂TTfeTT 

f Tff

11 sftf* ’■ftf*  fiw  i

Wl̂ STTf SFfaR #5T prr I, WfetT

# *rft srrat | i   ̂ **r if ŵ r̂ Nft %

fa»f¥ if *ft •+V9 g’Mi  % fan  f̂

*̂5T ̂  1*1 f *«i1eit *̂ti I 

TfefT | I *f eft f̂̂ T **ft*M  | 

*t\X Wf fT T̂> % fax* | I sjTf ̂ftiFT

% ̂rm% ift  f>ft,  qr ft

F̂TT «ĥ«n I  f̂t  ft̂TT ̂ft ft̂TT 

%fâT vnRTFT % *h*fl  % VFPT eft Vt̂ 

TTcft̂f qft ̂ TFTeT Wft f I  T̂ % farr 

<r  t̂ «rt ̂ft̂ r̂ ̂  «Ft 3îT?r f 

f̂tr ̂ VT̂TRft ̂ft  I  eft  R̂RTT 

| fa fâT  ̂¥TT fâTT | rftT  f̂t 

R̂efT  ̂fa? WT F̂TeTT  Vt ŷ*w

ft ’Tf I qT ?Tft I f̂ TTT 

f 3mT¥4|mT) ift % 5TTZRT  | fa ^

W  efT̂ -̂ TT t̂ T̂mT % T̂nft t 

^T ? I  ?TFOT̂ r f̂ RrFT% ?r T̂fT 

5̂T  | I  f̂f m  t̂

?̂t $ ?rk woiH %  fa ̂f ̂ r ̂rr 

W TT   ̂ I  # ff̂ TT ift  ̂ f̂r 2Tf 

T̂T fa  % ̂ TR ?Tt 1ft  f̂TT

T̂f, faw  f̂t 4f̂ T T̂ ̂ T t %tiT

t t̂t n̂rfTefr  f fa miw  f̂t

^TT r̂ T]̂ft  ̂ Tft  ̂ TTT

T̂Tf +f*î M %   ̂ m to ̂fT

ifTTr I %fhru ift ?PR ̂ TTfeft f  fa

TOR T̂ f̂t WPS WX  eft f qf

1̂T fa Ŵqi-i ?Ft ̂ rrf iReTT ̂rf ̂ft 

=̂ff% ef’T faRT |,  F̂RTT %

5HTT ZTT5FTT ̂T?ft ̂ Tff̂ ?fk ̂Tm 

«FT % flll+1 ̂T ̂ TTTT vft̂ T fapT <?iVf) % 

HR̂lO’ T̂ ̂?ff% TRT fâTT |,  %

f̂ tvft̂ nrif, r̂̂t̂rf̂ RT if n̂rrn 

r̂rffTT |  ^ t T̂T ^̂ft eR TO

T̂̂ T̂ T ?HTW 5FJT  ̂  ̂ TTTTF T̂

>̂eTT | I

i

WfaX if f ̂  ̂TeT ̂Tf ̂f̂TT ̂TfeTT 

f fa   ̂IH ̂ T ̂f̂TTT ̂t %  t̂ 

ft̂ T eft f̂TT T̂TT T̂f ■ql̂el ^

fa STUM T̂̂t % fatT WW % ft

?fk T̂!JT<q T̂T̂ft % ftTTT T̂Rrf ?R?r 

ft J  ff̂ TT  f̂t   ̂ T̂f  5FeTR  ^ 

°t> ̂qi*t t̂  f̂tnir >̂t f̂t far î̂*f 

ftrPr̂ T ”F9 ̂ft  ^f T̂ «hl̂ VPT̂ft 

<̂5*n ̂ Tft ̂ TPTT ifT ̂ T̂efT, WfaR ̂ f 

fâft eTTf  ̂ TRf  ft ̂ FefT ̂ TRT 

qifaRTT %  STUT«T  t̂ % fal̂ ?T̂ T 

5Rf̂ farr tot ̂rr t̂x ̂ fat it̂ f̂t ̂ t

TfCTT̂T ̂ T 5T?Rf fâTT

TOT ̂TT f̂+H 1̂»letl TT̂f ̂ tl«i % fan̂ 

TT̂-̂T ft SFFp’  t̂ T̂ef ̂ t  f I 

fâ t % OTT ̂ tf TOff ft̂FT t ̂ T̂ ̂



arr^T T f a f a f H  f  s f k  ’ t r t ^ s r a m  

<pt f ^ T i n f  J r  |  i 

f^ T T  ^  ?r qft iHctHd t  «rrr 
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^T ĴT I t̂*TTf
fpfrtbr $t»ff I q*MT̂ 5T 

a f t  | ,  TTTsr^fsrrq^T n s P h + ' ^ ^ r

| f<=rq wt srq-% srrfasR irz ftnrr 
|i ff *rrq% ^i^rr f  fa> 
*r*rr^n: if sr*ft *ft ^  t, Jti+'i 
* r t  ^ r r m  s t a  ^ r r  q w  i

^ T  J f  5 W %  i t f f f V  «T ^  * i ^  

^ T f t ^ r ^ t ^ f  o ^ U i  ' t 'T T  %  f ? T ^  ^ S T f  ^ T T  

^ r r  f  srfa: r̂nr t o ? ^ r kt t  f(
f t .  t  f f * r - " f f ? r  ? rrar T i f w  ?nft 
v rm ff if s t t̂  ^sr % irra-irfa if

fsr^m t  % *»ft sft»ft %
'tft  Tf ̂  sf»m  Jr <rf^ m  i

3^t  wr^afif %  s n r  i t ' * n w f  s R r ^ r ?

*<rr i

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Chairman. Sir, I am 
surprised that Mr. Gupta has over-
emphasised a particular aspect &  our 
party’s functioning. I hope he will 
understand What is ftapjiening in itty 
party and in the country and what 
has happened after the emergency 
and what stand we haye taken offici-
ally.
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Today is the day when we remem-
ber greatly our first Prime Minister of 
this country. Unfortunately, the Parlia-
ment came to assemble on this very 
day. My party is celebrating this oc-
casion and they are gathering some-
where in Delhi. That is why, all the 
members of my party are not present 
here today to answer all the charges 
that have been made. I would not 
say that we are going to answer all 
the charges made against anybody 
and everybody. I would like to take 
a stand on the matters that are before 
the country before this House—and if 
the hon. Members want to involve 
themselves—before the party also.

So far as our party is concerned, 
our party has taken a numebr of reso-
lutions on this matter immediately 
after the elections and the great de-
bacle that my party has suffered. We 
have said that resolution stands. I 
don’t think that resolution has been 
rescinded in any case. I understand 
that an effort to rescind that resolu-
tion wil not be tolerated By this partyf 
I don’t think any Member would to-
lerate a change of that resolution. We 
had said about emergency excesses
and emergency excesses, did take 
pl&ee and the party felt that they 
should be prevented.

SHRI KANWAR LAL GUPTA: My 
pointed question is: do you support 
the emergency?

SHRI BEDABRATA BARUA: Consi-
dering the overall situation, I think, 
my party does not support the emer-
gency. We have made that clear. We 
have also stated very clearly that 
there should be, there Would be and 
there must toe a collective leadership 
in the country, which means eliminat-
ion of one person’s rule. It is this 
which our party has resolved official-
ly and this party is not going to count-
enance one person’# rule in future. 
The Congress Party has made it very 
clear. So t o  as my party is concer-
ned, the party will be guided by the 
cttffective wisdom of the entire party. 
I do hot want to go into the contra-
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[Shri Bedabrata Barua] 
versy. As the hon. House knows, all 
these matters are before the Commis-
sion of Enquiry and what opinion the 
Government holds as a party to the 
controversy, because members of the 
Government were themselves in jails- 
at that time; they could as well make 
certain allegations which may not be 
true. We do not like to go into those 
allegations as such, because they were 
made by the Minister. Although it 
4s not a judicial sort of finding, they 
will certainly be treated with all the 
credence that is due to a finding which 
the Government itself makes, inter-
ruptions).

SHRI KANWAR LAL GUPTA: We 
are discussing a white paper.

SHRI BEDABRATA BARUA: I am 
saying that. So far as white paper 
is concerned, they have made certain 
allegations. I have already said, in 
the development of a democracy— 
India did develop democratically to-
wards a democratic way of life—there 
would be certain ups and downs. I 
understand the emergency as a down 
in our development. Possibly the 
people wanted it. I still say this with 
all the rise in prices and I hope that 
the situation would change. I am a 
democrat out and out and my party 
is also a believer in democracy.

But the point is that, if the people 
feel tomorrow that we have mismanag-
ed democracy so much that the system 
has to be ditched, it would be a very 
dangerous state of affairs. When Mrs. 
Indira Gandhi was arrested, people 
did come and protest. I found that 
people really felt it because they had 
the feeling that, after all, there was a 
better administration then. I am not 
giving any moral judgment on this 
issue. What I am saying is this. This 
type of situation can be corrected only 
by strengthening institutions of demo-
cracy an<j not by appointing a large 
number of Commissions of Inuqiry and 
by releasing a large number of White 
Papers; by these, people will ultima-
tely become suspicious about your 
motives and will think that you are
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only issuing White Papers and ar * 
making all sorts of allegations without 
being able to verify any of them. The 
Home Minister is on record saying 
that he has not been able to prove 
anything the former Prime Minister 
has not signed anywhere. Mr. Kanwar 
Lai Gupta has said that she did sign 
somewhere. Possibly he has seen one 
signature somewhere. But the point is 
this. If you do not have any evi-
dence why do you go into only one 
aspect of the question and forget 
about the other matters which sur-
round the reality of Indian life as it is 
today? The reality is that 90 per cent 
of the country’s problems concern 
economic development. That aspect 
has to be looked into. Since that is not 
the matter under consideration now-, 
I am not going into it. I would say 
this that, after all, the development 
of our democracy has to be helped. 
You cannot help it if it is taken by 
the people that your assertions have 
to be taken with a grain of salt. It is 
said that the mass media were wrong-
ly used. Under Emergency, they 
could be wrongly used. Assuming that 
it was true, that the mass media were 
wrongly used, that was done during 
Emergency. But today when the Emer-
gency is over, what is the justification 
for using them to the advantage cf 
the ruling party? Yesterday the Ja-
nata Party Executive Committee met 
and passed a number of Resolutions 
of the nature which the Party would 
like to put across to the people as 
propagandist resolutions, and they 
were broadcast for more than five 
minutes. That part took half the 
time of the news yesterday. I do not 
think that if the Congress Party, 
which lias got equal public attention 
even today, had passed such propa-
gandist Resolutions, they would have 
been put in the air as was done in 
tRe case of the ruling party. I am not 
saying that this sort of situation 
should not be corrected. This could be 
corrected. I appreciate the bona fides 
of some people who would like to 
restore and maintain the democratic 
atmosphere in the country. It is



.necessary to maintain it. It is not 
that we alone can maintain it. 
We did try to maintain it. Now, it 
was also a misuse of the government-
al power to arrest Congressmen for 
no charges; not only one Congress-
men, but a large number of them 
were arrested; in Uttar Pradesh 50,000 
Congress workers were reportedly ar- 

, jested because they were protesting 
against the arrest of Mrs. Indira 
Gandhi. I do not know whether it is 
true or not, but this is one of the alle-
gations made. (Interruptions).

The British Broadcasting Corpora-
tion was considered to be the example 
for the country to follow, and all the 
constituents of the Janata Party re-
minded us in the House about the 
BBC and demanded that ours also 
should be made a Corporation. Now 
what has happened to the All India 
Hadio and the Television? What has 
happened to the proposal of making 
it a Corporation? The Congress Party 
did stick to its stand that it needed 
the All India Radio to project some 
of the mass programmes of the Gov-
ernment. But it was the Janata Party, 
all the constituents of the Janata 
Party, who were saying—I do not 
lmow whether it was in their Mani-
festo or not—that it should be conver-
ted into a Corporation. Why don’t you 
do it now? What prevents you from 
doing today? These are matters 
which take away your credibility. 
The Congress Party has admitted its 
mistakes. Are you going to admit 
your mistakes or are you going to nay 
that whatever you have done today is 
absolutely right, is absolutely in the 
democratic state of affairs? If we have 
to develop our democratic way of life, 
then we must change our institutions, 
so that the undemocratic processes are 
halted at every time.

Even about this Samachar break-
up, what is the consequence? I have 
not been able to study it properly.
But from whatever I have heard from 
the Minister’s statement today, it 
looks as though it Is going to be bro-

397 Misuse of Mass KARTIKA 23, 1899 (SAKA) Media during 393 
Emergency (M) 

ken up and even subsidised. If an in-
formation agency is to be broken up 
in four and made incapable of standing 
on their own legs and Government is 
to subsidise them to that extent, how 
are you going to assure the indepen-
dence of the information agencies?

On the specious plea that you are 
restoring status quo What should have 
been considered first of all is whether 
you should not have two or three agen. 
cies which could have enough funds to 
function on their own. Then alone 
can the news agencies be independent. 
Now all the agencies will be entirely 
dependent on the support of the Gov-
ernment.

The real problem is—I am coming 
back to the White Paper—whether it 
is yellow journalism or sensational 
journalism distorted news is what the 
people want. One Editor once told 
me: ‘If you go to Assam we will tp- 
pose you because I cannot sell my 
paper unless I oppose you. I must 
oppose the Government bacause that 
is the type of thing our people relish 
—anything sensational’. So we must 
try to correct these things: otherwise 
our Newpapers will go in for sensa-
tional news. Today also I see that 
sensational news gets priority over 
essential news and it is because of 
this that a tendency to misuse the 
media is there.

So far as Emergency is concerned, I 
have already said that it should be 
probed. I think it should be probed 
in this country as it happened in the 
case of Nixon. Even the Republican 
Party participated in it, because the 
truth must come out.

Now, in the Congress Party it is not; 
our position that we should consider 
the Opposition Parties as angels. 
There are certain trends in the country 
which are bound to discredit the 
democratic system, bring down 
our economy and hamper the produc-
tive processes. This is not what I 
feel but what the people feel. It
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is people who have said this in 
so many ways. I met ordinary 
people and they have told me. 
They are not interested in all these 
things: they would only like to know 
whether there would be enough of 
discipline to carry on our economy. 
They may nat know the intricacies 
of it, but they know that this coun-
try needs a certain amount of disci-
pline, a certain amount of functional 
efficiency and a certain amount of 
tall orders to get things going. If 
the people feel like that, I am help- 
lefcs|. The people will have to be 
assured that the democratic process 
is sufficiently strong to assure them 
the same state of affairs which a non- 
democratic process can. So, If you 
try to witch-hunt, you will discredit 
yourselves. If we really want to 
find out what went wrong, we must 
ultimately emerge stronger. Our 
democratic system has survived as it 
Survived in no oitther country in 
Europe, Asia or Africa and we can 
be proud of that. Our people, our 
educated community, our intelligen- 
tia, our lawyers and teachers have 
taken to democracy as a duck takes 
to water. That is what I saw. Eevn 
if it is a detriment to themselves 
and even if it is a detriment to effi-
ciency, it is a necessary thing. So, 
we have to put our heads together 
to make our democracy function and 
that is w h y  my Party, even at the 
cost of being mis-understood, has 
takepi the position—and the ^Deader 
dff our Party has said clearly—that 
whatever mi^ht have happened m 
the past, we would like to build up 
our democratic traditions and we ex-
pect the Government to do it. It 
you want to pressurise the C o n g re ss  
Party, this Party is not going to take 
|t lying down because we know 
where we went w r o n g  but w e  also 
Jcnow where you wertt wrong. If 
we are blamed for collecting money 
we can as well make allegations that 
your Party has a!st> been making 
colllections in the same ways, though 
it may not be in crores or lakhs. 
Hiif m. nr* not answering oack be-

cause we know the people are- 
sufficiently w are  of the failures of 
the Janata Party. I do not expect 
the Janata Government to fail, but 
I think our democratic system can be 
made stronger only if both the Par- 
#ieg dorrect themselves. If we 
create cadres of capable people on 
both sides we WfU be able to helj!> 
the people forward in the flowering of 
the democrate process.

SHRI C. K. CHANDRAPPAN (Can- 
nanore): Mr. Chairman, Sir, today
we have resumed discussion on the 
White Paper on the misuse of Mass 
Media. Some more important deve-
lopments have taken place in the in-
tervening period. I referring to 
the proceedings before the Shah 
Commission have brought before the 
country how the mass media was 
misused by the Congress Party when 
they were in power. The White 
Paper has served a useful purpose; it 
has brought forward before the country 
the distortions which took place dur-
ing the emergency and in misusing the 
mass media, the radio, the newspapers, 
the news agencies etc.

Today, I am not going \p narrate 
all that has been narrated in this 
White Paper and what more has been 
told before the Shah Commission by 
various witnesses. But I would like 
to ask one question; Are we learning 
lessons from the past and are we 
going to improve ourselves and whe-
ther the Janata Government is sett-
ing new and better examples by 
which you can say that it is running 
the mass media in an ideally demo-
cratic manner.

I think, in a bourgeoise democracy, 
you will have respect for democracy 
to that extent it will suit your pur-
pose. My friend, S îri Kanwar Lai 
Gupta, while speaking, has gone to 
the extent of praising B.B. C. and the 
Voice of America for the good ser- 
vises they rendered during the emer-
gency It shows, to what extent 
those who misused the mass media 
had created a kind of frustration in 
the minds of people. B. B. C. and
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the Voice of America are the two 
agencies that have consistently 
blackmailed India for so many years 
after independence. What I am say-
ing is that if we misuse democracy 
or if we misuse anything, that Mill 
create conditions where you ptart 
praising something which is not orai- 
se-worthy. .

SHRI KANWAR, LAL GUPTA: I 
said only during emergency.

SHRI C. K. CHANDRAPPAN: I am 
not attributing any motives. After 
the Janata Party have come into 
power, they have done some good- 
things. I f  I  do not say that, I may 
be misunderstood. For example, my 
friend, Shri Advani has set a very 
good example by providing the radio 
and television media to the political 
parties during elections.

SH5I c. K. CHANDRAPPAN: I
know that. Exactly. That is why he 
is behaving like that. He knows 
how to behave. That is a good thing.
But when that was discussed, I 
personally talked to Mr. Advani. Is 
it only the occasion when the radio 
and the television should be impar-
tial and should be used by all parties 
and the utility of it is justly distri-
buted between the various parties?
We face an election once in five yeaTS 
and all the other days you find 
spokesmen garbed in variotas ways 
come and defend the policy of the 
Janata Party over radio and televi-
sion and what you do not like does 
not find a place in the radio or the 
Samachar even today. If anybody 
is to be praised by the Janata Party, 
it is Sanjay Gandhi because he has 
brought you to that side and those 
people to this side............. (Interrup-
tions) Yes, mother also .............

SHRI KANWAR LAL GUPTA : To 
some extent we are thankful to you 
also.
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SHRI C. K. CHANDRAPPAN: You 
must be thankful because we are tell-
ing you certain things which will do 
good to you.

Today what happens? In Patna 
the other day there was a demonstra-
tion on 29th September. I think 
my friends from Bihar will not deny 
the fact that it was attended by 
several lakhs of people. Nobody will 
deny it from that side.

AN HON. MEMBER: Several
thousands.

SHRI C- K. CHANDRAPPAN: 
Don’t say that. You cannot say that 
in the streets of Bihar. Several lakhs 
of people marched against the Hari- 
jan repression. Not a single word was 
found in Samachar. Not a single 
word was there in the All Ihdia 
Radio. You are nice people. Mr. 
Advani, you speak v e r y  nicely. You 
have a sweet tongue. For that 
matter, I think Mr. Shukla also rpoke 
nicely in Parliament. But I think 
you have not replied to that letter 
which was written to you by Mr. 
Rajeswar Rao drawing your atten-
tion to that, that Samachar did not 
publish that news about a massive 
demonstration, one of the biggest 
Patna city has seen after your elec-
tion. Where has it gone? Is it an 
isolated incident? No.

17.53 hrs.

[M r. D ep u ty -S p ea k er in the chair]
Then on 2nd of August, in Mava-

lankar Hall under the very nose of 
the Ministry and the government, 
several thousands of young people 
came from all over the country to 
voice against the growing unemploy-
ment The TV men were there. 
They were taking photographs. They 
were there for more than half an hour. 
I do not know for whom they took the 
photos. May be for the police. Not 
a single minute, not a single second 
was there in the All India Radio or
the television about that item.........
(interruptions) Yes, on 2nd August
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[Shri C. K. Chandrappan]
-this year, in the Mavalankar Hall, 
the All India Students? Federation 
organized a national convention 
against unemployment. They spent 
money. They might not have spent 
several lakhs of rupees but they 
Bpent several thousands. But vhat 
for?___

SHRI C. K. CHANDRAPPAN: You 
go and see Mavalankar Hall. You 
really get on nerves.

My point is that even this White 
Paper, if you take it as a whole, I 
think, is not so white. It is colour-
ed. It is coloured in a different 
way.

It does not give the whole truth 
about the misuse of Samachar or 
mass media during that period. For 
example, here in Parliament on so 
many issues, I think my friends 

-who were here ■— Shri Mavalankar 
and other — will say that, that the 
Communist Party opposed so many 
draconian measures brought forward 
by the Government. The Commu-
nist Party fought here. Not a single 
thing was put by the Samachar or 
the Radio. If there was a censor, 
it was that which should be looked 
into. That is now the responsibility 
of the Speaker but that may not be 
an escape for the Government to say 
that the Speaker did not do so.

It speaks abo\;t the Indian Express. 
It speaks about the Times of India. 
It speaks about the newspapers 
which fought gallantly against emer-
gency. But what about the Patriot? 
There are casual references that the 
Patriot did something. But pages 
after pages have been given about 
Ihe Statesman, about the Indian Ex-
press. Why? Because the Patriot 
does not represent a few which the 
present ’Government likes, and be-
cause the Patriot is against the R. R. S.
It was the idea of Sanjay Gandhi.
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SHRI KANWAR LAL GUPTA: 
What about the Main Stream?

SHRI c. K. CHANDRAPPAN: The 
national newspaper from the centre 
is omitted. You do not want to 
say that people with left ideology 
were fighting and the Patriot is one 
newspaper in this dountry which 
never printed the name of Sanjay 
Gandhi, not for once, and for which 
advertisement was denied. It was 
threatened with closure. it with-
stood everything. It did not surren-
der.

About the Patriot there ;are only 
passing references.

You praised the journalists who 
fought against it. It is a very good 
thing that they did. But do you 
treat them with the same standard 
today. No. What about Mr. Ragha- 
van for which there is a reference in 
the newspaper? It is because it is 
not liked by shri Aggarwal, the new 
chief who interfered eve^y where. 
He is an R*. S. S. man; He is 
friendly to Shri Advani. He has 
the courage of poking his nose every-
where. That kind of appoach is 
there.

That is why I said White Paper is 
not fully white. It is white where it 
gave truth. But it is dark where it 
wanted the truth to be concealed. 
You have published this kind of 
White Paper.

There is no mention that when 
Samachar was constituted, in the 
Rajya Sabha, Shri Bhupesh Gupta 
our Party leader came out forthright 
against the decision of the Govern-
ment. Das Commis(sion Repiort on 
page 17, para 19 says that Shri 
Bhupesh Gupta felt that something 
which should not be done, was being 
pushed through under emergency. 
What we wanted was an independent, 
democratic and forthright news 
agency. That is how the Commu-
nist Party in Parliament re-acted to 
the fbrmation of Samachar. What
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prevented Shri Advani from mention-
ing that paragraph here. This is 
a deliberate omission, ' because they 
wanted to paint t/he Communist 
Party as a party which was support-
ing everything under emergency. No, 
that was not the case.

The thing is that the world should 
.lenow that we supported emergency. 
Why should we feel ashamed of it? 
We supported emergency and we had 
good reasons for it. There is noth 
ing to be ashamed of it. Can you, 
Janata Party Members say categori-
cally that you are against emergency? 
He asked that question to Mr. Barn a 
Now I am asking that question to you 
While discussing the Forty-Second 
Amendment of the Constitution you 
said that if there is insurgency in the 
country then emergency should be 
declared. That is what you said and 
we know what it is. When the work-
ing-class struggle, you may call it 
insurgency and clamp down emer-
gency. You can do whatever you 
like. That is your approach. There-
fore, don’t pretend to be angels. You 
are not.

18 hrs.

Regarding DA VP, I fully agree with 
the Government when it says that 
the DA VP was misused. I fully agree 
with you when you say that 
DA VP revised its Tate to 600 times 
to help that journal ‘Surya’ the pub-
lisher of which Mr. Shukla did not 
know before the Shah Commission! 
But we all know, the whole world 
knows, including Mr. Shukla, what 
the real position is. But the main

point now is this. Is there much 
difference in the DA VP’s attitude to. 
day? I don’t think so. I myself have 
written to you about it. I have written 
to you about the behaviour of the 
DA VP regarding the small papers, 
about the papers having a left view, 
papers opposed to your policy. In 
their case, you don’t apply the same 
standard. These papers are treated 
as second-class citizens.

srwarr srcn* t o  :

TO STT ŜfTcTTt ,

SHRI C. K. CHANDRAPPAN: Can 
you repeat it? You cannot. There 
are people in your party who may 
like to project their views through 
RSS which the country may not like.

In the Janata Party, especially, that 
section which has its loyalty to R.S.S., 
is doing its job very calculatedly, 
carefully and in a crude manner des-
cribing Sanjay Gandhi and Inlira 
Gandhi as caucus and all that. Let 
me cite as an example, here a letter 
written by Shri V. Shankar, Special 
Secretary of the Prime Minister under 
No. 388/E.M.. . .

MR. DEPUTY-SPEAKER: Mr.
Chandrappan, before you quote the 
letter, you should have first shown 
it to the Presiding Officer and told 
him that you would want to quote it.
I do not know what does it contain. It 
is unfair to the House.
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SHRI C. K. CHANDRAPPAN: All
right. I am not quoting. But I must 
say that I know that it is from an 
authoritative source.

MR. DEPUTY-SPEAKER: This is 
permissible.

SHRI C. K. CHANDRAPPAN : I
know it from the authoritative source 
that the Education Minister has been 
asked by the Prime Minister’s Office 
as was done in the past by the Prime 
Minister’s Secretariat then (Mr. Dha- 
wan) by sending a note to him that 
four books should be withdrawn be-
cause as the books, did not contain 
anything that represented the ideology 
of R. r . S. in relation to history, and 
so, those books should be withdrawn. 
To-day, all the books are under re-
view probably by the N. C. E, R. T. 
and those four books are technically 
withdrawn as they are not available in 
ĥe market. This is a new technique. 

T h e y  are out of print.

What I am saying by that is that a 
more coprehensive approach is nee-
ded in shaping the future generation 
of this country. Here, education 
plays an important role. You Want to 
distort the entire history according to 
your own understanding of the Irt- 
dianisation. And, in the field of 
Education, the R.S.S. is playing a very 
important role today in controlling 
the entire mass media—owned and con-
trolled by the Government.

I conclude by saying that this is a 
dangerous thing. That is why I say
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that both sides are playing fouL Let 
us try to have a game without foul. I 
do not know whether we shall succeed 
in that. If you succeed in that, you 
will get an applause. Otherwise, the 
referee is there, the people, who 
brought you on that side. It you fail, 
they will bring you back to the side 
where the Congress Members are now 
sitting.

18.09 hrs.

MOTION RE. CONTEMPT OF THE 
HOUSE.

MR. DEPUTY-SPEAKER: /As Ihe 
House is aware, at about 12-35 P.M. 
today, two visitors threw some lea-
flets from the visitor’s gallery on the 
floor of the House and distrubed the 
proceedings of the House by shouting 
from the Visitors’ Gallery. The Watch 
and Ward Officer took them into 
custody immediately and interrogated 
them. The report of the Watch and 
Ward Officer is as follows:—

“Today, at about 12-35 p .m . tw o  

visitors holding Visitors Gallery 
Passes Nos. 33034 and 33035 issued 
on the same day in the names of 
Shri S. N. Singh and Shri V. 
Gaikwad through Shri Bapu Kaldate
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and Shrimati A. Rangnekar, Mem- 
bers of Parliament shouted slogans 
from the Public Gallery.

Shri Suresh Maluji Sawant The pas-
ses were in the names of Shri SN 
Singh and V.G. Gaikwad.

‘'The visitors were immediately 
apprehended by the Watch and 
Ward staff and brought out of the 
Gallery.

“On interrogation, it was revealed 
that the Visitors had misused the 
Visitors’ Gallery passes. One of Ihe 
visitors’, namely, Shri Suresh 
Maluji Sawant misused the oass is-
sued in the name of Shri S. N. 
Singh. The other visitor, S\ri 
Kanchan Ubale. misused the pass 

issued in fabour of Shri V. G. Gaik-
wad.”

Shri Sawant kept the card issuer] 
in the name of Shri S. N. Singh with 
him and gave the other card issued 
in the name of Shri V. G. Gaikwad to 
Shri Kanchan Ubale. Since the passe? 
were valid from 12 noon, they ente-
red the Parliament House at 12 Noon 
and after somtime, got into the Gal-
lery. They watched the proceedings 
of the House for about half an hour 
and at about 12.35 P. M., they got up 
and shouted slogans and tried to 
throw some pamphlets concealed in 
their person. They were intercepted 
by Watch and Ward staff and brought 
out of the Gallery.

Shri Suresh Maluji Sawant in his 
statement has stated that he along- 
with his friend Shri Kanchan Ubale 
arrived in Delhi from Bombay on the 
night of 12th November, 1977. Or: 
the 13th November, 1977, Shri Suresh 
Maluji Sawant met Shrimati A. 
Rangnekar. M.P. at her residence and 
requested her for two passes to see 
L,ok Sabba Session. Shrimati A. 
Rangnekar, M.P. told him to come to 
the Reception Officer of Parliament on 
the morning of the 11th November,
1977. Accordingly Shri Suresh Maluji 
Sawant alongwith Shri Kanchan Ubale 
reached the Reception Officer at about
11 a .m . After sometime, Shrimati A. 
Rangnekar, M.P. personally came 
there and handed over two passes to

Shri Kanchan Ubale has also given 
a similar statement but has denied 
having met Shrimati A. Rangnekar, 
M.P. on the 13th or on the 14th 
November, 1977. The pass was han-
ded over to him by Shri Sawant.

The demands of these two youths 
belonging to Yuvak Republican are 
contained in the pamphlets which they 
wanted to throw on the floor of tiie 
House and also distribute it to Mem-
bers of Parliament.

The visitors have committed a 
serious offence by impersonation a^d 
also by shouting solgans from the 
Gallery."



[Mr. Deputy-Speaker]

The said visitors calling themselves 
Suresh Maluji Sawant and Kanchan 
Ubale have committed grave offences 
and are guilty of the contempt of ifc-'s 
House. I bring it to the notice of the 
Jlouse for such action as the House 
may deem fit.

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR 
AND PARLIAMENTARY AFFAIRS 
(SHRI LARANG SAI): Sir. I beg to 
move:
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“This House resolves that the per-
son calling themselves Suresh 
Maluji Sawant S/o Shri Maluji 
Bandu Sawant and Shri Kanchan 
Ubale S/o Shri Jhipa who shouted 
from the Visitors’ Gallery and threw 
some leaflets from there on the 
Floor of the House at 12.35 hrs. 
today and whom the Watch ^nd
Ward Officer took into custody im-
mediately, have committed a gravo 
offience and are guilty of the con-
tempt of this House.

This House further resolves that 
without prejudice to any other 
action to which they may be liable 
under the law, the said Shri Suresh 
Maluji Sawant and Shri Kanchan 
Ubale be sentenced to imprison-
ment till 6 p .m . on Tuesday, the 
15th November, 1977 for the afore-
said contempt of the House, and
sent to Central Jail, Tihar, New
Delhi.”

MR. DEPUTY-SPEAKER: I think 
the House agrees with the Motion.

SHRI VAYALAR RAVI (Chirayin- 
kil): Mr. Deputy-Speaker, Sir, there* 
are precedents in the House to which- ' 
I would like to draw the attention of 
the hon’ble Members. Last time 
when a similar incident took pLace- 
Sarvashri Mavalankar and Bosu had 
spoken. Here I have got the demands 
of these republicans. Of course, they' 
have committed a grave offence of im-
personation and throwing leaflets. It: 
is true. But, Sir, as you are aware 
this demand of their has been pending: 
for a long time___

MR. DEPUTY-SPEAKER: Mr.
Vayalar Ravi, I am very sorry. I will 
not allow a discussion on throwing oL 
leaflets. I will now put the motion 
to the vote of the House.

1

PROF. P. G. MAVALANKAR 
(Gandhinagar): Sir, the hon. Mem-
ber, Shri Vayalar Ravi, has men-
tioned my name. But I do not recol-
lect having said the kind of thing 
that he says that I have spoken on a 
previous occasion of this nature.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“This House resolves that the per-
sons calling themselves Suresh*
Maluji Sawant S/o Shri Maluji.
Bandu Sawant and Shri Kanchan.
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Ubale S /o  Shri Jhipa who shouted 
from the Visitors* Gallery and threw 
some leaflets from there on the
Floor of the House at 12.35 brs.
today and whom the Watch & W/id
Officer took into custody immedia-
tely, have committed a grave

offence and are quilty of the con-
tempt of this House.

This House further resolves that 
without prejudice to any other 
action to which they may be Jiaole 
under the law, the said Shri Suresh

Maluji Sawant and Shri Kanchan 
Ubale be sentenced to imprisonment 
till 6 p.m. on Tuesday, the 15th 
November, 1977 for the aforesaid 
contempt of the House, and sent to 
Central Jail, Tihar, New Delhi. ’

The motion was adopted.

18.16 hrs.

Lok Sabha then adjourned tilt 
Eleven of the clock on Thursdayr 
November 15, 1977/Kartika 24, 1899̂
(Saka).
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